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LOK SABHA

Wednesday, November 22, 1972
Agrahayana 1, 1894 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MB. SpeEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Reduction in Cement Quota for Delhi

i
*122. SHRI SUKHDEQO PRASAD
VERMA:

SHRI D. P. JADEJA;

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether cement quota of the
Union Territory of Delhi has been re-
duced drastically; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESH-
WAR PRASAD): (a) No, Sir.

(b} Does not arise.

ot gwdy wary wi: yoow R,
# qoF we qut ¥ qf v o @
u% frdew o wewn § f5 wwwrc
aegfeafa & o 7 @ wT @9
TETOST TAT ¥ FT WA K AT
wedr & Frafae aget & wvw §
¥ wowre & o wEm g feowm
TTFTT WY X9 A ¥ sl g
faeeft wgT % w3 20 w0, 22 TOX

2504 LS—2.
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oW AT Qi qard §
THHNT 3T TE A § 1

=it gud e saa Tt e AT,
w7 A I E W § 9@ aegleafy
FT IAHT T FT 99 FT IO a4 K
awme g e o & qeeg &7 wOT §
R ™ 4w ¥ Aga & 78 @ @
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NTF AT ETA@RATEN

¥ FewTe & qg I wwgar § e
FIT FATHTT H T A0Q & AR § 5
faeeft T & W 20 W, 22 7
gfir 1% #F 7¢ & @Az Fo T F
faw Y § 7 ¥9 & W9 WY AT G
gareft fF foesr g feam d@ide
waRdaf@rmr . | .

weow WgYew : o T ¥ & Agh
T I AT Y T HATH FCRE 7

it qedE HEr Wi g wEE,
% FT E, W7 AW YA | T8 wF wm
e whrafifroig. . .

weye wgw : ¥ o A @
g 1 WTY 7 T AR § 1 W e
q@AT § @ d 98 |
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ot gwiT qwy wf X i F
mq’(w‘(‘ggfﬁﬁ'ﬁ%‘ qrE FIE F
weex faeeht wgz ® foaar @z fear
q7 Wit T7 arx feaar faor & o)
fraeft femie ot ?

TR REAT : THHT ATE FIVEA
wTa iy |

«t gugw qaty wqi: § ag FF
mghhﬂﬁrﬁrﬂmd’rm%
qafaw Ig A4 fear § A AR N
3 1 afiry & fe e s §
faedr arer feadt femie ot o1 feaar
fear a1 W< 59 @ oAt fenre o
st faem fe & 7

wsqe KAAT T A W9 qg I
9% g% § 7 o9 A w1 & frggre A,
e 19 e ATga @ @ WeT w1
=ifge o1, 7@ & W FY fawg a7 &

qer =gy a1 |

ot qadx gare wwt: & 7 A2 w7
e gw & fear 31

weas wHAY ;oo wy et
fogges, 3= w70 A

ot guiy waw w@f: @ § aw
et ? @A mgwgf
i werq warq faan @, s Fogw
fr &, & o= WY ga w7 wIEAT §
xafom & 7% ¥ 98 W@ §

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): Last year, 1871, we sup-
plied 6.33 lakh tonnes. This year from
January to October we supplied 5.32

4

lakh tonnes. If anything there is
an increased tempo of supply to
Delhi. Perhaps the hon. Member is
referring to the period a few months
back when there was a strike, That
was a temporary period. That has
been got over. As a matter of fact,
I am told, there is a glut in the cement

market at Delhi today.

=t qwE ¥ ARly Wi wemy wEET,
¥ qur fs agr &Y feaie wr ot ?
aifar Frer ferr w78 § & 37 ==
F1 gw fente gyt &, A & sraar grgar
g fr femiz sr o 7 faed arer @
fewrz 4 o7 & arer 77 feniz o ?

qeaw A A F e am
MR AaA FT R A ITF L &
oY 9 ¥ | W9 J 0F A §A
wrarIATag A TG &
& F faty oo A F7 @ g

= wdw qww wW ;AT FEA
w77 & | & qTHTC ¥ Tg AT g g
T ag Faat & 5 & 7 faeet w7 2%
FMEY FT wirerr a7 fowsr g #F wde
wia® ¥y faar & &Y & ag SraaT wr7AT
g f =1 aeaTe AT 97 Fden § fr Ay
f frrafars e fraifam e a0 sra
#1 fad, a1 57 & qew & T2 A4
T # & 7

st fagee vane : o aw faeelt &
#idiT &1 wiw w1 gw § faeelt & e
F Y ot 7w €Y &, foamw o7 i
JOFT # gEare 4 39 F O aqg
wfert gf, 39 & weran faeelt & €
wiars 78t gf 1 agi aw fe ofimar 72 %
frator wni & fan o #¥z & afafor
ss@ 3w Fr o g aw ¥ qf
# € o IAF) qgt e avg A 6
L o
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ot gER Wy wHAT: At T
YW ¥ gux § aany fv e e A
#1§ w2 7@ F 7% | ¥@T ag T AqGY
& v faeet & St IowiveRT § o wowy
U & w79 F fau i w7 srawgsar
¢, 5% g ¥ e A s S
YT I FIHT TR ST ¥ ggT FrAT
qEaT § W% AieF w7 3§ I A
AT qeedr & 7

=t fageae waly : a8 ara 947 A8
2 ) O & 9 @ §@HT T I9Em
T v afer @z ¥ AR TR
a7 & ®ror qrorc { F9AT AgA § I
A #Y wrdart o qeaw w7 F fau
feweit & @ s &1 frgaw oy
frar mar &

Planning Commission’s suggestion on
keeping deficit financing within limit

*123. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
PLANNING be pleased to state:

(a) whether the Planning Commis-
sion has suggested to. Government to
k~ep the deficit financing within limit
in order to keep the prices under con-
trol; and

(b) if so, the suggestions made by
the Planning Commission and the out-
come thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). A statement is laid on the Table
of the House.

Statement

Yes, Sir. In the Mid-term Apprai-
sal for the Fourth Five Year Plan it
was suggested that deficit financing by
Government be kept within strict-
limits and bank credit to private sector
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also restricted. It wag in the light of
this suggestion that deficit financing
during the current year was placed at
Rs, 250 crores only in contrast to
Rs. 700 crores in the preceding year.
To attain this objective several mea-
sureg have since been taken such as
substantial tax effort, economy drive,
vigorous effort to collect the arrears
of income tax, larger market borrow-
ing to mop up surplus liquidity in the
economy and elimination of overdrafts
by the States. These measures have
already begun showing results.

it aaw feshe owt : et wdw
X €7 AT Y T w g dw e w)
sTEae ¥ 9T ewww amy w
T AT FE § AU LA * Ffe
IV T WO wediz ¥ A qawr f
W At ¥ w7 %W Iy 0 ? gafag
¥ w9 & wreqw ¥ ag g AgAT £
% Wfez #1 wHde AT ¥ Uaw
FA & faq a7 ¥ 710 #1€ wow T
fer mr § 7 Wi aft ag saee fedr
T ¥ oY ag T § 6 99 w7 oWy
gfcors fagar & 2

SHRI MOHAN DHARIA: It is for
the Finance Ministry to go into all
these details. We have suggested res-
trictions on all credits; the various
steps that we have taken have been
enumerated in the statement. If some
more details are required by the hon.
Member, I would request him to give
separate notice,

ot xaw foeie amf o g
& 7y ¥ e ¥ffor efam &
P F ¥ fog, Sy B v
w0 & fad ag a0 & fr amfenfr
#r denfedt #r F dwr oamw
& W Y ¥fwfae wrgAfarT ) frgar
& w=Ye w3, ¥few ot aw derfadt w7
7€ BT TG X A EHAMT AT
T W AR IRy s T
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et | cnfam e & o e
& W 3o @r § AR af AT g @
frmagadarg?

SHRI MOHAN DHARIA: Recently,
a statement has been made by the hon.
Finance Minister, and Government
have taken several decisions in the
matter. They involve curbing of defi-
cit financing. At the same time, tax
efforts, economy drive, collection of
the arrears of taxes, larger market
borrowings to mep up the surplus
liquidity in the economy and the eli-
mination of overdrafts by the State
Governments are various measures
that are being taken, including the
curbing of the money supply.

SHRI INDRAJIT GUPTA: The hon.
Minister has just now made a refer-
ence to the statement which had been
made by the Finance Minister. May I
point out to him that according to that
statement of Shri Yeshwantrao Chavan
made on the 13th November, there has
been an increase of only Rs. 86 crores
in the net Reserve Dank credit as
compared to Rs, 327 crores in the cor-
responding period last year. My ques-
tion is whether it is not a fact that
actually, although the Government’s
credit from the Reserve Bank for the
current financial year has gone down,
their borrowings from the commercial
banks have gone up to such an extent
that the total amount is actually in
excess of the amount last year? Is
that a fact or not? According to the
statement of importamt economuc and
monetary indicators issued by the
Reserve Bank, the net bank credit to
the Government in the current finan-
cial year up to the end of October was
up by as much as Rs. 812 crores as
compared with Rs. 708 crores during
the same period last year. 1f that is
60, then why is the House being mis-
led to think that Government have
taken certain measures as regards bor-
rowings which will be a disincentive
to inflationary financing, wheress if
the figures of the Reserve Bank are
correct, they contradict directly what
Shri VYeshwantrao Chavan has said?

NOVEMBER 22, 1973
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He has concealed the fact thut they
are borrowing now from the commer-
cial banks much more, though less
from the Reserve Bamk; but the total
impact will be much more deficit
financing than during last year

SHRI MOHAN DHARIA: The hon.
Member should put this question to
Shri Yeshwantrao Chavan.

SHRI INDRAJIT GUPTA: Why did
he mention Shri Yeshwantrao Chavan?

SHRI MOHAN DHARIA: I had
mentioned because it was an important
statement on the economic issue, and
since Shri Yeshwantrao Chavan has
said so, I assert that it must be a right
statement, He has not made any
statement which is......

MR. SPEAKER: The hon. Minister
cannot get out of the position by say-
ing that the hon. Member may ask Shri
Yeshwantrao Chavan. He is answer-
ing the question now in his place, and
he should be ready to answer the
question,

SHRI INDRAJIT GUPTA: The plan-
ning Commission should know some-
thing about deficit financing

SHRI MOHAN DHARIA: Some re-
ference is being made to Shri Yesh-
wantrao Chavan. I do not know ex-
actly what statement the hon. Mem-
ber is referring to, I think he might
be referring to what had appeared in
The Statesman yesterday, if I mistake
not......

SHRI INDRAJIT GUPTA: LEet him
please not say that. It is not a cutting.
It is a quotation from the Reserve
Bank’s publication entitled ‘Statement
of important Economic and Monetary
Indicators’. It does mot matter which
newspaper it is a cutting from.

SHRI MOHAN DHARIA: When the
staternent was made by the Finance
Minister, he had sard what the bor-
rowings from the Reserve Bank were
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up to October. So, he has mentioned
to the House regarding the borrow-
ings from the Reserve Bank and how
they have come down. He might not
have mentioned about the other bor-
rowing. Government are taking pro-
per care to see that inflationary trends
do not increase, I think the hon.
Finance Minister was very much justi-
fled in making that statement. So far
as the other details are concerned, 1
do not have them with me here.

SHRI INDRAJIT GUPTA: I seek
your protection. I am referring to the
statement which he has laid on the
“Table which contains this sentence:

“It was in the light of this sugges-
tion that deficit financing during the
current year was placed at Rs. 250
crores only in contrast to Rs. 700
crores ‘in the preceding year”.

Is it not a fact that this Rs. 700 crores
last year include RBI credit as well us
-other bank credit? Therefore, I am
‘asking the question whether the total
credit this year has gone upto Rs, 806
crores, which means an increase of
-over Rs. 100 crores over last year's. It
does not matter what Shri Chavan
‘said: let him reply to the question on
the basis of his own statement.

SHRI MOHAN DHARIA: I have not
‘got that information,

SHRI INDRAJIT GUPTA: What is
‘this? Which information has he not
got? The Planning Minister cannot
get away with this statement. What
-does he mean by saying ‘T have nor got
that information’? The Reserve Bank
information is available to the public.

MR, SPEAKER: In his question, he
‘hds put a very specific issue before the
Minister, that borrowing last year was
less than this year's, He has then ask-
ed a question as to what is the exact
position. The Minister ,could answer
it in a very brief way whether it is a
fact or not. 1Instead of coming out
with a long explanation, he can say

Unfortunately, it is a fact’. This is
a very simple way of dealing with it.

AGRAHAYANA 1, 1804 (SAKA)
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SHRI MOHAN.DHARIA: So far as
the figure of Rs. 700 crores for last
Year is concerned, as per my informa-
tion, it does not include ecredit from
the commercial banks. So far as the
question of Shri Gupta is concerned, I
have not got that information as to
what was the borrowing from the com-
mercial banks, because last year also
it was not included.

Without knowing it, how can I say
whether be is right or wrong? With-
out knowing it, I cannot say that he is
right,

SHRI INDRAJIT GUPTA: My only
point is whether the Rs. 700 crores of
last year has become Rs. 806 crores
this year.

MR. SPEAKER: Kindly study it and
give the information later on.

The Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHONOLOGY. (SHRI C. SUBRA-
MANIAM): If you will permit me,
there is a distinction between borrow-
ing from the RBI and borrow-
ing from commerical banks. As lar
as borrowing from the RBI is con-
cerned, it is created money. There-
fore, it is deficit financing. As far as
worrowing from commercial banks is
concerned, you are taking it from the
kitty which is already in circulation.
Hence it is not considered to be deficit
financing. This is the distinction.
Whether you take it by way of taxa-
tion from the people or by way of
savings from the people which are in
the commercial banks, it is not consi-
dered to be deficit financing. There-
fore, you will have to make a distine-
tion between borrowing from the RBI
and borrowing from the commereial
banks. I am trying to explain the
situation, but if in spite of that there
are some contradictions, I do not know,

SHRI INDRAJIT GUPTA: His ex-
planation will be very useful to me
later on. I thank him.
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SHRI B. R. BHAGAT: The Minister
explained about borrowing from the
Reserve Bank and borrowing from the
commercial banks. He 1s right. But
there is a concept which I would like
him to explain. There is the concept
of the “net bank credit” which is taken
as created money. Let him say what
is the net bank credit.

SHRI SHYAMNANDAN MISHRA:
This point was raised during the course
of the debate on prices and 1 had
controverted Shri Chavan on this very
point. He had given certain replies
to the queries I had made. Net bank
credit and all that has been answered
during the course of the debate on
prices. (Interruption).

MR, SPEAKER: Order plzase. The
ex-Minister should not put the present
Minister in such a predicament, It is
much better you consult each other.

SHRI VASANT SATHE: In view of
the fact that deficit financing leads to
inflationary trends, and the only way
to check both rising prices and infla-
tionary trends is by increasing the
consumer goods, what effort is being
made by the Government to increase
the supply of consumer goods?

MR. SPEAKER: Where have you
gone? What is the connection of con-
sumer goods here? He is not produc-
ing consumer goods. The questiom is
about deficit financing.

SHRI VASANT SATHE: Yes; part
(a) of the question mentions “in order
to keep the prices under control”. I
am asking my question in relation to
that. It is very much there . How
can you keep the prices under control
without supplying goods?

MR, SPEAKER: It is not going to
be a debate. He may seek factual in-
formation, whether they have dome it
or not, But it I allow a debate—(In-
terruption) —No arguments please.

NOVEMBER 22, 1972
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SHRI VASANT SATHE: Let him
reply as to what steps are being taken
to keep the prices under control by
increasing consumer goods. Don’t we
want to increase the supply of consu-
mer goods? Let him say.

MR. SPEAKER; Order please. Mr,
Sathe, I have no objection, but it is
much better that when you discuss the
Plan or other reports, you can discuss
it in all details; not in the simple
Question Hour.

SHRI VASANT SATHE: Prices are
very much linked with it. (Interrup-
tion).

MR. SPEAKER: It is no use consult-
ing each other. You do it afterwards,
Please attend to the questions.

SHRI MOHAN DHARIA: So far as
the question raised by Mr. Sathe is
concerned, the Government has made
it very clear that the emphasis will be
laid on producing such articles or re-
quirements for mass consumption.
Therefore, as we have already stated,
and as the Finance Minister has also
stated in the House, in order to main-
tain the prices—

SHRI VASANT SATHE: Do not
again quote the Finance Minister.

SHRI MOHAN DHARIA: What he
hag said is on behalt of the Govern-
ment. If we want to keep the prices
down, we shall have to produce both
agricultural products and other articles
of mass consumption, I mean, indus-
trial articles. That policy has been
made very clear in the House,

SHRI SHYAMNANDAN MISHRA:
I had raised nearly this very point
which the Hon. Member Mr, Indrajit
Gupta has raised, and it took quite
a long time today to go about it.

F ot oF g v ?
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WA " W (B A g § |

u. satAaA faw : & & ofefade
frar qr fedz &

weqw wga ;& N A ww
R—fgae & A ofefede &% Wk
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=t sgtee R @ wToe waEs
F Al foqr @ ¥ JEQ fa
A yww Ay A, . (SwEw) 2

There is no lack of humility on my
part so far as the equality of Members
of the House is concerned.

Sir, my question is whether the
Planning Commission have framed
certain norms or principles which
govern the determination of defleit
financing; if they have, may I know
whether they have also tried to fix
any relationship between the increase
in the national output and increase in
the money supply; whether they have
framed any kind of rule which should
govern the relationship between the
increase in the national output and in-
crease in money supply?

SHRI MOHAN DHARIA: The con-
cept of deficit financing is very clear.
Along with deficit financing, if there
are no productive results, then it will
lead to inflationary trends. In that
context, all possible care has been
taken, and it is from this point of
view that defleit financing, which was
of the order of Rs, 700 crores last year
is coming down to Rs. 252 crores. (In-
terruption) The norms are very clear
along with deficit financing, we should
be in a position to add to industrial
growth and also the whole economic
growtk in the country. Otherwise,
the whole trend will be inflationary.
That is the rule. -
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Theatres proposed to be built by Film
Finance Corporation in Fifth Five
Year Plan

+
*125. SHRI V. MAYAVAN:

SHRI GIRIDHAR GOMAN-
GO:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether the Film Finance Cor-
poration proposes to build 100 theatres
in the Fifth Five Year Plan;

(b) if so, the total expenditure in-
volved; and

(¢) the places where these theatres
will be built and the objects of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). It is propos-
ed to set up in the country a chain
of 100 art theatres during the next
10 years for exhibition of films The
details are being worked out.

SHRI V. MAYAVAN: The main
reason for building these theatres is
to exhibit experimental films which
are not commercially so attractive
and which cannot be shown in the
wormyg] ~ourse. Keeping this in view,
may I xnow what type of experimen-
tal films will he exhibited and whe-
ther these filmn will be shown in all

the languages?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJ-
RAL): The idea is not to show ex-
perimental films, but the idea is to
show all good quality fllms and also
to encourage good talent in fillm-
making. Generally speaking today
we find that the exhibition chains are
being choked ang it is dificult for
good films to come up. This difficulty
isbein(feltlnﬂeng'llbymonofﬂle
younger artistes who are trying to



185 Oral Answers

mike good films. So, we want to
build up a chain of theatres to exhibit
good quality firms, Not only films
made by the Film Finance Corpora-
tion but films made by younger talent
will be shown. Thig will also en-
courage classica]l filmg and films
which will be sent abroad also.

SHRI V. MAYAVAN: May I know
Whether Government propose to make
a beginning by building these theatres
in the four metrapolitan citieg and if
s0, whether any such theatre
will be set up in Tamil Nadu and
whether filmg not financed by the
Film Finance Cororation will algo be
exhibited in these theatres?

SHRI I. K. GUJRAL: A beginning
has been made and the first theatre
has been started in Bombay. We are
hoping in the other three cities also
we will be able to start it in the next
few months. Madras is included.
Films which are not financed by the
FFC will also be exhibited provided
they come up to that standard.

SHRI GIRIDHAR GOMANGO: May
I know whether any such art theatre
will be set up in Orissa also and
whether the films will be shown in
Oriya so as to educate the people in
Oriya?

‘SHRI 1. K. GUJRAL: Some good
filmg in Oriya have been made, I
think the film producerg in Oriya are
coming up well. I hope, given ade-
quate encouragement, jt will be possi-
ble for them to make good films.
Orissa is included.

it €we whwdt : wezer oY, % ooy
HTETH ¥ ATTHIE WAT A ¥ AT TR
g fr oY & T aard ar v §
gt Fagre &1 fram siw @om ? wly
@ @ dro & fagre W @ o
O o e wr R g wm ?
. gty § fora from g, 8w & Fie
Wrer i A W g
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It is a general question. I am not
allowing any more questions State-
wise,

WTqd AT T qaTar § A fagrT wv
WY qar #faw

SHRI I. K. GUJRAL: We are not
proceed ng on the basis of State or
linguistic area, We are considering
in terms of where the need is felt.
When we are thinking of 100 theatres,
Bihar will get its due share.

Implementation of Letters of Intent
and Licences

*126. SHRI M. S. SANJEEVI RAO:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether a proposal is under
consideration with the Ministry to
introduce computerisation to maintain
& comprehensive record of the Letters
of Intent and Industrial Licences
issued with a view to watching their
implementations; and

(b) if s0, by what time the decision
is likely to be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) The decision hag already been
taken to introduce the computerised
gystem. Steps are being taken to im-
plement the scheme as early as possi-
ble.

SHRI M. S. SANJEEVI RAO: I am
sure Government is aware that the
big industrial houses, after taking the
Jetters of intent, sit tight and do not
implement them. They not only
deprive the young industrialists from
getting letters of intent but they alag
deprive the Government of India and
the gountry of further industrialisa-
tion. In addition to giving letters of
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intent, is Government taking any
steps to see that this unfortunate
situation is rectified soon?

SHRI SIDDHESHWAR PRASAD:
We are introducing the computerised
information system. When that gystem
comes into being we shall keep the
suggestion of the hon. Member in
‘mind as to how best it can be used.

SHRI M. S. SANJEEVI RAO: What
is the general time lag between the
issue and the actual implementation
of the letters of intent? Is any time
limit fixed after which the letters of
intent are cancelled? Are they think-
ing of reducing further the time-limit?

SHR1 SIDDHESHWAR PRASAD:
Normally speaking, the letter of intent
is issued for six months in the first
instarice. But, generally, they are not
able to take all the necessary steps
within that time. So, further exten-
sion is generally given for another six
months, But in certain cases, due to
certain other factors delay does take
place. We are trying to see how best
to avoid or reduce the delay. Normally,
the time lag between the issue of
licence and the industry coming into
production is three to four years.

SHRI JAGDISH BHATTACHARY-
YA: May I know whether the India
Cearbon Factory near Caleutta is going
to be closed...

MR. SPEAKER: That is a specific
question. I am not going to allow it
jn this general question. Once I allow
it, there will be no end to it. He may
give separate notice.

. SHRI JAGDISH. BHATTACHARY-
YWA: The Minister has got a memo-
randum from the workers of this

factory.: -

" ‘MR. SPEAKER: Tt does not arise
out of this. Kindly ask™ a separate
question.
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Site selection for Tespur Radio
Station

*128, SHRI KAMALA PRASAD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether a site for the proposed
Radio Station at Tezpur has been
finally selected; and

(b) if so, the name of the site?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI I K.
GUJRAL): (a) The site of the Radio
Station to cover the State of Aruna-
chal has not yet been decided.

(b) Does not arise,

SHRI KAMALA PRASAD: Sir, my
question is not answered. My con-
tention is that the Government has
already decided to install the radio
station at Tezpur. I want to know by
what time it will be ready.

SHRI I, K. GUJRAL: We have not
yvet decided about the setting up of
the station at Terpur. A sgite was
selected. But that was solely for
covering the Arunacha] area. In the
mean time, it wag decided that Aruna-
chal will have a new city as its
capital. So, we would like to have
the radio station located in the capital
city of Arunachal. That is why there
is some difficulty. AIl the same, I
may inform my hon. friend that at
Tezpur also we will try to set up a
station,
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% W1 Hw IsrT g ! g g fr ag
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI I K.
GUJRAL): There is a slight difference
in the Question &and in our reply
because the Question was much too
general. In general, we have said
about the categories of employees of
ALR. who went on strike recently.
That is why my colleague replied
about non-gazetted Engineers and
technicians. That was the most recent
one. If my hon. friend wants to know
details about staff artistes, I can say
only two things. Firstly, we are very
keen that staff artistes should get all
the satisfaction out of their gervice.
That is why over the last two years
or 80, we havé been trying to meet
their demands and needs. Then, some
of the problems have been sorted out
and some remain to be gorted. Those
will naturally be sorted out when the
Pay Commyission’s Report comes in, I
can gssure him and, through him, the
staff artistes that we are very keen
that staff artisteg should get satisfac-
tion out of their service in the All
India Radio.

ft wren farg Wiy : srsrw T,
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SHRI I. K. GUJRAL: Generally
speaking, we have agreed that all staff
artistes who are involved in creative
work will be given extension upto 58
years,

SHRI SOMCHAND SOLANKI: The
postmen strike was started some
monthg back in Ahmedabad. This
strike was stopped on the advice of
Mr. Palkhivala who contested election
for the Lok Sabha recently. Without
any condition, the strike was stopped.
May I know from the hon. Minister
whether this AIR Employees strike
was also started at the instigation of
any political party or not?

SHRI I. K. GUJRAL: I may clarify
that the strike he is referring to was
in the P. & T. I have ceased to be
the Minister of Communications for
some time.

SHRI S. M. BANERJEE: It is men-
tioned that there were ten demands
made by them. Is the hon. Minister
aware that staff artistes and these
people have decided to go on a hunger-
strike for three days as & protest
against the non-implementation of
certain demands and, if so, whether
the hon. Minister would like to meet
them and come to a negotiated settle-
ment with them?

SHRI I. K. GUJRAL: I am unhappy

* that some friends in the union have

decided to resort to an agitational
approach. About three weeks ago,
they made four or five demands and
we agreed to all of them. Those
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«demands are being implemented. Now,
suddenly, I receive a letter which does
not even spell out what their demands
are. It only says, “Since our demands
have not been met, we are doing it.”
We feel that the wmotivations behind
this are not trade union ones.

SHRI S. M. BANERJEE: They are
not politicians; they are all artistes,
Some of their demands are outstand-
ing since the time Mrs. Nandini Sat-
pathy and Mr. Gujra] were there. I
would like to kmow whether a nego-
tiated settlement will be reached with
them,

SHRI A. P. SHARMA: May I know
when thesz 10 demands were madg by
the employees to the Government and
what steps were taken by the Gov-
ernment before the employees went
on strike?

SHRI I. K. GUJRAL: I may clarify
that ng employee went on strike, My
hon. friend is referring not to the
staff artistes but to the engineering
cadre employees. They did not go on
strike. They had a dharna cutside my
house. Their main demand was that
there should be an increase in the
promotion avenues. I had a discus-
sgion with them, Most of their problems
have been met. The biggest single
thing that we have done is that the
quota of promotions has been increased
from 20 per cent to 60 per cent. That
should meet 3 very big sector of their
demands. Ag regards other demands
that have been made, most of them
are being attended to and I will be
-able to satisty them very soon.

SHRI M. RAM GOPAL REDDY: I
warnt to know whether the threat of
hunger strike is meent to solve the
food problem.

MR. SPEAKER: Your questions are

. always like this. I will have to consi-

der, any time - when you get up,

whether I should allow you or mot. If

..you want any information, you can
get it,

Next 'Qheétinn.
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Emphasis on Production of Essential
Consumer Goods during Fifth Plan

L

*130. SHRI P, GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of PLANNING
be pleased to state:

(a) whether the Planning Commis-
sion is of the opinion that during the
Fifth Five Year Plan emphasis should
be laid on the production of essential

consumer goods rather than luxury
items; and

(b) if g0, whether g production
survey of 17 broad groups of essential
consumer goods listed under the
essential commodities shows that over
a period of five years these goods had
registered only marginal increase?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Bir.

(b) The Plamning Commission are
not aware of any such survey. But
it may be mentioned that a special
watch is kept of the availability and
price trends of articles of mass con-
sumption by the Civil Supplies Orga-
nisation.

SHRI P. GANGADEB: May I know
from the hon. Minister whether the
rejection of same applieltwns for
industrial L has d short-
age of production of certain -essential
items in gome 'of our industries, and
if so, what steps are being taken to
overcome thig diffieulty in future?

SHRI MOHAN DHARIA: I am not
aware of it.

SHRI P. GANGADEB: I would
further like to ask whether the Gov-
ernment hes undertwioén-sny Btudy of
the industrial licences issued for sett-
ing up capdcity in the 17 ‘essential
indystries, and i so,- the -progress
thereon so far.
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SHRI MOHAN DHARIA: As I have
st’ated in my reply, during the Fifth
Five-Year Plan emphasis will be laid
on production of essential consumer
®oods and, therefore, in what way
they could be produced, whether by
licensing or by more expansion, what-
ever it is those efforts will be made.

SHRI SHYAMNANDAN MISHRA:
May I know whether the Planning
Commission has attempted any classi-
flcation of the national outputl as
luxury, non-luxury and essential
goods? If they have, would they share
with us what proportion of the total
national output is contributed by
luxury goods and what proportion of
the total output iz contributed by
non-luxury and essential goods?

SHRI MOHAN DHARIA: The task
forces which are appointed now for
the formulation of the Fifth Five-
Year Plan are going into this problem,
and as soon as the reports are received
and discussed by the Planning Com-
mission. it wil' be possible for me to
give this information,

SHRI R. S. PANDEY: The reply to
question (a) is 'Yes, Sir.. That me: ns,
emphasis is laid down for producton
of consumer goods, That is very good.
But, despite the suggestions made for
production of consumer goods, licences
have been given for the production of
nylon, powder, scent and so many
other cosmetics, and the production of
these goods is increasing. May I know
whether the Planning Commission
sees to it that, whatever suggestioms
are made, are implemented by the
concerned Ministries?

SHRI MOHAN DHARIA: When this
Plan is formulated, all the Ministries
are taken into confidence, and the
Plan is implemented by the Govern-
ment as a whole. There is nothing to
divide—in between the Planning Com-
mission and the other Ministries; and
we shall take that care.

PROF. MADHU DANDAVATE: Is
it net a fact that there is a wide
disparity between production of luxury
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articles, items like air-conditioners,
refrigerators and motor-cars on the
one side, and production of items like
cloth, yarn, salt and sugar on the
other? What concrete gteps are being
take:: to gee that the disparity between
these wwo types of production. is com-
pletely removed?

SHRI MOHAN DHARIA: Ag I have
explained here, we shall take care
to see that the articles required for
mass consumption are given priority.
It is true that some luxury articles
which were mentioned by the hon.
Member have added to their produec-
tion, but it is not the case with the
other mass consumption articles. We
shall try to remove this disparity, and
all emphasis will be laid in the Fifth
Five-Year Flan to see that the articles
needed by the common man are pro-
duced on a massive scale,

SHRI PILOO MODY: The Minister
is indulging in plati*tudes. Consump-
tion of consumer items of essential
nature, such as food, has gone up by
3.7 per cent, oil by 73 per cent, sugar
by 15.2 per cent and the manufacture
of things like air-conditioners has
gone up by 79 per cent and refrigera-
tors by 252 per cent. 'What he is
saying is that the Government is
taking all these steps to gee that the
items of common use and need are
going to be made available. Let him
specifically say how he will tackle the
problem and how he intends té
improve the statisticsa I have quoted.

SHRI MOHAN DHARIA: The main
reason for the rise in prices is because
of the food articles required by the
common man. Even though there is
a severe drought, a very massive
programme for production of these
articles even in the Rabi season 1is
taken up by the Government and
several measures to meet these besic
needs, whether it is food or sugar or
oil are taken up by the Government
and unless and until we produce more
both in the agricultural and industrial
sectors, it will not be possible for us
to meet this challenge.
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SHRI DINESH SINGH: What is the
programme? No programme.

SHRI MOHAN DHARIA: The pro-
grammes are aimed at production of
more food in the Rabi geason for
which a sum of Ra, 150 crores is made
available to the Ministry of Agricul-
ture and several programmes for the
production of wheat and paddy are
already taken up. I can assure this
House that, if not to the fullest extent
but at least to a great extent, the
loss of production in the Kharif season
will be made good (Interruptions).
‘They want the programmes, So, I
will have to state the wvarious pro-
grammeg—the programmes for pro-
duction of oil seeds, the programmes
for the production of sugar cane and
all such programmes are taken up and
1 am prepared to give the details if
the hon. House would allow me.

SHRI BHAGWAT JHA AZAD: For
the Rabi campaign we need fertilisers.
What ig the shortage of fertilisers in
the country to-day?

SHRI MOHAN DHARIA: For ferti-
lisers also, the Government has gone
to the extent of importirg fertilisers
warth Rs, 150 croreg because we have
to meet this challenge. When we take
the production programmes, either we
produce it within the country or we
will have to import From both ends,
the Government is functioning.

SHRI S. R. DAMANI: May I know
from the hon. Minister one thing? I
think he is aware of idle capacity in
-many industries. There is also idle
capacity in the fertiliser industry. The
hon. Minister mentioned that they are
importing fertilisers worth Rs. 150
Crores...

MR. SPEAKER: You are giving in-
formation. Why don't you get infor-
matjon? ) t

SHRI PILOO MODY: Information
can ouly flow from people who have
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it to people who do hot have it. It
cannot be a reverse process.

SHRI S. R. DAMANI: What mea-
sures are going to be taken to utilise
the idle capacity thereby saving
foreign exchange?

SHRI MOHAN DHARIA: When the
Mid-term document of the Fourth
Five Year Plan was brought before
this House, all these shortages have
been identified to the House and we
are very well aware of the shortage
of steel, shortage of power, shortage
of fertilisers, etc. Transport bottle-
necksg are the major bottle-necks in
our production programme and,
therefore, several measures have been
initiated. We imported steel to the
tune of Rs. 200 crores and now we
can see that the industrial production
ig going up in the country, Similarly,
several other measures are being taken
in the country.

SHRI VASANT SATHE: I want to
know specifically what percentage of
investment in the private sector is in
the consumer goods which are classi-
fled as luxuries and what percentage
of investment in the private sector is
in the consumer goods that are classi-
fled as necessities.

I want

SHRI MOHAN DHARIA:

notice.

SHRI INDRAJIT GUPTA: While the
question relates specifically to articles
of mass consumption, he is mentioning
steel, coal, etc. My question: whe-
ther in the thinking of the Plannirg
Commission, there is any proposal
that, in the interests of stepping up
production, in respect of these essen-
tial commodities of mass consumption
the Government and the Public Sector
may also enter into production of
some of these types of production.
Since we continue suffering from the
blessings of the ‘mixed economy I am
asking this question. If the Private
sector fails to step up production in
these particular lines, will the Gov-
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ernment think in terms of .the five-
year plan, to step in, in order to
accelerate the production? I am not
here referring to the sick closed
textile mills. I am talking about the
essential articles of mass consumption.

SHRI MOHAN DHARIA: If the
Government comes to the conclusion
that to meet the shortage of these
mass-consumption articles it ig neces-
sary that publie sector should step in,
the public sector will step in. Let me
clarify one point because he made a
reference to fertiliser, oil etc. If
agricultural production is to be_
attended to without meeting these
basic requirements it will not be
possible to meet the shortages.

Enhancement of Age Limit and
increase in number of chances for
Assistants’ Grade Examination of
U.PS.C.

+
*131. SHRI R. P. YADAV:
SHRI K. MALLANNA:

will the PRIME MINISTER
be pleased to state:

(a) whether the age-limit for
appearing in the Assistants’ Grade
- Examination, conducted by  Union

Public Service Commission, had been
increased upto 26 vears;

(b) if so, since when; and

(c) whether Government also pro-
pose to increase the number of chances
from two to three?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). The upper
age limit for appearing in the Assis-
tants’ Grade Examination conducted
by the Union Public Service Commis-
sion has been increased to 25 years,
from the Examination due to be held
in 1873,
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(¢) There is no propcsal at present
to increase the number of chances
from two to three in respect of the
Assistants’ Grade Examination.

SHRI R. P. YADAV: I congratulate
the Government for increasing the
age limit to 25 years though it should
have been increased to 26 keeping in
view the age limit for IAS examina-
tions. Since the age limit for Assis-
tants’ grade examination has been
increased upto 25 years, wil] it not be
advisable to increase the number of
chances from 2 to 3? Is Government
going to consider this in the near
future? If so, when? If not, why not?

SHRI RAM NIWAS MIRDHA: The
Administrative Reformg Commission
has made a recommendation that the
chances which a candidate can have
for technical as well as non-technical
services, both inclusive, should be
restricted to two. The recommenda-
tion has not been accepted by Govern-
ment so far as technical services are
concerned. The question in respect
of higher non-technical service; 1is
still under consideration. Depending
upon the final decision of Government
on this recommendation in respect
of higher services the positlon in
respect of lower services will have to
be reviewed. There is no proposal
under consideration st present to
increase number of chances for appear-
ing in the Assistants’ grade examina-
tion but it will be considered after
the decision on ARC's recommenda-
tion is taken.
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SHRI PILOO MODY: Government
were good enough to increase the age
limit to 25 as recently as in May, but
there are several departments of the
Gavernment which are still not seized
of this particular information. For
instance, the Income-tax Commis-
sioner of Ahmedabad is supremely
innocent that Government have passed
such a regulation. May I know
whether Government would 'make
sure that all their departments are
informed in time?

SHRI RAM NIWAS MIKDHA: Yes,
we shall do so.

MR. SPEAKER: Next question.
Shri Somnath Chatterjee. The hon.
Member is absent.

Next question. Shri P. M. Mehta.
The hon. Member is absent, Next
question. Shri' Hari Singh. He is
also absent. Then, Shri 8. A. Muru-
ganantham. He is also absent.
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Then, Q. No. 136. Shri D. K. Panda.
He is absent. Then, Dr. HP. Sharma.
He is also absent.
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Strengthening of Planning Machinery
at State Leve)

137. SHRI SARJOO PANDEY: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether the Planning Cecmmis-
sion has decided to strengthen the
planning machinery at the State level;

(b) if so, the suggestions made by
the Commission in this respect: and

(c) the assistance being provided
to the States for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

(¢) The Centre would
upto two-thirds of the additional
expenditure to be incurred by the
States on the strengthening of the
planning machinery at the State level

reimburse

STATEMENT

The Planning Commission has made
the following suggestions for streng-
thening the planning apparatus at the
State level:

(a) There should be an apex body
at the State level with the Chief
Minister, the Finance Minister, the
Planning Minister and technieal
experts representing various depart-
ments and disciplines.
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(b) The work of the apex body
should be supported by Steering
Groups set up under the Chairman-
ship of technical experts preferably
from outside the ‘Government, in the
fields of agriculture, industry, irriga-
tion and power, social services trans-
port, manpower and employment and
other important functional flelds. The
Chairman of these Steering Groups
should be members of the apex plan-
ning body described at (a) above,

(¢) To ensure that the apex plan-
ning body is effective is guiding plan
formulation as well as the monitoring
of plan implementation, a non-official
full-time Deputy Chairman should be
appointed to be in charge of the apex
body. The Deputy Chairman will
function through the State Planning
Department which should be the
Secretariat of the apex planning
bodies.

(d) In order to enable the Planning
Department; to discharge adequately
its secretarial functions for the apex
planning body, its strength should be
suitably augmented with experts be-
longing to various disciplines, the De-
,partment should also be functionally
reorganised into different units which
should mainly be the following:

1. Perspective Planning Unit—deal-
ing with prepsration and updat-
ing of Resource Inventories and
preparation of long-term pers-
pective plans;

2. Monitoring. Plan Information and
Evaluation Unit:

3, Project Formulation Unit—To
assist various departments in the
preparation of investment pro-
jects and also to conduct their
er-ante evaluation;

4. Regional district Planning Unit—
to provide guidance and technical
back-up to the regional and
district planning authorities; and

5. Plan Coordination Unit—to assess
the existing/anticipated lével of
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development, determine inter se
priorities within an integrated
strategy for the next flve/one
year(s), ascertain the availability
of manpower, material and
financia] resources and synthesise
spatial and sectoral plans into a
balanced and operational plan.

o o qiv ;o e foa g
I # d7 9 gum o 7 § v
el Y erfaw A oS
FAFfag 1w g ag i & fs
UF A WIGAS IqCHT T[T JId |
& s =vgar g 5 g7 A sfeee
AT T T TAAAT TATEE wi
a1 IEHT AT ge P e waT ¥ 9
T wfewe ¥ frger g ?

SHRI MOHAN DHARIA: It is for
the State Government to nominate
the deputy chairmag. There is no
question of electing the deputy chair-
man.

SHRI K. S. CHAVDA: Will it be a
Congressman or a CPI member?

SHRI S. M. BANERJEE: It will be
a member of the Swatantra Party.

SHRI INDRAJIT GUPTA: Or from
the Cong. (0).

Ui DR CR SRR L Cf o4
i Tt W ¥ ¥ v g w A
g W gaa g /%, v o ek
Fyaar G & faarashi & fos e awr
F YT Wk @ ghamdw & AAR
o @ F W w3 7 ol #1E g &
fr 57 ga &1 gga N ga wW & g
forar amy 7
SHRI MOHAN DHARIA: We have
been requesting all the State Govern-
ments to involve the Members of the
Asgemblies and also Members of
Parliament while formulating the

Plan and also while the plans &re
implemented.- -
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SHRI RAMAVATAR
They have not done so up till now.
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MR. SPEAKER: The Question Hour
is over. Out of 20 questions listed for
the day, only 10 could be covered
because only ten members who had
tabled questions were present.

wre #1¢ fafreee gifae 7 &), /1 ¥m=x
AT I§ I LA qAw w7 g
W e qdm f s e @i
7 g, &« faar smr )
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ShortTalls In' various fields during
Fourth Plan

*121. DR. KARNI SINGH: Will the
Minister of PLANNING be pleased to
state:

(a) whether the mid-term apprai-
sal of the Fourth Plan has revealed
that there would be substantial short-
fallg in many branches of economy;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and b).
These issues have been discussed in
detail in the. Mid-term Appraisal

on the Fourth Five Year Plan which
was placed on the Table of the House
on 22nd December, 1871 and discussed
in the Lok Sabha on 5th and 8th
April, 1972 snd in the Rajya Sebhs
on 11th, 12th and 18th April, 1972,

Demand for Paper during Fifth Plan

*124. SHRI ISHAQUE SAMBHALI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the estimated annual demand
for paper and paper products at
present;

(b) the anticipated increase in
demand for paper and paper products
in the Fifth Plan period;

(¢) whether any schemes are being
worked out to meet the increased
demand for paper and paper products
during the Fifth Plan; and

(d) if so, the salient features there-
of?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). The
estimated demand for papér is cur-
rently of the order of 8.5 lakh tonnes
per annum. It is expected to reach
the level of 13.3 lakh tonneg by the
end of the Fifth Plan. Ag for paper
products, they are so diverse in kind
that any precise projections of demand
are not feasible.

(c) and (d). Apart from the Crash
Programme for expansion of the pro-
duction capacity of existing units,
which is expected to generate an
additlonel capaecity of 1,23,750 tonnes
per annum, Government have already
approved proposals for setting up new
units and for effecting substantial
expansion of existing units for an
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additional totall capacity of 858,125
tonnes.

Government have also set up a
Corporation in the public sector wviz,
Hindustan Paper Corporation to put
up new units for the manufacture of
paper and pulp. The details of the
units are given below:—

Capacity

1. The Nagalend Paper 30,00 tonnes per
and Pulp Project annum, pe

2. The Nowgong 80,000 tOnnes of
Paper & Pulp pulp and 000
Project tenncs of pap r

per arnum,

3. The Cachar ] 50,000 tOnnes  per
Paper  Pulp annum (likely to
Project: be ra‘sed to Bo,000

tonnes per
annum)

Proposed Radio Stations in Fifth Five
Year Plan

*127. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government propose to
open new Radio Stations in the Fifth
Five Year Plan; and

(b) it so, the number of such Radio
Stations, State-wise?

THB MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI I K.
GUJRAL): (a) and (b). Yes, Sir. But
proposals for the Fifth Five Year
Plan for broadcasting are yet to be
finalised and approved by the Plann-
ing Commissjon.
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Revision of Ten Year Proflle on
Atomic Energy

*132. SHRI SOMNATH CHATTER-
JI: Will the Minister of IATOMIC
ENERGY be pleased to state:

(a) whether Sarabhai’'s Ten Year
Profile on Atomic Energy has been
revised; and

(b) if so, the changes made and the
reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
Yes Sir.

(b) According to present indica-
tions, the target of installation of
2700 MWe of Atomic Power by 1980
envisaged in the Profile is expected
to be achieved by 1984. The modi-
fication in the Programme has become
necessary in view of certain problems
which have arisen since the formula-
tion of the Profile.

Survey of Small Scale Indusiries for
their requirements

*133. SHRI P. M. MEHTA: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Smal] Scale Indus-
tries Board has decided to undertake
a survey of the raw material require-
ments and employment potential of
and the types of machinery required
by the Small Scale industries; and

(b) if so, whether the survey report
will be available before the finalisa-
tion of the Fifth Five Year Plan?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) The Small
Scale Industries Board at it meeting
held on 20th and 21st September,
1972 recommended that Government
might get a census:organised of small
scale industrial units for collection of
datal regarding their raw material
requirements and employment poten-
tial etc.

(b) A target of one year has been
fixed for completing this census.

awdi ¥ stafes  fawre

*134. st g fag : T W
fawm it a8 43w ¥ FO FG fE
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Uﬁlw of Capacity in Hindustan
ote FMlms Manufacturing Co, Ltd.,
Ooty

- *185. SHRI S. A. MURUGANAN-
THAM: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether Fifty per cend of the
installed capacity of the Hindustan
Fhoto Films Manufacturing Co. Lid.,
at Ooty remains unutilised;

(b) if so, the reasons therefor; and

(c) the steps taken to ensure full
utilisation of the installed capacity of
the plant?

THE MINISTER OF INDUSTRIAL
BEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM: (a) to (c). Accerd-
ing to the detailed project report of
this project the factory should reach
its full rated capacity during the fifth

production, ie. in 1972-73.
the year 1971-72, they have achieved
a_capacity utilisation of 54 per cent.
The technology acquired was not ade-
quately medern end efficient pad the
company had to face and solve a
number of technical preblems, which
was time consuming. Steps for im-
proving managerial efficiency of the
company have also been initiated. As
a result, utilisstion of capacity has
Bpeen steadily improving. It is expec-
ted that during 1972-73, ufilisation
wil be substantially higher.

Anngal expemiiture for grant of
Pensiong to Freedom Fighters

*136, SHRI D. K. PANDA:
DR. H. P. SHARMA:

Will the Minister of HOME
AFFA.LRS be pleased to state:

(2) the Hkely annual expanditure
for grant of pensions to Preedom
Fighters during coming years;

NOVEMBER 23, 1872
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(b) the toial number of pensiens
likely to be granted, the monthly rate
of these pensions and the duration of
these pensions; and

(c) the precise categories in which
the Freedom Fighters have been
clasgified?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C, PANT): (a) to (c). The
likely annual expenditure for grant
of pemsions to freedom fighters under
the Scheme, started from 15th August,
1972, is about Rs, 14-15 crores. How-
ever, during 1973-74, there may be a
slight increase in expenditure as
some arrears may have to be paid.
In subsequent years, the expenditure
will decrease progressively.

2. Till 15th MNovember, 1972,
109,830 applications have been
received, More applications are being
received daily. It is therefore, diffi-
cult to say what would be the number
of freedom fighters and their family
members who will ultimately be
granted pension. At present, it is
estimated that about 80,000 freedom
fighters may be eligible for the
pension. The monthly rate of pensions
ranges between Rs. 100—200. In
exceptional cases a monthly pension
of more than Rs. 200 is sanctiened.
Accerding to the Scheme, the mini~
mum pension for a freedom ter
is Rs. 200 per month and that of a
family member, if the freedom fighter
is mo lenger alive, is Rs. 100. For each
unmarried daughter, Rs. 50 per month
is sanctioned till her marriage, subject
to a maximum of Rs. 160. The dura-
tion of the pensions is as underi—

(1) For Freedom Fighters—Life-
time;

(2) ‘Widows of freedom fighters—
Life-time or till re-marriage;

(3) Unmarried
their marriage.

daughters—Till
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3. Following categories of freedom
fghters are eligible for pension:

(a) Persons who have suffered
imprisonment in the main-
land jails for a period of not
lesg than six months before
Independence and also their
families, where the freedom
fighters are no longer alive.

(b) The families of the martyrs
who gave their lives for the
freedom of the country and
families
who died fighting the British-
ers,

(e) Persons who remained under-
ground but did not  suffer
imprisonment if they were
(1) proclaimed offenders (2)
those cases on whom awards
for arrest had been announced
but were not arrested or (3)
those cases on whom deten-
tion orders were jissued but
not served.

(d) Persons interned in their
homes or externed from their
Districts provided the period
of internment/externment
wag for six months or more.

(e) Freedom fighters who suffered
imprisonment of not less than
six months in Movement for
merger of the erstwhile
princely States within the
Indian Union after the 15th
August, 1947 till the date of
accession of the State with the
Indian Union,

(1) Persons whose  properties
were confiscated or attached
and sold, because of partici-
pation in National Movements.

(g) Persons who became perma-
nently incapacitated during
firing or lathi-charge; and

(h) Persons who lost their jobs
or meang of livelihood due to
their participation in National
Movements, This will include
persons who were dismissed
from Defence Services.

of INA personnel

48

Saha Imstitute of Nuclear Physics,
Calcatta, to be Pirect Unit of Atomic
Energy Department

*138. SHRI SAROJ MUKHERJEE:
Wil the Minister of ATOMIC
ENERGY be pleased to state:

{a) whether Government propose to
make the Saha Institute of Nuclear
Physics, Calcutta, a direct unit of the
Department of Atomic Energy; and

(b) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION ,AND BROADCASTIMG AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) and (b). The
Saha Institute of Nuclear Physics,
Calcutta, is an autonomous organisa-
tion under the administrative res-
ponsibility of the Department of
Atomic Energy, Government of India,
which functions in accordance with
the provisions of the Tripartite Agree-
ment between the Government of
India, Government of West Bengal
and the University of Calcutta. The
constitution of the Institute {8 in
accordance with the accepted guide-
lines for the efficient ‘management of
ingtitutions and laboratories concerned
with scientific research, The Govera~
ment, therefore, do not see any reas.a
for converting it into a direct unit of
the Department of Atomic Energy.

fadalt wgatn ¥ weg ww § weerdt aw
e gewTt ITwn
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Postage Stamp, “Sher Shah Buri”

1201. SHRI NARENDRA SINGH:
SHRI HUKAM CHAND
KACHWAIL

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Communication Minis-
try released 20-palse postage com-
memorative stamp in honour of “Sher
Shah Suri”, bearing the inscription
“Sher Shah Suri—15th Century” in
English and Hindi;

(b) whether the period shown on
the stamp is not correct; and

(e) if so, the action proposed to be
taken by Government in the matter?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H L N. BAHUGUNA):
(a) Yes.

(b) Sher Shah Suri was born in 15th
century and the same has been ins-
cribed on the stamp. As, however, he
died in 16th Century, it would have
been preferable to inscribe 15-16th
century on the stamp.

() A note has been taken in the
matter.
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Schemes submitted by Stateg for
removing Unemployment

1203. SHRI MARTAND SINGH OF
REWA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Central Government
have invited schemes from the States
for removing Unemployment in the
country; .

(b) if so, the names of the States
which have submitted their schemes
to the Central Government; and

(c) the amount sanctioned by the
Union Government as well ag by the
States in this regard, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir, The
schemes were invited under special
employment programmes,

(b) All States and Union Territories,

(c) A statement is enclosed indicat-
ing the Central Asgistance made avail-
able during 1972-73 to the States and
Union Territories under Special Em-
ployment Programmes.
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Statement

Statement showing Allocation of Cen-
tral Assistance for Special Employment
Programme for 1972-73.
(Rs. lakhs)

S1, State/Union Special Employment

No. Territories = for State/
Union Territories
(in‘tiatzd in 1972--73)
A STATES
1. Andhra Pradesh 213°00
2 . Assam . . . 72°00
3. Bihar .. 27500
4. Gujarat . 13100
5. Haryana . . 49-0¢C
6. Himachal Pradesh 17° %
7. Jamnu & Kashmir 23
8. HKerala . .04° 00"
9. Madhya Pradesh 204 00%
10. Maharashtra . 247'00@
1. Manipur . . §+00
12. Meghalaya . . 500
13. Mysore . 143700
14. Nagaland J 300
15. Orissa 108°00
16. Punjsb [66-00*
17. Rajagthan . . 126° 00
18. Tamil Nadu . . + 2201°00
19. Tripura . 8-00
20. Uttar Pradesh 432°00@
21. West Bengal 218-00
TotaL 2650° 00
B. UNION TERRITORIES
1. Andaman & Nicobar

Islands . . 0'91

2. Arunacha] Pradesh 3-33
3. Chandigarh . . . 1'97
4. Dadra & Naga Haveli 053
s. Dathi - 30°s5
6. ‘Gos, Daman & Diu 6 50
7. L.M.A. Island o33
8. Mizoram . . 242
9. Pondicherry 3'56
ToTAL 50 00

Opanp ToTAL (A&B) 29¢0'0

eMatching Contribution by the State
Provision-already made in the State Plan,
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of Special Concession

Implemontation
to Scheduled Caste and Scheduled

Tribe Candidateg in Service
matters

1205. SHRI S. M. SIDDAYYA: Will
the Minister of COMMUNICATIONS
be pleased to state:

{a) what are the special concessions
shown to the candidates of the Sche-
duled Castes and Scheduled Tribes
with regard to service matters;

(b) how far they have been imple-
mented;

(c) whether any complaints have
been rezeived by him in this regard;
and

(d) if so, the broad outlines thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA):
(a) and (b). No special concessions are
shown by the Ministry of Communi-
cations to Scheduled Castes and Sche-
duled Tribes candidates apart from
those contemplated under general in-
structions issued from time to time by
the Government of India. These ins-
tructions are being observed strietly.

(¢) No.

(d) Does not arise.
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Guidelines for Selection of Divisional
Engineers ang Directors in D.G.P . .& T.

1207. SHRI K. SURYANARAYANA:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether any guidelines have
been laid down for the selection of
Divisional Engineers smd Directors
for appointment to the various posts
in the Directorate-General, Posts and
Telegraphs, if so, the main degtures
thereof;

(b) the number of Officers appointed
to the posts of Assistant Chief Engi-
neers/Assistant Deputy  Directors-
General/Deputy Chief Engineers and
other such posts, Circle-wise and Tele-
phone Districts-wise, during the years
1971-72 and 1972-73 (uptil 31st Octo-
ber);

(¢) whether the Officers who are at
Delhi in Telephone District are given
preference for being appointed against
posts in the D.G.P. & T, and they are
also provided accommodation out-of-
turn in Delhi in the General Pool on
their transfer to the D.G.P. & T.; and

(d) it so, the reasons for giving such
preferential treatment to Delhi-based
Officers and the number of those who
were allowed to retain Quarters/flats
in the Delhi Telephone District Pool
for more than three months after their
transfer to the D.G.P. & T.?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAIIUGUNA):
(a) Yes, Sir. Job requirement of the
post and experience seniority, specia-
lisation and suitability of the officer
are the factors taken into considera-
tlon for posting of officers in the P. &
T, Directorate.
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(b) 1971-72 A.D.Gs/ D.C.Bs.
A.C.Es.

R.D.T.NewDelhi . 1
Punjab Circle . . 1
Bombay Tele, Distt, . . 2
Calcutta Tele. District . 2
Delhi Tele. District s .
R.D.T. Bombay 1 1
T.& D. Circle . f 1
G. M. Projects_Calcutta 3
U. P. Circle 2
R.D.T. Calcutta 1
Gujarat Circle 1
H.E.C. Ramchi 1
Kanpur Tele. Distt. 1
Kerala C'rcle . 1
Mabharaghtra C rcle I
Madrag Tele, Dist1, 1

1972-73 (upto 31-10-72)

R.D.T. New Delhi 5
Punjab Circle . 1
Bombay Tele Distt. 2 1
Calcutta Tele. Distr. . 1 1
Delhi Tele. Distt. 3 1
R.D.T. Bombay I
Assam Circle . 1
T.T.C. Jabalpur 2
T.&D C'rcle . . 3 1
R.D.T. Calcutta 1
U. P. Circle 1
h-'l. P. Circle 1
Andhra Crrcle . 1

(¢) and (d) Yes Sir. As per the
practice prevalent in the Directorate
of Estates, allottees from other pools,
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on their transfer to offices eligible for
General Pool accommodation, are
given ad-hoc allotments one class be-
low their entitled types on priority,
in order to mitigate their hardships,
There are 3 officers who were allowed
to retain quarters in the Delhi Tele-
phone District pool pending allotment
of gemeral pool quarters.

Duration of Stay at oneg i‘lu.'e of Divi-
gional Engineer of Telegraph and
Telephone Department

1208. SHRI K. SURYANARAYANA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether duration of stay at one
place of Divisional Engineer of the
Telegraph and Telephone Department
has been prescribed, if so, the extent
of the stay prescribed;

(b) the number of officers who have
stayed in Delhi for more than six
years either in the District or in the
D.G.P.&T. or in both; and

(c) the reasons for their Jong stay
in Delhi?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BABUGUNA):
(a) Yes. Normal tenure of an officer
in the P.& T. Department is four
years at a post and six years at a sta-

tion. -
A

® Délhi Telephone District 2
P &T Directorate . . 8
TRC P&T D'rectorate New Delhi 12

(c) For reasons of economy the
rotational transfers were not being
implemented. However, as per latest
decision taken officers with eight
years or more stay at a station are
being transferred out of station this
year. Next year officers with a stay
of seven years or more will be cover-
ed. Thereafter the six years’ rule
will be applicable.
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Select List of OCentral Secretariat
Service Officers for appointment as
Joint Secretarles

1209. SHRI K. SURYANARAYANA
Will the PRIME MINISTER be pleas-
ed to refer to the reply given to Un-
starred Question No, 3345 on the 23rd
August, 1972, regarding Select List of
Central Secretariat Service Selection
Grade Officers for appointment as
Joint Secretaries submitted to Prime
Minister Secretariat and state:

(a) whether the Select List of Cen-
tral Secretariat Service Officers for
appointment as Joint Secretaries have
since been approved; and

(b) if not, the approximate time by
which the List is expected to be fina-
lised and anmounced?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Yes, Sir.

(b) Does not arise.

Discrimination by N.A.S.A. on Supply
of its Documents to India

1210. SHRI BISHWANATH JHUN-
JHUNWALA.:

SHRI VEKARIA:

Will the MINISTER OF SPACE be
pleased to state:

(a) whether NASA.
Aeronautics and Space Administration)
is discriminating between India and
Pakistan in regard to the supply of
its published material,;

(b) whether discrimination has®
arisen because the demand for such
material has become excessive; and

(¢) if so, the facts of the case and
the reaction of the Government of
India in this regard?

(National .

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (&)
No, Sir.

(b) and (c¢). Do not arise.

Numbey of Persons Still under arrest
under Maintenance of Internal
Security Act

1211. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the total number of persons who
are still under arrest under the Main-
tenance of Internal Security Act;

(b) whether in view of the obser-
vations of the Supreme Court, Govern-
ment would suo motu undertake an
examination of the cases of detention
under Maintenance of Internal Secu-
rity Act to find out in how many cases
the legal and constitutivnal require-
ments have not been fulfilied; and

(c) how many persons have been
released during the last one year after
reviewing their cases?

THE DEPUTY MINISTER IN THL
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) According
to information furnished by BState
Governments/Union Territory Admi-
nistrations, 4032 persons were on the
1st November, 1972, under detention
under the Maintenance of Internal
Security ‘Act, 1971. Information in
regard to the State of Jammu and
Kashmir is awaited.

(b) The State Governments have
been requested to ensure that all
authorities competent to exercise
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powers under the Maintenance of In-
ternal Security Act should satisfy
themselves that the requirements of
the law and the Constitution have
been fully met. Whether there has
been any failure to comply with such
requirements in any individual cases
would be for the Courts to decide. A
suo moty review by the Government
would not, therefore, be possible.

(¢) Information in regard to the
States of Assam, Haryana, Himachal
Pradesh, Jammu and Kashinir, Kerala,
Meghalaya, Orissa, Rajasthan and Tri-
pura is awaited. According to infor-
mation: at present available from the
remaining State Governmeants and all
the Union Territory Administirations
a total of 1830 persons were released
during the period 1st November, 1971
to 31st October, 1972 on review of
their cases by the concerned Govern-
ments/Advisory Boards &nd also on
orders of High Courts,

Lifting of Emergency in the Coeunntry

1212, SHRI BISHWANATH JHUN-

JHUNWALA:
SHRI VARKEY GEORGE:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether Government have con-
sidered the desirability of lifting the
emergency in the country; and

(b) if not, the factors which are
compalling the Government to conti-
nue with the emergency powers which
can well be discharged through the
naormal. laws of the conntry?

THR DEPUTY MINISTER IN THE
MINISTRY OF . HOME AFFAIRS
¢SHRI F. H. MOHSIN): (a) and (b).
Keeping in view the overall situstion,
which is being kept under constant
review, Government are of the view
that the time has not yel come- for re-
vecation of the Proclamation of Emer-

gency.
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Vinit of Soviet Planmers to Infia

1213, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
PLANNING be pleased to state:

(a) whether the members of the
Soviet Planning Organisation visited
India recently;

(b) whether the team of Soviet
Planners was in the country at the
request of the Government of India;
and

(e) if so, the purpose for which they
were invited?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (¢). In
pursuance of the discussions held by
the Minister of Planning during his
visit to Moscow in September, 1872,
three groups of Seviet experts also
representing Soviet Planning Organi-
sation have recently visited India
with a view to exploring possibilities
of further co-operation in the flelds
of (i) ferrous and non-ferrous indus-
tries and (ii) industrial production
intended to ircrease the trade bet-
ween the two countries,

Special Schemes during Fifth Plan for
the Promotion of Educatiomal and
Economic Interests ol Weaker
Sectlons

1214. SHRI 5. M. SIDDAYYA: W}!l
the Minister of PLANNING be pleased
to state:

(a) the special schemes proposed
for the Fifth Five Year Plan to pro-
mote the educational and econemic
interests of the weaker sections of the.
people; and

(b) the amount proposed for each
off the schemes in the plan for each
State and Union territory?®
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOMAN DHARIA): (a) The Fifth
Five Year Plan iz in the process of
formulation. The Approach document
is expected to be finalised shortly.
Details of schemes to promote the
educational and eeconomie interests of
the weaker sections ¢f the people will
be worked out in the course of formu-
lation of the plan.

(b) Does not arise,

\  Assistamoe to Mysore Distriot

1215. SHRI S. M. SIDDAYYA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state
what is the Central assistance made
available for Mysore district which
hes been declared to be a backward
district for removal of backwardness?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): Mysore district is one of
the 225 districts selected fur conc.s-
sional finance from financial institu-
tions for industries siarted there. Re-
cently this district has also been sel-
ected for the purpose of the 10 peor
cent Central subsidy on fixed capital
investment of Industries siarted there.
There is no State-wise or district-wise
allocation of Centra] assistance in this
regard. It is understood that the
IDBI has sanctiorred re-finance assis-
tance to 7 units in Mysore District for
a total value of Rs. 14,07 iakhs during
the period from 1970-71 to 1972-73
(September).

Direct Dialling Sysiem in Kerala

1216. SHRI RAMACHANDRAN
KADANNAPPALLI: Wiil the Minister
of COMMUNICATIONS: be pleased to
state:

(a) whether there iz any proposal
for introducing direct dialling system
between Kerala and Delhi and be-
tween the Districts in Kerala;

(b) if so, when this proposa] will be
implemented; and

(e) if mot, the ressons therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir, but the dialling within
Kerala will be between the stations as
indicated in the answer to (b).

{b) The short term proposal is to
provide point to point dialling between
Alleppy-Kottayam, Ernakulam-Koita-
yam, Ernakulam-Trivandrum, Kotta-
yam-Trivandrum and Quilon-Triven-
drum progressively by 1873-74. Inter-
dialling between all the above stations
and dialling between Trivandrum and
Delhi may be introduced in the 5th
Plan period depending on the phasing
of the plan which is in the draft stage,

(c) In view of reply above, does

not arise.

Upgrading of Calicut Radiv Station

1217. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Calicut radio Sta-
tion is going to be upgraded;

(b) if so, the broad outline; of the
proposed upgradation thereof; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). The
Radio Station at Calicut is already a
full-fledged station having necessary
programme originating facilities for
broadcasting on two channels. How-
ever, it is proposed during the cur-
rent Plan to construct permanent stu-
dies there as the studies are function-
ing presently from a rented building.
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T.V. Station in South India

1218. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there is any proposal
to set-up a Televigsion Station any-
where in South of India: and

(b) if so, when and where and it
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Yes, Sir.
A TV station is being set up at Madrag
which is likely to be ccmmissioned in
w974,

Growth Rate of Agricultural Income
in States

1219. SHRI RAJDEO SINGH: Will
the PRIME MINISTER be pleased to
state:

(a) whether eight States in the
country have added to their share of
contribufion to the Agricultural in-
come during the last decade (1960—
1871);

(b) whether the remaining eight
States (U.P., Maharashtra, M.P,, and
others) registered a decrease in their
share, although the turnover has in-
creased; :

(c) if so, whether the additional
contribution by some States and dec-
rease in the case of others as comput-
ed by the Economic and Scientific
Research Foundation clearly show
that the growth of agricultural income
in all the States has not been uni-
form; and .

(d) whether statistics given in the
study show that the growth rate in
agricultural income is higher in the
States, where the percentage distribu-
tion of rurasl population is low and if
80, the conclusions drawn thereon?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI
MATI INDIRA GANDHI): (a) to (d)
No official estimates of State-wise
contribution to income from agricul-
ture are available on a uniform basis
for the period 1960-61 to 1970-71. As
such, it is not possible to corroborate
or contradict the conclusions emerg-
ing from the study reported to have
been undertaken by the Economic and
Scientific Research Foundation, which
is a private research organisation.
However, the latest available infor-
mation in income from agriculture of
various States for the year 1860-61
and 1970-71 at current and constant
prices, as prepared by the respective
States Statistical Bureaus, is given in
the statement laid on the Table of
the House, (Placed in Library. See
No. LT-3756/72]. Owing to differen-
ces in concepts, definitions, source
material and methodology usec as well
as the base years, the estimates for
the different States are not strictly
comparable.

Student unrest

1220. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of

HOME
AFFAIRS be pleased to state: )

(a) whether students unrest has
developed into a violence in many
Stateg and the situation of 1962 and
1967 is being repeated;

(b) if so, the reasons therefor and-
whether some foreign elements have
started creating trouble in the coun-
try to disturb the law and order
situation in the contry; and

(c) the steps being taken ta check

such violence? .
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THE DEPUTY MINISTER IN THE
MLv.SLRY OF HOME @ AFFAIRS
(okuty ¥, H, MOHSIN): (a) to (¢).
Hepuriz of swudenis agitation have
bten received trom the States of
Aundhra Pradesh, Assam, Bihar,
Kera.a, Maharaghtra,- Mysore, Punjab,
Rajasthan, 'l'amil Nadu, Uttar Pra-
desn, West Bengal and Union Terri-
tory of Delhi. These are mainly in
the form of strikes, hunger strikes,
gheraos, etc. Some of them have
also involved wvarying degrees of
violence. Theére ig no specific infor-
fiom the domestic economic problems
elements in these incidents.

According- to an analysis of the in-
cidenyg in the current academic ses-
sion, it was found that they were re-
lated to demands for better academic
facilities like posting of adequate
qualified staff, admission of students
in particular courses, take-over of
mismanaged jnstiiutions by Govern-
ment, better transport, etc., issues like
claims of failed students, college union
elections, protests against dismissed
staff, etc, as well as issue ranging
from the dometic economic problems
to international problems.

Attention is also invited,- in this
connection, to the reply given to
Starred Question No. 43 answered on
15th November, 1972,

Distribution of Gases by
Indian Oxygen Ltd,

1221. SHRI ROBIN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Indian Oxygen is a
dominant undertaking in the field of
manufacturing of Oxygen Acetyline,
Argon and other industrial gases in
India;

(b) whether any restrictive prac-
tices indulged in the firm in the
supply and distribution of industrial
gases has come to the notice of Gov-
ernment; and

2504 LS—4

(c) whether the affairs of the
Indian Oxygen have been referred to
the Monopoles and Restriclive Frac-
ticeg Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTR.AL DEVE-
LOPMENT (SHRI SIDDHEsHWAG
PRASAD): (a) Yes, Sir.

(b) The Registrar, Restrictive Trade
Agreemenis has repor.ed .hat on a
soutary complaint reccived by the
MRTP Commission about certain res-
trictive condition in the ggreement
entered into with consumers by Indian
Oxygen Lid, he had gone into the
matter, but arrived at the conclusion
that no restrictive practice gas such
was being indulged in by the firm.

(e) No, Sir.

Enactment of Law on Natlonal
Becurity

1222, SHRI S, C. BESRA: Will the
Minister of HOME AFFAIRS be ple-
ased to state:

(a) whether the Law Commission
has recommended the enactment of a
new law on National Security; and

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): (a) Yes, Sir.

(b) The report of the Law Commis-
don  in this regard is under examina-
tion,

‘Document on plan policies submitted

by the Federaiion of Indian Chambers
of Commerce and Industry

1223. SHRI K. BALADHANDAYU-
THAM:

SHRI SHRIKISHAN MODI:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Federation of the
Indian Chambers of Commerce and
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Industry has recently submitted a
document on plan pouicies; : .

(b) if go, the main points mention-
ed in he document; and

(c) Government's views thereon?

THE MINISTER OF STATE IN THE
M.NIS1IRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). Yes,
Sir. The salient points of this docu-
ment are indicated in the note laid on
the Table of the House. [Placed in
Library. See No. LT-3757/72).

(c) Government have not taken any
view on the points raiszd in the docu-
ment published by the Fecerulion,

Transfer of Satellite Launching Sec-
tion from Thumba Launching Station
to some other wlace

1224 SHRI C. JANARDHANAN:
Will the Minisier of SPACE be pleas-
ed to state:

(a) whether there is any decision
by ths Government to {ransfer the
Satel.ite Launching section from the
Thumba Rocket Launching Station to
some other State; and

(b) if so, the reasons thereof?

THE PRIME MINISTER, MINISTER
OF ATOM.C ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF IN-
FORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
No, Sir.

(b) Doeg not arise,

Schemes for providing employment to
cducated unemployed guring 1972-73

1225, SHR SHRIK'SHAN MODI:
- SHR] P. M. MEHTA:

Will the Minister of PLANNING b2
pleased to state:

" {a) whether various Central Minis-
tries have drawn up schemes costing
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about Rs, 50 croreg to provide em-
ployment to educated unemployed
inciuding engineers during 19872-73
and those have been approved by the
Pianning Commission; and

(b) if so, the main features of
these schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir.

(b) The Main fetures have been
described in the Brochure ‘Employ-
ment Opportunities’ copies of which
are available in the Library of Par-
liament and which have been also
circulated to the Members of Par-
liament.

Report of the Committee of Secre-
tarizs on Persoan:zl Refurns

1226. SHRI K. LAKKAFPPA;

SHRI PURUSHOTTAM
KAKODAR:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Committee of Sec-
retaries on Personnel Reforms has
submitted any report to the Govern-
ment;

(b) if so, the salient featurcs thece-
of; and

(c) Government's reaction thereto?

THE MINISTER OF STATE TN THE
MINISTRY OF HOME AFFAIRS IN
THE DEPARTMENT OF PERSON-
NEL (SHR] RAM NIWAS MIRDHA):
(a) to (c). No Commiltee of Secrr-
taries on Personnel R:forms has been
appointed by Government. However,
reports * presented by the Administra-
1ive Reforms Commission, which con-
tain recommendatjons of major im-
portance or which concern several
departments of the Government, are
usually examined by ad hoc commil-
tees consisting of Secretaries of the
concerned departments, before final
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decisions are taken by the  Govern-
ment. One such commiitee is now
examining the ARC Report on Per-
sonnel Administration. It would not
be appropriate and in the public inter-
est to disclose the proceedings of this
Committee as thesg are meant only for
internal consideration in Government.
The decisions eventually taken on the
recommendations pertaining to per-
sonnel administration will be placed
before the House in due course,
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Astivities of Foreign Esplonage Agen-
cies in the Country

1228. SHRI FATEHSINGHRAO
GAEKWAD:

SHRI C. YADAV:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether some foreign espionage
agencies have of late intensifled their
activities and have been meddling in
the Internal affairs of the ccuntry;

(b) if so, the names of parent coun-
tries of those agencies; and

(¢) the action taken against them
in each case as also the specific accu-
sation against each of them?

THE DEPUTY MINTSTER TN TH®R
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
Government maintains a continuous
watch over such activities and has also
made it known that such activities are
not conducive to the promotion of
mutual good relations. The disclosure
however, of information which

Government has in its possession or
the detuils of what i3 done to counter
th> activiiies of forejgn intelligence
organisations, will not serve any pu-
blic interest.

Time gllotted {fo News Broadcast
concerning A.LC.C. Meeting, etc.

1230. SHRI SAROJ MUKHERJEE:
Will the Minister of INFORMATION
AND BROADCASTING be pleasad to
state:

(a) how much time durinnz news
broadcast in English and Bengali
(Calcutta Station as well as Delhi
Centre) was allotted to the news of
Congress Working Committee meat-
ings, AI.C.C. meeting Polit Bureau of
CPI(M) meeting, CPI national execn-
tive meetings, West Benral Siate
Committee meetings of Ruling Cong-
regs, CPI(M), CPI, Congress (0), in
the months of September and Octo-
ber 1972;

(b) the criteria that guide the news-
writers to summaries the reports .of
Congress and Opposition parties like
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CPI(M), J.S. Congress (0O), when some
news regarding all these parties s
received at the siations or collected
through their own reporters or from
the news agencies; and

(c) whether criticism against the
Ruling Pa.ty is to be broadcast il any
of the parties sends such a n-ws?

" THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR] DHARAM
BIR SINHA) (a) The information
asked is given below. It relates only
to two months and reflects, inter alia
the number of meetings held at na-
tional level by different political par-
ties. The time given in news bulletins
to activities of various political parties
also depends upon the importance of
the suojects discussed. their Lkely
impact on the national life, the news-
fall on those days and the facilities
available for coverage of these meet-

ings:

Congress—2 hours 15 minutes
Congress (O) 28 minutes
CPI—13.5 minuteg
CPI(M)—4 minutes.

(b) and (c). News value 1s the only
criterion on which reports are taken
for inclusion in the bulletins, This cri-
terion is uniformally applied to all
political parties irrespective of the
consideration whether the repurt is
critical or otherwise of any party in-
cluding the ruling party.

Pronunciation of Bengall News Broad-
cast over Calcutia and Delhi Statjons
of All India Radio

1231. SHRI SAROJ MUKHERJEE:
Will the Minister. of INFORMATION
& BROADCASTING be pleased to
state:

{a) whether his Ministry is aware
of the fact that a veteran literary cri-
tic criticised in a Bengali Daily

Yuganira dated the 17th September,
1972 the manner of the pronunciation
and the words used during news
broadcast in Bengali language from
Calcutta Centre and sometimeg from
Dalhi Centre too; and

(b) if so, Government's
thereto?

reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) Yes, Sir,

(b) The comments have been look-
ed into and corrective action taken
wherever necesssary,

Raid on the Residence of a Director of
Anand Bazar Patriku Caicutta

1232. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether, recently, the Calcutta
residence of a director of Ananda
Bazar Patrika Private Limited, Cal-
cutta was raided by the Police;

(b) whether in the course of the said
raid the Police recovered certain
papers as evidenceg of the Director's
association with U.S. New Agencies
which indulge in systematic antj-
Indian and pro-Pakistani propaganda;

and

(c) whether the Director was taken
in police custody on charges of
sending anti-Indian despatches to the
U.S. papers during the last Indo-
Pakistani war and if so, the main
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME ATrFAIRS
(SHRI F. H. MOHSIN) (a) to (e).
According to information received
from the State Government in May,
1972 neither the house nor the Office
of Shri Abhik Sarkar was scarched by
the Police. Further development if
any, are being ascertainrei” from the
State Government.
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Arrest of Hoarders in Mysore State

1233. SHR] C. K. JAFFER SHA-
RIEF: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) the number of dea’ers and hoar-
ders who have been arrested in the
State of Mysore during last four
months under the Defence of India
Act and the quantity of commodities
seized from them; and

(b) the action taken against the
guilty persons?

THE DEPUTY MINTSTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDSJHWAR
PRASAD): (a) and (b). Information
has been called for from the Govern-
ment of Mysore and will, on receipt,
be laid on the Table of the House.

wrywt W Wrarard wx? ax feet &
wqarfedt o frogard

1234. Wt feve wigd : W
wiafew fawte gt ag 7@ &1 Fa
w4 fF :
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sitaifirs fawta sarvr & 39 W4t
(st fegmrewan) @ (%) o< (7).
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Conversion of Hindustan Machine
Tools Limited into s Holding
Company

1235. SHRI PAMPAN GODWA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government
decided to convert the
Machine Tools Limited
Holding Company; and

have
Hindustan
into a

(b) if so, the broad outlines of the
decision?

THE DEPUTY MINSTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) (a) Yes, Sir.

(b) It has been decided to have a
Holding Company at the apex with
the following subsidiary companies
attached to it:

1. HMT, Bangalore,
HMT, Pinjore
HMT, Kalamaisery
HMT, Hyderabad
HMT, Watch
HMT, Ajmer (Till now it is

LR B

being called Machine Tool
Corporation of India Ltd,
Ajmer)

7. HMT, International.
fafra ¥Qumd & fag wrom
1236 =t wWixR wWw Fa
st wmdt anwcI :

wr Qo q@ ag a7 o
st ¥ :

(%) wra & fafgs  SQame
sfex feadr § aar £ I8 qAme
3 & fad fafrsz Qyaar ank of §;
114



77  Written Answers AGRAHAYANA

(w) afz g, av ITM 37 AT]
0 § ofT 37 qe3sg F F70 OO ISAYT
o g ?

DA WITAT | UIT WA (A
wrza sifen)

(%) wz (7). Qame sravadd
¥ qrg Frex & 37T 30 7T,
1972 &1 Qame [z7 ar ¥ fafas

Fs' @ 26.11.827 47 |

1, 1804 (SAKA) Written Answers 78

(%37 Wt Igy wammr) erferal
fafax
Mo srferdi &Y Qrm g
FW R PrisT Y 1971-72 ¥
LEREEUE Gl
1971-72 W1t 1972-73 &

DT F=T warT g dne W
w$ AYe A A gy Ewy
T AR § ¢

(F77 %)
- ™ 1971-72 1972-73
gar arifza
/ wifrs A migr-  gafw
grofe wfa
fawt daag
1 grdfews fimw &1 famme awr
¥ gar 4.42  2.80 30.00
watfive fawrg sy
2 or Sufmgt W faalw agraar Wk
wrafirs afeqat w1 ftr 6.50 6.39 6.50
fanr§ Wit faas sarag
3 wrdvor §eifrafer wqewr | 0.33 0.13 2.85
vfy dxmag
(wfs fawr)
4« Fudga s . . 0.15 0.14 0.76
5 IovreT agerd afufrdl w1 frarc 0.15 0.16 0.50
wpAT A T qfcag wwTIT
6 &¥% qfedIaA™l 1 w=Iq9 0.30 0.19 0. 90
e 7 w7 Aa fagwa st
7 wrdior s gia & fag fearrgs qvat &t
TaTIAr . . . 0.22 . 0.44
14 4H 12.07 9.81 41.95

@ eRdierga fexi:
aqawnx gfamTam  gfersr ¥
greafar & 1 37 qfersr &0 qrqat
35 qFAMAT § I G )

feaa14 WINT~ W HAEAIT
d1 & NAfrer gaf Wy § gAY
7 fawa ® ofcranal § gfg 533,
wigfrs damy aign—aar FamAT



79  Written Answers

aar favdqw, wfy i adqo, fid
aqr qiwdl gaagis A § oafe
wfeqa widY €97 & fag Fasto, -quear,
9T AR W@ quT Iufwar fawra,
gl gAifaafer gdaw, stafe
a7, Srafrs dadT gfead
o} gawfreer srdsw ddr T
QI I T e aawat dar =
¥ Jugm @ & fag 1972-73 ®
20 FUT €78 F1 17 FFar 7141 § 1
wm ag § % 1@ qw dnd & fafwea
Tt ¥ aqr qgd ¥ wratlag &Y o
W %@ WFC FT R F oAveAw
grmar st dxfasy, Sy@frd aur
gHfEd T & awegy Sy
T F 9 aF S GAR J@A |

fofag FOSmG # Fwam &
fawed oT, ST qvAAr F wlaw ag
afgs Qraar § WX aradt d9I§Ty
aysAr ¥ aw fagrsndar

dafryy wid o wYo qu- wfewmfwl #t
v

1237, S} JAEC WA ;. w@T

qym &N ag FATA W FUW FA fF

R T g8 @w7 fRax darfaga

wfo #o Tdo whwmifeal &1 Faw

o @ § o waw W feadr
Foa frar @r g ?

Nz iwem W wiws feaw q
ww AN (shw frew fadt

Qn oHfar B oo @ g Wk
qET & y2Td 9 @ & sodt

NOVEMBER 22, 1972

. agreements for exports

Written Answers 80
Exports of HM.T foods

1238. SHRI MUHAMMED SHERI-
FF: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the names of the HM.T. pro-
ducts exported to foreign countries
and the amount of Foreign Exchange
earned country-wise, for the last
three years; and

(b) the agreements rigned for
exports to be made during the curs
rent as well as coming year?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESWAR
PRASAD): (a) The names of HMT
products exported during the last
three years and the foreign exchange
earned countrywise is shown in the
statements laid on the, Table of the
House, [Placed in Library See No.

_ LT-3758/72].

Company has singned
with two
firms for the current year. No agree-
ment has been signed for the coming
Yyear.

(b) The

Expenditure on Staff Working in
Commission of Inquiry on
Large Industrial Houses

1239. KUMARI KAMLA KUMARI:
Will the Minister of INDUSTRIAL
EDVELOPMENT AND ECIENCE
AND TECHNOLOGY be pleased to
state:

(a) the total expenditure on the
establishment and salaries of the em-
ployees of the Commission of Inquiry
on Large Industrial Houses; and

(b) the reasons for delay in the
submission of its report?
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‘FHE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The total
expenditure on the establishment
and salaries of the employees of the
Commission of Inquiry on Large In-
dustrial Houses as on 30-9-1972 is
Ra. 2,448,786/-. The Commission has
not submitted ts report so far, main-
ly due to the following reasons:—

(i) The terms of reference of
the Commission are  quite
comprehensive and of varied
nature; and

(ii) The Commission itself has
to undertake invest gation
into the facts and collect
evidence, regarding nume-
rous items of inquiry refer-
red to it.
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Financial Assistance to States for
Schemes to provide Employ-
ment to Engineers

1241. SHRI Y. ESWARA REDDY:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Central Government
ad atked the States to prepare
schemes providing employment to
all unemployed Engineering Gradua-
tes as on March lst and offered to
provide assistance for the execution
of the schemes;

(b) if so, whether the States have
submitted any such schemes and the
main points of the schemes submitted;
and
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(c¢) what is the extent of financial
assistance proposed to be given to
the States for these schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) The State Govern-
ments were requested to furnish de-
tailed proposals for the next
financial year for unemployed en-
gineers by the 31st December, 1972

(b) State Governments are yet to
submit the schemes to the Central
Government,

(c) The extent of financial assis-
tance to be given to the States will
be decided after the proposals have
been received,

Self Employment Scheme for Educa-
cated Unemployment in Andhra
Pradesh

1242, SHRI Y, ESWARA REDDY:
Will the Minister of PLANNING
be pleased to state:

(a) whether the Andhra Pradesh
Governments has requested the Cen-
tre to sanction an additional sum of
Rs. 1.26 crores in the current year for
the self-employment schemes for the
educated unemployed in the State;

(b) if so, the decision taken there-
on; and

(c) the progress so far made in
the State in implementing these
sghemes?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR]I MOHAN DHARIA): (a) Yes,
Sir. Such a request has been receiv-
ed in the Ministry of Industrial
Development,

(b) No decision has been taken
since details of schemes are awaited
from the Andhra Pradesh Govern-
ment,

(¢) Does not arise,

NOVEMBER 22, 1972
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Soviet offer to India to join the
Council of Mutual Ecunomio

Cooperation Union

1243. SHRI D. K. PANDA:
SHRI BANAMALL
PATNAIK:

Will the Minister of PLANNING
be pleased to state:

(a) whether Government have
considered the Soviet proposal for
joining the Council of Mutuai Eco-
nomic Cooperation Union, headed by
the Soviet Union;

(b) if so, the constitution and pre-
cise functions of the said Union
(COMECON) and the precise terms of
the Soviet offer of membership to
India; and

(c) Government's reaction to the
said proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a)
There is no Soviet proposal for India
joining the Council of Mutual Econo-
nomic Cooperation, headed by the
Soviet Union.

(b) and (c). Does hot arise.

Memorandum submitied to Prime
Minister by Central Government
Employees

1244. SHRI D. K. PANDA: Wil
the PRIME MINISTER be pleased to
state:

(a) whether the Central Govern-
ment Employees’ Organisation have
submitted a memorandum recently
to the Prime Minister;

(b) if so, the main demands men-
tioned in the memorandum; and

(c) what are Government's de-
cisions thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Yes, Sir. A memo-
randum was submitted to the Prime
Minister on the 19th October, 1872
by the representatives of the Staff
Side of the National Council set up
under the Joint Consultative Machi-
nery.

(b) The demands contained in the
memorandum are as follows:

(i) The scope of Bonus should
be extended to all the indus-
trial employees of the Gov-
ernment in all the industrial
services run departmentally;

(ii) Addtional interim relief may
be granted taking into con-

sideration all the circum-
stances; and
(ili) Employees’ organisations

should be consulted before
a final decision is taken on
the recommendations of the
Pay Commission and these
should be given retrospec-
tive effect from 2nd Septem-
ber 1969.

(¢) The views of the Government
on the three issues mentioned above
are as under;:—

(i) Bonus—The existing position
under the Payment of Bonus
Act, 1965, should , for the
present, be mentioned.

(il) Additional Interim Relief—

and
(iii) Recommendations of the Pay
Commisgsion:

After the setting up of the
Third Pay  Commission,
three instalments, of in-
term relief have been
sanctioned on the  ba:is

of the recommendations
of the Pay Commission.
The demand for further
additional relief is based

86

on the ground that the in-
terim relief so far allowed
is totally inadequate in the
context of the present
wage level of the Central
Government employees
who, in the opinion of the
employees organisations,
are_ laging far behind in
salaries as compared to
their counterparts. in
- private and publie
sector undertakings. The
question of comparability

of emoluments of emplo-
yees under the Central
Government with  those

serving outside Government
is a larger issue, and it
would be more appropria-
te to await the considered
recommendations of the
Third Pay Commission in
their final Report, As re-
gards the question of
giving retrospective effect
to the decislons, which
might be taken on the
recommendations of the
Commission, the matter
can be examined only in
the light of the Pay Com-
mission’s final Report. The
question of consulting the
Staff Side before taking
final decisions on the Pay

Commission’s recommen-
dations is under exami-
nation,

Asiistance to Madhya Pradesh
Schemes to d-al with
Unemployment

1245, SHRI RANABAHADUR
SINGH: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Madhya Pradesh Gov-
ernment have made provision of Rs.
2 crores and 20 lakhs in their Budget
and some amount has been sought
from Central Government to solve
the unemployment problem in the
State; and

(b) whether the Central Govern-
ment have sanctioned the said amount
and if so, the amount thereof?

‘
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) It is
difficult to give the information as
the question does not mention the
year of the budget.

(b) An amount of Rs. 204 lakhs has
been allotted to Madhya Pradesh for
the year 1972-73 as a grant by the
Central Government for special em-
ployment programmes.

Elimination of Middle-men in
Interna] Trade

1246. SHRI M. KATHAMUTHU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government have
taken any decision to eliminate mid-
dle-men in internal trade in primary
products; and

(b) if so, the steps taken in this
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The role
of middle men has been restricted
in certain essential primary products
like foodgra.ns, levy sugar, cotton,
jute by widening the activities of
Food and State Trading Corporations
and by setting up Corporations for

. products like Cotton and Jute.

Per capita National Income

1247. SHRI NAWAL  KISHORE
SHARMA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether per capita national
income has increased in the country;
and

(b) if so, the increased per capita
national income?

NOVEMBER 22, 1872
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THE PRIME MINISTER
OF ATOMIC ENERGY, MINISTER
OoOF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAS-
TING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
Yes.

(b) The latest available estimates
per capita national income at current
and at constant (1860-61) prices for
the period 1860-61 to 1970-71, as pre-
pared and published by the Central
Statistical Organisation, are given in
the attached statement.

Statement
Per capita National Income
Estimates of
(In Rs.)
b copie e one
Year At current At 1962-61
pree pree
1 2 3
1960-61 3063 306'3
1961-62 . 3164 310'0
1962-63 - 327°6 309°4
1963-64 - 3684 319°9
196465 . 4232 335°8
1965-66 . 426°1 310°4
1966-67 - 48a-9 307°9
1967-684- 560°8 329°2
1968-69 -+ 554'7 3299
1969-70+ 589°3 339°4
1970-71+ + N.A. 347°0

N.A.=Not Avalable,
+Provis'onal’
Source : ‘Bs*imates of Net Natiomal Product’

1960-61 1960-70 (May 1971) and
+ 4 ‘Press Note on Quck cstimates of

National Income 1970-71."
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Statee having the Highest and Lowest
per capita Income

1248, SHRI NAWAL KISHORE
SHARMA:  Will the Minister of
PLANNING be pleased to state:

(a) the names of the State which
tops the list of States in per capita
income and the State where the in-
come is the lowest;

(b) the reasons for the lowest per
capita income in that particular
State; and

(c) the steps being taken to increase
the per capita income of that State?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c). According to the Centra] Statis-
tical Organisation, the latest compa-
rabl estimates of per capita income of
States which are available relates to
the year 1964-65. According to these
estimates Punjab topped the list and
Bihar's was the lowest.

2. The reasons for inter-State dis-
parities in per capita income inter-
alic relate to the stage of economic
development reached, certain histori-
cal factors, such asg in‘tia]l advantage
gained by certain States, resources
endowment, physico-geographic con-
ditions etc. While the devising of
measures designed to accelerate the
economic development of the different
States is primarily the responsibil’ty
of the Stateg themselves, the Govern-
ment of India have taken certain
positive steps to supplement gnd re-
inforce the developmental efforts of
the State Governments in this direc-
tion. The following are some of the
measures adopted by the Government
of India in this behalf:

(i) In allocating Central assistance
among various States for. the Fourth
Five Year Plan after providing for
the requirements of the States of
Assam, Nagaland and Jammu & Kash-
mir, which have special problems, 10
per cent of the sum available for
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distribution by way of Central assis-
tances has been allocated to the six
Stateg of Bihar, Orissa, Rajasthan,
Kerala, Madhya Pradesh and Uttar
Pradesh whose per capita income was
below the national average;

(ii) The non-Plan gap in the
resources of nine States (Andhra
Pradesh, Assam, Jammu & Kashmur,
Kerala, Madhya Pradesh, Mysore,
Orissa, Rajasthan and West Bengal)
during the Fourth Plan period, is
being met by the Centre, so that they
could utilise all the additional resour-

ces 'mobilised by them during the
Fourth Five Year Plan period for
financing their development pro-

grammes,

(iii) A liberal pattern of Central
assistance has been evolved for the
development of h'll and border areas.
The entire expenditure on their
development programmes. ig being
met by the Government of India
within the total Central assistance for
each of the States concerned; 80 per
cent of the amount of expenditure
incurred in this behalf in Meghalaya,
Assam, Nagaland, Jammu & Kashmir
(Ladakh) and Himachal Pradesh
(Lahaul, Spiti and Kinnaur districts)
iy given as a grant. The balance of
10 per cent is treated as loan. The
pattern of Central ascistance in the
hill and ®border districts of TUttar
Pradesh, Darjeeling (West Bengal)
and Nilgiris (Tamil Nadu) is 50 per
cent grant and 50 per cent loan.

(iv) For the reason that they are
gocially and economically backward,
the development programmes of all
the Union Territories, area  fully
financed by the Centre. Their non-
Plan gap is also met by the Centre.

(v) An jimportant measure for
reducing disparities is accelerating the
pace of industrial development in
backward areas. The districts needing
attention have been identified and
notified with the cooperation of the
State Governments in pursuance of
the criteria laid down by the Pande
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and Wanchoo Committee Reports.
Preference js being given to such areas
in the location of large-scale indus-
trial projects in the publi¢ sector,
provided they are found to be feasible
on techno-economic considerations.
The Licensing Committee also gives
preferentia] treatment to applications
from the backward regions.

(vi) Rs, 32.50 crores have been
allocated during the Fourth Five Year
Plan for 489 Tribal Development
Blocks under a Centrally gponsored
scheme.

(vii) District Plang are being pre-
pared in some of the Stateg which will
result in identifying the problems of
backward regions and will help in
evolving measures for solving their
problems.

(viii) 225 industrially backward
districts have been gelected through-
out the country for concessional
finance for new industries from the
financial and credit institutions, In
addition, the Central Government is
giving an outright grant or subsidy
amounting to 1/10th of the fixed
capital investment of new units
having a total fixed investment of not
more than Rs, 50 lakhs each, in two
selected districts in each of the 9
States identified as industrially back-
ward viz, Andhra Pradesh, Assam,
Bihar, Jammu & Kashmir, Madhya
Fradesh, Nagaland, Orissa, West
Bzngal and U.P. and one district in
each of the remaining States and
Union Territories. It has been de-
cided to increase the number of
districts from 2 to 6 in Industrially
backward States mentioned above and
1 to 3 in the remaining States.

(ix) Special programmes of large
magnitude are being implemented for
“the benefits of the weaker sections of
the rural population and for the deve-
lopment of dry and arid areas. These
special programmes are being sanc-
tioned and implemented under the
guidance of a Central Committee of
Coordination presided over by a
Member of the Planning Commission.
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An officer of the rank of Additional
Secretary ig the Member-Secretary of
this Committee, 46 Small Farmers'
Development Agency Projects 41
projects for sub-Marginal Farmers
and Agricultural Labour and 24 pro-
jects for farmers in dry areas have
been sanctioned. An amount of Rs. 100
crores has also been provided for an
integrated programme of rural works
in 54 chronically drought affected
areas.

(x) A crash scheme for rural
unemployment has also been launched
with a provision of Rs, 50 crores per
annum.

(xi) A Rural Electrification Cor-
poration has been set up recently and
is giving finance on concessional terms
to State Electricity Boards for rural
electrification programmes in back-
ward areas.

Agreement for Export of Waiches
with Poland by HM.T.

1249. SHRI B. K DASCHOW-
DHURY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECIINOLOGY be
pleased to state:

(a) whether an agreement has
been signed for the export of HMT.
watches to Poland during the current
year and i! so, the outlines thereof;

(b) the number of HM.T. watches
exported to other countries, country-
wise and year-wise for tue last three
years; and

(c) the steps taken by Gouvernment
for boosting the export ol watches?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTHJAL DEVE-
LOPMENT (SHRI SIDCHESHWAR
PRASAD): (a) No, Sir.

(b) A statement is attached.

(c) The Company hus signed an
agreement with one of the firms In
New Zealand for export of watches
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to that coumtry. Negolistions are
going on with one of the firms in
Japan also, Arrangements have also
been made to sell HM.T. watches in
the Duty Free Shops in India through
the India Tourism Development Cor-

poration against free foreign ex-
change. )
Statement
Total No. of ‘HMT® Watches exported
during 1969-70 : 359 Nos.
Countries Quantity
I 2
T Nos.
1. Canala . 104
2. U.S.A. .. 8
3. Sudan . . 6
4. Ceylon . . 5
5. Aui‘ralia . . 154
6. Uqir~i Kingdom . 14
7. HrigKng . ' . 25
8. Lcbanon . . 3
9. Iran . . . 1_.;
TotaL . 359

Total No. of *HMT® Watches exported
during 1970-71 :1122 Nos.

Countries Quan’tity

I 2 MNos.
1. United Kingdem . Nil
2. West Indies . 6
3. U.S. A . . 576
4. New Z:aland . . 78
s. Fiji e st
6. Australia . . . 122
7. Canada . . . 102
8. Sudan . . . 7

-9, Ceyon . . . 21

1o, Norfolk Island, South

Pac fic . . . 90
11. Uganda (Africa) 1
12, Holand 40
13. Denmark 15
14. Iran Nil
15. Columbia 1
16. Taiwan 1
17. USSR . 1

ToTAL T iz

To:al No. of Watches exported during

1971-72 ; 2001 Nos.
Nos.
1. U.S. A s 404
2. Canada 50
3. Ceylon 31
4. West Grrmany 2
5. United Kingdom . 21
Sudan . 25
7. Hong Kong , . 6
8. Egypt . R §4
9. Now Z:land | 120
10. Switzerland . 1
11. Philippines . 1
12, Iran . . 5
13. Ethopia 1
14. Australia . . 3
15. Luxsmbourg . . 40
16, Others . 200
ToTAL 2001




95 Written Answers-

Proposal to make the charging of
High Prices 5 Cognisable Offence

1250. SHRI R. K. SINHA:
SHRI P, GANGADEB:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government contem-
plata to make the charging of high
prices a cognizable offence to enable
initiation of penal proceedings against
traders who indulge in profiteering;
and

(b) if so, the broad outlines of the
proposal and the time by which a
final decision is likely to be taken in
this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Essentia] Commodi-
ties of mass consumptiun are covered
by the Essential Ccmmodities Act,
1955 and all offences punishable under
this Act already stand declared cog-
nizable.

(b) Does not arise.

Demand for Cement Faclories in
Mysore

1251, SHRI DHARMARAO AFZAL-
PURKAR: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether a memorandum has
been submitted by the Government
of Mysore to the Central Government
requesting for setting up in Mysore
two out the four Cement factories
which the Cement Corporation of
India intends to start; and

"(b) if so, the reaction of Govern-
ment, thereon?

NOVEMEER 22, 1872
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THE -DEPUTY MINISTER IN THE'
MINISTRY OF INDUSTRIAL DEVE-'
LOPMENT (SHRI SIDLHESHWAR
PRASAD): (a) In May, 1972, a pro-
posal was received from the Govern-
ment of Mysore for the getting up of
a cement factory at Chitapur. Gul-
barga District in Mysore by the
Cement Corporation ¢f India.

(b) Cement Corporation - of India
has already set up a cement plant
with a capacity of 2 lakh tonnes per
annum at Kurkunta in Gulbarga dis-
trict of Mysore and the plant is ex-
pected to go into the commercial pro-
duction shortly. As Chitapur is only
about 30 kms. from this plant site, it
was not considered econcmic to set
up another new units at Chitapur,
Cement Corporation are also consider-
ing the question of enbancing the
capacity of Kurkunta factory by tak-
ing up production of slag cement.
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Seminar on ‘Chauging Pattern of
Crime and Punishment' held in New
Delhi

1254. SHRI D. K. PANDA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether a Seminar on ‘The
Changing Pattern of Crime and
Punishmert' was held in New Delhi
on 18th September, 1972:

(b) if so, the main observations
and suggestions mude therein; and

(c} the specific changes proposed to
be made in the Criminal Law of the
country? '

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

“ (b) and (c). Information when
available would be laid ¢n the Table
of the Sabha,

Estimated Number of Additional Jobs
to be created at Lhe end of Fourth
Plan

1255. DR. KARNI SINGH: Will the
Minister of PLANNING be pleased to
state the total number of additional
jobs likely to be created and the ex-
tent by which the per capita income is
expected to increase at the end of
the Fourth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): In the
past Planning Commission used to
present estimateg of the backlog of
unemployment at the beginning of
the plan, the estimated increase in the
labour force during the plan period
and the additional employment likely
to be created through implementation
of the plan as formulated. In view
of comsiderable divergence of opinion
regarding the appropriate deflnitions
and suitable yardsticks for measuring
unemployment and under employment
in rural and urban areas and in view
of the widely differing magnitudes
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of unemploymmt’worked out on the
basis of various sources, it was felt
that the various aspects needed a
cloger scrutiny. Accordingly, a Com-
mittee of Experts was set up by the
Planning Commission in 1968 to en-
quire into the estimates of unemploy-
ment worked out for the previous
plans, data and the methodology used
in arriving at them and to advise the
Planning Commission on the various
connected issues. As a result of the
recommendations of this Committee,
no attempt was made to give esti-
mates regarding backlog of imemploy-
ment at the beginning of the Fourth
Plan or the estimated increase in the
labour force during the Fourth Plan
or of additional employment likely
to be created through implementation
of the Fourth Plan as formulated.
Reference in this regard may be
made to the Fourth Plan document,

The Fourth Plan lays considerable
emphasis on the labour irtensive pro-
grammes of agricultural development
(including dairy and milk supply
schemes, poultry and sheep breeding,
agro-industries and development of
inland and marine fisheries), rural
infrastructure and rural development,
which are likely to generate large
employment opportunities for verious
categories of skilled, semi-skilled and
unskilled personnel. The accelerated
growth of organised mining and
manufacturing, the encouragement of
ancillary and small scale industries,
the increased provision for infra-
structure facilities in comrmunications,
transport and power and the rising
level of construction activities will
also contribute to large employment
opportunities including seclf-employ-
ment,

Apart from the programmes of eco-
nomic development with an employ-
ment bias, which are likely to pro-
vide the bulk of the employment
opportunities during the plan period,
the following speclal programmes
have been formulated sinoe the in-
ception of the Plan.
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Schemes for educatcd unemployed
initiated in 1971-73 by Central Gov-
ernment which are likeiy to gene-
rate about 39,000 empluyment op-
portunities by the end of 1971-72
and the same is expected to increase
to about 64,000 by 1972-73.

Special employment Programmes
formulated by States and Union
Territories are expected to generate
employment to the extent of 3.70
lakhs including 11,000 engineers.

The Crash Scheme for Rural Em-
ployment is likely to create a total
employment of about 82 million
man-days in 1971-72 and it is ex-
pected that during the current year
(partial) employment may be creat-
ed to the tune of 25.4 million man-
days;

The schemes under Drought Prone
Area Programmes initiated in 54
Districts are also likely to generate
substantial employment opportuni-
ties.

Further details in respect of schemes
currently in operation may be seen
in the brochure “Employment Oppor-
tunities”, copies of which are avail-
able in the Library of the Parliament.

The Fourth Five Year Plan envi-
sages an increase in mational income
(net additional product at factor cost),
at 1968-69 prices frorn Rs. 28,800
crores to Rs. 37,900 crores in 1973-T4.
This works out to an annual increase
of 5.6 per cent. Iopulation was ex-
pected to increase at the annual rate
of around 2.5 per cent during the
Fourth Plan. Thus, per capita income
was estimated to go up from Rs. 546
in 1868-69 to Rs. 838 in 1973-74, that
is, by 18.5 per cent.

The actual gain in per capita in-
come durfng the Fourth Plan will
depend on the performance of the
economy in the remaining period of
the Plan,
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Discontentment in various Ranks of
Delhi Polioe

1256, SHRI SUKHDEQ PRASAD

VERMA:
SHRI MUHAMMED .
SHERIFF:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether discontentment is pre-
vailing in all ranks of the Delhi Police;

(b) if so, whether Government have
tried to find out the causes in re-
gard thereto; and

(c) the steps Government propose
to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) There is
no manifestation of discontentment.

(b) and (c). not
arise.

Question dues

‘Commissioning of Poona Relay Station

1257. SHRI SUKHDEQO PRASAD
VERMA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the commissioning of
the Poona Relay Station of the Bom-
bay Television Station has been post-
poned; ang

(b)-if so, the reasons for postpone-
ment?

"THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTNG (SHRI DHARAM
BIR SINHA): (a) No, Sir. The relay
station is expected to be commissioned
early in 1973.

(b) Does not arise.
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Improvement in Quality of Indian
Stampe

- 1258. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to state
the measures Government propose to
take to improve the quality of Indian
stamps to bring them at par with in-
ternational standards?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
The Indian stamps are not poor in
quality but as our stamps were not
till recently printed in multi-colour
they were sometimeg not 8o attractive
in colours.

To improve the designs of the
stamps, a Design Sub-Committee has
been set up early this year compris-
ing reputed philatelists and other
people interested in art and designing.

With the installation of the multi-
colour printing machine at Nasik
Security Press, multi-colour stamps
are now being printed. Steps have
also been taken to improve the qualily
of indigenous ink used for the pur-
pose.

Action against Studemts Hijacking
D.T.C. Buses

1259, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Delhi Police have
shown helplessness in taking action
against{ the students hijacking D.T.C.
Buses; and

(b) if so, the reasons for the Police
inactivity?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No. Firm
action & taken by the Delhi Police
where the situation so warrants,

(b) Question does not arise.
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Complaint lodged with the Saral
Rohilla Police Station Delbhi abeut
Attack ona House by Goondas

1260. SHRI ISHAQUE SAMBHALI:
SHRI PHOOL CHAND
VERMA;

Will the = Minister  of HOME
AFFAIRS be pleased to state:

(a) whether any complaint was
lodged with the Sarai Rohilla Police
Station, Delhi on the night of 15th
June, 1972 about an attack on a house
by goondas; and

(b) if so, whether any enquiry has
been made in this regard and the re-
sults thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir.

(E) Question does not arise.

Supply of Machines by N.SIC. on
Hire-Purchase Basis

1261. SHRI V. MAYAVAN: Will the
Minister of INDUSTRIAL DEVELOP-
‘MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the National Small
Industries Corporation Limited had
all-time high record in supplying of
machines during the last financial

year;'

(b) if so, the total number
value of machines supplied onh hire-
purchase basis during 1971-72 as com-
pared to 1970-71; and

(c) the steps being taken to expand
its technical assistance programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

and
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(b) The -flgures are given below:

1970-71

1972-72
No. of machines
1= delivered 1195 1595
Basic sale wvalue Rs, Rs.
of the machincs 44323 858-62
lakhs Takhs

(c) Steps are being taken to get up
additional Prototype Development and
Training Centres on’'the basis of the
prevalent need for technical expertise
in different engineering fields.

Setting up of proto-type Development
and Training Centres jn Madras and
Hyderabad by N.SIC.

1262. SHRI V. MAYAVAN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state whether
the National Small Industries Corpo-
ration Limiteq is considering a propo-
sal to set up two additional proto-type
development and training centres in
Madras and Hyderabad, and if so, the
broad outlines of the proposal?

THE DEPUTY MINISTER IN THE-
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): Government have approv-
ed of the proposal submitted by the
National Small Industries Corporation
Limited to set up two additional proto-
type Production cum Training Centres
in Madras and Hyderabad for (a) lea-
ther and footwear machinery and (b),
Electronics respectively,

The proto-type Production cum
Training Centre for leather and foot-
wear machinery proposed to be loca-

ted at Madrasinvolves a  total non-
recurring expenditure of Rs, 48.40
lakhs. The proto-type programme

envisages development of machinery
at the rate of six to eight machines
per year. The propomed Centre will
impart training under the following
two principal categories, viz., “Leather
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Machinery Builders including Desi-
gners” and “Leather Machinery Ope-
ratives” and will have an intake capa-
city of about 130 trainees per year.
The proto-type Production oum
Training Centre for Electronics pro-
posed to be located at Hyderabad en-
visages non-recurring capital expen-
diture of the order of Rs. 135 lakhs.
The proposed Centre will develop

machinery required for mass manu- °

facture of Electronic parts and com-
ponents and other Electronic items
and runp eight training courses simul-
taneously covering various disciplines
associated with the Electronics indus-
try covering about 112 trained per-
sonne] per year.

Expansion of Scooter and Motor Cyele
Manufacturing Units

1263, SHR1 M. S. SANJEEVI RAO:
SHR1 M. M. JOSEFH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

Name of Manufacturer
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(a) whether in view of the acute
shortage of scooters and motor-cycles
in the country Government have
decided to give permission to existing
manufacturers to double their pro-
duction;

(b) if so, the names of the manu-
facturers who have been granted per-
mission to expand along with the
extent of expansion allowed; and

(c) the gap between the production
and demand at present and to what
extent the demand will be met after
the aforesaid expansion?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The under-
mentioned manufacturers have been
permitted to expand their production
capacity for manufacture of scooters
and motor-cycles as indicated against
each:

Present Capacity

capacity  after

‘Type of Vehicle

1. Mfs. Enfield India Ltd.., Madras

2. M/s. ldeal Jawa (India) Lid., Mysore

3. Mis. Escorts Ltd.. Paridabad

4. M/s. Automobile Preducts of India Lid..

Bombay.

5. M/s. Bajaj Auto Ltd., Poona .,

(¢) The present production - of
motor-cycles and scooters is about
1,20,000 Nos. per annum as ageinst an
gptimated demand of 2,10,000 Nos. by

(Numbers per Annum)

11,000 30,000 Motor-cycles,
scooters &  three-
wheelers,
12,000 30,000 Motor-cycles.
6,002 24,092  Motor-cycles and
24,000 48,000 Scooters including
three wheelers.
24,000 48,000 Do,
. - - ——— . . o n  —— o
the year 1973-74. The total produc-

tion after the completion of the
expansion schemes is likely to be
around 2,00.000 Nos.
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Staff Training School (Programmes)

1265. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether fifteen training courses,
seminars and workshops were con-
ducted for a total of 401 trainees by
the Staff Training School (Programs
mes) during April—December, I971;
and :

(b) if so, the State-wise break-up
of the trainees?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) The trainees are called Station-
wise and not State-wise depending on
the category of programmes for which
the training course is arranged.
Station-wise break-up of the trainees
is laid on the Table of the House.
[Placed in Library. See No. LT 3760/
72).

Languages of News Bulletins Broad-
' cast over A.LR.

1266. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) the names of 18 languages in
which the Newsg Bulletins are broad-
cast from Delhi Station of AILR. in
the Home Services;

(b) the names of the 33 dialects and
18 languages in which the News
bulletins are broadcast by A.LR. from
the regional stations, station-wise; and

(¢) the names of the 19 languages
in which the News bulleting are
broadcast daily from wvarious stations
of ALR. in the External Serviceg?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). The requisite
information is furnished in the state-
ment laid on the Table of the House.
| Placed in Library. See No. LT 3761/
72].

Postal Circle for H.P

1267. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether Government have
considered the request made by all
the seven Members of - Parliament
from Himachal Pradesh for the com-
stitution of a separate Postal Circle
for Himachal Pradesh;

(b) if so, the decision taken there-
on; and

(c) ;if no decision has been taken
the likely date by which the ‘matter
would be finally decided?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(a) to (c). The matter is under exami-
nation. The question of having a
separate postal circle for Himachal
Pradesh is linked with the re-organi-
sation of P&T Circles on the lines of
recommendation by the Administra-
tive Reforms Commission and involves
a study in depth of the working of
the P&T Circle administration, It
will, therefore, take some time before
a final decision could be taken.

Man wufa § wg aqr *F IuW W
wgraar

1269. st wnw fay wigm :
i s fasw gAY ag T
& w7 w461 fiF -

(%) T A a6t & A9 IGWT W
& 7€ snfas qga 5 TR
118



111 Written Answers

(%) w wafw # a¥ sai #
fararefy wnfors agraar & o ?

wWafaw fasig Anaa § a8
(v fagsae waw) : (¥) =% (@)
AFH THIST AT 0 G g WK TR
9T 92 9T @ ST AT |

Shortagey of Raw Materinly in
Industry

1270. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY bhe pleased to
state:

(a) whether there is great shortage
of raw materials in the country;

(b) if so, reasons therefor; and

(¢) the steps taken by Government
to meet the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). By and la-ge
there is no such acute shortage of
raw materials in the country, except
that there has been and continues to
be a shortage of steel of certain
varieties.

The shortage of steel etc. has arisen
mainly because of the short-fall of
steel production in the country, as
also new steel using industries coming
ap.

(¢) Government have taken the
following steps both to increase
domestic production of steel and to
authorige liberal imports of steel in
order to make up for the deficiency
in indigenous production:—

1. During 1972-73, a special scheme
has besnt drawn up for import of steel
required for export production by the
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engineering industries. Under this
scheme, the HSL may import approxi-
mately 4.7 lakh tonnes of steel to
meet the specific requirements of
export production and export orders
in hand with the engineering indus-
tries,

2. A Steel Bank has also been get
up under the HSL for meeting the
urgent requirements of constructiom
steel for completion of important pro-
jects.

3. Separate schemes have been
devised for the import of billets, to
be distributed through the Billets
Re-rollers Committee the  rolled
products being obtained from the
re-rollers on a conversion-cost-basis.
Imports of heavy melting scrap are
also being stepped up in order to
increase the output of steel from
electric are furnaces,

4. A number of new units have been
licensed for production of steel from
electric are furnaces and it is hoped
that output from these units might
reach as much as 1 million tonnes
during 1872-73.

Statements by Selkh  Abdullah
regarding J & K accession to
India

1271. SHRI K. LAKKAFPA:
SHRI P. M. MEHTA:

Will the  Minister of HOME
AFFAIRS be pleased to state:

(a) whether Sheikh Abdullah has
once again started questioning of
Jammu and Kashmir accession o
India;

(b) whether he has stated that
India and Pakistan ghould cut forces
in Kashmir, and that Prime Minister
of India and President Bhutto cannot
the fate of Kashmir; and

(e) if so, the action being taken
against him?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING_ AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
Sheikh Abdullah has been making
many statements which appear to be
contradictory. He is reported to have
said that his quarrel with the Gov-
ernment of India iz not about the
accession of Kashmir but about the
quantum of autonomy for the State.
He is also reported to have made
statements, which are not consistent
with this stand.

{b) Government have seen Press
reports to this effect.

(c) The Government views the
statements of Sheikh Abdullah in
their entirely and do not think any
action is called for at present.

Rocket launched from Thumba
Rocket Launching Station

1272, SHRI P. M. MEHTA:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of SPACE be
pleased to state:

(a) whether two sounding rockets
carrying scientific instruments for the
measurement of electrical {fleld, elec-
tron density and other ionospheric
parameters were launched from the
Thumba Equatorial Rocket Launching
Station, Trivandrum on 18th October,
1972; ’

(b) if so, whether the launching
was sponsored by the Indian Space
Resgearch Organisation and other inter-
national organisations; and

(¢) whether of the two rockets, the
Indian-made Centaur carried a pay
load designed and developed by the
CNES. of France and the Nike
Apache rocket carried Indian made
pay-load fabricated at the Physical
Research Laboratory Ahmedabad; and

if 50, the main features of their func-
tiona?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI)-
(a) Yes, Sir.

(b) Yes, the launchings were spon-
sored by the Indian Space Research
Organisation (ESRO) Centre National
D’'Etudes Spatiales (CNES) of France
and the National Aeronsutics and
Space Administration (NASA) of
U.S.A.

(c) The French Payload carried six
probes with capacitance type spherical
sensors to be deployed after 60 km
altitude and associated electronics. In
addition the vehicle altitude was
monitored in ﬂig‘hf, using three axis
gyroscopes and  the acceleration
history was recorded by means of
accelerometers. The Indian Payload
carried proton precession magneto-
meters, langmuir probe and RF reson-
ance probe to study the instabilities
responsible for type-I and type-II
irregularities in the equatorial electro-
jet, to measure absolute value of
electron density to study the effect of
ionisation irregularities on plasma
resonance and to obtain vertical pro-
file of current density in equotorial
electrojet. The two payloads together
provided complete measurements of
ionospheric perameters at the diurnal
peak of the equatorial electrojet.

Schemes for providing Employment
to qualified Engineers and Bolentists

1278. SHRI P. M. MEHTA:

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of PLANNING be
pleased to state:

(a) whether the Government Is
formulating certain concrete schemes
to provide employment to all qualified
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engineers and scientists, if so, the
outlines of such schemes;

(b) when these schemes are likely
to be brought into operation; and

(¢) to what extent the scheme for
giving financial assistance to techni-
cally qualified unemployed persons for
starting their own ventures has
succeded in creating employment?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) An
amount of Rs, 20 crores for 1972-73
has been ear-marked for financing
schemes for the employment of
scientists and engineers. The necessary
schemes are being drawn up by
different agencies who have a poten-
tial for such employment. The Depart-
ment of Science apd Technology alse
have constituted Panels of Scientists
to formulate such sachemes. The
schemes contemplated would generally
include:—

(1

Surveys and investigation for
irrigation and power projects;

(2) Watural Resources Survey;

—

(3) Research and Development
Projects for technological

self-reliance;
(4) Training Programmes; and
5

Self employment of scientists
and technicians.

(b) Schemes involving an outlay of
Rs. 762 lakhs have been approved by
the Planning Commission. Of these,
schemes involving a probable expen-
diture of Rs. 634.5 lakhs are already
in operation;

(c¢) The schemes have been intro-
duced only in 1971-72. It is too early
to make an assessment,
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Inter-State Council
1274. SHRI P. M. MEHTA:
SHRI PURUSHOTTAM
KAKODKAR;:
Will the Minister of HOME
AFFAIRS be pleased to state:
(a) whether Union  Government

have sought the views of States on
the desirability of setting up an Inter-
State council;

(b) if so, whether the States have
sent the replies; and

(¢) if so, the main points of the
decision Government have taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) to (c).
Constitution of an Inter-State Council
is one of the recommendations made
by the Administrative Reforms Com-
mission in its report on Centre-State
Relationships. The State Governments
have been requested to furnish their
views on the report. So far, views
of only the Governments of Mysore,
Gujarat and Uttar Pradesh have been
received. The matter will be consi-
dered further when replies from the
Temaining State Governments are
received,

Stranded Postal Articles

1275. SHRI P. M. MEHTA:
SHRI P. GANGADERB:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether he stated at a News
Conference on 2lst September, 1972
that 53,000 postal articles are stranded
every day and 4,000 do not reach the
addressees at all; and

(b) if so, the steps proposed to be
taken in this regard?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA);
(a) Yes, Sir,
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(b) Out of a total of about 18
million postal articles of all kinds
received for delivery daily by Post
Ottices in this country, about 53,000
postal articles find their way to the
Returned Letter Offices either due to
insufficient addresses or no addresses
on them. Out of these 53,000 articles,
barring 4,000, the rest are disposed of
after due processing by the Returned
Letter Offices either by delivery~ to
the addressees or to the senders as
the case may be. In the case of these
4000 articles which are neither deli-
vered to the addressees nor to the
senders, they either do not bear the
addresses of either the senders or of
the addressees or have incomplete
addresses. Publicity campaigns are
frequently conducted to educate the
public to address articles in a com-
plete and full manner to avoid articles
coming tc the Returned Letter Offices
for disposal.
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Production of Paper Manufacturing
Machineg

1278. SHRI S. A MURUGANAN-
THAM: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the lack of adequate
local availability of paper making
machines has seriously affected the
expansion programme of the Ppaper
manufacturing units in the country;
and

(b) if a0, whether there is any plan
to sot up the production of paper
making machines in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) This constraint does
not obtain at the moment.

{b) A number of steps like issue of
letters of intent and expeditious pro-
cedural clearances have been taken to
step up production,

Inclusion of Small Car Project in
Fifth Plan

1280. SHRI D. K. PANDA:
SHRI RAM PRAKASH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government have
finally decided not to include a public
sector car project in the Fifth Five
Year Plan;

(b) if so, the reasons therefor; and

(c) the outlines of car production

programme proposed to be included
- in the Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) No. Sir,
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{b) Doeg not arise.

(c) The programmes to be included
in the Fifth Plan are yet to be
finalised,

Editing of News by ALR. oconcerning
Political Parties (Opposition)

1281, SHRI SAROJ MUKHERJEE:
Will the Minister of INFORMATION
AND BROADCASTING. be pleased to
state:

(a) whether definite guide-lines
have been given to the Editor-in-
chief of the All India Radio as to how
to edit the news of the political
opposition parties;

(b) the main principles that guide
the News Editors at different local
centres to edit the news received or
collected from the Opposition parties;
and

(c) whether there has been a divi-
sion of time for the news to be
broadcast between the Ruling Party
and the Opposition Parties and
specially in relation to the main
opposition ‘groups in Parliament and
if so, the division of time made in
thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a). No, Sir.

(b) Newsworthiness of the item,
space and time available.

(c) No, Sir.
Whole-time Reporters of Calcutta
ALR,

1282, SHRI SAROJ MUKHERJEE:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to-

state:

whole-time
the

(a) how many of
Reporier cre maintained by
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Calcutta Centre of A.LR. for covering
events in Calcutta and its suburbs and
how much money ig spent on them per
month;

(b) whether it is a regular rule of
the Calcutta Centre of A.LR., not to
cover any function of political parties
through its own reporters and to
broadcast the news of the event after
editing;

(c) if so, the reasons therefor; and

(d) whether Calcutta Cenire has
been instructed by the ALR. officers
mnot to broadcast any news if they do
not receive written reports on the
subject in their office or from P T.I.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Two; approximately
Rs. 1,500/-.

(b} and (c). No, Sir. The two A LR.
Reporters cover as many functions as
possible. For the rest, A.LR. depend®
upon news agencies. News items are
edited without affecting basic facts,
in order to accommodate them within
the time and space available im
bulletins.

(d) AILR. prefers to have written
reports in order to eliminate the
possibility of misunderstanding or
misreporting.
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Night Air-Mail Service

1289. SHRI PURUSHOTTAM KA-
KODKAR:
SHRI P. M. MEHTA
o NE

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether his Ministry has ex-
pressed concern over the fact that on
many occasions the air night mail is
neither carried at night nor gir-
speeded;

(b} whether on as many as eight
days in August, 1972 the night air-
mail service did not function in
Delhi; and

(c) whether his Ministry has laken
up the matter with the Indian Air-
lines and the Civil Aviation Minist-
try and if so, with what result?

THE MINISTER OF COMMUNI-

CATIONS (SHRI H. N. BAHU-
GUNA): (a) Yes Sir.

(b) Yes Sir,

(¢) Yeg Sir. The matter has been

taken up with the headquarters of
the Indian Airlines, who have stated
that the normalcy of their service
had been disrupted during August.
1972, due to several unavoidablel
reasons such as bad weather, engine
troubles ete. They assured that all
possible steps would be taken to im-
prove service. There has been a
considerable improvement in  the
Night Airmail Service operations du-
ring the last two months, .
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Process developed by Natlonal

Physica] Laboratory for Phosphor
for Cathode Ray Oscilloscopes

1292, SHRI SAMAR MUKHERJEE:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased state:

(a) whether the National Physical
Laboratory had evolved a process
for a phosphor for Cathode Ray
Oscilloscopes some time in 1969;

(b) if so, whether the Scientists’
team consisting of Dr. J. P. Aggar-
wal, Dr. P. K. Ghosh and Mr. Juneja

who were working on the  project
were disbanded;
(c) whether proposals for taking

out patent for the above project were
dropped because of disputes among
the scientists of the original team;
and

(d) whether the Laboratory later
on entrusted the project to a new
team consisting of Dr. Ghosh, Mr. H. P.
Narang and Mr, R. K. Kapur exclu-
ding Mr. Juneja who was in the
original team, and if so, the reasons
therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
(a) and (b). During
the year 1866-67 under the leadership
of Dr. J, P. Aggarwal, three other
scientists—Dr, R, H. Bhawalkar, Shri
S. L. Juneja and Dr P, K. Ghosh
started work on phosphor for Ca-
thode Ray tubes. Limited success
was achieved by 1868 but this phos-
phor did not have the required
luminous output and the . special
response as compared to i.mported
phosphors,

Dr. Aggarwal resigned in Seplem-
ber, 19689 ar.d left for US.A. There-
after g new team of three Scientists
of © National Physical Laboratory
(NPL)—Dr. P. K. Ghosh {(Project
Leader), Shri H. P. Narang and Shni
R. K. Kapoor started g project to
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develop a range of phosphorg from
indigenous maw materials for Tele-
vision Tubes and oiher purposes.
‘The team has succeeded in preparing
indigenously Zinc Sulphide Powder,
Zinc Sulsphide silver, Zinc sulphide
and other phosphors. ‘This process
is different from that preparing Zine
sulphide copper activated sulphor.

(¢) Dr. Aggarwal sought permis-
sion to flle a patent which was grant-
ed. The Scientists have not written
out the patent and hence it has not
been applied for,

(d) Yes, Sir. Shri Juneja was not
included in the new team because
in March, 1969 the leader of the Pro-
ject Dr. J. P. Aggarwal complained
that “Mr. S. L. Juneja is behaving in
an unmanageable and extremely
un-cooperative manner” and was
also not working. He was, therefore,
transferred from this project and
on his written request was placed in
the Electronics Division of the National
Physical Laboratory.
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Indian Oxygen Limited Defaulting
Manufacture of Machinery for
Industrial Gaseg

1293. SHRI SAMAR MUKHERJEE.
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) which are the Companies
licensed to make machinery for the
manufacture of Industrial Gases in
India; and

(b) whether Indian Oxygen licen-
sed to make such machinery has been
defaulting in the manufacture and
supply of the machinery?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHR] SIDDHESH-
WAR PRASAD): (a) The following
three firms are licensed tp manufac-
ture plant and machinery for produc-
tion of various Industrial Gases as
indicated below:—

Name of the Unit

Items of manufacture for which license d

Bharat H:avy Plates and Vessels Ltd.,

Visakhapatnam.

Indian Oxygen Ltd., Calcutta

Industrial Gases Ltd., Calcutta

Oxygen, Nitrogen and other gas separation
plants,

Ceonventional Oxygen Nitrogen plants, Argon
w plants oxide

©Oxygen, Nitrogen and Acetylene plants.

(b) M|s. Indian Oxygen Limited,
Calcutta commenced their production
in January, 1971 although the Indus-
tria] licence was issued to them on
5th July, 1967. This Company has
indicated delivery periods ranging
between 14 months and 25 months
against orders received during 19871
and 1972,

2504 LS—8 Lk

Request from Tamilnadu Government
for the tranafer of West Bengal
detenus being kept in Cuddalore Jail

1294, SHRI SAMAR MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether the Tamil Nadu Go-
vernment has asked the Centre to
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transfer the West Bengal Detenus
who are being kept in Cuddalore
Jail; and

(b) whether thg Central Govern-
ment have agreed to this re-transfer?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) Yes Sir.

(b) All the West Bengal Detenus
kept in Cuddalore Jail in Tamil Nadu
have since been released. Accord-
ingly the question of re-transfer of
the detenug in gquestion to West Ben-
gal does not arise.

Liberalization of Industrial Licensing
Policy

1295. SHRI GIRIDHAR GOMANGO:
SHRI C. T. DHANDAPANI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE

AND TECHNOLOGY be pleased to
state;
(a) whether Government  have

given up the policy of Liberal Indus-
trial licensing whieh was initiated in
February, 1970;

(b) if so, the reasons therefor; and

(c) the licensing policy adopted by
Government for the future?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir.

(b) and (c). Do not arise,

Delay in Execution of Schemes apn
sored by State - dustrial Bevelop-
‘umt Corporationg
1296. SHRI GIRIDHAR GOMANGO

SHR] Y. ESWARA REDDY:

“'Wilt the Minister of INDUSTRIAL
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AND TECHNOLOGY be pleased to
state:

(a) whether certain State Govern-
ments have blamed the “elaborate
formalities and procedure” laid down
by the Centre for delay in the execu-
tion of the schemes sponsored by the
State Industrial Development Corpo-
rations;

(b) if go, the names of the States
and their main complaints; and

(c) the steps being taken by Go-
vernment to simplify the existing for-
malities and procedure in according

sanctiong to the schemes sponsored
by State Industrial Development
Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI  SIDDESHWAR
PRASAD): (a) and (b). The Govern-
ment have been anxious to secure a
speedier implementation of various
letters of intent and industrial licen-
ces issued in favour of the State In-
dustrial Development Corporation.
To this end, it undertook recently a
review of the progress made by the
various Corporations in this regard.
The subject was also discussed at
State Industries Ministers'’ Confere-
ence held in September last. The re«
view and discussion was taken up
with the State Governments recog-
nising the common interest in exped-
iting the implementation of these
letters of intent by identifying bottle-
necks and attempting to find remed-
ies for them,

(¢) The Government is not requir-
ed to approve the financial proposals
of the State Industrial Development
Corporations. It is, however, concern-
ed with application for imdustrial
Heences and for clearances for the
import of capitel goods and foreign.
eollaboration, if any required there: .
wnder, Every effort is being made to.
dea]l with such application from- the.
States Industrial Development Cor-
porations as speedily as possible.
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Officers punished on the basis of In-

guiries made by C. B. L

1297, SHRI GIRIDHAR GOMAN-
GO:

SHRI RAMSHEKHAR PRA-
SAD SINGH:

Will the the PRIME MINISTER be
pleased to state:

(a) whether 85 Officers ol the Go-
vernment of India were punished
following inquiries made against them
by the CBI. during July, 1972;

(b) if so, whp are those Officers;

and

(¢) the nature of punishment given
to them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
BONNEL (SHRI RAM NIWAS MIR-
DHA): (a) 5 Officer of Govern-
ment of India were punished during
July, 1972 »~s a3 result of inquiries
made hy th-~ Central Bureau of In-
vestigation.

(b) 11 of these Officers were
Gazetted officers while 74 were non-
Gazetted Officers. It will not be ap-
propriate to divulge the names of the
Officers.

(c) Details of the punishment
awarded to the Officerg are as fol-
lows:—

Gazettedd  Non-
Officers Gazetted
Officers
1. Dismissed . .. g
‘2. R*mwed/Discha g 1 4
3. Servies Terminated 2
4. Cormmalsorily
reieed . . N 6
5. Prmi‘tel to
riza from  service 1
6. R=duzed in rank | .. 3
7, Reduced in pay - 1 -
8. Increm=nt with- ’
held . 7
-g. Oth~rwise punished 9 26

TOT AL 11 74

e

Plan for Technology Research pre-
pared by Natlonal Committee ex
Science and Technology

1298, SHR PRABHU DAS PATEL:

SHRI RAMSHEKHAR PRA-
SAD SINGH:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the National Commit-
tee on Science and Technology has
prepared a plan for technology re-
search during the Fifth Plan; and

(b) if 8o, main features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) and (b). The Na-
tional Committee on Science and Tech-
nology is engaged ip the formulation
of Science and Technology Plan which
will be an integral part of the socio-
economic Plan of the country. The
draft of the Plan is expected to be
ready by the end of April, 1973.

Indumstrial Production in Rajasthan

1299. SHRI N. K. SANGHI; Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether despite availability of
raw materials and generation of elec-
tricity, the Industrial progress of
Rajasthan is low as compared to the
neighbouring States of UP., and
Madhya Pradesh;

(b) whether lack of financial re-
sources is one of the reasons block-
ing the industrial progress in thg-
State;

(¢) whether Central Financing
ingtitutions are showing poor in-
terest for the development of Rajas-
than which is economically a back-
ward State; and

(d) whether Government have exa-
‘mined the causes for the tardy
of industries in the State and its
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backwardness vis-g-vis the Centre
and if so, the outcome thereof and
remedial measures proposed to be
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (d). According to the
report of the Pande Group set up to
identiiy backward areas, Rajasthan
hag been declared to be one of the
9 backward States, ranking seventh
in overall backwardness. The same re-
port also indicate that the neighbour-
ing States of UP and M.P. are more
backward than Rajasthan, ranking
fourth and sixth respectively while
Punjab is not amongst the nine back-
ward States. According to the State
Government though availability of
raw material particularly iron and
steel is not adequate and the State
Government do not have adequate
finances for developing infrastructure
and offering incentives, the State
has made steady efforts to register
progress in industry during the last
two to three years as evidence from
the increasing number of industrial
licensing applications received/granted.
The Government are also taking spe-
cial measures for accelerating indus-
trial growth like development of in-
frastructure facilities, opening of bra-
nches of State agencieg with indus-
trial development, etc, The State
Government report that the Central
Financial Institutions are of late
showing appropriate interest in the
development of the State.

Production in Libralized Industries to
their capacity

1300. SHRI N. K. SANGHI: Wwill
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether even after Government
permijtted 54 industries to double
the excess capacities upto 25 per cent
of the licensed capacity, the actual
of the licensed capacity the actual
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has
not gone up to the desired limits;

(b) whether with the grant of the
above concessions, there was any as-
surance given for supply of raw ma-
terials and power to enable these
industries to increase production and
to achicve the higher -capacities
granted; and

{c) whether Government have un-
dertaken any study in regard to these
industries separately as to why they
could not fulfil the targets and if so,
the remedial measures taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The reference
presumably is to the arnnounce-
ments made on Ist January 1972
by the Government permitting fuller
utilization of installed capaci-
ties in 54 selected industries in
respect of which undertakings licens-
ed on single or double shift basis will
be able to increase the production on
the basis of maximum utilisation of
such capacity and in other cases they
would be able to expand the produc-
tion upto 100 per cent over and above,
their licensed capacity, provided cer-
tain conditions were fulfilled. While
no assurance was given for supply of
raw materials and power to these in-
dustries, it may be mentioned that
these 54 industries are already priority
industries for allocation of raw ma-
terials on a priority basis, While the
supply of raw materials to some of
the industries would depend entirely
on the state of agricultural produc-
tion like output of sugarcane, raw
cotton and vegetable oils, some other
industries which are based on the
availability of steel can also increase
their production only up to certain
limits. Every effort is being made
to augment the availability of crucial
raw materials both by stepping up
indigenous production and by allowing
greater imports. Increase in produe-
tion in these industries can only come
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about over a period of time since it
depends on a number of factors. Even
so, the rate of growth of industrial
production as a whole, has arisen dur-
ing the first half in 1972 as compared
to the first half of 1971, the index of
the industrial production for Jan.-
June, 1872 being 7.5 per cent higher
than the index in the first half of

1971, C g i

Studies are being made from time
to time in the Planning Commission
and in the Ministry of Industrial
Development to examine how best
production in some of the important
industries can be stepped up.

Infiltration of pro-Pakistani collabo-
rators into Bijhar and West Bengal

1301. SHRI N, K. SANGHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there has been infiltra-
tion of pro-Pakistani collaborators
into Bihar and West Bengal during
the recent months and that some per-
sons were already arrested; and

(b) if so, the numker of persons
arrested and the measures taken to
stop such infiltration?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Central Government do not have any
such information and hence facts are
being ascerlained from the concerned
State Governments.

Development of Telecommunication
Facilities

1302. SHRI C K. JAFFER
SHARIEF: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether Government have
drawn up a programme to develop
Telecommunication -facilities in the
country; and

(b) the number and capacity of
Telex Exchanges functioning at pre-
sent in the country?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N, BAHUGUNA):
(a) Yes, Sir. A draft 5th Five Year
Telecommunication Plan for develop-
ment of telecommunication facilities
in the country has been drawn up
and sent to the Planning Commission.

(b) There are 41 Telex Exchanges
in the Country at present having a
total capacity of 9780 lines.

Arrest of Hoarders in Dethi

1303. SHRI C. K. JAFFER
SHARIEF: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state the number of sur-
price checkings and raids made dur-
ing the last four months by the Civil
Supplies authorities in the capital
and the number of persons arrested
in this regard and the quantity of
foodgrains seized?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): Surprise checking is done
almost everyday by the Inspectors and
Officers of the Commissioner of Food
and Civi] Supplies, Dethi During the
4 months July, 1972 to October, 1872,
63 persons were arrested; the quantity
of foodgrains seized as case property
was 88.76 quintals in the cases lodged
with the Folice.

Planning Minister’s visit to USSR

1304. SHRI TEJA SINGH SWA-
TANTRA: Will the Minister of
PLANNING be pleased to state.

(a) whether he had recently visit
the Soviet Union and had high lev
discussions there; and
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(b) if so, the results of his visit and
discussions?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
Planning Minister visited the Soviet
Union in September 1972 to sign an
Agresment setting up an Inter-Gov-
ermmental Commission on ¥Economic,
Scientific and Technical Cooperation,
Some discussions were also held.

(b) Matters of economic, technical
and scientific cooperation were dis-
>ussed and it was decided to exchange
visits of experis between the two
sountries to discuss matters of mutual
saterast further.

issue of Licences ¢o industrial Houses

- 1805. SHRI PAMPAN GOWDA: Will
the Minister of INDUSTRIAL DEVE-
LOFMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

«#) the names wof the industrial
houses whicdh have been  granted
largest number of licences gquring the
last three years; and

(b) the nature of the licences issu-
ed along with the value thereoi?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Detailg of all
industrial licences issued by the Gov-
ernment are published from time to
time in the “Weekly Bulletin of
Industrial Licences, Import Licences
and Export Licences”, Weekly “Indian
Trade Journal” and the monthly
«Journal of Industry and Trade”.
Copies of these publications are avail-
able ip the_Parliament Library. In-
dustrial licences are generally issued
for specific capacities rather than for
specific values. Under the Revised
Liecensing Yolicy, certain restrictions

are placell pn the Larger
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Houses, as defined in the Industrial
Licensing Policy Iaquiry Committee
Report. Separate statisties are main-
tained in respect of these houses. A
statement showing the number of in-
dustrial licences issued to the 20
Larger Houses during the last three
years is laid on the Table of the
House. (Placed in Library. See No.
LT-3762/172.)

Demand for Raw Materials

1306. SHRI PAMPAN GOWDA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleasecdh to state:

(a) whether there has recently been
some short fall in supplies of essential
industrial raw materials from U.5.A.;

(b) if so, what steps Government
nave taken or provose to take to meet
the requirementg of such materials by
import from other countries; and

(¢) the quantity of raw wnaterials
annually required to meet the do-
mestic demand in the country?

THE DEPUTY MINISTRY IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Consequent
on the suspension of U.S.A. ald, sup-
plies of raw materials from the U.SA.
have to be paid for by us in free
foreign exchange. Free foreign ex-
change is being released for inescap-
able imports which cannot be found
from rupee greas or from other coun-
tries from where credit is available.
Steps lhave also been takep to aug-
ment indigenous production and in-
tensify import substitution. As a re-
sult of these efforts, while imports of
raw materials from the U.S.A. have
declined, Government have ensured
that supply of essential raw materials
{0 crucial sectors of economy is not
affected adversely on account of the

Industrial suspension of U.S. aid.
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(c) The following table gives figureg over the past three years mainly for

of the value of import Jicences issued the jmport of raw materials, etc. re-
quired for productioh—'

(Rs. crores)

Category \ 1969-70  1970-71  1971-72

Raw materials, components and spares for DGTD units. 275 385 253

Raw materials, components and spares for SSI units . 66 83 118

Raw materials, etc, licensed through State Trading agencies. 243 445 588
Other actual user raqm.rements licensed for non-DGTD

non-SSI units . 301 31z 368

TotaL 885 1225 1327

Costumes, bulbs and wood work mis- (c) Apart from immediate steps

sing from Song and Drama Division

1307. SHRI PHOOL CHAND
VERMA: Wil] the Minister of INFOR-
MATION AND BROADCASTING be
pleased to refer to the reply given to
Unstarred Questiop No. 7230 on the
24th May, 1972, regarding the cos-
tumes, bulbs and wood-work missing
from Song and Drama Division and

state;

(a) whether the scrutiny has since
concluded;

(b) if eo, the findings thereof and
the action taken against those held
responsible for the loss; and

(c) the action proposed to be taken
by Government to prevent the recur-
rence of such cases in the future?

THE DEPUTY MINISTER (N THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) The examination of the accounts
revealed some lapses in accounting
procedure and insufficient control. No
fraud or defalcation was detected. Mo
costumes, bulbs etc. have been found

missing,

which have been taken to strengthen
the administrative set up of the Song
and Drama Division, in order to avoid
such caseg in the future, some long
term measures are also being consi-
dered.

Production in Small Scale Industries
and Industrial Estaies of Tripura

1310. SHRI DASARATHA DEB:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY be pleased 1o
state:

{a) whether the entire approved
outlay for 1972-73 in respect of Small
Scale Industries and Industrial Estateg
in Tripura is expected to be fully uti-
lised during the current financial
year; and

(b) the progress of the works in res-
pect of Small Scale Industries as well
as Industrial Estates, so far?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESuOWAR
PRASAD): (a) and (b). Information is
being collected and will be laid on the
Table of the House.
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(w) ¥ wwc & P
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I

Distribution of Soviet News in India.

1314. SHRI BHALJIBHAI
PARMAR:
SHR SATYENDRA NARAYAN"
SINHA:

Will the Minister of INFORMATION
AND BROADCASTING be please to
to state:

(a) whether the United News of
India has entered into an agreement
with the Soviet news agency “Tass”
for disributing Soviet newg in India;.
and

(b) if so, the financial benefit that
the UN.L is to get from this?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND.
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) U.N.I. have requested that since
the arrangements between U.N.I. and
TASS are commercial in nature, it
would must not be appropriate to.
make them public.
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Regional Testing Centre in Delhi

1315. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have de-
cided to open a Regional Testing Cen-
tre to test the products manufactured
by industries in Delhi and its peigh-
bouring area; and

(b) if so, whether Government pro-
pose to start such centres in each
State, and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a)and (b). The proposal
for the setting up of four Regional
Testing Centres at Delhi, Calcutta,
Bombay and’” Madras is under active
consideration of the Government. The
Government wil] consider the setting
up of more Testing, Centres, where-
ver justified, after some more experi-
ence is gained ip this regard.

Growth rate of production in Engi-
neering Industry

1316. DR, ‘H. P. SHARMA. Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the growth rate of
production of engineering industry in
post Third Plan period has been only
0.7 per cent per annum as against the
growth rate of 178 per cent per
annum @uring 1951—19866;

(b) if so, the reasons therefor; and

(c). the stepg taken to improve the
position during the rest of the Fourth
Flan period and the measures con-
templated in this direction during the
Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
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LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Since there are no
separate index numbers concerning the
growth rate of production of engi-
neering industries, if the index mum-
berg of basic meta] industries, metal
products, pon-electrical machinery,
electrical machinery and transport
equipment were to be combined, the
annual growth rate of production of
these industries between 1851 and
1966 would work out to something like
13'4 per cent as compared to the
annual growth rate of 3 per cent bet-
ween 1967 and 1971.

(b) The reasons for the decline in
the growth rate during 1967—71 have
been:

(i) the recessicn whith hit engi-
neering industries during the post-
Devaluation years;

(ii) the decline in ordering for cer-
tain types of equipment like railway
wagons gnd other railway equipment
arising from a curtailment of plan
investment in the railways gector;

(iii) the stagnation in steel produc-
tion during 1970 and 1971; and

(iv) the fall in demand for certain
types of equipment like stationary
diesel engines (as a result of the rural
electrification programme), and gimi-
lar factors.

(c) A number of steps have been
taken to speed up the growth rate of
engineering industries. Apart from a
step up in the rate of plan investment
outlay, steps have also been taken to
improve the availability of raw
materials required by industry, and
to permit selected industries to operate
on 'multiple shifts with a view to
maximising the use of production
capacity, A special group has also
been set up in the Planning Commis-
sion to-study as to how best to im-
prove production in public gector
undertakings.
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Exploitation of Natirasl Resonreey in
Backward Areas

1317. SHRI D. P. JADEJA:
SHRI VEKARIA;

Will the Minister of
be pleased to state:

PLANNING

(a) whether Government are aware
that most of the backward areas in
the country possess natural resources
in abundance;

(b) whether Government have made
any survey for tapping the potential

of backward gareas in a planned
manner;
{e) if not, whether Government

propose top make a systematic survey
in this regard; ang

(d) if so, the salient feature of the
proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
Government iz aware that natural
resources do exist in backward greas.
The quantities of those resources are
not yet known in all cases.

(b) to (d). The Government hag a
number of organisations which are
engaged in the survey of natural re-
sources in the whole country including
the backwarg areas. Last year, 12
task forces were appointed to study
the present position of the survey and
utilisation of the various natural re-
sources in the country including the
backward areas.

The State Governments have been
advised to study the task force re-
ports and formulate programmeg for
conducting comprehensive natural re-
sources surveys, The State Govern-
ments have also been advised that
they would recelve special assistance
from the Central Government for
undertaking such surveys. Proposals
from the State Governments are being
received and examined.
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Setiing up of Industria] Projects in
Mysore

1322. SHRI G. Y. KRISHNAN: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the representatives of
Mysore Government had an discussion
with him regarding delay in the grant
of letters of intent or licences in res-
pect of three major or industria] pro-
jects proposed to be launched by the
State Government which are awaiting
Central clearance; and

(b) if so, the names and locations of
the projects and the tota] capital ex-
penditure to be involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Min-
ister of Industries, Mysore Govern-
ment, had an informal discussion re-
cently with the Minister of Industrial
Development and Science and Tech-
nology when the question of expedit-
ing further clearances in respect of
pending applications for issue of
letters of intent or industrial licences
for projects in Mysore State was
generally reviewed. The discussion
covered mmong other projects in
Mandya Paper Mill a project for the
manufacture of Nylon Filaments joint-
ly by the Mysore State Industrial
Development Corporation and private
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investors and Gangawati Sugars. The
location and the proposed capita] out-

lay on these projects are expected as
follows:—

MName of the Project

1. The Manhya National Paper Mills Ltd.,

Bangalore—{Printing & writi
(COB). writing papers)

2. The Mysore State Ind. Investment & Deve-
lopment Corporation, Bangalore Nylon
Textile filament 40 & 70 denier (NU).

3. The Mysore State Ind. Investment & Deve-
lﬁ%n;ent Corpn. Ltd., Bangalore (Sugar—

Location Expected capital outlay
Belagula ~ Rs. 3-2818 crores
Mysore
Bangalore Total cost of scheme Rs. 1T
Mysore crores.
Gangavati Rs. 4'25 crores.
Mysore

Composition of Materials Planning and
e Allocation Board

1323 SHRI C. CHITTIBABU: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Materials Planning
and Allocation Board has beep set up;

(b) if so, the composition and
functiong of this Board; and

(¢) if not, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
1LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c¢): The Materials
Planning and Allocation Board has not
been set up a8 yet as a final decision
rTegarding the need, precise role and
specifie functiong of such a Board has
not been taken so far.

Advice of Industrial Costs and Pri-
ces

1324. SHRI C. CHITTIBABU: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the names of specific industries
and products on which the advice of
the Bureau of Industrial Costs and
Prices has been sought since April,
1970;

(b) the outlines of suo moto stud-
dies undertaken by this Bureau since
then; and

the
the

(c) how it is assessed that
studies and investigations of
Burean are useful?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI (SIDDHESH-
WAR PRASAD): (a) The names of
the specific industries and products
on which the advice of the Bureau of
Industrial Costs and prices hag been
Costs and prices has been  sought
sought since April, 1970 are given in
the Statement attached.

(b) The Bureau has not so far un-
dertaken suo moto cost-price study
of any product.

(c) In the cases where Govt. deci-
gions have been taken, théprice re-
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eomrhended by the Bureau have been
generally found acceptable.

Statement

1. Steam coal bought by the Rail-
ways.

2. Agricultural Tractors and Engin-
es for fitment to tractors.

3. Citric Acid.
4. Sodium Hydrosulphite,

5. Cryolite and Aluminium Flou-
ride.

6. Soaps.

7. Zinc,

8. Safety Razor Blades.

9. Bulk Drugs and Formulations.
10. Cotton Textiles.

11. Picolines and Pridine Bases.
12. Methanol.

13. Crawler Tractors and other
Tractors produced by TAFE.

14. Indigenous spare parts for earth
moving and construction equipment.

15. Commercial Vehicles.
16. Paper and Paper Board.
17. Graphite Electrodes.

18. Linoleum.

19. Industrial Engines.

20. Ferro Silicon.

21. Ferro Chrome (Low Carbon).
'22. Plywood.

23. Borax Granular.

24. Lead concentrate.

45 1500 inm Cotiveyor belting
manufactured by Dunlop India Ltd.

26. Conversion of 18 G Sheets into’

Barrels (40 to 45 Gallons).
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27. Tyres and Tubes.
28.
29. Hexamine.

30. Resin.

31. Rosin.

32. Turpentine.

33. Camphor.

34. Baby Milk Food.

35. Ford 3000 tractors manufactur-
€d by Escorts Tractors Limited.

36. Four Types of Wagons manu-
factured by Braithwaite and Jessop
to be supplied to Railways,

37. Pesticides.
Telecasting of Feature Filmg

Formaldehyde.

1325. SHRI C. CHITTIBABU:
SHRI BHOLA MANGHI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the film producers
have refused to give feature films for
screening on the Television;

(b) if so, the reasons for the same;
and

. (¢) what other programmes are
being arranged by Government in
place of the programme of screening
of feature films on the Television?

. THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b) Reports
appeared in the Press of the Indian
Motion Picture Producers’ Associa-
tion having advised fillm  producers
not to give feature films for Television
but there has been no adverse aﬂect
on supplies,

¢¢) Does not ;rhe.



137 Written Answers AGRAHAYANA 1, 1804 (SAKA) Written Answers 158"

Glir for Piblic Seétor Undertakings
i the Mihistry of Mmidiustrial De-
velopinent
1326. SHRI C. CHITTIBABU: Will
the. Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-

CHNOLOGY be pleased to state:

(a) the'composition of the cell for
public sector undertakings under his
Ministry; and

~(b) how a close and continuous
watch over the working of the pub-
lic sector undertakings under his
Ministry is kept by this cell?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) The Cell for public
sector undertakings in the Ministry of
Industrial Development is officer ori-
ented and consists of a Joint Secre-
tary, One Director, One Research
Assistant and two LDCs.

(b) In order to keep a close and
continuous watch over the working
of the public sector undertakings
under this Ministry, the periodical
returns received from them are ex-
amined critically. Quarterly perfor-
mance reviews on the working of the
undertakings in the field of produc-
tion, sales, profitability and invento-
ries etc. are prepared and sugges-
tions are made for follow up action.
Periodical meetings are also held with
the Chief Executives of public sector
undertakmgs to solve their problem,

Le!ltnrs C. angd 5, T. Employees in
the Minitry of Industrial Danlw—
ment

1327. SHRI C. CHITTIBABU:
lel the Mini.ster of INDUSTRIAL
AND TECHNOLOGY be pleased to
state:

(a), whether the Scheduled Caste
and Scheduled Tribe cell in his
Ministry is empowered to ensure the
cumphance with the orders for reser-
Yahon of posts for Scheduled Castes

and Scheduled Tribes in the public
undertakings under his Ministry; and

(b) it not, how it is ensured that
the Public Undertakings under his
Ministry comply with orders of Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir,

(b) Does not arise.

Diversification of Activitieg by
Foreign Companies

1328. SBHRI DINEN BHATTA-
CHARYYA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the names and descriptions of
foreign firms who have been allowed
during the last three years to step
up their activities in views spheres
in the name of diversification;

(b) the original line of produc-
tion of each of these firms and the
nature of diversification allowed to-
each of them:

(¢) whether it was in accordance
with the policy of Government; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b) Foreign
majority companies are not eligible
to avail the exemptions granted
undér this Ministy’s Notification No.
IDRA/29B/70/5 dated 18-7-1970, per-
mitting diversification by manufac-
ture of new article upto certsin
Hmits and subject to éertain condi-
tions without an indwdtrial Heénce.
A statement showing the names of
foreign mafority companies who have.
been granted industrial licences/Tetters.
of mtent Yor ti':e f‘hanufacture of a
riew articte diirfig 1970 to 1972 (up-
to 30-9-72) is lald on the Table of-
the House. [Placed in Library See.
No. LT—3764/72].

(¢) Yes, Sir.
(d) Dons not arise,
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Setting up of Small Scale Industries
weld Yy W

1329. SHRI K. SURYA.-
NARAYANA:

SHRI SHIV KUMAR
SHASTRI:

‘Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state: :

(a) whether Small Scale Industries
Development Organisation proposed a
comprehensive scheme to set up
1,50,000 new units in the Fifth Five
Year Plan to create two million more
jobs; and

(b) if so, the estimaled outlay of
the plan and the nature and location
of the industries proposed to be set
up in the country, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b) The Small
Scale Industries Development Organi-
sation have in a proposal submitted
to the Planning Commission suggested
establishment of 2 lakhs new units
and for the provision of additional
-employment opportunitieg to 2 million
persons at an estimated Central Gov-
ernment outlay of Rs, 695 crores.
‘Details are yet to be finalised.

‘Setting up of Apex Planning Bodies
in States

1330. SHRI K. SURYANARAYAN:
‘Will the Minister of PLANNING be
_pleased to state:

(a) whether the PlanQing Commis-
sion has proposed to set up apex plan-
ning bodies at State level to give peo-
ple a semse of participation in the
_planning process; and

(b) if so, the guidelines given to
the States for involving the people at
grass root level in the Fifth Five
"Year Plan?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Plan-
ning Commission has requested State
Governments to set up planning bodies
at State levels for the better formu-
lation and implementation of State
Plans. The State Governments are
also requested for proper involve-
ment of the people in the process of
planning,

(b) The matter is being discussed
with the State Governments,

Anti-Nationa] and Sabotage Activi-
ties ¢f Underground Nagas

1331. SHRI H. M. PATEL: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether anti-national and sabo-
tage activities of the underground
Nagas have been increased during the
recent past; and

. (b) if so, the action being proposed
in this regard by Government in
order to ensure the safety of life and
property of the local people?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b)
The Central Government declared on
1st September 1872, Naga National
Council and other organisations asso-
ciated with it as unlawful under the
Unlawful Activities (Prevention) Act,
1867. The activities of the under-
ground have been kept completely
under check. Before the declaration
of these bodies as unlawful, there had
been deliberate deflance of laws and
recourse to acts of violence and inti-
midation by the underground, Gov-
ernments of Nagaland and Manipur
have established additiona! police
posts and taken other necessary mea-
sures to enable utmost vigilance in
order to ensure the safety of life and
property of the local people.
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Indo-Soviet Joint Commission for
Economic, Scientiffic and Technical
Cooperation

1332. SHRI INDRAJIT GUPTA:
SHRI H. N. MUKHERJEE:

Will the Minister of PLANNING be
pleased to state:

(a) whether a permanent Indo-
Soviet Joint Commission has been set
up for economic, and industrial plan-
ning on the basis of mutual benefit
and cooperation:

(b) if 8o, the personnel of the Com-
mission;

(¢) the matters to which the Com-

mission has decided to give priority;
and

Statement

(d) whether subjects relating to
scientific, technical and cultural co-
operation will come within the Com-
mission’s scope?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) An
agreement setting up an Inter-Gov-
ernmental Commission on Economie,
Scientific and Technical Cooperation

was signed in Moscow on September
19, 1972

(b) A statement containing a lst
of the personnel is attached,

(c) and (d). The Commlission give
priority to matters of econemie, tech-
nical and scientific cooperation,

COMPOSITION OF 'TFE INDIAN TEAM TO THE
INDO-. OVIET JOINT COMMISSION

1. Minister of Planning
2. Cabinet Secretary .

3. The Secretary, Department ot’ Ecmonmc Aﬂfain

4 The Secretary, Ministry of Foreign Trade
5. The Secretary, Department of El ctronics
6. The Secretary, Department of Space

7. Dr. R. Ramanna, Member, Nluoml Oomn'nltceon Scu:numd
‘echnology

Tt

8. Additional Smu.ry (Eoonumtc Aﬁnn—Mimsu'y of Extcrml
Affairs)

+  Chairman
. . . Member
. . «  Member
. . Member
. Member
Member

Member

. Member

MEMBERS OF SOVIET DELEGATION

1. Mr. S. A. SKACHKOV .

2. Mr. L. N. EFREMOV

in’jr;nnmoftheSovietddeoftheCummh-

Chairman of the State Committee for Foreign
Economics Relations.

Vice-Chairman of the Soviet side of the
Commission.

Vice-Chairman of the Snte Committee to
Science and Technology

MEMBERS OF THE COMMISSION

1. Mr. I T. GRISHIN

3. Mr. N. S. EROFEEV

3. Mr. E. S, MATVEEV

4 Mr. V. A SERGEEV

s. Mr. A. I. SLIVINSKY
6. Mr. V. B. SPANDARJAN

.

Deputy Minister for Foreign Trade.

Deputy Minister for Oil Industry.
Dm Minister for Hcln\gr, Power and
port Engineering Industry.
Vice-Chairman of the State Committee for

Foreign Economic Relations.

Deputy Minister for Ferrous Metal Industry.

Member of the Sme Pluming Committe,,
Chief for Foreign Trade Department.
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Amnesty granted to prisoners, sen-
tenced to death on the occasion of
Anniversary of Independence

1333. SHRI INDRAJIT GUPTA:
Will the  Minister of HOME
AFFAIRS be pleased to state:

(a) the number of cases, state-wise,
in which prisoners sentenced to death
have been granted amnesty on the
occasion of the 25th Anniversary of
India’s Independence;

(b) whether amnesty has not been
granted, in certain cases for special
reasons; and

(c) if so, particulars of such cases?

THE MINISTER IN THE MINIS-
TRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Prisoners of the following States
have been granted amnesty by the
President upto 31st October 1972.

) Haryana 1
! Kerala 3
Orissa 1
‘Punjab 10
Rajasthan 2

Tamil Nadu 25

Uttar Pradesh 16

Delhi 1

(b) and (c) Yes, in the cases of
five prisoners viz. (1) Balkrishan
alias Bali son of Prem Shankar (U.P.)
2, Motiram Shamji Gadam (Maha-
rashtra), 3. Sucha Singh son of
Bakhshish Singh, (4) Baldev Singh
son of Rajinder Singh, (5) Nahar
Singh Fauli son of Bhan Singh
(Haryana). '

Liberalisation of conditions for Grant
of Pensiong to Freedom Fighters

1334, SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) the number of cases in which
the sanctioned pensions for freedom

NOVEMBER 22, 1972

Written Answers 164
fighters are of an amount below
Rs. 200 p.m. and the reasons therefor;
and

(b) whether any further liberali-
sation of qualifying conditions for

- pensions is going to be announced?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) So far
5,578 cases have been spproved for
grant of pension. Out of these 2,742
have been sanctioned pensions of less
than Rs. 200 p.m. each due to follow-
ing reasons:

1. Adjustment of State pension,

2. Variation in family pensions
due to the number of unmar-
ried daughters.

(b) No, Sir.

Expediting Process of issuing Letters
of Intent

1335. SHRI CHINTAMANI PANI-
GRAHI; Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have
taken any decision recently to expe-
dite the process of granting Letters of
Intent for mew industrial undertak-
ings; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MNISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b) Government
are making every effort to expedite

.decisions on applicationa for indus-

trial licences and the procedure for
dealing with them ig kept under con-
stant review. Various instructions
have been issued and steps taken from
time to time for securing the prompt
disposal of pending applications.
These include instructions for taking
special drives to deal with the oldest
applications; periodical reviews of
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pending applications at Senior levels;
time limits for completion of action
at various stages upto the issue of a
letter of intent; the automatic consi-
deration of pending cases after a cer-
tain period of pendency without
awaiting the formal completion of
scrutiny by various authorities; de-
centralisation in certain classes of
cases; revision of the information
system regarding these cases etc.

Expert Committee on NeWspaper

1336. SHRI CHINTAMANI PANI-
GRAHI:

SHRI BANAMALI
PATNAIK:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Expert Committee
on the financial structure and allied
aspects of the newspapers has since
submitted its report;

(b) if so, the recommendations

made by it; and

(c) the decisions taken by Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The Fact Finding
Committee set up to enquire into the
economics of the newspaper industry
hag not yet submitted its report.

(b) and (c) Do not arise.

Steps to Curb Role of Foreign Money
in various spheres of Life in the
Country

1337. SHRI CHINTAMANI PANI-
GRAHI:

SHRI R, P. ULAGANAMBI:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have
since taken any steps to curb the role
of foreign money in the Elections as
well as other spheres of life in the
country; and

{
(b) if so, the main points thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Legislalive proposals are being pena-
lised for the purpose of imposing suit-
able restrictions on the receipt of
funds from foreign organisations,
agencies or individuals otherwise than
in the course of ordinary and bonafide
transactions. A Bill will be introduced
in Parliament at an early date.

LCS. and 1AS, Officers working in
the Central Government

1338. SHRI JAGANNATHRAO
JOSHI: Will the PRIME MINISTER
be pleased to state the number of
1.C.S./I.A.S. Officers working with the
Central Government against the Cen-
tral Deputation Quota as on August
15, 19727 \

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): As against the Central
Deputation Quota of 692, a total num-
ber of 541 I.C.5./LA.S. Officers were
working with the Central Govern-
ment as on August 15, 1872,

Newsprint Control order struck down
by Supreme Court
N

1339. SHRI BIRENDRA SINGH ¥
: RAO: .

SHRI K. MALLANNA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state: )

(a) whether Newsprint Control
Order has been struck dowm by the
Supreme Court recently:
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(b) if s0, whether Government have
examined th: judgement; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir, What has
been struck down by the Supreme
Court are certain provisicng of the
;\lewspr.nt Allocation Policy for 1972-
3.

(b) and (c). The judgmen‘ of the
Supreme Court is being examined.

Small Car

1340. SHRI BIRENDER SINGH
RAO:
SHRI D. K. PANDA;

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleasca to state:

(a) the progress made by the pri-
vate parties to whom licences have
been issued for the manufacture of
small car in the country; and

(b) the time by which the small
cars will b2 madz available to the
public?

THE DEPUTY MINISTER IN THE
MNISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Letters of
intent have bzen issued (o ten parties

(iv) Shri Manubhai N. Thakkar, Baroda
(v) M's. Allied Enginecring Corporation,
Salem.

(vi) Shri Som Parkash Rekhi, Delhi
(ci) Mrs, Sulochara Singh, Kanpur
{if) M/s. Airtech Pvi. Lid., New Delhi
(ixi lﬁi ‘.B'orn Ag:ndu Haridas & Co., Pvt.
. y.

(x) Shri S. Chandra, New Delhi. .
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in the private sector for manufacture
of cars. The prugress maae by each
of them is inducated below.—

(i) M/s MARUTI LTD., GURGAON
(HARYANA): Land mcasuring 297
acres has been acquired, The Office
Block and boundary waiis have been
completed. Power conuection for
500 H.P. has been installcd. The con-
struction of the main factory shed
was started on 15th May, 1972,
Machin:ry worth Rs. 42.06 lakhs has
been received out of which machinery
worth Rs, 35.06 lakhs has been instal-
led. A tool room, a jig boring shop,
and a small foundry and forge shop
have been established. 41 prototypes
of the car are in various stages of
complation and arrangements have
been made to send the prototypes for
trials. 305 men have bcen employed
so far.

(ii) SHRI M. M. MADAN MOHAN
RAO, MADRAS: The parly has re-
ported that a company by the name
of M/s. Mohan Motor Co, has been
formad and initial capital of Rs. 10
lakhs has been raised. 10 acres of
land has been azquired. Orders for
machinery have been pluced. The
design of the factory premises of the
pilot plant ar: being f(inulised. The
prototype of the engine is being deve=
loped.

(iii) M/s. SPEEDZRAFTS PVT.
LTD., PATNA: The pariy has stated
that 30 acres of lard has been pur-
chaszd and machinery worth Rs. 15.20
has been cbtiiaed.

|

The le” ers of intent have been granted to
these parties only recently ana it is too
" carly at this stage to assess the progress
maae by them for implementing the
conditions of the letiers of intent.
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The parties who have been granted
le‘terg of intent are new entrepre-
neurs and are required to develop
their own designs without any foreign
collaboration or foreign consultancy
arrangements. Therealter, they have
to build prototypes and get them
tested for road worthiness before go-
ing into commercial production. These
steps will necessarily take time. It is,
therefore, difficult to indicate at this
stage the time by which the cars
manufactured by any ol them will be
available for sale,

Pending Applicationg for Telephone in
Delhi

1341. SHRI BIRENDER SINGH
RAO:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of COMMUNICA-
TIONS be pleased to stale;

(a) the number of applications for
new telephone connectivn in Delhi
pending at the end of October, 1972
as compared to other major cities
like Bombay, Calcutta and Madras.

(b) the number of applicants who
ar2 likely to get mew connection up

to 31st March, 1973; and

(¢) the reasons for the slow pro-
gress in this regard?

THE MINISTER OF COMMUNI-
CAT'ONS (SHRI H. N. BAHU-
GUNA): (a) to (c) The information
is being collected and wiil be laid on
the Table of the House in due course.

Massive Production Programme
Launched by Planning Commission

1342. SHRI FATHESINGHRAO
GAEKWAD: Will the Minister of
PLANNING be pleased to state:

(a) whether Planning Commission
has launched a massive production
programme to meet the situation
created by the soaring prices;

(b) if so, the broad cutliner of the
programme;

(c) the extent of the success achie-
ved in the implementation of the said
programme; and

(d) how far the prices. particylarly
of the essential commodi‘ies, have
responded to the programme?

THE MINISTER OF STATE 1IN
THE MINTSTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
situation created by the trend in ris-
ing prices can be effectively met only
by stepping up production in the
agricultural and indusririal sectors
with particular refernnce in essential
commodities, Various measures have,
therefore, been initiated for achieving
higher production. In the agricul-
tural field, Government have under-
taken an emergency agricu tural pro-
duction programme for Pahi [972-73
for making up the likely chortfall in
Kharif production (1972-73) ag a re-
sult of drought and flood.

In the industrial sector, e produe-
tion of essential con=umer goods like
cotton textiles, vanaspati. surar ete.
is dependent on the wvailability of
raw materials, namely, cottin oilseeds
and sugar-cane covered und-r the
emergency programme ol vgricultural
production.

(b) Emergency agri-u’tural pro-
duction programme includes reasures
for retrieval of kharif croce, stepping
up irrigation water supply and in-
tensification of Rabi and zu-mer crop
production. The programme ervisa-
ges measures for improving the pros-
pects of kharif cultivation hy harnes-
sing water resourcex and step up in
the Rabi cultivation of wheat, sum-
mer paddy, gram and jowar.

(c) Since the programme ir mainly
for increasing Rabi and summer crop
production and for retrieving losses
in kharif production, its success will
be known only after harvesting of
ensuring crops.
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(d) Xt is too early to judge the im-
pact of this programme on prices,

Imue of Licence to M/s. Maruti and
Company Limited for Small Car

1348, SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE

AND TECHNOLOGY be pleased to

state;

(a) whether Maruti and Company
has been granted a licence to set up
a small car factory in Haryana;

(b) it so, the estimated cost of the
whole project; and

(c) the sources of finances?_

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI -:SIDDHESHWAR
PRASAD): (a) M/s Maruti Ltd,, have
been granted a letter of intent to set
up a new industrial undertaking at
Gurgaon in Haryana State for the
manufacture of 50,000 nos. per annum
of passenger cars,

(b) The party had indicated in
their application for industrial licence
that the estimated capital cost would
be around Rs. 372.51 lakhs.

(c) Government has not yet been
aldvised of specific sources.

Foreign Companies in Priorily Indus-
tries producing Consumer Product

1344, SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) how many foreign companies
in priority industries have been
allowed during the last 3 years to
branch out in consumer products in
the name of diversification;

(b) the names and description of
such foreign companies;
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(c) the original line of activity of
each of these companies; and

(d) the nature of diversification
#llowed to each of them?
]

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (d) Under the
existing policy of Government, foreign
companies desirous of manufacturing
any “new article” can do so only
under a licence under the Industries
(Development and Regulation) Act,
irrespective of the investment involv-
ed. No such licence has been issued
to any foreign company during 1870,
1971 and 1972 (upto 30th September,
1972) for manufacture of consumer
products,

\

Expansion of capacity of Industrial
Houses and Foreign Industries

1345. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether 32 large industrial
houses and foreign majorily compa-
nies have been permilted to expand
production under a scheme which
called for fuller utilization ¢f installed
capacity in 65 Key indusiries;

(b) if so, whatcare the details of
the large business ‘houses and foreign
companies and their line of produc-
tion;

(c) whether all these business hou-
ses and foreign companies were
charged with illegally producing
goods far in excess of their installed
capacity; and

(d) if so, the reasons why this act
of alleged 1llegal expansion is bei.ng
regularised?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Government have re-
cognised enhanced capacily in respect
of 54 industrial undertakings belong-
ing to larger industrial houses and
foreign majority companies under the
scheme for the fuller utilisation of
capacity.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3765/72).

(c) Some cases of unauthorised ex-
pansion of capacities were pointed
out by the ILPIC in its report, The
"details of 45 such cases are given in
Appendix IV-F of the ILPIC Report,
copies of which have been circulated
to the Members of the Parliament.
These 45 cases have been referred to
the Commission of Inquiry intp larger
Houses (Sarkar Commission).

(d) The permission that may be
granted now for fuller utilisation of
licensed capacities would be without
prejudice to the artion that the Gov-
ernment may decide to take after ob-
taining the recommendatlions of the
Sarkar Commission.
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Telephene Switching Factory In Ral
Bareli (U.P)
1347. SHRI RAM PRAKASH:
SHRI 8, C. BESRA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is a proposal to
install a Telephone Switching Factory
in Rai Bareli (U.P.); and

(b) if so, the broad outlines of the
proposal together with financial im-
plications?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):

(a) Yes.

(b) The proposed factory will
manufacture  telephone switching
equipment. It will have an ultimate
annual production capacity of 3 lakh
lines of switching equipment. The
total capital cost of the factory is
estimated at Rs. 19 crores. The fac-
tory is expected to provide employ-
ment to over 8,000 persons of the

skilled, unskilled, semi-skilled and
other categories.

Visit to Formosa by Netaji Enquiry
Commission

1348. SHRI SAMAR GUHA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Leaderg of most of the
Opposition parties and a number of
Congress Members of Parllament
addressed to joint letter to the Prime
Minister requesting her to take appro-
priate gteps for enbaling Netaji En-
quiry Commission to visit Taihoko
(Taipeh) in Formosa to make an on-
the-spot inquiry about the surround-
ineg and other related matters where
alleged plane crash invo'ving Netaji
wag reported to have taken place;

(b) whether visit of Netaji Inquiry
Commission being judicial in objec-
tive, can have no besring on any issue
of d’'plomatic relation with Formosa;
and

(c) whether to satisfactorily com-
plete the purpose of getting up Netaji
Inquiry Commission, Government pro-
pose. to take suitab'e steps to enable
the Commission to visit Formosa
without delay?

THE MTNISTER OF STATE IN
THR MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) Yes, Sir.

(b) Tt would not be possible for the
Government of India to aproach offi-
cially the Taiwan Government for
grant of necessary visas as we do not
have any diplomatic relations with
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Talwan, The position wag fully
explained in the course of supplemen-
taries to Starred Question No. 765 on
the 10th May, 1072.

(¢) No Sir.

Representation from Linguistic
Minorities regarding Language
Riots in Assam

1349. SHRI SAMAR GUHA:
SHRT MUHAMMED

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Prime Minister
received a number of representations
from the linguistic minorities of Assam
In connection with the language riots
in that State; and

(b) if so, the texts of the written
memoranda received from and other
issues raised by the revresentatives

of the I'neuistic minorities during
their meetings with the Prime
Minister?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
A number of representations, tele-
grams, memoranda, have been
recelved from various individuals and
agsociations in Assam relating to the
following matters:—

(1) Disturbances in Assam arising
out of the present language
controversy.

(2) Request for protection of
linguistic minorities.

(3) Retention of English as
medium of instruction in
Assam in pre-University and
University education.

(4) Appointment of a high-
powered judiclal commission
to inquire into the causes of
digturbanceg in Assam.
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(5) Suggestiong regarding deve'op-
mental programmes in the
States of Assam and Megha-
laya.

Inclusion of Nepall Language in
Eighth Schedule of Constitution

1350. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Prime Minister
agreed to consider the issue of inclu-
s'on of Nepali language in the Eighth
Schedule of the Constitution during
her recent visit to Darjeeling;

(b) if so, the exact nature of the
assurance given by the Prime Minister
o the Nepali-speaking people of West
Bengal; and

(e) whether West Bengal Govern-
ment have introduced certain mea-
sures to horour the tinguistic aspira-
tion of the Nepali-speaking people
and if so, the measures undertaken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHFIN): (a) and (b)
The Prime Mnicter had stated that
she would be willing to discuss at an
appropriate time as to how the I'n-
guistic asviratiorg of the Wepali-
speaking people could be reasonably
sat'sfled.

(¢) In accordance wi'h the provi-
sion of West Bengal Official Lanpuage
Act, 1961, Nepali enjoys the status of
an additional officia] language in the
three h'll-subdivisiors of the districts
of Darleeling namely Darjeeling,
Kalimpong and Kurseong. In the
sphere of education, facilities are
available for instruction through the
medium of Nepali at both the pri-
mary and secondary stages in the
State. Further, Nepall speaking stu-
dents can take Nepali as their first
language for t:e School Final and the

Higher Secondary Examinations of
the West Bengal Board of Second
Education. Students with Nepall as
theilr first language may also answer
questions in these examinations in
Nepali. At the University level
(B.A./B.A. Hons.) the Universities of
Calcutta, North Bengal and Burdwan
have arrangements for the teaching of
the Nepali.

Benefit of 10 per cent Subsidy to
Rayalaseema in AP.

1361, SHRI NARASIM REDDY:
Will the Minister of USTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government have
taken a decision to extend the benefit
of 10 per cent subsidy to new indus-
tries in larger areas of industrially
backward rzgion in the country;

(b) if so, the areas now covered by
this extended benefit; and

() whether the backward districts
of Rayalaseema in Andhra Pradesh
will be fully covered?

THE DEPUTY MINISTER IN THE
MTNISTRY OF INDUSTRIAL NEV¥L-
OPMENT (SHRI SIMDHESTWAR
PRASAD): (a) Government have ex-
tended the 10 per cent Central Subs’dy
Scheme now to six distriets/area M
the Stateg declared as backward and
three districts in the remaining States.
The subsidy is ava’lable to new units
as welli as substantial exparsion of
evisting units as defined in the Sche-
me.

(b) A statement contalning the list
of additional areas so far covered s
attached.

(e) It is the discretion of the State
Government to select districts/areas
within their entitlement.
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List of additional industrially back warq districts/areag selecteq to quali-
4 for the Central Scheme of 10 per ceny Subsidy on the fixed capital

investment by industries:
1. Assam. . . . »

Kamrup, Nowgong and Cachar selected.

Fourth district not yet decided.

2. Bihar, ' . Champaran, Palemau, Saharsa and Santhal Parganas.
3. Kcrala . . Cannanore and Malappuram,
4. Mahrashtra . Aurangabad and Chandrapur.
5. Mysore . . +  Mysore and Dharwar.
6. Nagaland . Tuensang,
7. Orissa . Bolangir, Dhenkanal, Keonjhar and Koraput.
8. Punjab . . Sangrur and Bhatinda (as on 31'-7-7:).
9. Rajasthan Bhilwara, Churu, Nagaur and Udaipur.
10. Uttar Pradesh . Almora, Basti, Faizabad and Rai Bareily.
11. Gujarat . .+ Surendranagar and Broach.
Sefting up of Industries in Rayala- during the period from 1-1-1969 to
seema in AP, 30-9-1972. None of them have been
converted into licence so far, but
1352. SHRI P. NARASIMHA they are at various stages of imple-

REDDY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) how many Letiers of Intent
have been issued to Andhra Pradesh
State Government during the current
Five Year Plan and the nature of
industries for which the letters have
been issued;

(b) how many of them have been
Converted into licences and the pro-
gress achieved in setting up these
industries; and

(¢) whether any of these industries
are being set up in the backward dis-
tricts of Rayalaseema in A.P.?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDESHWAR
PRASAD): (a) to (c). 13 Letters of
Intent were issued to State Public
Sector Undertakings of Andhra Pra-
desh including the Andhra Pradesh
Industria] Development Corporation

mentation. Of these four relate to
industries located in the backward
districts of Andhra Pradesh.

Intensive Application of Science and
Technology in Drought-Prone Areas of
Rayalaseema in Andhra Pradesh

1353. SHRI P. NARASIMHA
REDDY: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Rayalaseema
Development Board of Andhra Pradesh
has made a request for selecting the
four Districts of drought-prone Raya-
laseema for intensive application of
science and technology; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) Yes, Sir. i
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(b) The Planning and Development .

Board for Rayalaseema has been
informed that the Council of Scientific
and Industrial Research (CSIR) is
taking up this new activity of develop-
ment and taking science and techno-
logy by adopting a district in a back-
ward area on an experimental basis.
The proposal of the Board could
therefore be considered after CSIR
has gained some experiencs in this
type of activity.

The CSIR has accepted the Andhra
Pradesh Government proposal to
adopt, in the first instance. Karim-
nagar District to try out ways and
means of maximising the impact of
science and technology.

Functioning of Delhi Trunk Exchange

1354. SHRI DINESH CHANDRA
GOSWAMI: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether it has become to the
notice of Government that Booking,
Agsistance and Information unitg of
Trunk Exchange in Delhi are func-
tioing in a very unhappy manner; and

(b) if so, the steps Government
propose to take to remedy the situa-
tion?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(a) No, Sir. About 90 per cent calls
received on trunk booking and. 75 per
cent of the calls received trunk assis-
tance positions are answereq within
10 seconds. Competent staff is posted
on information positions to cater to
subscribers’ enquiries on these posi-
tions.

Out of the docketed enquiries
received on trunk assistance positions
80 per cent are disposed of within 10
minutes, 18 per cent between 10 to 15
minutes and only 12 per cent take
more than 15 minutes, The delay in
these few cases ig due to the fact that

the trunk call tickets are already dig-
posed of and have to be traced from
the Ticket Evaluation Unit of the
trunk exchange.

(b) A continuous watch is kept on
the service and prompt action is taken
to keep up the qualityl of service.
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Special Plan for the Development of
Hilly Regilons during the Fifth Plan
1356. SHRI KUSHOK BAKULA:

SHRI BHAGIRATH BHAN-
WAR:

Will the Minister of PLANNING be
pleased to state:

(a) whether any special criteria for
the development of the border hilly
regions, specially Ladakh, has been
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adopted while finalis'ng the B5th Five
Year Plan aproach; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The approach
to the Fifth Five Year Plan is still in
the process of finalisation.

(b) Does not arise.

Crisis in Leather Industry

1357. SHRI RAJDEQ SINGH: Wwill
the Minister of INDUSTRIAL DEVEL-
OPMENT AND SCIENCHE AND TRCH-
NOLOGY be pleased to state:

(a) whether Government are aware
that the leather industry in the coun-
try is not in good shape;

(b) whether Government propose to
encourage and reinforce this industry;
and

(¢) if go, the broad outlines of the
proposal?

THE DEPUTY -MINISTER IN THE
. MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDESHWAR
PRASAD): (a) The production of
leather in the country has been rising;
and, with the increasing exports of
leather, number of export orierted
unijtz are also be stablished. It can-
nat, therefore, be gaid that the indus-
try is not in good saape. Units manu-
facturing leather goods particularly
those in the small scale sector, have
however felt in recent months the
impact of high -ost of leather, which
has resulted from increasing export
orders for lcother.

(b) and (c) All encouragemer! is
given for increasng the production
and export of leather goods. The
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Developmeut of leather jndustry in
large scale sector is looked after by
DGTD, small gscale sectar by Small
Scale Indu:tries Development Organi-
sation and Cottage sector units by
Khadi and Village Industries Commis-
gion. The Development Council for
‘eather and ]eather Goodg Industries
Co-ordinate the activities of various
organisations connected with leather
industry. Central Leather Research
Institute and some of the regional
Research Centres have dewsloped suit-
able technology tor production of vari-
ous types of leather. Designing Cenlre
at Agra sep up by Export Promotion
Council have daveloped various designs
for leather footwear ang leather manu-
facture for exports.

The main raw materials required by
leather industry are available indi-
genously ani requirements of imported
raw maturinls are very small. How-
ever, in unler to augment the avail-
ability of raw materials required by
thig indusiry, import of raw hides and
skins and vegetable tanning extracts
like wattle extract etc. is allowed on
0.G.L. The exporters are also granted
Import Replenishment Licences
against the exports made by them.

T.V. Programmes through Satelllte

1358. SHRI RAJDEO SINGH: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether two years ago India
had sponsured the ‘d=a in the UNESCO
that the broadcasting country should
take prior permission of the recep’ent
country before a televiciori programme
is beamed through satellite;

(b) if so, whether by this time the
reactions of the countries world-over
are available; and

(¢) it so, which are the countries
which are opposed to this proposal.
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The proposal to
draw up a draft declaration on guiding
principles for the use of direct satel-
lite broadcasting had been sponsored
at the 15th sess'on of the UNESCO
General Assembly in 1968 by a num-
ber of countries including India.

(b) A draft declaration drawn up by
a committce of 12 experts which
included an Indian was on the agenda
of the 17th Session of UNESCO
General Assembly which has just
concluded in Paris. The draft decla-
ration wag adopted by an overwhelm-
ing majority.

(¢) The countries which voted
against the draft declaration were the
U.S.A, UK., West Germany, Nether-
lands, the Scandinavian countries,
Japan and a few others.

Manufacture of Compact Amplidyne
Set by H.E.L., Bhopal

1359. SHRI RAJDEO SINGH: Will
tae Minister of INDUSTRIAL DEVEL-
OPMENT AND SCIENCE AND
TECHNOLOGY be pleased tp state:

(a) whether Industrial Machines
Division of the Heavy Electricalg (1)
Ltd., Bhopal for the first time in the
country has su:cessf.illy designed,
deveioj- | and manufactured a com-
pact “£ PLIDYNE SET” for controll-
ing the speed of a hydro-generator
hitherto imported;

(b) whether its manufacture has
been undertaken on commercial level;

(c) if so, the amount of foreign
exchange it will be saving annually;
and

(d) if not, how long it will take to
produce it on commercial basis?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

185

(b) Yes, Sir.

(¢) Annual saving in foreign ex-
change depends primarily upon num-
ber of sets produced and progressive
indigenous manufacture in lieu of sets
that would otherwise have been
imported. It is estimated that the
savings in foreign exchange would be
approximately Rs. 0.5, 21 and 23
lakhs during 1972-73, 1873-74 and
1974-75 respectively.

(d) Does not arise.

Maharashira-Mysore Boundary
Dispute

1360. SHRI P. VENKATASUB-
BAIAH: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Chief Ministers of
Maharashtra and Mysore have agreed
to refer the boundary dispute between
their States to the Prime Minister for
arbitration; and )

(b) if so the steps taken to solve
the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No such
agreement has come to the notice of
the Government.

(b) Doeg not arise.

Forelgn Exchange Allccait'on to Small
Scaly Indusiries for Import of Raw
Materials

1361. SHRI P. VENKATASUB-
BAIAH: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether it is proposed to raise
the foreign exchange allocation to the
small-scale sector for import of raw
materials;

(b) if so, the salient features of the
proposal; and
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(c) the stage at which the matter
stands at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (e¢). There is no
fixed allocation of foreign exchange
for the import of raw materials
required by the small scale sector.
Import lcences in favour of small
scale units are issued in accordance
with the announced policy, as and
when small scale units apply for
such licences. Over the past three
years, the value of import licences
issued in favour of small scale units
has been as follows:—

Rs crores
1969-70 . . . 66
1970-71 . . . 83
1971-72 . . N 118

It will be seen that import licensing
in favour of small scale units has
steadily increased to meet growing
requirements.

Commercia) Programmes over ALR.

1362. SHRI P. VENKATASUB-
BAIAH: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether the commercial pro-
grammes of the AJILR. have been
running successfully;

(b) it so, the profits made during
the last three years, (year-wise); and

(c) the number of Stations !from
which it is being broadcast?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.
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Rs.
(b) 1969-70 1,60.97.853
1970-71 2.07,19,338  Provisional
1971-72 2,95,75:524
(¢) Eighteen,
Req s2w § sfa wafew amw
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witeitfire fewrm sarem § u-sal
(+f ferdrre sem) © (%) Wi (@)
Y, g 1 7w sfawa Fey graar wqar
WS qIAT, 1971 F 9497 & fag
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FHAT IR 6AMAA AT 17 3
% T *7 frey fear war 1 wew
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Ny —
faar cFRiaY  oftET
geur  Tiw Fe
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Central Assistance to States to meel
Violent Situation created by Anti-
Social Elements

1366. SHRI E. V. VIKHE PATIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether in @ number of cases
central agsistance has been given to
variougs States to meet the wiclent
situation created by snti-National
elements; and .

(b) the amount of loss suffered by
Statgg due to violence and steps belng
taken to put a curb?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOH3IN): (a) Yes, Sir.

(b) Information ig being collected
and will be laid on the ‘iable of the
House.

Agreement with Belgium Firm by
HMT

1368. SHRI M. RAM GOPAL
REDDY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Hindustan Machine
Tools Limited has recently entered
into an agreement with a Belgium
firm; and

(b) if so, the nature and salient
features of the agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSI'RIAL DEVEL-
OPMENT (SHRI SIDDHESI'WAR
PRASAD): (a) No, Sir.

(b) Does not arise.

Raw Materialg for Small Scale
Industries

1369. SHRI VEKARIA: Will  the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY: be pleased to state:

(a) whether details have been
worked out regarding the availability
of raw materials for small-scale
industiies, which are to be treated on
par with the organ'sed sector; and

(b) 1if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEL-
OPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b) It has been
decided in princ'ple to allocate raw
material to small scale units on the
basis of capacity and on a par with
large scale units in the game industry
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within the overall limits of foreign
exchange availability.

Regarding filling up the Posts of
Technical Assistants

1370. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the number of posts of Technical
Assigtants filled up so far in the
Department of Science & Technology
and the number of posts still lying
vacant;

(b) the minimum educational quali-
ficationg for a Technical Assistant in
the Department of Science & Techno-
logy and the number of Persons
working against these posts who are
only matriculate; and

(c) whether any post of Technical
Assistant has been given to the Sche-
duled Caste candidate; if not, the
reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) There are six posts
of Senior Technical Assistant in the
National Committee on Science and
Technology and one post of Junior
Technica]l Assistant in the Department
of Science & Technology (proper).
Out of the six posts of Senior Techni-
cal Ass'stant, two have been filled and
four are still vacant. The post of
Junior Technical Assistant hag been
filled up by a person on deputation
from the Ministry #f Agriculture.

(b) The minimum educational quali~
Acations for the post of Senior Tech-
nical Assistant is Bachelor's degree in
the Engineer'ng/Science.

Recruitment ruleg of Junior Techni-
cal Assistant have not yet been
framed. The person presently work-
ing against this post ‘s a matriculate
and wag taken on deputation from the
Ministry of Agriculture at a time
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when the Department of Science &
Techriology was just being set up and
needed urgently the services of an
experienced hand.

(¢) No, Sir, but the possibility of
appointing suitable Scheduled Caste/
Scheduled Tribe candidates w1l be
kept in ming while filling vacancies.

Eligibility for Scooters from
Government Quota

1371. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the minimum pay scale pres-
cribed for the Government servants,
on non-priority basis, who can apply
for scooters from the Government
Quota;

(b) whether the limit of minimum
monthly salgry prescribed for  this
purpose has been raised twice and
thrice during the last 10—15 years,
and consequently a number of appli-
cations have been cancelled;

(c) whether the percentage of quota
for scooters on out of turn basis has
been increased during last 3 years; and

(d) whether Government propose

to reserve percentage of the quota of
scooters for the Scheduled Caste

Government servants?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Central Government

servants drawing a minimum pay of
Re. 350 per month (including dearness

pay) are eligible.
(b) No, Sir.

(c) There is no separate quota of
scooters for allotment on out-of-turn
bagis.

(d) No, Sir.

2504 L.S.—8.

Alleged malpractices in the Grant of
Pensions to Politica] Sufferers

1372. SHRI S. C. BESRA:

SHRI RAM BHAGAT
PAEWAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are complaints of
malpractices in the grant of pensions
to political sufferers by the Govern-
ment of India; and

(b) if so, the action taken on such
complaints?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN). (a) and (b).
No specific complaint of malpractice
in the grant of pension to political
sufferers by the Government of India
has been received. However, some
general complaints alleging that pen-
sions have been grantéd to some
persons, who are not freedom fighters,
have been received and these are
being enquired into. Al] claims for
grant of pension are sanctioned after
caréful scrutiny. Instructions have
also been iscued to sll the State Gov-
ernments and Union Territories to
give wide publicity in regional langu-
ages to sanctioned cases to discourage
submission of applications by those
who are not really eligible.

Report ob Ferozabad and Varanasi
Riots

1373. SHRI ~ SHYAMNANDAN
MISHRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Secretary of the
Union Government, who had gone on
tact-finding in Ferozsbad and Vara-
nasi riots, has submitted his report;
and

(b) it so, the contents thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE D'EPARTMENT OF PERSON-
NEL (SHII RAM NIWAS MIRDHA):
(a) and (b), It ig not correct that any
Secretary to the Government of India
has been deputed on a fact-finding
mission into the riots at Ferozabad
and Varanasi. Government of Uttar
Pradesh have asked their Chief
Secretary to inquire into the matter.
The Government of TUttar Pradesh
had also requested that a senior officer
of the Ministry of Home Affairs may
be associated with the inquiry. Accord-
ingly, a Joint Secretary in the Ministry
of Home Affairs associated himself
with the inquiry. The report of the
inquiry has been| submitted to the
State Government and is under their
examination.

Law and Order situation in Mizoram
1374, SHRI SHYAMNANDAN

MISHRA:
SHRI ROBIN KAKOTI:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether the Mizoram Chief
Minister has expressed his concern at
growing lawlessness in the Union
Territory; and

(b) if so, the steps being taken to
enforce law and order in Mizoram?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The Chlef
Minister of Mizoram had in a radio
broadcast on the 18th September
expressed his concern over the deterio-
ration in the law and order situation
in Mizoram following an increase in
the activities of the underground Mizo
hostiles.

(b) Necessary measures have been
undertaken by the Mizoram Adminis-
tration to maintain law and order. The
offer ' amnesty to underground
hostiles bas lapsed on the 30th Sep-
tember. The entire Union Territory
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ot Mizoram has beepn declared a; a
disturbed area under the Armed
Forces (Special Powers) Act, 1958,
Fullest vigilance is being maintained
against the activitieg of Mizo hostiles.
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Jobs for Unemployed

1376. SHRI VIKRAM MAHAJAN:
Will the Minister of PLANNING
be pleased to state:

(a) how “many mﬂ_l.in}l jobs are
needed by the end of 1975 and how
many jobs are likely to be created b
‘that time; and fed BY

(b) what provisions are being made
for ‘the rest of the unemployed?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-3766/72].

Disposal of Properties by Former
Ralers

1377. SHRI S. M. BANERJEE: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether her attention has been
invited to the selling and mortgaging
of properties by the ex-Rulers depriv-
ing the junior members of their
families;

(b) if so, whether any steps have
been taken to protect the interest of

the junior members; and

(c) if so, in what manner?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT). (a) to (c). Gov-
ernment have not put any restrictions
on the disposal by sale or otherwise
of the properties declared as the
private properties of the former Rulers.
If the junior members of the former
Rulers' families have any claim over
such properties, it is for them to take
such action as they may consider
appropriate in the matter.

Death of a Harljan Boy in Police
lock-out in Pukhirayen, Kanpur
District (U.P)

1378. SHRI S. M. BANERJEE: will
the Minister of HOME AFFAIRS be

pleased to state:
(a) whether a Harijan boy was
beaten to death in Police lock-out in

Pukhrayan (EKanpur District) in the
month of October, 1872;
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(b) if so, whether any investigation
has been made in this regard; and
(c) if so, the gist thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (c¢). According to information
receiveq from the Government of
Uttay Pradesh, one Shri Gauri, a
Harijan boy of village Pukhrayan,
F. S. Bhogni Pur was suspected of
involvement in three dacoities which
took place in May-June, 1972. He
had surrendered in the Court on
10-8-1872 and was enlarged on bail on
30th September. On 1-10~1872, Shri
Gauri was arrested by the police
under Section 25 of the Arms Act.
Shri Gauri had received some injuries
in course of the arrest. As no medical
officer was available he was given
medical treatment at the Bhogni Pur
Police Station with the help of a
private medical practitioner. He was
sent to Pukhrayan Dispensary on
2-10-1972. A rumour was spread that
Shri Gauri was killed by the police.
A 5,000 strong moh collected at the
Dispensary and, despite the assurance
that Shri Gauri was alive, the mob
did not allow the injured to be sent
to Kanpur for treatment. The S.P.
(Rural Areas) rushed to the scene
with additional force and assured the
mob of impartial inquiry and proper
action against the erring police men,
if necessary. Thereupon, the mob
gradually dispersed. Shri Gauri was
then sent to the Government Hospital,
Kanpur at 6.30 p.m. on 2nd October
and was given the best possible medi-
cal attention. But he expired on the
4th morning.

The S.H.Q. Bhogni Pur has been
transferred to the Police Lines for not
sending the injured Gauri to Kanpur
on the night of 1st October. A Magis-
terial inquiry into the incident js in
progress. The Government of Uttar
Pradesh propose to entrugt the investi-
gation to the State C.ID. The mattet
is under further correspbndente with
the State Government and a detailed

NOVEMBER 22, 1072

Written Answers 200

report giving up-to-date facts is.
awaited,

Sound and Light Display in Kanpar
based on Manuscript of 1857

1379. SHRI S. M. BANERJEE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether s manuscript of 1857
has been submitted to the Song and
Drama Divigion for sound and light
display in Kanpur and other places;

(b) if so, whether a final decision
has been taken to have this show; and

(c) if not, the reason for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). A script
entitled “Kranti Beej” 1857 was pre-
pared for the Song and Drama Divi-
sion on payment. No decision has been
taken to present the programme at
Kanpur for the present. The 1857
episode however, forms a part of a
Sound and Light programme which
is scheduled to be shown in the first
instance at seven centres in the
country as a part of the Twentyfifth
Anniversary of Independence Cele-
bration during 1972-73.

1380, SHRI PRABODH CHANDRA:
Will the PRIME MINISTER be pleased
to state:

{a) the year in which the Central
Vigilance Commission was established;
and

(b) the.annual expenditure on the
maintenance of the Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) 1964.
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(b) Yearwise annua] expenditure
::1 h::e Commissiom is given seriatim

(Fignres
Yeuw in lakhs
of

rupees)

1064-6% | 425
1965-66 945
1966-67 . . 10°37
ra67-68 11°6%
1968-69 . . 12-82
1969-70 . 13- 84
1970-71 . . 1543
1971-72 . . 15-86

Fost card posted back to Sender after
11 years

1381. SHRI PRABODH CHANDRA:
Will the Minister of COMMUNICA-

‘TIONS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawm to a news
item appearing in the Patriot dated
the 17th October, 1872, entitled “Back
after 11 years”;

(b) whether any enquiry hag been
made in this behalf and, if so, the
findings thereof; and

(c) the steps taken to stop the
recurrence of such happenings?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):

(a) Yes.

(b) Necessary enquiries were made.
The postcard was posted at Bangalore
on 20-11-81 and was delivered at
Vellore on 21-11-81. It appears to
have been reposted by somebody at
Vellore on 10-10-72 and delivered back
to the sender as the addressee was
not available at the given address.

(c) Suitable instructions have
already been issued to detect such
cases of reposting.

Incidents of Atrocities on Harljans
and Adivasis

1382. SHRI PRABODH CHANDRA:
Wil]l the Minister of HOME AFFAIRS
be pleased to state: '

(a) how many incidents of atrocities
on Harijans and Adivasis have been
reported during the last two years,
year-wise and area-wise; and

leading to these

(b) the causes
incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). According tg information
received so far from the State Gov-
ernments and Union Territory Admi-
nistrations, no such incidents have
taken place during the two years
period 1-11-1870 to 31-10-1972 in
Haryana, Himachal Pradesh, Manipur,
Nagaland, Tripura, Andaman and
Nicobar Islands, Laccadive Minicoy
and Amindivi Islands and Arunachal
Pradesh. Information from the
remaining State Governments and
Union Territory Administrations 19
awaited.

Deaths due to Consumpiion of Iioit
Liguor in Delhi

1383. SHRI K. MALLANNA: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) the total number of deaths
caused due to consumption of illicit
liquor in Delhi during the period 1st
January, 1972 to. 31st Octuber, 1972;

and
(b) the nature of action taken by

Government against the concerned
Excise and Police Officials of Delhi?



203 Writtan Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) 182.

(b) The Baweja Commiszion, which
went into the causes of the liguor
tragedy that occurred during the
months of January, March and April,
1972, could not fix individual respon-
sibility. However, tne fixing of res-
ponsibility is being looked into by
the Follow-Up Committee constituted
by the Delhi Administration on the
report of the Baweja Commission.
Pending the report of the Committee
the District Excise Officer, three Sta-
tior. House Officers and three Excise
Inspectors were placed under suspen-
sion, All of them, except one Excise
Inspector, have been re-instated with-
out prejudice to the departmental
enquiry. These officials have also
been transferred.

Faising of Age Limit for Graduates
for Entry intp Government Services

1385. SHRI BANAMALI PATNAIK:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether the age-limit for rec-
ruitment to the post of Lower Divi-
sion Clerk for which the minimum
educational qualification is Higher
Secondary has been raised from 21
to 25 years but the age limit for re-
cruitment to posts where the mini-
mum qualification required is a
Bachelor’s Degree has not been rais-
ed; and

(b) whether the desirability of
raising the age limit for recruitment
of graduates has been considered, if
g0, with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). The prescrib-
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ed minimum educational qualification
for recruitment to the post of Lower
Division Clerks is not Higher Sec-
ondary but Matriculation or equiva-
lent, until replaced by Higher Sec-
ondary. The upper age limit for
direct recruitment to class III (minis-
terial non-gazetted) posts including
the posts of Lower Division Clerks
has been raised from 21 to 25 years.
on the recommendations of the
National Council of the Joint Consul-
tative Machinery of the Government
of India and orders in this regard
were issued on 13th March, 1972,

The upper age limit for recruitment
to services/posts including class II
services for which the minimum edu-
cational qualification required is a
Bachelor's Degree and recruitment to
which is made through the combined
competitive examination of Indian
Administrative Service etc. Exami-
nation has been raised to 26 years on
the recommendationg of thie Adminis-
trative Reforms Commission and
orders in this regard weire issued om
11th April, 1872, The Administra-
tive Reforms Commission had made
this recommendation on the ground
that it would be advantagecus for the
Government as well as the service if
persons who have undertaken a course
on research after completing their
degree or who might have persued
special studies in the field of engi-
neering, medical ete. are also allowed
to enter the service through the com-
petitive examination.

The upper age limit for recruitment
th the posts of Assistant: Grade inr
the Central Secretariat Seivice which
in a Class II (ministerial non-gazet-
tnd) post and for which also the
minimum educational qualificatior
prescribed iz a Bachelor's degree and
recruitment to which is made on the
basis of open competitive examina-
tion held by the Union Public Service
Commission has also been raired from
24 to 25 years and orders in this re-.
gard were issued on 1st 4 agust, 1972,
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Officers charge-sheeted by C.BI. on
' Charges of Corruption

1386, SHRI B. K. DASCHOW-
DHURY:

SHRI MUHAMMED
SHERIFF:

Will the PRIME MINISTER be
pleased to state:

(a) the number of officers charge-
sheeted by the C.B.I. for corruption
and other malpractices during the last
three years, State-wise; and

(b) the results of the investigations
held against those officers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA: (a) C.BI, fleld charge
sheets in various courts against 1,097
officers during the period from 15th
November 1969 to 14th November
1972 on charges of corruption and
other malpractices. Their Statewise
break up is given below:

Rajasthan . . . 94
Delhi . . . . . 8o
West Bengal . . . 77
Himachal Pradesh - . . 17
Assam - d . - * 30
Tamil Nadu . E . 91
Pondicherry . . . H
Bihar - . . . 142
Gujarat . - . 25
Punjab - . . . . 13
Andhra Pradesh - . . 142
Uttar Pradesh : . . 83
Meghalaya . . . 2
Chandigarh . . . T
Maharashtra . . . 80
Orissa - . . . . 40
Manipur* . . . ' 2
Haryana . . . 7
Madhya Pradesh - . . 84
Tripurs . . . 3
Arunachal Pradesh - . . 3
Kerala - . . . : 23
Mysore ° . . . . 43
Jammu & Kashmir . 4

TOTAL - 1097

(b) Of the officers referred to in
(a) above, 252 have been convicted,
73 have been acquitted/discharged
and the remaining 772 are facing trial
in various courts.

Cases of Suicide in Delhi

1387. KUMARI KAMLA KUMARL
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of cases of guicide
in Delhi in the year 1871-72 (up to
July, 19872); and

¢b) the number of those who tried
to commit suicide bul weic saved by
the others during the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOASIN): (u) 136 cases
in the year 1971, and 99 cases in the
year 1972 (upto July, 1372).

(b) 66 cases in the yeur 1971 and
65 cases in the year 1972 (upto July,
1072).

Production capacity of Power Gene-
rating Units

1388, SHRI M. KATHAMUTHU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state: -

(a) the present annual production
capacity in term of K. W. in all the
public as well as private sector units
manufacturing power generators in
the country: and

(b) whether it fulfils the
requirements?

THE DEPUTY MINISTER IN THF
MINISTRY OF INDUSTRIAL DEVT..
LOPMENT (SHRI SIDDHESHWA®
PRASAD): () and (b). Generating
sets comprising turbines and genera-
tors both of hydro and thermal type
for power station are being produced
only in the public sector, The present

present
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annual producuon capacity (1972-73)
Qf power generators produced at the
two public sector undertakings viz,
Bharat Heavy Electrieals Limited
(Hardwar and Hyderabad units) and

Heavy Electricals (Tndia) Limited,
Bhopal is as follows:—
KWw,
1. Thermal Power Generatorsand  o.850
Turbines K.W
2. Nuclear Turbine 0.235
3. Hydro-Elecrric Power
Generators and Turbines 0.365

Excepting for certain delays in the
cape of a small number of sets by and
large the production of the above
arder has been meeting the current
requirements, consistent with the
readiness of the State Electricity
Boards to instal and commission the
equipment after ita delivery. Action
is, on hand to step up the production
to achieve by 1975-76 the rated capa-
cities of HEIL Bhopal and BHEL
units for thermal and hydro sets
which are 27 million KW/year and
1.3 million KW/year respectively, in
addition to 0.235 million XW for
nuclear turbines, Capacity of this
order is expected to meet adequately
the anticipated requirements of the
Pqwer, sgctar.

mu‘ of Natiopal Resources dmring
Plan to reduce Dependence om
Foreign Aild

1389. SHRI R. S. PANDEY:
SHRI D. K. PANDA:

Will the Minister of PLANNING
be pleased to state:

(a) whether ths Planning Commis-
sion is making efforts that the country
depends upon foreign sid to the mini-
mum during the Fifth Plan for her
development programmes;

(b) if so, the guidelines for

such
planning; and '
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(c), the steps plapned to raise na-
tional resgurces to meet the gap caus-
ed by dispensing with tne foreign aid
dyring the Fifth FPlan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING

(SHRI MOHAN DHARIA): (a) Yes,
Sir.
(by and (o). Apart from export

promotion and Imzort substitution,
the Approach Document to the Fifth
Five Year Plan wili indicate the lines
on which further action would be
necessary during the Plan period. A
cqpy of the Approach Document, when
finalised, will be laid on the Tsble of
the House.

Igsue of Licence for manufaclure of
Scooters

1300. SHRI R. S. PANDEY: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether new licencés have
been issued for setting up units for
manufacturing scooters; and

(b) whether any of the mew units
will produce cheaper scooters in the
country?

THE DEPUTY MINISTER IN THBE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Out of 27 letters of
intent issued for the manufacture of
scooters to new entreprencurs only
the one issued to M/s Gu]arat Small
Industries Corporation, ~Ahmedabad,
has so far been converted inio an in-
dustrial licence,

(b) New Units wi'l necessarily take
time to reach their rate annual capa-
city. It may, therefore, not be pos-
sible for them to market their scooterz
at a price lower than that of the
established manufacturers in the near
future.
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Imprevement in the Quality of T.V.
“'Sets being mamufactured in the
Country

1891, SHRI R. S, PANDEY: Wil
the PRIME MINISTER be pleascd to
state the steps being taken by Gov-
ernment to improve the quality of
television sets manufactured in the
country to match with foreign .V
sets?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): T. V. sets cur-
rently beimg manufactured the
country are of good quality and are
comparable with fo;rgu made T.V.
sets. Public Sector Undertakings like
Electronics Corporation of India Ltd.,
(ECIL), Hyderabad, and R & D Orga-
nisations like Central Electronics
Engineering  Research Institute
(CEERI), Pilani and Electronics Sys-
tems Division (ESD) of Indian Space
Research Organisation (ISRO), Ahme-
dabad, are engaged in continuously
improving and updating the TV set
technology, The entrepreneurs com-
cerned have set up and are setting up
their own R. & D. facilities.

Grants te States for Development
purposes on the basis of their
Performance

1392. SHRI R. S. PANDEY: Wil
the Minister of PLANNING be pleas-
ed to state:

(a) whether the Flanning Commis-
gion has workel out some scheme
under which the grants to States for
development purposes would be linked
with their performance in the execu-
tion of development programmes;

(b) if so, the salient features there-
of; and

(c¢) when it ig likely to be finalisced
and implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Planning

Commigsion have not so far worked
out such a scheme,

(b) and (c¢). Do not arise.

Krishna Glass Factory at Jadavpur,
Culcutta
1393. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether an Investigation Com-
mittee appointed by the Central Gov-
ernment has recommended imme-
diate take-over of the Krishna Glass
factory at Jadavpur ncar Calcutta;
and

(b) if so, the decisirn taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir. The investi-
gating Commiitee appointed by the
Government un.ie: Section 15A of the
Industries (Development and Regula-
tion) Act, has in its report (received
by Government late in Octobcr, 1972)
recommended the take over of the
management of this unit.

(b) The matter is under considera-
tion.

Utilisation of Sheds in Industriai
Estates

1394. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY he pleased to state:

(a) the total number of Industrial
Estates so far set up in the country;

(b) the total amount spent oy the

Centre and States for the construc-
tion of these estates;

(c) whether the utilisation of the
sheds construci:d is as low as 39 per
cent in the case of rural estates; while
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25 per cent of the sheds are lying
unutilised in the urban estates and if
s0, the reasons therefor; and

(d) the steps toizer by Government
to ensure full utilisation of t.e gheds?

THE DEPUIY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) 465.

(b) Rs. 45.02 crores upto 31st March,
1971. Rs, 2.84 crores in 1971-72 (Pro-
visional) Rs. 5.08 crores in 1972-73
outlay approved by tlhe Planning
Commission.

(¢) The occupancy percentage in
respect of rural and urban estates are
as follows:—

Sheds Sheds Percen-
comple- comple- tage
red ted
Rural estates 1937 1141 59
Urban estates 2480 1914 77

(d) State Governments huve been
advised to provide essential facilities
like electricity, water etc. and spe-
cial incentives and inducemcuts to
eritrepreneurs to occupy sheds in In-
dustrial Estates situated in rural and
backward areas. The State Gov-
ernments have also been advised to
conduct technu-economic  surveys
prior to the establishment of industrial
estates in future. The utilisativn of
sheds and the general perform:nce of
industrial estates are reviewed peri-
odically by the Small Scale Industries
Development Organisation and the
Planning Commission at the annual
plan discussiong every year.

Control on Price of Paper

1395. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be plaased to state:

(a) whether in spite of several
concessions to the paper manufactur-
ing industry such as reduced freight
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rates for raw materials, exemption ir
certain excise levies, low rate of
royalty etc. to step up production.
the prices of paper have been going
up; and ’

(b) if so, whether Government in-
tend to control the prices of paper?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHPI SIDDHESHWAR
PRASAD): (a) and (b). Whilz ex-mil)
prices of paper have largely remained
stable, there huve heen complaintis
about higher prices being chargeu by
retailers/dealers mostly because of
temporary and loca! shortages. At
present thers is mo propossl to imi-
pose controls on this commadity,
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Use of enriched uranigm ip Tarapur
‘ Atomic Station

1398. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of ATOMIC
ENERGY be rlessad to state:

(a) whether enriched Uraniumn-2%5
is being used in atomic power station,
Tarapur;

(b) whether this enriched uranium
fuel is imporied and s twice as ex-
vensive as the natural uranium fuel;

and

(c) if so, the reason for not using
only natupal uranium as fuel?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENEKGY, MINISTER
OF ELECTRONICS, MINISTER CF
HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDRA GANDHI): (a)
Yes, Sir.

(b) The enriched uranium reguired
for the Tarapur Atomic Power Sta-
tion is imported. The enst of enrich-
ed uranium fuel per unit of electricity
generated com=s to approximately
twice that of natural uranium fuel

(¢) The Tarapur reactors are light
water moderated and cooled type.
Such reactors cennot function with
natural uranium.

Manufacture of T.V. Sets in Small
Scale Sector

1389. SHRI RAM BHAGAT PAS-
WAN: Wil] the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECIINOLOGY be
pleased to state:

(a) whether Government have
decided to reserve the menufacture
of T.V. gets .for the small scale sector
only; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir.

(b) Does not arise.

Atomic Energy Plants

1400. SHRI PAMPAN GOWDA:
Will the Minister of ATOMIC
ENERGY be pleased to state;

(2) the number of otomic energy
plants likely to be established in the
country in the near future; -

(b) the places where they are to
be located; and
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(c) whether Government have de-
cided to establish a plant in the State
of Mysore also?

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDRA GANDHI): (a)
Apart from the Tarapur Atomic
Power Station which hag already been
commissioned, three Atomic Power
Stations are likely to pe established
In the country in the pear future,

(b) These stations will be located
at Rawatbhata (Rajasthan), Kalpak-
kam (Tamil Nadu) and Narora (Uttar
Pradesh) respectively.

(¢) A decision on the location of
an Atomic Power Station m the
Southern Electricity Region (which
includey the State of Mysore) can be
taken only after the Site Selection
Committee which has already been
-constituted by the Department of
Atomic Energy submits itq final report
and it is considered by the Govera-
ment.

12 hes.

-€ALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

REPORTED POWER SHORTAGE N U.P.

SHRI 8. M. BANERJEE (Kanpur):
I call the attention of the Minister
of Irrigation and Power to the fol-
lowing matter of urgent public im-
portance and 1 request that he may
make a statement thereon:

“The reported power shortage in

UP resulting in partial olosurg of
textile mills, engineering  units
and Defence production factories.”
THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL). The
power supply position in Uttar Pra-
desh is at present tight. As against
an average daily requirement of
energy of 243 million, ynits per day,
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the average availability during the
next eight months will be only of the
order of 21 million units per day.
There is thug a shortage to the extent
of 3.3 million units per day. A relief
of about 1.1 million units per day,
0.7 million units from Bihar and 0.4
million units from Madhya Pradesh,
has been possible at present. This
has helped to mitigate the shortage
to the extent of 1.1 million units per
day. There is also shortage in peaking
capacity at present, As against the
peak requirement of about 1500 MW
in the State, the availability is only
about 1100 MW, leaving a gap of 400
MW. This is being met by rostering
of loads and by imposing restrictions
on peak loads. Drought conditions pre-
vailing in the State as a result of
failure of rains, besides reduced
availability from the States major
hydro storage project Rihand, have
also resulted in increased demand
for power from tubewells and other
agricultural consumers who have to

tap all the available sub-soil water
for rabi cultivation.
The U. P. State authorities had

passed orders in August 1972 for
staggering of holidays of industrial
consumers, 25 per cent cut in con-
sumption and reduction in the even-
ing working hours of shops and com-
mercial esiablishments with z view to
keep down the peak.

The U.P. State authorities have
from 18-11-1872 imposed cuts on sup-
ply of power to consumers in urban
areas except continuous process in-
dusiries, hospitals, defence installa-
tions and essential services like
water supply between the hours
8 am. to 2 p.m. daily. During this
period, al the tubewells and other
agricultural consumers will be given
supply. This arrangement  will
continue only upto the end of 30th
November 1972, where-after urban
supplies to domestic and other con-
sumers are proposed to be restored.
However, there will be cut on indus-
trial consumers from 2 p.M. to 3 P.M.
During this period, supply of power
for tubewells will be shut down
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Except for these hours, power supply
to the tubewells in the rural areas
will be maintained for 18 hours.
This cut from 8 AM. to 2 P.M. will
not affect the textile mills and en-
gineering units who work two shifts
u day. Improvement is expected
with the commissioning of the first
100 MW unit at Obra Thermal Power
Station Extension, which is expected
in January 1973.

SHRI S. M. BANERJEE: Sir, I
must explain my surprise over the
statement. The hon. Minister perhaps
does not know what has happened,
what a terrible crisis is there in
Uttar Pradesh now. It is a sad com-
mentary on our planning that even
after 25 years of freedom, with a
most powerful government at the
Centre aad also less powerful bat still
powerful governments in the States,
this power crisis has taken place in all
the States, and the worst-hit is Uttar
Pradesh,

In reply to my Short Notice
Quastion No, 2 dated 15th June, 1872
regarding power shortage in  Uttar
Prade:h, Dr. K. L. Rao had said that
'it is true that there is heavy short-
age of power in Uttar Pradech; it is
as much as five million units a
day. We are trying to get power
from D.V.C. We are alsg trying to
see whether some more projects
could be set up to produce power”.
He alsp said that “for two or three
years, the power position in Uttar
Pradesh will be difficult.”” So for two
or three years, the power situation
in Uttar Pradesh will be difficult.
Now, what is the position in UP.to-
dayp

1 have got the figures showing that
nearly 600 registered factories, in the
large, medium and small ccale sector,
are paralyzed resulting in loss of
production and wages, Hundreds of
other unregistered ones are also
suffering. The bigder industrial
unit~ which were working round the
clock were forced to forego the work
and close down one shift. The hon.
Minister said that those textile mills
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and engineering unmits which were
working two shifts only will not be

affected. I have all regard for him,
but I pity his ignorance. All the
textile mills in the country are

working round the clock and their
sh.fts are from 6 A.M. to 2 P.M., 2 P.M.
to 10 p.M. and from 10 e.M. to 6 A.M,
That is how the textile mills are
working. There are certain con-
tinuous process factories like rayon,
engineering units and also some
factories in defence, which are
working round the clock, In Kanpur
itself, all the textile mills had to
close one shift, rendering about
25,000 regular workers as idle, gnd
they will be getting only half the
wages, whereas the temporary workers
and substitutes will not get anything,
and they will be forced to sit idle
and face unemployment on the
streets. He said that the defence units
will get it. But I am told the power
crisis has to be shared by everyone.
In Kanpur, there are four defence
factories and all of them have been
threatened with power cut. If the
situation does not improve within
a week, there is going to be a drastic
cut in defence production when the
country i3 needing sophisticated
weapons and other equipment for the
army.

MR. SPEAKER: It is not that
every day we should be having long
speeches, It should be exceptional
depending on the subject. Please

~come to your question,

SHRI S. M. BANERJEE:
explain the case before he answers.
What iz the production in UP?
Yesterday it was only 650 MW as
against the installed capacity of 1499
MW. What is the price at which
electricity 15 given to HINDALCO,
the alumirnium corporation headed
by Birlas? Even the employers have
come out openly against it. There is
agreement for 25 years with Birlas
and they are getting 50 M.W. They
have been assured more, as if the
Rihand dem was constructed only for
Birlas. There is no cut for them
wheteds textile mills and engintering

Let me
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{Shri S. M. Banerjee]

wunits are suffering. But for Indjan
Explosives headed by foreigners and
"HINDALCO headed by Birlas there
is no cut. Birlas get the power at
1.99 paise per unit whereas the cost of
production is 8.5 paise, and whereas an
ordinary consumer like myself and
yourself pays 38 paise per unit. The
peasants are supplied power at the
rate 18 paise or running the tube-
wells for the rabi crop. Only,
‘Birla, the poorest man in the country,
‘gets it at less than 2 paise. I want to
know whether it is a fact that UP
‘Government has asked the permis-
sion of the Centre to import gene-
tators and turbines for producing
400 MW? A solemn promise was
made by the Centre but they have
not fulfilled it. UP Government
was assured by the Centre that they
will get some power from Badarpur.
What has happened to it? May I
know whether it iz a fact that the
Delegated Legislation Commiittee of
the UP Assembly has unanimously re-
commended the take-over of HINDA-
LCO because HINDALCO cannot be
taken over by the State under the
Comstitution and only the Centre can
take it over? Apart from Kanpur,
in Banaras, Moradabad and other
places also there is power shortage.
“What is going to happen to the small-
scale industry and to the big factories
where thousands of workers are
facing starvation?

Let him talk to the Irrigation Min-
ister of Uttar Pradesh. . .

MR. SPEAKER: He should con-

clude now.

SHRI S. M. BANERJEE: I have not
taken even ten minutes.

MR. SPEAKER: It was decided in
the BAC that the Calling Attention
should be over in half an hour,

SHRI S. M. BANERJEE: If the
sgituation is going to deteriorate, we
are not going to take it lying down.
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Not only the agriculturists and wor-
kers but even the {rade chambers
have come out against this cut, blam-
ing both the Central and State Gov-
ernments. Unless the Minister goes
there and tries to solve the problem,
there is going to be unprecedented
labour trouble. This is a man-made
problem, created by thc powerful
government of the State. We are not
going to take it lying down,

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): It is
true that in UP. and many other
parts of the country there is shortage
of power. There is a slight improve-
ment at the moment, As mentioned
in the statement by my colleague, the
shortage is in two respects—one is
energy and the other its peak power.
The shortage of energy is 3.3 million
units a day and out of that, thanks
to the Bihar and Madhya Pradesh
Government, they are getting about
1.1 million units, leaving a deficiency
of about 2 million kw. hours per day,
which is about 10 per cent nf the total
power that is available in the State.
A shortage of ten per cent of the re-
quirement is not considered a very
big one. It can be managed by the
elecirical system by imposing a ten
per cent cut,

Here the main difficulty is during
the peak period when they require an
extra power of 400 mw. Now agri-
cultural pumping is done throughout
the day, all the 24 hours. They find
that from the 30th November they
have to cut it down by six hours a
day. The difficulty is not the shor-
tage of energy as such but shortage
during peak period, especially bet-
ween 5 pm. and 7 p.m. At that time
they cannot meet the whole load.
Therefore, they propose to cut it down
during that period both for agricul-
ture as well ag industry.

Coming to the question of textile
mills, it is true that in Kanpur there
are ten textile mills and the total
demand is 26 MW, Each textile mill
is drawing more than 1 mw power.



221 Power Shortage AGRAHAYANA 1, 1884 (SAKA)

Here also they are given two shifts. For
these two shiffs the supply is enough.
I understand from the U.P. Electricity
Board Chairman that they are pre-
pared to allow the machines to be
run for seven days a week. So, ins-
tead of cutting down supply on a
holiday, they are prepared to run it
on a Sunday also,

SHRI S. M. BANERJEE: We are
not prepared to work on holidays.
“ou have created this situation.

"DR. K. L, RAO: Asg an incentive,
the Electricity Board hus said that
while the cut in the day time will be
25 per cent, it will be only 124 per
cent in the night. In an emergency
like this, when there is shortage of
power we have to do this.

SHRI S. M. BANERJEE: What is
the emergency? This is not an emer-
gency, This ig deliberate negligence
on the part of both the governments.

DR. K. L. RAO: As I pointed out in
a statement which I laid on the Table
earlier, this year there is an emer-
gency. The production of hydro-
power has come down very conside-
rably. The Rihand project, which
stores up water, now has only half
the normal quota of water. Apart
from this, there are drought condi-
tions. The shortage in the hydel sec-
tor has affected us very much. In
fact, the position in U.P. is better as
compared to other Stales. For the
rest of the months the position will
be more difficult. When the obra
unit comes up in January, it will- give
considerable relief. It has been
agreed that when the Badarpur unit
comes up, one-third of the generation
would be given to UP.

So far as the taking over of Hindal
Company is concerned, I do not know
anything about the subject.

SHRI S. M. BANERJEE: What
about the U. P. Government’s request
to import 400 MW turbine generators?
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DR. K. L. RAO: The Uttar Pradesh
Government wanted to import 400
MW generators to make up the short-
age of power, not the present short-
age. There is g shortage of power in
U.P. and there is more demand. From
the demand point of view, the load
in U. P is going high up. Therefore,
they wanted that the power system
must be increased by 400 MW by
importing generators to meet their
demand. That is under discussion
with the Government of India.
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Taweft &t o aqr fagar 7 faser it
¥z figar arg 7 & 7 oY g% amgar §
f& 3@ % IvamgdeA &1 9w A F2
g & fauroda §, <@ ov e ofr
Y war sfaf 8 7

DR. K. L. RAO: As I submitted
earlier, at the moment, for tubewells,
the power is supplied for all the 24
hours. There is no cut. This is the

information I have got from the
Chairman, U.P. Electricity Board. I

verified it from the Chairman one
hour before I came here. 1 had a
talk with him. According to the

Government of U.P., there is no cut
for tubewells. In fact, their load is
as much as 365 MW. That ig a very
heavy load. They are supplying
power for all the 24 hours. But in
order to get over the trouble, they
want to reduce it from 30th Novem.
ber, from 2 p.m. to 8 p.m., that is,
for six hours. They will supply
power for 18 hours and they will
have a cut for six hours in the agri-
cultural sector.

About the Nangal Fertiliser factory,
it is g continuous process and we can-
not shut down. . .

SHRI 8. M. BANERJEE: Why
don't you increase the price?

DR. K. L. RAO: I do not yield to
the hon. Member. The product pro-
duced there is aluminium and that is
most essential for electricity itself,
for electrical wires and electrical in-
dustries, Aluminium is very much
required,. In fact, there is =
shortage. It is very important indus-
try.

SHRI INDRAJIT GUPTA (Ali-
pere), Sir, the Chairman of the U.P.
Electricity Board who has just in-
this power Bhortage can be alleviated
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that tubewells have not been affected
by the power cut—I do not know
whether it is correct or not—the same
gentleman is reported in the press
having made an allegation—I quote:

“For the past 10 months, the
Union Ministry of Industrial Deve-
lopment has not cleared the 400
MW project although five foreign
firms have expressed willingness
to start thermal plants. If the pro-
ject was immediately cleared, the
power situation could improve by
1875."

This is one thing. Of course, he made
a brief reference to this a little while
ago. Here is a public allegation being
made by the Chairman of the U.P.
Electricity Board. So, I am seeking
further information and clarification
from Dr. K. L. Rao on this particular
point.

There is another item of news ap-
pearing in the U.P. press which says:

“The Harduagsnj and Panki
power stations are virtually at a
stand-still due to wvarious reasons.
Machines generating nearly 350
MW of power are lying in the open
for servicing overhauling and
various sorts of repairs,

“The truth lies in the inefficien~

cy of the U.P. Government and

the U.P. Electricity Board to get

the machines serviced and re-

paired in proper time.”

1 would like to know from him
whether he has any information
about thiz serious allegation about

the non-commissioning of Hardua-
ganj and Panki power stations be-
cause of the failure to service and
repair these machines, If that is a
fact, then surely, in the face of &
crisis Ukeé this, the Centre has also
got sofné duty to perform. I want to
know whethér they have offered any
help or whether they are willing to
take steps to see that these machines
are put back into operation, so that
this power shortage can be alleviatéd.
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DR. K. L. RAO: As I have sub-
mitted earller, the U.P. Government
wants the import of 400 megawatt
machines in order to reduce the de-
lay in commissioning, in order to
reduce the delay in production
of power. This subject has been
under consideration and no final
decision has been made. Evidently,
this is because we are com-
mitted to the policy of indigenous
manufacture; we want to get as many
machines manufactured in the
country as possible. In the context
of that, the possibility of manufac-
turing in the country is being exa-
mined, and no tinal decision has been
made on that,

With regard to the other gquest.ons,
in Harduaganj two units of 55 mega-
watts of power, each, have gone out
of order one week back. Those
machines were made in India: they
are indigenous machines, Urgent
steps have been taken to see that
they are repaired; the experts have
bzen sent, the repair staff have been
sent. The Chairman, Electricity
Board, tells me that next week 1t
will be possible to get them repaired.
We are hoping that  those two
machines will come back commis-
sioned next week.

About Panki, in one of the units a
blade has got broken and that will
take ‘ome time to be repaired.

12.28 hrs,
PAPERS LAID ON THE TABLE

InpiAN TELEGRAPH (SEVENTH AMEND-
MeNT) Rupes, 1972

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARA-
NAND): On tehalf of Shri H. N.
Bahuguna, I beg to lay on the Table
a copy of the Indian Telegraph
(Seventh Amendment) Rules, 1072
(Hindi and English versions) published
in, Notification No. G.S.R. 1161 in
Gazeite of India dated the 23rd Sep-
tember, 1972, under sub-section (5) of
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section 7 of the Indiap Telegraph A-t,

1885 |Placed in Library. See No. LT-
2752/71].

PART RFPORTS OF THE COMPTROLLER

AND AUDITOR GENERAL IN RESPECT OF

Hinpustan Macuine Toons Ltp., Fer-

TILIZERS AND CHEMICALS, TRAVANCORE
Lrp. ETC.,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): I bteg to lay on the Table
a copy each of the following parts of
the Report of the Comptroller and
Auditor General of India for the year
1969-70—Union Government (Com-
mercial), under article 151(1) of the
Constitution: --

Part IX—Appraisal of the work-
ing of the Hindustan Mach-
ne Tools Limited. [Placed in
Library. See No. LT-3733/
72].

Part X—Appraial of the working
of the Fertilisers and Chemi-
cals, Travancore Limited.
| Placed in Library. See No.
LT-3754/12].

Part XII—Individual irregulari-
ties noticed in the Under-
takings not taken up fcr com-
prehensive appraisal by the
Audit Board and & resume of
the Reports of the Company
Auditors, [Placed in Library.
See No. LT-3755/72).

NOTIFICATIONS UNDER ALL INDIA SER-
vICES AcT, 1951,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF FPPERSON-
NEL (SHRI RAM NIWAS MIRDIIA):
I beg to lay on the Tablx a vopy each
of the fcllowing Notifications (}indi
and English versiong) under sub-
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section (2) of section 3 of the All
India Services Act, 1851:—

(1) The Indian Adminttrative
Service (Fixation of Cadre
Strength) Ninth Amendment
Regulations, 1972, published
in Notificaton No. GSR.
408(E) in Gazette of India
dated the 13th September,
1972,

(2) The Fifteenth  Amendment
of 1972 to the Indian Ad-
ministrative Service (Pay)
Rules, 1954, published in
Notification No. G.S.R. 409

(E) in Gazette of India
dated the 13th  September,
1972.

(3) The All India Services

(Death-cum-Retirement Bene
fits) Third Amendmer.t Rules.
1972, published in Nolificatinrn
No. G.S.R. 42(E) in Gazette
of India dated the 30th Sep-
tember, 1972,

(4) The Indian Administrative
Service (Fixation of Cadre
Strength) Sixth Amendment
Regulations, 1872, publiched

in Notification , No. G.S.R.
433(E) in Gazette of India
dated the 9th  October,

1972,

(5) The Twelfth Amendment of
1972 to the Indian Adminis-
trative Service (Pay) Rules,
1954, published in Notifica-
t'on No, G.S.R. 433(E) in
Gazette of India dated the
9th Oectober, 1972,

{6) The Indian Administrative
Service (Fixation of Cadre
Strength) Thirteenth Amen-
dment Regulations, 1872,
published in  Notification
No. G.S.R. 447(E) in Gazet-
te of India dated the 20th
October, 1972.

(7) The Indian Administrative
Service (Fixation of Cadre
Strength) Twelfth Amend-
ment Regulations, 1972, pub-
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lished in Notification No.
G.S.R. 448(E) in Gazette of
India dated the 20th October,
1872,

(8) The Indian Administrative
Service (Pay) Eighteenth
Amendment Rules, 1972,
published in  Notification
No. G.S.R. 449(E) in Gazette
of Inda dated the 20th
October, 1972.

(9) The Indian Administrative
Service (Fixation of Cadre
Strength) Fifth Amendment
Regulation, 1972, | published
in Notification No. G.S.R.
1045 in Gazette of India
dated the 2nd September,
1972. [Placed in Library,
See No. LT-3736/72.]

(10) The Eleventh Amendment
of 1972 to the Indian Ad-
ministrative  Service (Pay)
Rules, 1954, published in
Notificalion No. G.S.R. 1046 in
Gazette of India dated the
2nd September, 1972. [Placed
in Library. See No. LT-
3751/72).

(11) The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amend-
ment Regulations, 1972, pub-
lished in Notification No.
G.SR. 1091 in Gazette of
India dated the 9th Septem-
ber, 1972,

(12) The Indian Administrative
Service (Pay) Eleventh
Amendment Rules, 1972,

- published in  Nolification
No. G.S.R, 1092 in Gazette of
India dated the 9th Septem-
ber, 1972

(13) The Indian Administrative
Service (Fixation of Cadre
Strength) Eleventh Amend-
ment Regulations, 1972, pub-
lished in Notification No.
G.5.R. 1316 in Gazette of
India dated the 14th October,
1972,

[Placed in Library. See Ne.
LT-3756/72].
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MESSSAGES FROM RAJYA sSABHA
12.29 hrs.

SECRETARY: Sir, I have to report
the following messages received from
the Secretary o! Rajya Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Central
Sales Tax (Amendment) Bill,
1972 which was passed by the
Lok Sabha at its sitting held on
the 13th November, 1972, and
transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill.”

{ii) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewiih the Khadi  and  other
Handloom Industries Development
(Additional excise Duty on Cloth)
Amendment Bill 1972, which was
passed by the Lok Sabha at its sit-
ting held on the 13th November,
1972, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to make to the Lok
Sabha in regard to the said Bill.”

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
NINETEENTH REPORT

SHRI G. G. SWELL (Autohomous
Districts): T beg to present the Nine-
teenth Report of the Committee on
Private Members' Bills and Resolu-
tions.

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1870-71

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to pre-
sent a statement showing Demands
for Excess Grants in respect of the
Budget (General) for 1870-7T1.
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12.30 hrs,
Re. MULKI RULES
SHRI INDRAJIT GUPTA (Ali-

pore): You were exteremely generous
to me yesterday when you permitied
me ample time to; make rertain ob-
servation on this Mulki Rules busi-
ness. Unfortunately, my worst ap-
prehensions have come true, and the
tragic consequences have taken
place. I do not want to go into that.
I only want to know through you,
Sir, whether even at thig stage when
so many lives are being lost—my own
information by telegram is that 17
people have been killed—the Govern-
ment of India propose to continue
this policy of wait-and-see or drift
and complacency, until these things
are allowed to grow from worse te
worse. Have they got anything to
say in the matter? I said yesterday
that within this week, within two
days some solution must be found, if it
can be found, by agreement. It is the
responsibility of the Central Govern-
ment to come forward and give its
decision and see that it is accepted
and carried out. Otherwise, the situ-
ation is really reaching proportions
which it is difficult to imagine; the
matter has gone out of the control of
those contending parties there. What
is the position now?

SHRI SHYAMNANDAN MISHRA
(Begusarai): Our submission is that,
when ths Government finds it ex-
tremely difficult to come out with
any solution, this problem should be .
remitted to the House, so that we
may discuss the problem and give
such solution as we think fit.

MR. SPEAKER: 1 will consider it.
As 1 told you yesterday, wait for
some time,

SHRI B. N. REDDY (Niryalguda):
I think thig ig the result of the course
the Centre has taken to allow the
condition to drift to such an ex-
tent. . .

MR, SPEAKER: I am pot going to
allow any debate on it.... (Interrup-
tions) No please.
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SHRI SHYAMNANDAN MISHRA:
Are we to be passive spectators? Has
not the House also a duty in this
matter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY. MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER OF
INFORMATION AND BROAIZCAST-
ING AND' MINISTER OF SPACE

(SHRIMATI INDIRA GANDHI):
I should like to express my
deep distress and sorrow  at
the news that we are getting

from Andhra Pradesh and what
is harpening, 1 fear, is much
worse than what we had anticipated
yesterday. As I do not have the fu!l
information with me just now, 1 do
not wun! to dwell on the matter, ex-
cept to appeal to our friends in An-
darg Pradesh, whether they live in
the Telangana area or whether they
live in the other areus, even at this
stage to try and eschew al] violence
because no problems ure solved in this
way. Yesterday also we discussed
this matter and [ thought I
did say and we made it clear
that we are certainly not compla-
cent' and we do not want the matter
to drift. But, when people's pas-
sions are so exercised then, even if
you give an order or an award or a
decision, gometimes that may infla-
me them further. Therefore, my
colleague, Mr, Chavan is making every
effort and is meeting people and is
. trying to achieve somg kind of an
agreement, But, perhaps, you might
have seen in the newspapers that
while an agreement on these issues
wag not possible, they have now eaid
they would like the Centre to take
a decision, ang we are not wasting
any time in this. I hope an early
decision will be arrived at.

SHRI SHYAMNANDAN MISHRA:
Can we have any indication about
the time within which you will an-
nounce your decision?

SHRIMATI INDIRA GANDHI: I can
only say-—very SOOm.
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SHRI INDRAJIT GUPTA: Have
You taken their prior consent that
they will at least comply with and
abide by the Centre’s decision? That
is essential. Please get that done
first and then give your decision.

SHRIMATI INDIRA GANDHI: As
Mr Chavanji eaid, we gre talking to
both the sides. This is what we
were driving at yesterday. Now, the
Cabinet has said that they will cer-
tainly try to implement whatever
decizion ig given. But we cannot
vouch for every person., We can only
make an effort.

SHRI M. SATYANARAYAN RAO
{Karimnagar): Mr, Speaker ....

MR SPEAKER:
anybody else. ....

SHRI M. SATYANARAYAN RAO:
Sir, it is a life and death question for
us. I am not standing every time.
Only because our issue |hag come
up, I am standing. You must appre-
ciate our feelings. . .

I am not calling

MR. SPEAKER: 1 will not allow
after Prime Minislers statement.

SHRI M, SATYANARAYAN RAO:
Please allow me a minute, Sir.

According to newspaper, Andhra
Ministers feel that if the solution is
not to the satisfaction of the Andhra
region, they are goirg to resign. If
that is the fact, how is that they are
going to abide by the decision of the

MR. SPEAKER: You are speaking
without my permission.

SHRI M SATYANARAYAN B.AO
Therefore, my request to you IS
please find a golution which is not
only to the satisfaction of both the
regions, in which al] persons must
be invovled, not the Ministers alone
are involved so many people are in-
volved. T would request you to allow
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us some full-fleged debate in this
House so that some light is thrown
on the subject,

SHRI SHYAMNANDAN MISHRA
(Begusarai): I had eought your per-
mission to raise a matter . . Orally
I have been informed that I should
table a question to seek information
with regard to the dismissal of Mr.

Malhotra, the Chief Cashier of the
State Bank of India. We are entitl-
ed to some information about the

charge-sheet that wag framed against
him, the reply that has been given
by him and also the order ot dis-
missal. ...

MR. SPEAKER: You can send a
question .... (Interruptions) Mr.
Mishra, I conveyed it to you that you
can ask a regular question.

SHRI SHYAMNANDAN MISHRA:
Question means 10-15 days. Probab-
ly, the reply given by Mr. Malhotra
might reveal many things which have
not been hitherto known to us.

MR. SPEAKER: We have consi-
dered it a number of times. If you
want information, you table a ques-
tion.

SHRI INDRAJIT GUPTA (Ali-
pore): If I recall rigntly, subject to
checking up from the proceedings,
as far as I recall, last time this matter
was raised in the previous session.
Questions were asked about Mr,
Malhotra and we were informed by
Mr. Chavan that the matter was still
under investigation and once the in-
vestigation is complete and a deci-
sion is reached, the House will be
informed, Informed as to what hap-
pened, what were the findings, what
were the charges and all that.

MR, SPEAKER: I will look into
it. I will see the proceedings.

SHRI SHYAMNANDAN MISHRA:
We have this cryptic information on
the hasis of the reply to the question
in the Rajya Sabha. We want further
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information with regard to this be-
cause the House is very much exer-
cised over it,

MR. SPEAKER: I think he said
it in the House. I quite remember.
I will look into it and send that de-
mand 1o him if it is so. Mr. Gomango.

12.37 hrs.

MOTION RE NINETEENTH REPORT

OF COMMISSIONER FOR SCHED-

ULED CASTES AND SCHEDULED
TRIBES F~F. 19§9-70—Contd.

SHRI  GIRIDHAR GOMANGO
(Koraput): I am grateful for the
cpportunity azain.

I was telling this august body
about our plight because our rights
are not written. We  thought we
owned the lands, owned the forests,
etc, But that was just a dream, as
we did not have a paper, the pass-
port of modern life. I craved your
indulgence and demanded justice.

MR. SPEAKER: Arz you reading
the speech? May I request you no.
to read the speech? You can make o
reference. There should be no more
reading of speeches,” Only in respect
of maiden speeches it is allowed.
You are no more g maiden now,
Don’t break the convention of the
House. I am not going to allow it.
These are our rules. You can make .
a reference. We should come prepa-
red.

SHRI R. D, BHANDARE (Bom-
bay Central): It is his first speech.
Even though so much time has elap-

sed, it is still his first speech. He
considers so.
MR. SPEAKER: Not his first

speech. Please don't try to mislead
me.

SHRI GIRIDHAR GOMANGO: Now
I will talk about development.

MR. SPEAKER: You can occa-
sionally look at it and make a refe-
rence. You must get used to speak-
ing here; it is already two years.
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SHRI SEZHIYAN (Kumbakaram):
He can refer to the notes as often as
required.

SHRI GIRIDHAR GOMANGO: We
are told that much has been done for
our development. But how much?
Our hon. Minister said that Rs. 153
crores were spent in 18 years or
about Rs. 9 crores in one year.

MR. SPEAKER: You have to
occasionalby look at me also?

SHRI GIRIDHAR GOMANGO:
That means, an Adivasi is getting
Rs. 2 for his development each year.
How much of it reaches us, Sir? Not
even half. Can it solve our pro-
blem? How much do you take from
our area? Take for examgle, excise,
the worst tax, which has made us
slaves in our own homes.

In Bastar alone, Government takes
away Rs. 19 lakhs from 15 lakhs of
people every year, that is, Rs. 6 per
head, Other middlemen also add
their cost. Therefore, the total burden
comes to Rs. 30 per head per year.

In regard to forests, the Govern-
ment carns more than Rs. 100 crores
every year. It is only we who know
the burden of development which we
are carry'ng. There are forest con-
tractors, money lenders, traders,
excise contractors and various officers,
we have to do beggary to every one.
This is the position.

The tribal and hilly areas of Orissa
are also giving crores of rupees to
the Government every year. We are
bant under this burden,

In the Press we are told that the
new approach to the Plan is ready. I
will take this opportuniity to talk
‘about it. When approach is discussed
steel will have priority, agriculture
will be heard, but who will hear
at that time? We are hearing about
Rs. 50,000 crores plan. What it is that
we are getting? Perhaps, the good
wishes of you all. We had the 'good
wishes of the Prime Minister yester-
day. In concrete terms, it appears
that Rs. 225 crores will be given in
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the Fifth Plan for Scheduled Castes
and Scheduled Tribes. That means
that we the Scheduled Tribes will get
about Rs. 120 crores, or gbout Rs. 30
per head in five years. Government
say that much remaing to be done.
But when plans come, it appears that
everything has been done. In the
Fourth Plan, a tribal got only Rs. 20
in five years. During the next five
years, a tribal will get Rs. 30, which
means Rs. 6 per year. If that be so,
then what will be our burden? Our
burden is bound to increase Rs. 50,000
crores have to be found. Forests will
have to be exploited, and mines will
have to be developed, ang so, the
Adibasis will have to run from place
to place. We are told that the States
will spend on our development from
their plans. But I must submit that
Orissa is poor. The Scheduled Tribes
there constitute about 24 per cent.
What will they do? We have had
good wishes. If the Centre is giving
us Rs. 6, the States may also give
something.

Frankly, I must submit that even
after 25 years of planning, the Plan-
ning Commission does not know the
extent of the problem. They have no
statistics and no proper data. A
solution can be formulated only after
the problem is known in all its details.
This is how we have been neglected
all these years, merely because we
are voiceless. We constitute about 7
per cent of the total population. We
are backward. So, we deserve some-
thing more. This is what the Consti-
tution also says. If our problems are
to be solved, then out of an outlay of
Rs. 50,000 crores, at least Rs. 5000
croreg should be spent on us. If that
is glso not possible, then at least
Rs. 4000 crores or Rs. 3000 crores
should be found for this purpose. The
Centre must help the poor States.

The other day, my hon. friend from
Mizoram was asking for more funds
for higher education. The percentage
of literacy in hig area is 55, whereas
my people do not have even 5 per
cent. You will be surprised to know



237 SC. &

that even after 25 years of Indepen-
dence, Koraput district has produced
less than 15 triba] graduates. The
literacy amongst the Sawaras is less
than 2 per cent. Will this august
House lock into this?

I do not want to go into the details.
Even the Parliament has to do three
readings before passing a Bill. But
such high priority has been given to
tribal problems that the Governor
himself by a stroke of his pen could
make regulations changing the law
for tribal areas. There was a pur-
pose in allowing him to do so, namely
that no formality was to come in the
way of tribal development. But look
at the facts ag to what our fate is.
Our nakedness is exhibited in art
galleries and exhibitions. The photo-
graphers want to earn money at our
expense, because photography is
allowed in our homes. We have open
walls. Our bathrooms are the open
rivers. Will this august House direct
that these things be stopped? Not
being content with this, there are
beauty contests also held for us.
Mount Abu was in news recently.
Illiterate girls were brought there.
What for? For whose good were they
brought? Will the sale of the Orissa
Adibasi girls take a more fashionable
course? Who is to answer for this?

The raising of the tone of the admi-
nistration is the responsibility of the
Centre. But kindly see article 275.
What has the Union Government done
under this article? Land remains to
be surveyed. They build roads. An
outsider comes and kicks us ‘out of
the land and establishes his rights
We do not know what our paper rights
are, and so, we go back and collect
forest produce, There also, the forest
guard is on us. So, where are we to
go? Let the hon. Members of this
House tel] us where we are to go.

My heart goes out to my people. It
is the Adibasis who were chased into
the jungles who have no other back-
woods to go further back. What
future awaits them? May I urge the
Government to at least tell us clearly
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whether our rights will be honoured,.
whether written or unwritten, and
whether their forest, excise and
industrial policies will be revised so
that we are not exploited?

Will Government also clearly state
that we will be gaved. from being
trampled by industry and by other
forces and that we will be told what
concrete work is being done in the
Fifth Plan for us? If nothing can be
done, can we be at least assured that

- the exploitors and the administration

will get off our backs and let us live
in peace?

SHRI SAKTI KUMAR SARKAR
(Joynagar): The Report of the Com-
missioner which we are discussing has
raised many pointas Yesterday we
were very happy to hear that the
Prime Minister saw that the problem
of the Scheduled Castes and Scheduled
Tribes is a national problem. For
tackling the national problems on the
economic front, we have constituted
a Planning Commission. But for
tackling this problem, we have not
yet created any powerful commission
or body which will deal with it
seriously.

I do not want tg insist upon the
substitute motion standing in my
name, But I want to emphasise some
points. First, I like to come to the
powers of the Commissioner. This is
a post created by the Constitution and
the appointment has been made by
our revered President. But ag time
passes, we see that instead of stren-
gthening his hands, we are curtailing

his power. That is why 17 posts of
Deputy Commissioners have been
abolished. I would request the

Minister through you and the House
to restore these posts and appoint those
Deputy Commissicners to deal with
this matter conveniently and seriously.

In West Bengal, we find that the
posts reserved for these communities,
both Central and State, are not filled
up. You will be astonished to see
ihat in classes I—IV, in every sphere
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of the services, we have been denied
the posts reserved for us. That is
why I insist that the report on action
taken on the Commissioner's report
should also be simultaneously placed
before us so that we may know what
steps have been taken, what steps
not been taken and what steps
have to be taken.

There are so many injustices per-
petrated on these communities which

can be mentioned here. So far as .

conditions of service, recruitment and
promotion are concerned, I think top
priority should be given to this matter.
As members of Parliament, everyday
we receive several letters from
Scheduleq Caste employees about
their service conditions and how they
have been badly treated. If these
things continue, we will be right in
saying that we are not getting justice.
We cannot shift our responsibility if
those communities draw the inference
that we members of Parliament here
are not looking after their interests
properly and are not discharging our
duties. Therefore, I think it is only
right that we should express ourselves
fully on this point.

Some members have been wonder-
ing why after 25 years of indepen-
dence the suffering conditions of those
Communities are continuing. 1 for
one do not wonder at all because for
2500 years since the birth of Lord
Buddha in this country, we have been
arguing against untouchability. It is
a matter of great regret that we
observe a holiday on Lord Buddha's
birthday, but we have not been able
to eradicate untouchability even till
today.

The gervice conditions in respect of
the Scheduled Castes and Scheduled
Tribes are also further deteriorating.
Not only the quotas are being main-
tained but purposely the quotas are
being deviated. You will be astonished
to learn that some persons who do not
belong to Scheduled Castes or Sche-
duled Tribes are taking advantage of
the reserved quotas and are enjoying
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under a false garb and they are

enjoying the fruits also.

In West Bengal, there is one Addi-
tional District Magistrate of a district.
His name happens to be Mr. Sushil
Dutta. He is not a member of the
Scheduled Castes, When detected,
his case has been referred to the
Centre, and the CBI enquired into the
matter. But still he is continuing in
service. Is it not enough to show that
the Commissioner and the Govern-
ment of India are not looking seriously
into our allegations? That is why I
bring this matter before you, so that
proper gaction can be taken quickly.

Another factor to be taken into
account is regarding the Supreme
Court’s verdict on the 4th January.
But that judgment, the administration
has taken some steps by which some
clerical members of staff who  are
enjoying the positions of upper divi-
sion clerks have been demoted; they
have been demoted on the plea of
overall seniority. This has been done
in the office of the Director-General
of Commercial Intelligence. So, the
legitimate demands of the Scheduled
Castes and Scheduled; Tribes are to
be looked into; I request the Govern-
ment to see that they are not deli-
berately neglected.

st gwR w=1 wgam (FI71): ge
wEag gEA # qorgfa AV 2

Hqeger wERd qA awTE W )L .
w7 aoafa 21 0f & ) F a7 4 arfea-
Wea # var § fF g WY ¥ ares ey
N E AT A Faw A AT I
o e anferTiie graw A w4 51 Y,
42t 7o #Y a7 ATET WY AT AT § WY
gz ¥ worgfa gwelt s ) F2F X
9 ¥mw 477 g § A3 &, FE
ATEAA W A3 g | WY gwIY 9TF W8
fearsa 74 & | f T oY gadt sredy aorgf
% wsT A4} wEwoT wfgy | aga ¥
wrdi 4% |V B wEe TR AN,
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ArzAE & A2 17, At F 59w F wewg
AT %% @ F0 | 39 oo gr AT 3g
a1q A& 9w &4 1 ghaat #r FE
qifgariz 440 & 91 g7 aag Al oAy
@ (wEeA) @5 oF a1q 3 weEr
femr d, oAy AAT AT

ot gww Wy wEATy . airg ¥
sesm I Tvad ¥t g
30%Fav 3 § | worgfr @At @y
F9 =T w0 &, gura 747 | (swwwtw)

wiogw wgam : wafeqt & difer
Faf; vt § 1 wa s wogfa w0 Aq
= § T afa feeme Y s E 7406
HEAT FT q0T FC Gl WOA7 GFAT {0

U® qIANT wEEq : qho q@ 9T
g Ti v wai fr v g, za far a g
Wy

CEEE T G FNE A RO T
21 FraTIa qaEq oy FSITT ANGIT T
sar7 o0 ¥l v araa oY diet
ggt ag A& & 1 fof Tod AraTag
g & 17gd A K AU A7F FEAT A0(EQ

it gew wx wgwa ;21 K A, 30
a7 3 wrfgm )

g4 REILT AT AT 21 WrEwat
Fr a3t g oY i wege 73 §, A
aTi gE FiACE RE W E L

SHRI SAKTI KUMAR SARKAR:
I want to draw your notice particu-
larly to your own office, This is the
august Parliament from where we are
looking for justice for all communities.
and for affected persons. I want to
draw your attention to the fact that
the Secretariat of this House does not
fulfil the quota and conditions pres-
criberd in the Constitution for Sche-
duled Castes and Scheduled Tribes as
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regards services. This is my appeal
to you to look into this matter. It has
come to our notice—I do not know
whether it is true or not—that the
service of a person who happened to
be the only scheduled castes gazetted
officer in your Secretariat has been
terminated prematurely. His only
fault, according to my information, is
that he belongs to the scheduled castes
and he came through the UPSC and
he is a qualified person. I do not
know whether it is true or not. May
I request you to enquire into the
matter personally.

Lastly,” the report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes should be taken serious-
ly, not that th¢ report for 1969-70
should come up for discussion at the
fag end of 1972. The report must be
given currently and discussed imme-
diately. The action taken report also
should be given along with it so that
We can judge the matter and give
proper priority to proper cases, I
request the House to strengthen the
hands of the Commissioner. It is g
constitutional post and we should not
try to curtail its power. This is my
appeal to the Minister and to this
august House, to give serious thought
to the matter, so that the Commis-
sioner may feel that he is competent

enough to deal with the matter
seriously.

MR. SPEAKER: Shri Paswan.
t Tw wm qEem ()
werH AT, ag 99 § fF awee ¥

MR. SPEAKER: The time allotted
was 10 hours and only one hour is
left. How much time would the
minister like to take?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): About half an hour.
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ot CMIASTT qeAT (9AT): W
o\ oY Fegr T T |

iR RHAT  TE T AT K

WY FTHT T 1 W FY GEF HYAT T

AL ? W A diaT FAQ g
WA E | HA W RAEH G (TR

I am only -allotting time left for

parties. We will accommodate those

speakers within half an hour and I

would call the Minister to reply at
2.30. We adjourn now {for lunch,

13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]

MOTION RE. NINETEENTH RE-
PORT OF COMMISSIONER FOR
SCHEDULED CASTES AND SCHE-
DULED TRIBES FOR 1969-70—Contd.

MR. DEPUTY-SPEAKER: 1 think,
it was announced this morning that
the Minister will reply to the debate
at 2.30 pm. That leaves us only half
an hour. But still 1 have got the
names of about 8 Members on the list.
We can stretch that a little and if
they can cooperate and each one of
them confines to five minutes, it will
be possible to give five minutes to
each one of them. Shri Paswan to
continue,

st TR Wy qeEtA ST
"geg, a8 @er & F wowe & gieAt
sy fearfed A Tw w1 ognd
& forg age «f aernd ammd § W g
o v w5 1 g omT widy o
WY Age $ F § 4w <@ § W
T Ay FT S W A& FAB AT
ok wd gfeedi  wix  wifzarfagt
% T w wfaffas T @
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waTe W Fw A deT ¥ feg
gaTe iy dqfeqr ST Age @
T A7 AR 97 & F497 Fv ¥aT ¥ fog
#4X [ FY AAvSET #T oA | st
thea widr fow maear & dawEE
A wqEAT F@AT TR § AR adEd
# FWT ® AR A HfaT TG
# IORI AT T I B gH GG F HIlwwT
®LAT Sfge w0 I S
9T qAT AT TET |

TAHT NI FAEIE 99 g @
AR Mdt &F FiIT qv I § I ghaA
FT ag) ®e0 T, Wi gFd), wf) aEr
HIT &7 979 i 9T 9L WO § G5
ARG T, ETgUOAT E | W
W giewa wfgamil & @ 9ATEFR,
37 Fi farmr war 37 A7 wead idr
WA £ 1 I9% I ®7 IAE AT, IT
9T gA 94T A1 WK AFW
WET 9T WA § I qHEH] W wearaAeat
F AT AT, & 9 TG T Bl NAT
2@y #1 % WY frear AT

JAETH WA, IA W Y
nar & FfwT s1fEa W wATT wETE
a&i gar &1 WA W midl F S5 6
g gfwem af@rd 9T g8 T fay
g4t Y sat #7 wiime &, wsf
F1 wfEHE § W % WY I & [amw
Y gT & 1 SAE TW@T F faAr
¥ T ug ¥ AT ST FT FH A
T FHY &, 787 ¥ T A7 & W AR
g 9w oI g fm @t § g0
FAT § | A AN A wW
¥} qufer A@ F@ wIOT
T & o T § o ¥¢ ar 7 AT
I Aogd) faerlt § 1 SR X TgA
LEic L I
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& mwror o IO T wAoqT H F w9
FTE § 1| I T Wl F
I «df gf & wor ot ga@ & W
wragdt frardt &

O g ¥ wwg & 4 S g
gav gfeadl st sifqarfaai &
qarA F fag qarg § ar S w97 99
FATY §, ITF! Ag FE T F AL FL |

TF AR AFg § R ¥ wwAr
Srgar g 1 gang siefa Sy avit strfagy
¥ mag anfy § wiw fag onfa & 59
sfawa &t gfage & faar 9 & §
SR ) aWY e A gl £ g &
wifger &t w & g@ wfa #r fawar
SOTHT A 50 g9 & fawe far ) ma
A ag &Y @ & fF gadr Saesar
T wrfa &1 @ go WY @ ag Wi
51 faafoaq & dfem & 1 & =g
g BF 3 siv | Fr eqT 99 )

g1 A w34l f €, searard
"R fagmar 37 97 adET HT gEEw
§ | 99 9% TR A gHed T G
Tg ¥ faar oy o= O oy fawwEr
faed st aff & 1 e FY frd
¥ forg 3vq Faw TR FT T3 AT

% gugar § & de @fewr s
T H am A w9 ogdw o wdq
difer wram f ag faii ¥ @@ <
g 5g ot o g =1fgd | aRuEw
wfa 1 WAl # goa qeara FT
T wmfgw | gfe afeal & #ew
eI F g gt 9frgy ) /g
@ wads gfwa awt & o
alzgrar gAr wfgh 1 @ oS
ﬁw&wrﬁmﬁi&l gir afgemd
ol #1 q ¥ T F&F 9T M
FT &%, ¢1% fag wf=dd 1 swmar
AT =fgd | & N ST AfRT wewE
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g @ ¥ v &y T e &
T ATEx IA% fog wf=d v 9o
T e |

wraifa gfdl & o W &
T AT qge (Hed oY, ad eeyfa
@A I wE W fRadr g
I Y O §F WeqAT-EH AT TF WA
ot g 7@€ & orr € 1 5w fow e
g@efa #1 +9 & F7 gOAT FT T
arfgy | oraaf r 27 &1 amwr 9 §
far wg wAm wooag & ol g AR
IF FiZ qLAT qArT g F AW A
E i
MR. DEPUTY-SPEAKER: This point
has been made by so many members
and I think, the Prime Minister, while
intervening  yesterday, has given
some indication of the Government’s
thinking. Why do you repeat the same

point? Why not suggest something.
new?

Please try to conclude now.

AR qTewlA ;- wraEgfa
ug qT & AT A0iE WK an gz
qder & ager faelt =fee  wfafe
¥ wrzr ovftg 79 agw fafeaa fear
T 4T | ®q I@ A AT qfg wr S
Fifgq | FAT FeqTW  HATAT AT
g wifgd Wi 7 a9 anem 93¢
TeITaTgE S fAae T F w9 F W
FETAT MY |

st g wm (%) wymERw
wgra, fagges FreEa s #
fif mFE T I ag@dr @ & o
fafew wte @aeqi & aga €Y a@r
9T gF Trr & | gafay ¥ I amE
T AW T G FAT TF AR
797 & A § woA faq a ¥z FTAT IIgar
g % wgar § 5 w37 & wxemon
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[ TrwwaE qreaTa)

R WTaad &1 9T FATA 9T FHC
TT YW F T R A eI T
FHAT IIAT AT HAGSAT FA § W@~
af ¥ 0F aga & aeie  feafa Saw
g st &)

1971 ¥ HF war & "earafy
AT ¥ qf WA F v F # AFR
F w17 fasd g ¥ ) 37 wad wowT
THIET AFGATT ATH FT T | IAAT
Gier ¥ W@ FUE  IST W IAHT
FAT A 90 W F wfag Ty,
st sfe @i, ¥ FAw ¥ oAy
wEITH ¥ IaHT sweaue fwar | FEW
wawaw ag W F e Qeifew
T fFar sy WX ag waw w1 IEN
it 4 nfaar H—aF FHTIEE
A gl a8 g A ) A
Mg My =g F wdx F
#HEd BT TW AL |

oy af% 9@s 7 fear ™ Wk
T gt # wfw 7 &
IAHT WG g 7 FRar war, ST qTEr-
fo= am 7 faar a4, SaF IqETH
FT T & g, I I AT AT T
&= 7 frar @ar, AT F AE W
AT WY BTG FT At 7 THT 4T,
W @@ A fFgr mn W aga
g wedl W Agrd &y T mn, @
I Fe BIE W AFTEGT BrET ST
I FFT § ) W IWa € v o
wrer AT fFaemr &, Srag wy @
wTeT 7€ @ &1 ag W g awar &
fF g3 e ¥ 9garn g1 9 A7 wn-
TE AT A AW |

¥ @il § i ey e ant &
T qWN IFT TH WA g9 & A F
"o fau wvz f5d | IEW Fgr fH
#od fags-aqiq Alear fanvdlT ¢
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oY g8 q¢7 qv A fy=re g w@r &
T W4T FT AW IS § OF gAT4
31 wrgar g & 1 St o5-adffy gy
& e & wd 99 AT W 0w
faggee #mga qur faggee zrgen &
fega g7 faae &0 ¥ fadr s gaa
dFaE sarfaa & ard ¥ fa=re &% fay
# wrgar § 5 widl daadfs  Hyaar
& UFTT AT€T FATT FT G FZAT T
g9-affa Fixqar #7 w@ifs 59 o9 wdfg
qrgar ¥ o G @ g9 A IE AR
374 fagger Freza qar firggee gaa
o7 %€ Ferfag F sqvar ¥ sAvEr
M Fr faar Sy

sfY  WYHT TTAA (FAGT) : TAneqe
wgiga, & fead arfa adt & gar
w1 @1 § fF wta A fuggee Fr=a Ak
fmrgqsz zrgsm Fr gwear wT F=0 v
g, ot wigw = A fadedy @@ & Far
e 4 32 wig qgA § W FETE 5
7z fRawa 2, 4g femma &, ag 30, ag %9,
wifz, wifz | AfeT g ag =ha a@
ety § B wa gw g #7 Arat
A @ 4 74T @ &1 Heq F
W ok age faew Jar g9 ww=r
9T FY §, IEW A & a7 wigq &
agra § 1 warw ag I & fr o= g
HEEY F WA FAT qAET, a1 57
T AT, ¥ oqE@ W T oFwen
F F1E g GOT AT AL | gH 41 TEN
Wt gdg & |

= T gy g S A
faggee Tiged A feufa A AiTFAH
for @& fgger #reA oz frgges
Zreeg AmeaT wud a1 W
Ft & geedt & fwaw ¥ g i@
wim ge fafaedt o fearedie, smedz
st ofems sz fen &1 s f& oar
T A | e & Swrd dfewr ®
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77 TAET fear sy fF frgare seew
& fo 15 awde o fuegee zrgsq
F fM 7} owde A Awfal i
fegdna @@ war & afsqd g =
qRIAT ¥ a7 qar a5 w8 fad
&1 gzde ang wi wE § ww w5 A
97§z WX 9iq qede ¥ vamEr A wE
gl wd 7f §)1 wFH gz gz
QU F@ ¥ fay ¥gad, rrad, =iFwd,
oT FAMT B ¥ greArdy B fra faar
FET & WX FT q@T E fFogwmA gaAw
feadas 7 faar &

mpEg AT Fgmr man ¥
afax W fear § o) ww fafaez
FY ath ¥ gT = fafrezT 1 o fran
war & afea & gy A 9T @ AT
wrgar g fF e2ga § vadt rf do7 A&
g1 de & wrf ot fafar argew
¥ #1f wr 9% fafqec arfafaex
a3 TAr  AF  ®  @kar g
fs fogges wrza & fowsd  #yer
15 gede s fogges grzem w0 74
9@ qu g M &1 & mAaar § 5
g e &6 U A8 g3 aEr g
g fag-fagm femmr & meEr
# dezd 91 43 g7 & WK d g@ g
T WAFAA FA F 1 Tq AHT ¥ A
I Faw wgAl qF § dfwa @D
g

fangges wreza W frggee gresm
# feafg T wiFA Framfr ag & fw
FaTa & %A ag wuAY § & w07
go0 frgges wem &1 wfafafw
Rafq ga3-97q s fara gl &
e, W Fdq 250 fasgee gmew
* wegweedt W faow @l @
g o T D9 ant & wiafoa
F8a 150 3919 37 WX &19 T wdAfexr
w5yl N faaFr $ha oF g
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i & wved ¥ wre 9x forgree
Frza qur fozgss azsm & feafq
F wivd § Wl wgy # i By Fafirees
§ TR, FoAt qWo v B waT WY
AT QHo wHo Wo grwar | HfEA
75y feafy & @ & = g
ST HY Jay 34T R | OF qF AWA-
A W ey g2 w1 AT e
TraT § " Al T gare wiawrd a
g9 FT Aafes sqagr fwar smar

2

MR. DEPUTY SPEAKER Order
Please You can take more time only.
at the cost of your colleagues. If
you take more time, your other
friends will be left out. '

st WieT TEw - gEr mgi fage
TaAde A Wy R Am e wr
AN F G-I AT & S
fagre @2z & d® Ay HFT ;7 W@
¥ g WA TEAdc E AR A
gre dfay d@tmr A aix w1 o@r
aft s A 47 g fagre gvw &
% & T Ay fran 17 Ao STo Ajo
qtig 7 faw w7 12 &b & &l
Bzwle FE-gT @54, 4T AR,
sfery Az avda 3iwg #1 faw faar
mr | Fe & feem & fadr a1 fu-
gase e AT faregee Zrge &7 A7)
wq #T fzar dfFT qoome & oaw
for g8 gan & 7€ & wfax a7
FraEdmiae 1+ g, 78 anfa,
3% wré @ ol 7@ Iwifa &1 Wi
9T wregeE FRe WY fregregmem &
m fagr & waw waar  afiw
g ¥ &1 IAR) JAF Ao FaT A
g s 9 w2 feur amr &, s
wrar &, @ Smar & fag sEsas
% 0F gaed fugase F77 & Waed ¥
U7 fE aYw wC @ 4, IAH W Y.
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[t Wt =T TIa]

) ¥, g3faT ITAY gz 2 f2ar mav
ag Tea 1 5a% grey ¥ g feafq
& @y oy arfadt ¥ @ §
oY o ¥ AT HT, Taghe ) Y
‘wgr nz fF wawe wa fenr war §
o ag s fem aar g & wF
RN E & axar daF ¥u S
fafree « fafezar faad & go ot
A ¥ qaEd ¥ i qRd F
qTa A s AT FATR | foggew A
R foyres qew & faam 1 g
§ % fafret gk 0 ® gwa ddr
&Y gy g1g F FAT Afgy | A WY
I ARV F IAF FT FE IR AL
grar a1 fee 97 9T F© F17aE 4
=ifgd '

& 75 @17 o7 FgM I®A g
ara F &7 97 7w 9w dfeq  wifaw
AR 9o T3 A9 ¥ AL IFAOIF
TRIAE  aHArrd FEE FTE 4y
frg1ee ®eEz & i § 31 S90g
qQUIAAT I3 AN A-E, TEr arf
f ot fafam od¥ & gFrQ A
g asrd rarweic 3 sTar @A
727 ix foa w3v wr g fe foa =27
drgz s fa o) szrmar g afsa
IIF A7 777 A F fry wfaw
e 48 ZAr 9T A HSHAT FALY
AT FT IAN AfT FIL | IAE!
Ferd qm gd 1 II% qr wed S
oY, IEX w3 FF gT ITR g7 A
A7y &1 FfFTIFF arg e
ag § fF weprat sAd Fr feard @t
A Adr 9t g§ &1 gAX A @wr
AT AR WA WA W IG grAq A
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g mr Rl gawrwy ar Iy Aw
¥ g frar war &1 wwda & wek

3% faY 7 wig 7 @ ¥ AfeA

fasat Sty F ez g Al ¥
&€ FX T AN Y J 7T I
A F fAY €258 qT Ay 1 A F
®=IT7T F aqr | gr g ¥ wig g
T qa & A A w1 @
Fargug & 3% fad sarg foar
T |

oft qqrq fag ( fawar) @ 97-
ST AT, WA g7 197 Feird g g3
Faggsr @ & & +faear wfim
AN IIF 6 F1 qq41% 90 TAgaAs
g 37 famfeft & far ot 978fy &1
feiv? % Y ¥ wregowre 37 fawifeat
# qd a%g ¥ wAT HAA A gaH 2
a3 741 O e w3gse Frez FY AT
T TG wFA ) AfFT AN
# aqr srar & 7 wfrsae a7 =17
a7 a97 F fetiyn 3% & AT g¢-
FIT #1 fara «0d #1m 777 [y
g 5 91 gt aaT af @i fasiled
I &, FRQ gea W I9F qrfas
g wiar & afsT & aifFms Air 4y
% fr 3% fargww Pasamr d 12
FOX QL QG AA | AT gw AT
AU g & aw ¥ qrdar F&q
& 72 g7 ara w1 O f Tar #4% grar
g1 ¥ ge gz 99k fF 7z fax ot
gw X Fag wgw Aty W fr
faara % Qar faargom & W gaa
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gfx Fr FEAFFAE AT
T WITFT Fre2 /T RII5T TN
Fr feqrd a3 maa 7df garo zafay
# wig®: g fF 97 9T A Prar 9
FIAL qrga ¥ a0 Feqr Wfg &
g 129 AT & WeIT AT 98 AT FEA
g % 7 aF 37 wark |7 F @y aar
TarE w1 WA, & 78t wrar ) sfagag
s 3 uz drfaar g fs @ v
9 & ag quax fenddeq &1 gaw
R @ & fF 398 warg fad wfea
1§ gIar TG QA 1 TIH FRA
o9 EA4 AT A% § | wHEAT B
1§ qrac 73 & 1 gafaT ITH arE}
M aga wey g afs ag F
THRAAT A q1 IaHIH1E 7w Iq77
¥°F fax

79 ®37 ¥ 5 ga &2 Fewrd $07
wr vg §1 g7 d fomrd F@ w67
wtr @ § AfFA 397 3 wraar 2faq aot
F1 Agl g @2 fewd ¥ weae oy
A 7red AT FY vy oy w4 & gAy
5 HEAN NI T F AT AT
gfeaai 1 78 g1 arar &1 gafag
7 qrid frdre & wrr 3ad 37
a7 wf 39 fF § 173 ez aar d377
Trg3T F NG F R0 F7 Fgwmraa g
T FT AT AT TTHT F7H & qI1R
& 3T F1 931 FHF T AT HIT ITF
A FIFAT &7 0T T ATT qAMF ITHT
T FA3T g TF |

ZAA TI UF AMQ AA04T § AT
BITATF ATAA F1 1 31 & gATCr gfr
st & faw #37F fagadrgmadfi
YT 92 TA T FT FLAT FEAT & |
afpr gara ag FeT & fe wewr ag o
g gd adf @arar § |7 9z gheadt
¥ gaq § a1 uF agwa i j§ R 9
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#r LT A 9T A T FCAT
a&d @ | feafar & at ¥ [T g8
wgraarg | F IuF a1 O G TEAr
amgar | fd F 95 82 W dw 10
¥ ag ®g v ¢

“It is strange that even after
such g long time during which the
reservation orders have been in
existence, authorities in Delhi
Administration and in the Central

Government Ministries|Departments
are not implementing them pro-

per »

&Y 3T wpearer 7wy § 6 faoeht
¥ gg AT & AT A G AT EIAA LA |

gafae TIA! AXF TU &A1 37 g1IT

aF I AH I FEAT & 5 qgge
FTer T Wygee IreA WHARAC fawr
T @7 # #yar a7 faad fag gy
31 91 fF g7 zaa AT T WA 1 9087 |
Tad gy G wnfaar § S wdr aw
Ty afgT @i § o) gW SFF AT a7
ag g9 A8 ¥ 7T § Y 78 W gad mfae
FI A | T FT a0 § T4 foaq
Y fam oot 9% ag) »rar | AT &
fir e wed) 3 3% forg fag amdar o

gAY 9grst #Y greg agT 44 &)
g fgaraa g¥o F faAr Fam 3
qg wyTew zrs vfear @1 AfwT ag
TET™® T3 & F ATE A-S! grerd TGl &
Tgr sfaqifa © TEw g 3w 2 fr
agt fs grva &Y 17 g7 agr & Franfaal
#1 Wgger Frgeu Gfar fear mar
#fwT Tzt @7 AT wrowr dar T @ 2
Tg ATT F arT 470 T faE F 7
frrsrd & agi 91 gfo & 94
ga ga azaC Y AR IR KIS
gl &1 zafay g4 T # a7 &qE_
sqr faam amm )



255 SC. &

[t wam fug)]

9 ATy § 34 Fid § faw fwar
T R UAFAT  FAl FAT FITT TAT FI
qg 9Ad qgrsl ¥ AgA s@wEr 0 9=
% g 9T @IS 7 A0 RN 37
F[ AT agF 3% g v ) wgrel ¥
9gN EFA 4Y | HF THAL[ F ITTFGH
FET AR AT TTE | Ig AWM T
I T=AT FY GG AFT & T F9IE AT
a1 &1 33 & fr ag wnmr & fag
w9t a7 & wadifefea W & fao
wAT A § | ¥fr st A & Ay
T w\r &4 ? § v way arast &
QT 9F g7 | FAT IAF aT™ AL,
g\ Y IFH qrE A5 W Arfas A2
fear ag & foar 1 gafag 57 qgret v
T AT A7 ;ad fAo agy w=dr )

ot W AT AR (FfwriE)
e wEkEw, WA W@ fod sew
NTEEITF TS 442 T WIS
FT AT WEYEE TR FIAFEL A
F gara fau § 97 F1 wOR AT &
e e 9, 3R @ fEar 9w
A wgfaa wrfa s w@fss s
T Y FHEATE 95 €% A g g1 wwA
¥ W aTagdfe v aweamsi
# forg aHTT & wof. 7 aTET FY wf-
#1T % T@T & W 99 &7 9T = A

uw gua § f§ F ad damd,
FE A @ faw & wremw ¥ AW
A I AT R X I F A Y
FTr wfasrd Aw wEEAT 4T
foet & ¥ W@ WF, I F [T €S

q] & Tifey 1w fawfay & AT
£
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fear o anfe & ¥ & e
TF GWMA ¥ ¥ AT SR F o0 A
T

T A ag & 5 sggfe i
s M e o & A g
T WY " w7 qfq"dy swmar T g
T F W gErd fear SET AfEw o
o1 1 7 e wre w7 & it wg e
afa & sl ® wagfaar & st
wrfge @ifs ag wfts & wfus @
¥ qg foe #¢ & fedt s o
ag frred € @ 97 F fodmw &
qraTT 9 AvEfy ¥ o 2 & o
ETAT T FLHTT FT FIAT AT |
FET aR FX FX oqTAT w7 A
U # ¥ fAQ ¥ e w8,
frad Gt @ga wmvary ot o 2,
T wRvim TRl F e W
faamr & 57 ¥ magfaa sfagt o=
wgfaa wifen st &1 fsdo
T A g, TE AW A g AW
qUT XIG A F FE=mi@l § O,
faa¥ v wivs g&ar ¥ sowey §,
w # Y fewdmm g oAd g 2
% g g 5 ¥ Ao v
T 9T Ty sgw @ & wiEm
&7 ¥ 37 wifdi & fodsT oo &,
aa & 99 & AT g qEAT |

THA F & § WY wepgfa afa-
A Faw A TR I
¢ fir ag farwr srRvfra srowrdl &1 3 R6
¥z HY W T ae i e S wifg
ifs & ard gnamd T | W
A F § | agh I ¥ gRA W
st WY it § ag wfear feer A
Bt et §, ogf g o1 A
YT g AN 3E wHE B S S
& 1 gfcomt ¥ wamat £ gt S el
& gt wEAD ® @rQ g AW A
w2 & ot & fre Ao ag
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& § Fe gl #1 wed FTewer
W weW & fewa gfed @
w0, I W T g e § W)
W AR ¥ YA e Y 99 § e
G F-HTH AN FT AT fAT oA
2 ™ faq § 9 & &+
T WFFSE AT g1 § 6 o @i
WERI F1 T G4 § FT ¥ WAW
i fr R R AT g afce
= O ¥ T 9w, o e
§ wo I oW arm frw e W
TRAT WEEg T & |

oF gt & 3z 317 g g
st e wY At wgar faar S
F—E TCET Y AT {—TF FT OGS

et g & | & wrgar § e wR_ea
¥ forg ot FeATE AR AT A7E, IH A
? anp X, Ffew FNG wwTT w®
qam Y W9 wqq  wiawfat F
areaw ¥ gferr wegqror qr &S w1 )

MR. DEPUTY-SPEAKER: I have
also been requested to give two
minutes each to three other members.
If they can make any effective sub-
mission in two mintues, they will be
classed as some of the best speakers
that this House has ever had.

Shri B. K. Daschowdhury.

SHRI B. K, DASCHOWDHURY:
(Cooch-Behar): The problems of the
Scheduled Castes and Scheduled ‘Tribes
are many to recount. The time may
not be enough to go on detailing the
problems orie after the other. As a
matter of fact, their problems bpegin
from birth and prisist till death. In
the words of Martin Luther King,
who was a famous son of the down-
trcdden, their problem can be summed
up thus: I am tired of living, but I
am afraid of dying’. This is really
the eondition of the Scheduled Castes
and Scheduled Tribes in this country

2504 LS—10
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They are actually tired of living in
this country or in this world. At
the same gime, they cannot alsp take
the view that they will commit sui-
cide, harakiri or somthing like tha.
I the Government, if the leaders, if
the sociely, come to this understand-
ing that this is the real condition of
the Scheduled Castes and Scheduled
Trites, in the matter of their economic
condition, in the mattey of their edu- -
cation and in the sphere of their social
atmosghere, that they are actually
tired of living but afraid of dying....

MR. DEPUTY-SPEAKER: He I8
repeating.

SHRI B. K. DASCHOWDHURY:
Let me have two minutes more. If
there is this realisation, Government
might come to their rescue.

MR. DEPUTY-SPEAKER: He is
repeating the same points in the same
words.

SHRI B. K. DASCHOWDHURY :
Not same points.

The other day the Prime Minister
gave an assurance that for Harijan
welfare, extra funds will be allocat-
ed. Very good. We appreciate this
very much. But if one goes through
the history of the Planning Commis-
sion, one will always find that before
finalising the Plan document for each
plan period, there were two groups,
one from the backward classes and
another from the Scheduled Castes
and Scheduled Tribes constituted for
consultation by the Planmning Com-
mission as to what measures could be
taken, how more funds could be
allocated and more effective work
done for the amelioration of their
condition. But as for the next Plan,
even in regard to the Approach to the
Plan document, we do not know whe-
ther any such groups were constitut-
ed for consultation from persons be-
longing to the backward classes or
the Scheduled Castes and Scheduled
Tribes or whether any serious thought
had been given to this matter, Even
now, I humbly submit therc is time
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before finalising the Plan document,
before putting the seal of approval
on it, even in this approach stage, to
take counsel from the representatives
of persons belonging to these groups.
This will give them a sense of parti-
cipation, a sense that they are also
taking part in the formulation of the
Plan document. Not only that. As
@ necessary corollary, it will also give
them a chance that at the time of
working out the Plan, they will come
forward to participate in the Govern-
ment’s programmes.

*f afequi e (ferdt -
A IUTEAE werew, H 4 ¥
- FR H ATV 7 T TS AT AT THE
FET | TETE FIEE TV TEGEE ZTE6H
- F wfavae 7% Wi AT ®E I9 9,
T A aga @ ForRewa W wrd,
Ffe giea 77 2 fF gfom A e
T FY Fewew § fi qune gy
gwr | ¥ A R age e A @
& w3 g% Y faaer foRa o §
A e asa g swH
qE I F T e ¥ fae ow
zren-arIwe g faaifa fFarom
fafaedt mre g JwgaT H ow A
Tz frar o o T AW AT 29 fF
it zrgw areve g fruifa fa
ami.wmm%mwﬁm
@7 E ar A

fma qee & ag T Agar g
UF FHET T ATRES T ¢H WFT
F1 g1 =rfgy St gfomt wiT deges
ML FT FEUA FY IW FT FH FL
At sA Fufy & wewfa @y
g, 37 ¥ = & s FW w1 FA
gioft 97 & wrww ¥ 99 FH W
QT w9 | Oy FEe fadw ww
¥ gfom WX dregee greed w1 wrfaat
¥ @t ¥ dare fear oA =g
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T gEE—FE N W
T F 17 =1fgd fim N A A {faedy
FAT H WAOW FW § 99 ¥ fAg
fafaae 8% ofrwife &Y syaear
gt wifey 1 g gwim oY am EfF
gfiamr oY diegee e &Y Fedraesr
& forg s aga & gwrd o, & o A
AEY AAT ATEATAT IT F IO F AT TGN
dar =mgan, wfear ¥ wig o ww §
Mo g A IR I
TG F A GF H A0 FO4 & A
7 w7 & 1 37 fIu aamerd = ar
Ot qwr T & ATy ¥ qg w6
& fgew oo Al § o w1 @ A
Tafeg ¢ 7 fWMerd & |9
™ # WA § A AR fE
A SgETaT WEYEE FEEH WX WEqEE
e ¥ fag wfqum ¥R T9w =
% qig ¥ ANy fFar omar &
ar T

Tg AT &3 F1 fagg § f5 e
AT FT H F&T 25 I €T 100-
150 FEfFgi drareal & wdr of,
NI I FY AR gART A ogw 7 F)
=T W § FeaTera i WAt E 1 W
37 ¥ a=91 & fa7 g @ g,
e @ § wfaw guiE 1 fawa §
f& o W1 § dvarAdl ® @A §
Iz welt & o & fae anfea mfes
e T8 FY T )

ot gww W T wgrm ¢ (qiar)
#qr¥aa e g@TraeaTg fe fes Y
= OWT F ST TH AT TR TR
arafeme sz g wrfada faar
qr fr 2w F ez Ot aga & stfaat
& 9 wreEE FreEH A ATYeE gresw
FrgfAfag sy gaidl | 39
¥ fra o WY T oY ST IE { guAT
foie Wr &Y o, T ¥ HETT O W
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fawr ot dare gor a1, Hfew gar 7
717 ¥ a7 faw ani 7 f T@—w
WHRANGO R g 1 Fr a9 mm &
R qOT AT 9T F AT A HI-
vt faar i+ gw 99 fas w1 aetars
& 1ag fa=r &9 A1AT™ §——ag 9T TEY

qadra w14 aar Avag w7 afEaT
TEr (4 Uw AggT) cogw q FrE
ATAVITRA AG! fear |

oY ZEW T TYWT - HT T FaT
Tasr AT T1ga &, wre frars fare w7
2fga |

784 Fra—fawr =37 9 foad
afasrd 17 €, 35 yFaTFW g
w7 & gfrwal st arfafagt
FTET OGO FIH & W17 Tw H wTH
oA q7dt St & 0 & =gar g
f et W1 SFIT & FawTT 71 ST
FrgHIM A TR da1 femr wAr
=rfgr #Y 3g da7 Ry & |19
T GHAT AET | FTRAT 97 FTRT Hiwe
Zfaw w1F & fF 3Aar dar @9 fFar
mar &, gadr gufa gé &, 7 e arweaa
Hygafy T gwd g7 v
F7 1 8, & #WIt AT ATET §--EW
w1 qamar war v g9 7 gaar faww
w1 frar g, few w7 75t Wi @
d1ge Wragl fasr gx fag giwel
G HLAT T I T OHT Garfagt avET
=1fgd ot fazaiv A ST YA AR
A0 #1 3G fF 98 97 IEAg
FEFEIEA A AT Fw F Ao
sgrar §ar agmr FrfgEw

ff T et (Tedr)
F 99 TUT F@t AT A @A oar

A A AR GT @rarT | q8 -

TH 19 T IS 4t & aqrfgarfagy
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7 3o gfrardt aral o ave qww wr
a drR, s gw g e 9w aial
F¥ a7s e faam £t IRT wifw
=& #

ag I g——ufaw feafa ¥ ary
¥ | 97 9% g wiigs ©7 & gfom
A wfearfaat # a1 Fwew @
F AR AY mod T ov"er At w4,
Aw ok IR A eafa Agareadl s,
FHE TN I FT WGT FE @A AT
F% fawerar famr v famr ageft smdeft
st faew famt ag ot sgr mar a1 ¥
famrae & grfex aF qam 7oAt §
af gurT w7 v w@w, qfe
FTART FT FTA AAS A QT AGAT
Aafas wim wearfast st -
T A & wod IA% I & |id wvnr
arfs gt wifew feafa quv &%
AR g A qEt ar g gras | AfwT
& FY q7 & o AT T TE w1
*f fear o wgr & fafww gt &
¥ wrw row fagre At A At g
fe agi o7 a@ A S Y & 2
fr gza=lt w17 %1 e BT faar T
WY TFa=Y KT 78 A0 fovq amy |
FTHTT TF 97 959 #T @Y & A1 €F
qATH KT AFT IITENAIE | X g
f =Y wraet § oo wro gfomt &
feafy s sfgarfedt a7 feafa
¥ guT AT ATy € Y IS wud
qraf 97 @er Fifae, A & a@
T & wg {fwe, gaay ofty Hfae
fY fiforg w57 7 w7t 7 w75
FUNT o9 T § I 7EE KA
THT AT I FT TS AT GT AFA
i At 3 T o g @R e 7w
WX 919, AT TTF & AT WG qgT
FT #rE whearst wig TJgET q¥c w1
T Wiy AT AR T a1 gIArgn
gafag & w1gr fE ara 4 a1d Fifa
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A ¥1a 7g ¢ fv orTechug &1
W W AgT FF I § 1w ¥
HgarE ¥ T 8 ®YT G HG H
gt & g fR g 8 wWg A
w17 5 sarer ffag arfE gdY araqy
¥ 7% O T faw @R |

At argem fawdt (Frke) : AT-
7 T WErEE, ¥ W1 fonR
o agi frame gwT g SR agE ¥
frfer Ricgfea wrgal A fawre <)
T ¥ WX gy Fw @ g g o
JE aF T & qAThes feafa w5
qATT § IAA @ F qFS H O
A aut § Fror ga gur ¢ e
ol W g7 O FT F1 7o & Forwat
9TH g9 HaET S YHW §dl o
¥ w9 4g 9 FVAT | TG aF WiAT
fawra &1 @ § 9ES At ¥ AN
Ffq s ¥ fave S ¥ ag s ifs
Tga N T a1 A o F o
faegw i AgY & A= sfaw gree
R QA F faq ag T gaTT wodt
faRifar g Fdmams qoF
AR AT FTgaT g WA 9g geer
2 fF g ¥ g adT gEew 9w
wergA &3 1 g aws o< fafawy
BT SfAerdr 37 ardy Aot FY T
IaH Y 9gd_fau 10 § TR g whw
I Y @rE gArE G aFdY 1 AN
ST & T @ A e & fag
Fu 91 w3 ¥ sgareyT, e W g
29T ¥ AT WY qAeqT, IAHT AR
37 ¥ FAMT--CH 7L gATT e
wH ae @ §1 A frwme gqmET
2 g &F A Al g ¥ N
FIIETE | g I gATAl $1 EY &7
¥ AFT IF AYAAY FT AT FL AT
#gumar § s oo T garor A @9
FewaE A A avarr § 1 &
o @Y AR FAT IEATE |
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Mr,
Deputy-Speaker, Sir, I am grateful to
the hon. members of this House for
the studied comments which they
have offered on the report of the
Commissioner for Scheduled Castes
and Scheduled Tribes for the year
1969-70. . . . (Interruptions).

’

dfmft wprE Ty AT

IqTETe AEIET,. . . IqTEqE MR,

MR. DEPUTY-SPEAKER: Yester--
day, when the Prime Minister spoke,
you intervened and 1 allowed you to
make a little speech. She also replied
to that point, What more do you
want? Let him speak. If necessary,
at the end I can allow you one or
two questions.

PROF. S. NURUL HASAN: Sir, a
very large number of points have
been made, and suggestions have been
offered by the hon. Members. It will
not be possible for me to go into each
and every suggestion that bas been
made, But I can assure the hon.
House that every point that has been
made in the House by the hon. Mem-
bers will be most carefully considered
by me. I would also request the
members that should they care to
discuss any points at greater length
which they were umable to make in
this House because of shortage of
time, they may be kind enough to do
so personally with me.

However, 1 will touch on some of
the more important points, important
in the sense that those points have been
mentioned by a very large number of
members. There has been a general
tendency which appeared in the de-
bate to state that no change has taken
place in the condition of the Sche-
duled Castes and Tribes. I share the
anguish of the members that the con-
-dition of the Scheduled Castes and
Tribes is still far from satisfactory
.and that every step should be taken
to ensure that this lag, the social,
economic, educational and cultural
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lag, is made up as quickly as possi-
ble. With that view I am in full
agreement, But I would like again
to submit for the purpose of record
that what has been achieved is not
by any means insignificant and it is
partly the result ot the special mea-
sures which have been taken to bring
about an improvement in the condi-
tion of the members of the Scheduled
Castes and Tribes. And as a result
of the general e¢conomic reforms
which we have undertaken, the level
of the aspirations uf the members of
the Scheduled Castes has rightly gone
up and their expectations and de-
mands are going up. I am in full
agreement with this,

o To apgmAr® (FEET)
AT AR HET AL | He AGRG
F w1 v aga sarar 34 qaTE @Y
mrms’a‘ra’smﬁwwm
1 oF foae oo w37 5 25 a1 &
faat «f1" 4f a1 *fawe 7 faadr
fawifedt # 7t faar o@=s
gor ? ¥+ ag Fg a0 & i 37w w7
F9T I5 AT &, F1E AT AGY TEATE |
wfeqaa qmA AT a9 qa7 =9 |

'PROF. S. NURUL HASAN: If the
hon; Member wants to make a speéch,
I have no objection. He can make a
speech, exactly tke type that has
beeni’ made by other members.

=t gn T FGAT : W A A

e farm o EA 27 2591 A
Toairgafagi g Sav aiFg aard 1., .

(eamqr) . ..

MR. DEPUTY-SPEAKER: There is
no point of order.

PROF. S, NURUL HASAN: Since
the hon. Members knows the answer,

AGRAHAYANA 1, 1894 (SAKA)

S.T. Commis- 386

sioner’s Report (M.)

he may reply to the debate. It is &
fact, and I think it should go on re-
cord, that the gituathon hag improved
ahd the present feelings have arised
because there has been an improve-
ment.

SHRI K. S, CHAVDA (Patan): The
harijans are not allowed fo enfer
temples and worship. . ([nterrustions)

o gow @ wddt ; fre da §
e gt & 7 WeAt TG A ¥E A
fr fara gom €, @WT Y TATE A
Wi zsAMiAgE A gHT
FIR @At FW F QW §S TG GAT

... (s,

MR. DEPUTY-SPEAKER: Order,
order. I would request all of you te
resutne your seats. We have giveh
enough time to all the members. They
have given full expression to their
views, When they spoke the Minis-
ter did not intervene. He did not in-
terrupt them evén once. He listened
To you respectively....(Interruptions)
Order please. I amn on my legs.
ly sit down. I will not hear you,

Now, all that I want is that you
give hiln' a quikt hearing. You have
protested once or twice and I hawve
allowed that But it should not
assume the proporion of an explosion
in the' House so that nothing can be
heard. If you think that certain state-
ments made by the Minister are
wrong, there are other ways open to
you. But don't just shovt him downm,
There id a Hmit to it....(Interrup-
tiong) Order please Mr. Kachwai, I
will not- hear you. Nothing will go
on record:

SHRI KACHWALIL: **

MR. DEPUTY-SPEAKER: Mr.
Kacwa’, kindly control yourself.

Orice or twice by way of interven-
tion, putting a question to the Minjs-
ter, drawing his attention to a parti-
cular thing, is within the parliamen-
tary practice. But when the same

**Not‘recorded.



267 5C. &

[Mr. Deputy Speaker]

Member gets up a,/81n and again, two
or three times, and begins to shout.
then, I think, it has crossed the limit
of parliamentary practice. This is not
how the debate is to be conducted.
What do you want to say? Say it in
one word.

SHRI C. T. DYANDAPANI (Dha-~
rapuram): The hon., Minister has stat-
ed that there has been tremendous
development......

MR. DEPUTY-SPPEAKER: Please
don’t make a speech.

SHRI C. T. DHANDAPANI: Not a
speech, I want 'o ask a specific ques-
tion as to in what sphere......

Y gEareeqT (gfearar): oF aTg
¢ | zu fafreeT migw & faw awa
T 2

MR. DEPUTY-SPEAKER: While I
am half-way listening to him, how
can I listen to you? It iz becoming a
debate within a debate. A little inter-
vention, once or twice, is within the
parliamentary practice. But there is
a limit to it. I cannot be unfair to
the Minister. Once or twice the
Members protested and I allowed it.
It has gone on record. The Ministe.
has to reply to the debate. But if
you think, while the Minister is speak-
ing, the questions must be put and
he must sit down, then this is a new
procedure, I have promised Shrimati
Sahodrabai Rai that I w:li allow her
to put a question aiter the speech of
the Minister is sver. After nis speech,
1 will allow one or two questions.

Now, you just say what you waunt,
Don't ask a question.

SHRI C. T. DHANDAPANI: I want
to know in what respect the develnp-
ment has taken place.

~MR. DEPUTY-SPEAKER: Please

sit down; he will explain that.

NOVEMBER 22, 1972

S.T. Commissioner's 268

Report (M.)

I would request everybody 1o give
a respectful, a quie:, hearing to the
Minister. After that, I will allow
a few questions. Even a little inter-
vention I have allowed. But it
should mnot assume a proportion that
the same Member gets up two ur
three times, again and again, and

he fills the House with his wvocal
power. That is not proper.
PROF. S. NURUL HASAN:

In my introductory speech, T had given
certain facts and figures. The point
that I made at ihe beginning of the
debate and which I want to repeat
is that while it is a fact that im-
provement has taken place, what has
to be done still is very much more
than what has been done. The
tempo of progress has to be accele-
rated, The strategy of improvement
has to be deflnitely worked out a
new because, if we continue merely
with the strategy -which we have so
far followed, I am afraid, the rate
of development will a1 far short of
the expectation of our people.

It has been particularly observed
that although certain sections of the
Scheduled Castes and Scheduled
Tribes have benefited, still there are
many sections of the Scheduled
Castes and Scheduled Tribes which
have hardly benefited at all from all
the developmental schemes and we:-
fare measures that have so far been
adopted.

Therefore, in the Fifth FPlan, our
main effort should be not only to
continue with the measures that have
so far been taken but also to identify
those areas, those communities, those
groups, which have been, so to speak,
legs outside the scope of developmen-
tal activity and provide added imcem-
tive to them, assistunce to them, so
that they may also be able to im-
prove their condition. With this par-
ticular point in view, an integrated
development, developmental approach
is being adopted in the Fifth Five
Year Plan. The problems of each
area and each community are being
considered and plans are being pre-
pared in order to bring some relief
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as early as possivie w those who

need it most.

" OQur attention has been particularly
invited to the high incidence of ex-
ploitation in some of the tribal areas.
Now, these incidents have to be given
very careful consideration and imme-
diate measures rust be adopted to
ensure that exploitation is eradicated
and programmes of a protective
nature like the regulation of aliena-
tion of land, indebtedness, bonded
labour, marketing ol agricultural and
forest produce, etc,, will have to be
taken up under a time-bound pro-
gramme. Priority is also proposed
to be given to those economic activi-
ties like irrigation and agriculture
which, may benefit the largest num-
ber of persons in the shortest span
of time. Foundation will alsg be laid
for structural change in the economy
of tribal areas by suitubly building up
the institutional infrastructure,

In regard, again, to the tribal areas,
my Department has worked out cer-
tain proposals to snsure that adequate
flow of general sector resources is
available for the tribal areas. The
planning Commission and the various
Central Ministries concerned are ap-
plying their mind to this, and I have
every hope that the funds allocated
will be comsiderable, so that these
programmes for the development of
those pockets and areag where deve-
lopmental activity has been totally
inadequate are taken up. The con-
tributions which have been made by
the hon. members in this House will,
I am sure, strengthen our hands in
getting the necemsary allocation of
resources, 1 have also every hope
that the feelings which have been
voiced by the hon. members will also
be shared by the State Governments
and that the State Governments will
apply their minds with equal earnest-

ness to the solution of these problems.

15 hrs.

I have stated that I held a confer-
ence of the Ministers in charge of
Social We'fare and Backward Classes
of the State Goverrments a few

AGRAHAYANA 1, 1884 (SAKA)

8.T. Commis-
~$ioner's Report (M.)

270

months ago and I tuund in all State
Governments an earnestness and &
sincere desire Lo dv sumething which
will improve the situation. But, what
is worrying me above everything else
is the continued problem, the practice
of untouchability. While all the
other schemes are impcrtant and all
other aspects deserve our careful con-
sideration, I think that this matter of .
untouchability is something which re-
quires to be tackled immediately. The
Joint Committee of the Parliament is
already considering amendments to
the Untouchability Offences Act and
1 hope something more positive will
come out of this Act and this will
provide the necessery legal sanction
for ensuring it, But, lega]l sanctioms
alone, as several Meinbers have cor-
rectly pointed out, are by no means
adequate. The Prime Minister, the
House will recall, stated yesterday
that she had specially written to the
Chief Ministers drawing their atten-
tion to the need for immediate action
wherever cases of violence against the
person of the membpers of the Sche-
duled Castes have been reported and
also to take the necessary preventive
measures. She had also stated that
she would discuss this matter again
with the Chief Ministers at a confer-
ence. I would be grateful if the hon.
Members would let me have their
concrete suggestions as to the admi-
nistrative measures that are needed
to be taken by the State Governments.
If they could let me have their sug-
gestions, I shall try to put across these-
suggestions and try my best to have
them accepted by the Chief Ministers.

The important point ir.regard to all
sectors, including tiie Schedued
Castes sector, is that unless the eco-
nomic base of the members of the
Scheduled Castes is strengthened,
their social capacity 1o assert their
equal rights would nnt be adequate,
Therefore, the Planrng Commission
is considering this point, and all other
Central Ministries are also applying
their mind to it, that 8o far as the
weaker sections of the cummunity ave
concerned, their economi: base should
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be strengthened within this Plan
period. Naturally, all the other as-
pects are also equally important, like
education, employment, public health
services, etc. All these will be takem
dye note of.

Hon. Members have also urged the
need for adopting a natiomal social
policy resolution regarding untoucha-
bility. Although a resolution regard-
ing untouchability is not going to be
more effective by itself than the clear
cut constitutiona] provision which
abolishes umtouchability, I do feel
that it is worth considering whether
we should not have a national policy
resolution in which the long-term
perspeetive steps are given or indi-
cated for ameliorating the condition
of the Scheduled Casteg and the Sche-
duled Tribes so thui that would be
more or less a guide for the Govern-
‘menls, for the local bodies or othar
administrative institutions. I can
.assure the House that we will give
our earnest consideration to this idea,
and if we feel that by formulating
such a resolution the programme of
determined effort can be strengthened
then we will not hesitate to come to
the House with such a resolution.

Along with all these important
points, emphasis has been rightly laid
by the hon. Members on the question
of education. The first pre-condition
of any edw .onal advance of the
Scheduled Castes and Scheduled
Tribes is the provision of nutrition,
to combat malnutrition among the
pre-school age children as well as the
school-going children. This is a pro-
gramme of the highest importance
and cannot be over-stressed. We
cannot expect the children of hese
weaker sections of our commumity to
be able to stand up and benefit fully
from the educational programmes if
they are suffering from malnutrition.
This programme was inaugurated, as
the hon. Members will recall, on the
2nd October, 1970, During the year
1970-71, a target was fixed to cover
6.80 lakhsg of children, 3.40 lakhs in
the tribal area and 3.40 lakhs in the
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urban ‘dums. This turget was achiev-
ed to the extent of 96 per cent. It
was isken up that year in all States
except Jammu ang Kashmir, Naga-
land and Meghalaya. In the subge-
quent year the programme was ex-
panded to cover pre-school age child-
ren in the age group of 0 to 6 years
and also expectant and nursing
mothers, Harijans slums were to be
taken up in all States with populu-
tion of more than one lakh in tribal
areas, T.D. blocks were to be given
priority. This programme has made
some progress. Here again I would
say, I am not entirely satisfled with
the progress that has been made, but
some definite progress has been made.

In this connection I am hoping that
in the Fifth Plan, this coverage would
become almost 100 per cent,

In the educational sector itself,
forceful demands have been made by
hon, Members regarding the post-
matric scolarships. The Prime Mini-
ter hag already stated in the House
that she agrees with the hon, Mem-
bers that there is definite need for
raising the rate of these scholarships.
It will not be possible for me straight-
way to tell the House about these
figures because this involves consul-
tations with several Ministries. But I
can give an assurance to the House
that these scholarships will definitely
be raised and we will try our best to
ensure that they becomhe adequate.

In this connection I would like to
bring to the attention of the House
one aspect of the problem. Although
I am not satisfied with the growth of
post-matric education among the
Scheduleg Castes and Scheduled Tri-
bes, I would like to submit that out
of a total post-mattic student popula-
tion of 31 lakhs 18 likhs or 6 per
cent belonging to scheduled Casted
are in receipt of post-matric scolar-
shpis.

The number of students of the
Scheduled Castes who do not quality

in the meahg test is being amcertal-
ned
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SHRI R. D, BHANDRE: Abolish it
-in toto. It will be a very negligible
percentage

PROF. 8. NURUL HASAN: This is
what I am trying to say. I must get
my facts and figures. If I do not
‘have my facts and figures, I cannot
go to the Finance Ministry. There-
fore, 1 am saying that I do not know
the number, and I am ascertaining
this number, and I hope to get this
information very soon and on that
basis we would work. But it would
‘be seen that some appreciable pro-
gress has been made in making up
the deficiency, so far as post-maricu-
late education is concerned among
the members of the Scheduled Castes.

The total percentage of Scheduled
‘Caste population is about 12. If in
the institutions of post-matriculate
education, the proportion is definitely
above 6 per cent—because 8 per cent
represents those who are receiving
scholarships, and I do not know about
those who are not receiving scholar-
ships. but that would also be soms
percentiage—then it comes to a little
more than 6 per cent. Still, a lot has
to be done so that the leeway or the
shortfall could be made up. In our
policy of higher education, we shall
have to ensure that if any limitations
have to be imposed on the expansion
of higher education because of the
paucity of funds, the members of the
Scheduled Castes do not suffer as a
Tesult of such a policy.

On the other hand, I feel that so
far ag the Scheduled Tribes are con-
cerned, the picture is rather gloomy
and grim. Every student of the
Hcheduled ‘fribes is entitled to receive
the post-matric scholarships. The to-
tal number of students belonging to
the Scheduled Tribes is still around
one per cent compared to the Sche-
duled Tribes population of about 7
per cent. Intensive efforts are there-
fore, needed to provide facilities for
higher education to children belong-
ing to the Scheduled Tribes. But
these efforts can only succeed if the
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State Governments pay special atten-
tion to pre-matric education of Sche-
duled Castes and Scheduled Tribes.
This special attention would neces-
sarily include more scholarships, rais-
ing the quantum of scholarships and
considerably enlarging the hostel faci-
lities. I hope that in the Fifth Plan,
the State Governments would not be
found wanting in making this pro-
vision,

Shri K. S. Chavda and other Mem-
bers also said that the Central scheme
should be administered Centrally. 1
would like to take the House into
confidence. There are certain diffi-
culties which have been pointed out.
I shall try my best to see what can
be done. But I would mention what
the difficulty is. At the instance of
the Planning Commission, the National
Development Council had considered
whether the pre-Fourth-Plan level of
expenditure on the schemes could be
committed to non-Plan budgets of the
State Governments and Union terri-
tory Administrations. The National
Development Council approved this
principle unanimously. Further, it
has to be kept in view that this com-
mitment has been followed up with a
devojution of necessary resources by
the Finance Commission. The entire
additional expenditure on the scheme
is borne by the Government of India
as a plan item.

SHRI K. S. CHAVDA: I say that the
National Development Council took a
decision against the will of the Chie?
Ministers, because they were not ready
to bear the burden of Rs. T crores.

PROF. S. NURUL HASAN: A una-
nimous decision of the National Deve-
lopment Council cannot be against the
wishes of the Chief Ministers,

SHRI K. S. CHAVDA: It was done
at the instance of the Prime Minister
who was alsg the Finance Minister at
that time.
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PROF. S. NURUL HASAN: There-
fore, this is a matter which has to be
examined in the light of all the
changes that have taker place, and we
shall be prepared to do all that is
possible in the present circumstances.

Many hon. members have rightly
felt concerned about what they thou-
ght was taking away the powers of
the Commissioner for Scheduled Castes
and Scheduled Tribes. As the House
knows, the duty of the Commissioner
has been provided for in the Constitu-
tion. It is to investigate all matters
relating to the safeguards provided for
the Scheduled Castes and Scheduled
Tribes under the Constitution report
to the President on the working of
these safeguards. This is his consti-
tutional function. Nobody can take
it away; it is only by the constitu-
tional process employed to amend it
that it could be taken away. This is
not within the power of Government.
Government have :bsolutely no inten-
tion—and they have had no intention
in the past—of taking away the con-
stitutional powers of the Commis-
sioner.

What has happened is that in addi-
tion to performing his constitutional
responsibility, the Commissioner had
been entrusted with the responsibility
of helping the Department of Social
Welfare with certain schemes of wel-
fare of the Scheduled Castes and
Scheduled Tribes. This arrangement
was criticised by the Estimates Com-
mittee and several pther committees
which had gone into the progress of
programmes for the Scheduled Castes
and Scheduled Tribes. It was at the
instance of the Committee that these
additional functions, which had been
given, which were not provided for in
the Constitution which it was recom-
mended the Department should do
{self, have been taken away from the
Commisioner. I hope now there will
be no misunderstanding on this score.

I am, however, conscious of the fact
that the Commissioner needs addi-
tional staff for conducting investiga-
tions. Government propose to take
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suitable measures shortly in consul-
tation with the Commissioner to en-
sure that the necessry staff ang faci-
lities are made available to him for
properly discharging his duties.

Moreover Governments and the
Minstries have definite instructions te
supply to the Commissioner such in-
formation as he needs for implemen-
tation of the policy regarding gppoint-
ment or promotion of officers belong-
ing to the Scheduled Castes and Sche-
duled Tribes. It is obvious that no
government servant ig to be prevented
from bringing to the notice of the
Commissioner any case of injustice.
Government would not object to it.
However, as distinet from information
and detailed reports, when it comes
to a question of asking for details,
these can ordinarily be made available
to the Commissioher himself. Ob-
viously many of the files which are
of a confidential nature cannot e
handled by the subordinates working
under the Commissioner. However,
all detailed information and reports
needed by the Commissioner can be
made available to his subordinates
for examination and processing.

The matter of the powers of the
Parliamentary Committee was raised.
There #s no question of Government
Wwishing to curtail these powers. The
powers and functions of the Parlia-
mentary Committee have been defimed
by Parliament itself. I undersiand
there was one point which is under the
consideration of the Speaker, whether
government servants could approach
the Parliamentary Committee. Thro-
ugh the courtesy of one of my collea-
gues in the House, just now I got to
know the facts because thege are not
availakle in my Ministry. This matter
is under examination by the Speaker
in consultation with the Cabinet
Secretariat.

SHRI S. M. SIDDAYYA (Chama-
rajanagar): In consultation with
the Department of Social Welfare, the
Cabinet Secretariat sent a note to the
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In is within the know-
Social

Committee.
ledge of the Department of
Welfare,

PROF. S. NURUL HASAN: The
position is, whether a Government ser-
vant can make a repiresenialion to a
political leader is a matter which is
not decided by the Department of
Socigl Welfare.

SHRI R. D. BHANDARE: Can he
make a representation to the Com-
missioner for Scheduled Castes and
Scheduled Tribes?

PROF. S. NURUL HASAN: Yes; to
the Commisioner, he can. (Interrup-

tion).

SHRI S. M. SIDDAYYA: This right
was exercised by the Committee for
the last two years. (Interruption).

PROF. S. NURUL HASAN: That is
a matter to be decided by the Speaker.

SHRI D. BASUMATARI (Kokraj-
har). Just for the information of the
House, I may point out that under the
Parliamentary Committee for Sched-
uled Castes and Scheduled Tribes, one
action-committee had been constituted
with the staffs. There we do not come
at all. The Members are not there;
only the stafis. By that action-com-
mitlee, individual grievances and col-
lective grievances has been received
and entertained. The Members of
Parliament or the Members of the
Committee did not interfere. So, it
was welcomed by the Ministry and at
the same time allowed by the Depart-
ment of Social Welfare, This was the
position in my time, when I was
Chairman of that Committee. But 1
dg not gnow what is the position after
I ceased to pe there.

PROF, S. NURUL HASAN: What-
ever decision is to be taken, it is
a decition for the Speaker to take,
so far as my Ministry is concerned,
we will certainly look into this case.
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I have got the report only just now,
while I was sitting in the House, and
I will see that nothing is .done by
Government whichawill create any
difficulties for the  Parliamentary
Committee to function.

SHRI B, K. DASCHOWDHURY:
May I intervene just for one second?

PROF. S. NURUL HASAN: I will
make enquiries and go through the
case, The hon. Member can always
tell me and I will be very glad to go
into it.

SHRI B, K. DASCHOWDHURY:
Just one word., As the hon, Member,
Shri Basumatari, submitted to the
House, while he was the Chairman,
complaints were received by the
Committee and it was allowed by the
Government and the Department of
Social Welfare also. What  hap-
pened after that?

MR. DEPUTY-SPEAKER: He says
he will look into all these aspects.

PROF. S. NURUL HASAN: An-
other point which has been raised is
about begar forced labour and
bonded labour. Begar or forced
labour has already been prohibited
under article 23 of the Conatitution
along with traffic in human beings,..

AN HON., MEMBER: Still it is
there, especially in Uttar Pradesh,

PROF. S. NURUL HASAN: If my
hon. friend would bear with me for

a second, let me at least complete
my sentence.
MR. DEPUTY-SPEAKER: Now

you understand the difficulties of
the Chair.

PROF, S. NURUL HASAN: Like
yourself, I have also been a teacher
and am quite used to it.
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However, I think it would not be
corre¢t for us to close our eyes to
realities, and executive as well as
legal measures will have to be taken
‘to ensure that begdar forced labour
and bonded labour are effectively
done away with, and if it means le-
gislative measures, I can assure the
House that the Government will have
no hesitation in framing an all-India

ct, if that is considered to be the
most suitable way of dealing with
this problem. However, I agree
with the hon. Members that it is
a problem which we cannot ignore,
and effective step: have to be taken
to ensure that this evil is eradicated.
Further hon. Members have refer-

-ed to several types of needs of the
members of the SCST such as the
provision of drinking water, allot-

ment of land, as just now pointed out
ensuring that in the process of con-
solidation the people of the SCST do
not suffer and alienation of land does
not take place from members of the
Scheduled Tribes. All these matters
are extremely important. I have no
doubt that the Government will do
.all that lies in is power to cee that
suftable steps are taken.

Many hon. Members have sugges-
ted that the Department of  Social
Welfare should be constituted inte
an independent Ministry and that it
should be under the direct charge of
the Prime Minister.  Government
would be prepared to consider this
suggestion,

However, 1 would urge the hon.
Members to take into account the
fact that the Prime Mimister hes to
shoulder many other political and
administrative burdens and it is
doubtful whether it would be possi-
ble for her to find time to go into
-every problem which such a Minis-
try will have to deal with. She is
already the Chairman of a  high-
power committee on SCST and the
House would reecall that when the
Prime Minister intervened  yesterday
she referred to the leiter she had

written to the Chief Minister; she also

#**Not recorded
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stated that she would discuss the
question of violence against members
of the Scheduled Castes in a meeting
of the Chief Ministers, irrespective of
the administrative set-up that is
decided upon for the Department of
Social Welfare. There is no doubt
that the Prime Minister would con-
tinue to oversee the policies and pro-
grammes of the department and will
lend the weight of her authority
whenever the circumstances of the
ease so demand.

SHRI R. D. BHANDARE: That ex-
periment will be carried on for some
time; we learn by experience.

PROF. S, NURUL HASAN: At the
beginning of this debate 1 had reques-
ted the hon, Members to let us have
their proposals for the Fifth Plan.
My plea was endorsed by the Prime
Minister and I am grateful for the
suggestions that have already been
made. I would again urge that if there
are other important suggestions
which the hon. Members have, they
may very kindly let me have their
suggestions so that the feasibility of
intorporating them in the Fifth Plan
can be considered.

MR. DEPUTY-SPEAKER:
mati Sahodrabai Rai.

ot geawy woATTR*

MR. DEPUTY-SPEAKER: Order,
order. This will not go on record. I
have called Shrimati Sahodrabai
Rai. Only a question

sftaft gilra o T (9R)
Iqreger WAy, 31 A fam # A
w9 & 7K qrer a1 @ aur faar e
# waw 9 | gArd foey WY 1§

MR DEPUTY-SPEAKER: Yester-
day you asked a long question.

A e K £ Uy ;. SAF THA
& aw &1 A4 § fF g sa faamr WY 3w
a¥ | oF qeEY W AT ALY AT {1

Shri-
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ST F1 ST W A F agr g
grar & ar 7@ | ag wRi w AW W
®Y7 F1A6Y 917 3G ? a8 HY FATT g7
Wl &1 faar wrar § Aggew wRE W%
Wwgq~E TresN T ag dav o faar s
AT T7 ITH AEY ¢RI A FYaw |
zafar gATY QA> dte ®WIT THo
UFe T IAR! @Y @ HIT Fex & W}
wfawrdr 3a%T 3G f gawr off a0 ¥
A g gfeaat s sfeanfoat &
fam oo fam s &

MR. DEPUTY-SPEAKER: It
become a speech a question only,

sfudt aftre of OW : gz ahR
I gr a0F F g fAma o arag
T+F 1% ware ¥ o o |

has

THU gA——FAIL qAG A AR
Fefwar gfcaq 91 sfeafaat & o7y
g % 9% sV ¥ 17 17 § 9 ¥
F F Ara7 faoa §, foaeaY a9g &
IAGT AT At A A ot | & Sger
g fir mrra Y saaeey 71 FF 9w ¥
qre g1 ATt R 1 AT AR e

¥ groy geqr agar § & oo
w7 7% fggeam # feqam <o fear &
o7 i Tt oy AT A ET W
Tmtframmsm s R EfF
w9 7Y fgegeam &1 o w3 v &
Azt § i wra g s # o gfoom
s sfgafagt 7 feafq w7 3,

# g WY AT et # fF g
gfradt oy afearfadi &1 o1 wrer
gT¥ WAy i a3wi & &, qg qU M|
T fear omar, gEET w@m W @ 7
¥ g oy 9mgdr g o ararT W St sy
Fa% ferdr TaT wvar ¢, ag s w1 faar
17, IAF HAT F I GO WA Y A2 |
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TS IART wFH< Ar AGY faer qu g,
A A it Ay Frer arelt § )
MR. DEPUTY-SPEAKER:

a question. You cannot
speech,

st g arf ww ¥ g
FLAE A

MR. DEFUTY-SPEAKER: Not tgo.
many questions, It becomes a

speech.

st o wf v F ey
CLEEI (Tl SO
MR. DEPUTY-SPEAKER: Nothing

will be recorded. It becomes a
speech, not a question,

sioners

Only
make a.

SHRIMATI SAHODRABAI RAI: * *

MR. DEPUTY-SPEAKER: Ip res-
pect for the strong feeling of the
members, I will allow only one ques-
tion from each member. 1 would
request the Minister to note down the
questions and reply to them together.
But it should not become a  speech
like the hon. lady member has done
just now.

SHRI K. S. CHAVDA: The Minis-
ter, Prof. Nurul Hasan, assured the
House that the rates of scholarships
will be increased, Yesterday, the
Prime  Minister also assured the
House the same way, I would like to
know when the decizion will be
taken—during this academic year
or next academic year?

ot gew w wue  fopdl A
9T § A WEggee FIEEA WX WIGFE
gree WA faq W 41, 35 AW
g mar & 1 & S g g ogEAr
7Y KA qF AT AT § 7

" %%Not recordec.
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SHRI R. D. BHANDARE: The
Minister while replying about the
constitutional position of the Com-
missioner said that the Commissioner
‘can entertain individual complaints
from the Government servants. But
the Commissioner is crying hoarse
.on this voint in this report at page
10.10. I hope he will be satisfied
now that his position will be restored
‘o the original position, that is, the
constitutional position to look into and
enquire into cases alleging infringe-
ment of the rights and safeguards
provided for these communities and
report to the legislature. Is it
-correct?

it wiwwr xa (afwar) : gfraat

Y grvd WIS 29 W F qgqva E, wfw

29§ & 0F W W § A fasg T safwa

&, gt ang oY ;raY & W gav A wrar

2 | ¥ T HY AE § 939 gIF

F g ST Irar g, K aarg e aaw

T §9 quavew qa g & fay §a7-

wr& w< fear J@r, S wfEeg =13 39
- g g

ma geA—-fgar =1 g7 gheaat
- afafarr aaré s, A1 480 B A7Eq757
=t g7 $T wfgwifat gra 37 qaearat
FTEFTFIG |

SHRI BHOLA RAUT: The in-
human practice of carrying night soil
is still continuing in almost all muni-
cipalities and corporations. May 1
know how many years Government
will take to abolish the headload
completely?

SHRI SAKTI KUMAR SARKAR:
"What steps are the Government con-
eidering about the Supreme Court
judgment of 4th January last by
which Scheduled Caste employees
-who got promotion are now demoted
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on the plea of the Supreme Courts,
judgement on seniority?

SHRI B, S. MURTHY (Amala-
puram): The crying need of the hour
is to stop immediately the atrocities
which are being perpetrated on the
Scheduled Castes in variou; States,
districts and villages, I would like to
know whether the Government have
formulated any plan with the help
of the State Governments, especially
the Chief Ministers, to see that this
danger of Hindu persecution i3
stopped.

SHRI D. BASUMATARI: Just now
the hon. Minister said in his reply
that a high-powered committee has
been appointed for the welfare of the
Scheduled Castes and Tribes with the

Prime Minister as the Chairman.
May I know when this Committee
was appointed?

SHRI KARTIK ORAON (Lohar-
daga): In order to avoid running
the risk of incurring your displea-

sure and also of the hon. Minister, I
have given the questions to the hon.
Minister in writing, Since he has not
made a reference to them in his rep-
ly, I may be permitted to raise them.
(1) How doe: he propose to ensure
the appointment of the Chairman of
the UPSC and State Public Service
Commissions, as a matter of course,
from among the existing members,
wherever the member belonging to
the Scheduled Castes or Tribes hap-
pens to be the seniormost on the re-
tirement of the Chairman of the
Commission? (2) What concrete and
determined steps does he propose .to
take for the restoration of all lands
belonging to the tribes which have
been illegally transferred to the non-
tribals in flagrant violation of specific
Tenancy Acts in various States which
prohibit the transfer of tribal lands
to non-tribals without any further
loss of time, before the beginning of
the Fifth Five Year Plan? (3) What
steps does he propose to take to
screen  specifically all  brilliant



285 SO &
students from amongst the Scheduled
«Castes. and Scheduled Tribes securing
above 60 per cent marks at middle
standard and operate two ~econdary
residential school:, one for boys and
-another for girls, with a total capa-
city of 1,000 students in respect of
Scheduled Castes and Scheduled
“Tribe: separately in all the States
and Unjon Territories? Without this
process the educational advancement
and intake to class I and All-India
Services will never improve for
many years to come.

off @o Wy AT 2 AT FreT ATFI
AYFfeat & fad aFr ag F 147 2 711
s wfasr frafaa. & fgama & 39
FNE H1 I TG I, afew g1 AT F
a1z fe-fe@§ #v% Ix g ias s1 7w
FTAE, InF faramwanse 3 7

st iy TR (fipsee) @ Imemer

“wgra, FiEdveqwa # faar d—

“There shall be a Special Officer
for the Scheduled Castes and
Scheduled Tribe: to be appointed

. by the President.

(2) It shall be the duty of the
' "Special Officer to investigate =all
matters relating to the safeguards
provided for the Scheduled
‘Castes and Scheduled Tribes under
the Constitution and report to the
president upon the working of _those
-safeguards at such intervals as the
President may direct, and the
President shall cause all such re-
port: to be laid before each House
of Parliament.”
!
# wraar wgan g f ag o wa “Aw-
g g, WITTE FEEH WY R
-gigeq F1 FACr & fay, qar fafeee
-gigr sar fan A ewmgn =be

.qarr aifs 9t wgi AW g i
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F AT9 Y weug g1y 3, 38 AR F4T
fear m a% ?

SHRI P. R, SHENOY (Udipi): Is it
true that various grants provided by
the Central Government and the
State Governments for improving the
lot of the Scheduled Castes and Sche-
duled Tribes are not being utilized
by most of the municipalities in this
country?

Wt G AT Funeger HgIaw,
qal § 19 T AN AIZT AR
WETFE FIETA W7 ITE I H E )
ITA AREAH| 9V, A& ANGA &1
A ¥ fa me ¥ g agad
HEEGIA AEM AT & | W we
wETm ¥ @z 9 qeT W @
a5 w2 iFar v efe g @
graRy 1WA &, TAfedr 39 7 quT 9 |
w7 Fg WEMAT F qHT ATAT § HT
FAF 9B WA § A1 & FgA & fF ag
wagdi %1 faqa 2 zafqy Fav nramm &
qe wifed | 5@ Faw fafast & qok
& a1 2z wg4 & f& ag A1 A-AnATEST
AFT T AAAT & 1 & JoT Tgar g
Far ag W g1 A A foAa @ AR
gasr 41 g g geir ?

PROF. S. NURUL HASAN: Sir, as
you will appreciate, the hon. Mem-
bers have raised a large number of
important points. If I were to start
replying, 1 will not have all the
factual data with me without any
notice. If they would like to put a
question, there is still time because
the cession is on. They can put the
question and 1 will be very glad to

supply the information which is
available with me. Then, I could have
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clarified anything which I had stated
But totally new issues would need
longer discussion and, '‘with other items
on the agenda, it will not be possible
for me to deal with them now. I
would, therefore, deal specifically with
two points which have been raised in
the debate.

One is the point about agricultural
labour. The Government is consider-
ing it and, I hope, this matter will
definitely be there in the Plan, that
the minimum agricultural wage must
be fixed. This is a matter very much
under the consideration of the Gov-
ernment on an all-India pattern.

Becondly, on the question of aliena-
tion of land, I have already made an
observation that this is a matter which
ha® to be treated as a high-priority
item. The Govermment of India will
certainly do its best to gee that this
particular step is taken as early as
possible.

Thirdly, about the point which ‘my
hon. - friend, Shri Bhandare, raised,
although there was some misunder-
standing at some stage, I think, now
the position is being clarified and there
will be no difficulty on account of the
representations or comments o
reports being sent by Government
servanis to the Commissioner...

SHRI R. D. BHANDARE: We have
to go to the Home Ministry.

PROF. S. NURUL HASAN: The

Home Ministry has nothing to do with
it.

SHRI R. D. BHANDARE: They have
issued contrary orders.

PROF. S. NURUL HASAN: If you
will forgive me, Sir, as a student of
Tristory, I must urge that there is a
t.me factor, that everything is related
to time. Ag it is today, the Home
Mrnistry has nothing to do with it.
Thig is a matter of the Department of
Fersonnel which is under the Cabinet
Secrdtariat and directly under the

®* Nt 1 cordad.
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Prime Minister. It is not a part of
the Home Ministry any longer. Some-
time ago, the Personnel Department
was in the Home Ministry and this-
matter was being dealt with in the
Home Ministry. Now, I am trying my
best to sort out this matter so that no
obstacles remain in the way of the
Commissioner of Scheduled Castes and
Scheduled Tribes in discharging his
constitutional responsibility.

288:

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: No more
questions. All of you pleage sit down.
I am on my legs.

SHRI KARTIK ORAON: I want to-
submit one thing.....

MR. DEPUTY-SPEAKER: No please..
You kindly sit down.

The Minister said in the beginning
that many important questions had
been raised and that, with regard to
some questions, he does not have-
ready facts and, therefore, he cannot
give a ready answer. All these things
have gone on record and, I am sure,
the Government will consider them
and will give all their attention to
them. He has given the reply; what-
every he could give I am sure you
would. want him to give a reply for
which he would be responsible. You
do not want him to give any off-hand
reply. I would request the Members,
if they like, to take up the matters
directly with the Minister and discuss
with him. There should be a limit
somewhere.

Now, there are a few Substitute -
Motions. .

SOME HON. MEMBERS
(Interruptions).

rose—

MR. DEPUTY-SPEAKER: 1 cannot
repeat it now. I have given chance
ic everybody to ask questions. (In-
terruptions). All this will not go o
record. (Intrruptions). %%
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There are a number of Substitute
Motions.. If any Member wishes to
withdraw his Motion, he can ask for
the pleasure of the House to withdraw
it. Unless any Member wishes any
particular motion to be put separately,
I will put ali the Substitute Motions
togather to the vote of the House.

SHRI K. S. CHAVDA: There is
Substitute Motion No. 2 in my name.

MR. DEPUTY-SPEAKER: You have
not moved it. You were not here when
the Substitute Motions were moved.

SHRI RAMAVATAR SHASTRI: I
want Substitute Motion No. 10 to be
put to vote separately.

SHRI SHAMBHU NATH (Saidpur):
I would like to withdraw my Substi-
tute Motion No. 11.

SHRI S. M. SIDDAYYA: I do not
want to press my Substitute Motion
WNo. 8.

MR. DEPUTY-SPEAKER: Now, I
am first dealing with Substitute
Motiong of those Members who want
to withdraw them. Does Mr. Shambhu
Nath wish to withdraw his substitute
motion, No. 11? .

SHRI SHAMBHU NATH: Yes, Sir.

The substitute motion No. 11 was, by
leave, withdrawn.

SHRI RAJDEO SINGH (Jaunpur):
I also want to withdraw my substitute
motion No. 5.

The substitute motion No. 5 was, by
leave, withdrawn,

SHRI ANANT PRASAD DHUSIA
(Basti): I would also like to withdraw
my substitute motion, No. 4.

The substitute motion No. 4 was, by
leave, withdrawn.

SHRI CHANDRIKA PRASAD: I
would also Ilke to withdraw my sub-
stitute motion No. 9.

*Moved w1th the recommenda-atlon of the President.
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The substitute motion No. 9 was, by
leave, withdrawn.

SHRI S. M. SIDDAYYA: I am also
not' pressing my motion, No. &

The substitute motion No. 8 was by
leave, withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Dasaratha Deb is not here.

Mr. D. K. Panda is also not here.

I shall now put Substituter Motion
No. 10, moved by Shri Ramavatar
Shastri, to the vote of the House.

Substitute motion No. 10 was put and
negatived.

MR. DEPUTY-SPEAKER: There
are three more Substitute Motlons
moved' by Mr. Dasaratha Deb, Mr.
D. K. Panda and Mr. Sakti Kumar
Sarkar. I shall now put all of them
together to the vote of the House.

Substitute motions No. 3, 6 and 13
were put and negatived.

MR. DEPUTY-SPEAKER: Now we
take up Supplementary Demandas...

AN HON. MEMBER: What about
the main Motion?

MR. DEPUTY-SPEAKER: The main
Motion for consideration ig never put
to the vote of the House. The House
has considered it. That is over.

15.48 hrs,

SUPPLEMENTARY DEMANDS* FOR
GRANTS (RAILWAYS), 1972-73

MR. DEPUTY-SPEAKER: Now we
take up discussion on the Supplemen-
tary Demands for Grants in respect of
the Budget (Railways) for 1972-73.

s -

L SRR U
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DEmMaND No. 1—Ramwway Boarp
MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 88,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1973, in respect
‘of ‘RailwayBoard’.”

Demanp No, 2—MISCELLANEOUS
EXPENDITURE

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 5,54,000 be granted to
the President to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1973, in respect
of Miscellaneous Expenditure’,”

Demanp No. 4—WoRKING EXPENSES—
ApMINISTRATION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,28,05,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1973, in
respect of ‘Working Expenges—
Administration’.”

DemaND No. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE

MR. DEPUTY- SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 5,52,35,000 be granted
to the President to defray the
. charges which will come in course
of payment during the year ending
the 31st day of March, 1973, in
.. respect of ‘Working Expenses—
Repairs and Maintenance’,” )

Demanp No. 6—WoRKING EXpENSEs—
OFPERATING STAFF

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 3,14,45,000 be granted
to the President to defray, the
charges which will come in course
of payment during the year ending
the 31st day of March, 1973, in
respect of ‘Working FExpenses—
Operating Staff’.”

Demanp No. 7T—WORKING EXPENSES—
OreRATION (FUEL)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,85,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1973, in
respect of ‘Working Expenses—

Rl

Operation (Fuel)'.

Demanp No. 8—WoRKING EXPENSES—
OPERATION OTHER THAN StaFF anNp FueL

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 13,95,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1973, in respect
of ‘Working Expenses—Operation
other than Staff and Fuel'.”

DeManp No. 9—WoRkiNG EXPENSES—
MiscELLANEOUS EXPENSES

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 5,80,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1973, in respect
of ‘Working Expenses—Miscellaneous
Expenses’.”
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Demanp No. 10—WoRKING EXPENSES—
Starr WELFARE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 39,26,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1973, in respect of
‘Working Expenses—Staff Welfare".”

Dematip No. 14—CoNSTRUCTION oOF
NeEw LiNes—CariTAL AND DEPRECIATION
Reserve FUND

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 2,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of Mareh, 1973, in respect
of ‘Construction of New Lines—
Capital and Depreciation Reserve
Fund'.”

Demanp No. 15—OpEN Line WORKS—
CapitaL, DEPRECIATION RESERVE Funp
AND DEVELOPMENT Funp

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplémentary sum not
exceeding Rs. 4,53,85,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1973, in
respect .of ‘Oper; Line Works—
Capital, Depreciation Keserve Fund
and Development Fund.”

SHRI JAGADISH BHATTACHA-
RYYA (Ghatal); Mr. Deputy-Speaker,
Sir, it has become a practice for the
Government to come to this House
every year with Supplementary De-
mandg for Grants, But the thing is

AGRAHAYANA 1, 1894 (SAKA)

D.8.G. (Rlys.)
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that most of the items of expenditure
have already been incurred and so,
this discussion on the Supplementary
Budget becomes merely a ceremonial
and we have only to give legal sanc-
tion to’it. _'

204

The Supplementary Budget has
made Demands for Grantg to the ex-
tent of Rs. 15.16 crores. This ijs not
a trifling sum. But in comparison with
the huge sum that has been sanctioned
in the General Budget of the Railways
for thig year, the Railways could
have met this much of expenditure
had it practised economy, had it suc-
ceeded in stopping extravagance, was-
tage and theft.

15.49 hrs.

[Surt K. N. TiIwaRry in the Chair]

But I am constrained to say, Sir,
that the performance of the Railway
Ministry in this matter is not at all
commendable, and that is why they
have come with this Supplementary
Budget. In the Budget there has been
s0 much of expenditure for implement-
ing the interim report or recommenda-
tion of the Third Pay Commission. Ac-
cording to this recommendation, there
has been increase in dearness allow-
ance. But this increase has not been
upto the mark; it has not been -in
keeping with the rise in the prices of
commodities, with the rise in the cost
of living index. But, in this connec-
tion, T would like to point out that the
policy of the Government ought to
have been to stabilise the priceg in-
stead of being compelled to go in for
enhancement of the DA because the
increase in the DA actually becomes
neither helpful nor advantageous to
the workers when it is granted be-
cause meanwhile the prices of things
go up so much that it necessitates a

ther rise in the DA. This i a

icy which leads us nowhere. This
is something like moving in a vicious
circle. So, the actual thing that ought
to have been done—of course, it is not
for the Railway Ministry, it is for the
whole Government—is to stabilise the
price line. That is the primary duty
of the Government,
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The budget shows an expenditure on
the maintenance of tracks and engines.
but it has never been upto the mark.
Break-down of raiwlay traffic ig g re-
gular feature ip the Indian Railways.
Very often we find that the speed of
the traing is slowed down because the
tracks are not in order and the result
is inordinate delay in the trains arriv-
mg at the destination. There are occa-
siong when we find that the engines
are not in a proper order but are
being used without proper examina-
tion. Very recently, I had one per-
sonal experience. 1 was travelling
from Delhi to Howrah and on the way,
near Karmatar Railway Station, a huge
iron rod attached to the piston on the
right wheel of the engine got broken
in such a manner that it appeared
that it has been severed into two by
a sword. Fortunately, no untoward
thing happoned, but there was a delay
of some four or five hours for the
train to reach its déstination. All these
things ought to have been avoided.

Another thing is that there is a
mention of development of some lines
in the Supplementary Budget. But I
am bound to say that the Eastern
Region is conspicuously abgent here.
We should not be under the impres-
sion that there is no necessity for
dévelopment of railway lines in  the
Eastern Region. 1In this connection, 1
would like to bring to the notice of
the hon. Railway Minister that there
has been « consistent demand by the
peuple of West Bengal, irrespective of
‘any political affiliation, that the
‘Martin Burn railway should be taken
over by the Government, to the relief
of some 2000 workers who have been
‘thrown out of employment and to the
relief of the large number of people
who daily visit Calcutta. Even at the
‘time of the last elections, no less a
‘person than the Prime Minister her-
self promised that this will be taken
over, but no promise or no proposal
‘of teking over this Martin Burn rail-
way is there.

Another very important thing I

would like to bring to the notice of
the hon. Railway Minjster is that the
loco running staff of the Southern and
South Central Railway have their
longstanding demands and they pro-
posed to resort to agitation. But their
agitation, gs usyal, was not considered
with sympathy, but the Rallway
aythorities came out with vindictive-
ness. They came out with all the
weapons in their hand to strike gt the
workers who resorted to strike. In
this connection, I would like to read
a portion of the circular fsseed by the
Divisional Superintendent, Southern
Railway, Tiruchirappally. Hese, he
has stated the sgteps to be laken ggainst
the participants in the strike.

1. Forfeiture of all leave earned
upto the date of strike;

2. Forfeiture of passes standing to
employees’ credit on the date
of strike;

3. Postponment of date of incre-
ment;

4, Forfeiture of services rendered
prior to the date of illegal
strike for the purpose of grant
of PF, Pension, etc,

5. For ull purposes of benefits,
concessions and  privileges,
which are determined on the
basis of length of service
should be reckoned only from
the date of resumption to
duty after the strike,

Sir, only the passing of ; death sen-
tence on the workers hag been left
out. Everything elae has been donme.
Sir, thig is not the way that the Gov-
ernment should treat its own emplo-
yees.

A similar treatment has been given
to the loco workers in Chittaranjan.
There have been indiscriminate
arrests, suspensions and arbitrary
transfars. The cases of some transfers
have heen referred to the Calcutta
High Coeurt and the ruling of the High
Cowrt was that they were malafide
but in. spite of all this, the workers
are not allowed 1o resume their duties.
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Their familiegs are being put under
presgure; they are threatened with
action for not shifting from the quar-
ters which they occupy. This is the
condition.

In this connection, I would like to
refer to the incidents at Katihar. The
workers of the Railway demanded
transfer of two persons, a railway
police official and g D.S. of the area so
that the workers may work under
peaceful atmosphere. That has not
been done, whereas at Chittaranjan,
some grbitrary, unwarranted and ille-
gal transfers have been made.

Our Deputy Leader in the Lok
Sabha (Shri Samar Mukherjee)
brought this point to the notice of
the hon. Railway Minister. We also
saw him on one occasion and he also
wrote to him, But, ] am constrained
to say this, we have not been favour-
ed with a reply.

I hope, Sir, that when the hon.
Minister replies to the debate, he will
categorically mention the steps which
he is going to take in the matters
which I have referred to in my speech.
Thank you.
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@i simf) & fag faa N
Tt widt 1 a8 3 S IR
gredt or o ¥R 2w #) wfuw
¥ aF T8 WiT €1 gager aff 8 O
Gty IAHT AT FT AL QT AT IS
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¥ e W owfal w e
AR & fom womT g qdwifE I
Fud ¥ ITEY AEgAT § WTOED FTH
e g &) ag wom am e
AT TAET HF T FH K w0
WATE THERTR A FE I AT ¥
o geR  smEve A gl Af #
wrea ¥ 1 oeg 98 w9 & fF AT
Y T & | ¥ A AR awE A
At aga & mafe @ & e
femi A gg w9z wr &1 & T
g % I7%T w1y dw T oo I &
W I faeer wrfen fommr ad
AW H e J v Ay fwar g

i st & arfedt & wroe
g SuTaT HATH et &, st & wuw
FATE WTHT ITH G AT | TR AW
¥ mfadt & srowy w9 wwrd gt &
afer wgfeas et & wfes wow
T § ) wh owim g e afiw Ao &
aifadt w1 wiews & wies wgfoad
o ¥ | g feeal & § 0 S oA
fordwe o, sger 9, foorm @
arft A, Ffgae £t A gfawd § I
ary fam w1 T O s @
e 7 EF ¥ HTU IAH FTH WHA
W § 1 fom & wrwt wfew s
TRl § st e w3 § o
far® w0 gt & St wfew A &
A R Ty AR A Y
qaﬁimgnftmitﬁl

WA WA W WA 2w At
& Frow FTr Afewew i § 1 AW A
HAY qHY T A9 ATAT TG §, §C AR
wrft el & 1 d A ag @ e
F 1o 2wt £, 399 A SR
ww 2wAt w1 oafs 7 g, wmE A
TTIHT TTEY I FEAT AT(RT | FT AT
Wt Al &7 qwe & @i g
gt & gw ®1 q=eT AniEw

weg 3w & foig da 7 & ww £
gl AT nF 730 wfeg faar 3 g
L2 97 FAN T FT AZT AOFOAFAT S |
¥ st § ol 07 fod § o
T OB § | g4 AT H A AT W
a7 faar war ar, Sfsa Fae @ A&
frar mar & 1 54 qR ¥ 7 &9 & wifadl
F1 qgd aromAT gar &

AT § @qE (F9T A% S
AT 9T AT WP I E, IAH T
AT A TG g § | aE A X @
g1 A} | g MY gaAr vy afq @
ST & i STt St e & I
AT T w7 BT 57 Jwar § | o g
%8 wa 7 ¥ &5 gq § | I wwey
T oY fF ag I 9T ¥ o1 ArgAT w1
WA Famr R F X 3w
&aY Fg1 41 fw afs ddt ngew <@ w00
A Q7 ¥ qE X, @ § g o
& § wegt sfa g

e @wmr § foad o S
§ feod ovliw w1l A ool & feeft
ol e A g d ) & ww @
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HAXT F g F a9 g7 & W ARy
g a3a gaa § 1 qdY wgww SAE
frafa % gare 2t 7w e T 1

TAT-wFHr wET ® foagd ¥
M IT AT WYL FAT AT FATE
ATAYT ¥ AT WA | {HR IT HT &
fawrer g, 31 Toal F1 AEER QR
WX B WA i A St w5
Tramre fadrar

o T AW H aga I Sem ¥
frat Ams¥ 97 74y & 1 97 ALY, W
F¥ 3741 HOF gy F 9 F frmwa
g % amar g fF awwr 37 857 fAdy
ATEAT FT HOA T F A A

mfesi # arfaal £ gran & fag
wrf S srqeqr A FT AL ww X
18 Fara & s ‘fggma & a7
wATAT AT Hr f5 wfwgrarg wi
RAATC & i §6 T 7 7977 may
- fest & wafeqt & e FaTewTT fvar |
TE AT IR BT AT & | AT WY
war et & fir g wer a8,
mh & s omd g § faak o
TEEA g1 §, wife | ffeT & g Qe
ad 1 ITH A o A & 1 Twmfeay
3 arfonat Y e A qub sreer & frg
Afrenfadtsr w23 I3 a@ wfge )

¥ ¥ ¢ At Tvd gfirad &, Ry
T a8 off o § | wEE A owa
o e % qg wraw 3 var § f5
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wiT Fif qrimardz &1 T o ey
a7t gfrqar & =q wrar ¥, gAw
o137, FAF 39, 7 Frar ey 1 g AfT &
w37 gfr 17 3 1 & qew ow o
FAELT A0 ATEAT § 1 TPAor ey ek
& FATT AAWT T ANy & A w=rw
& MIT AX F TR wT frar | gad
HYT TZT ATTE AT Y WY wgr 9T O
gearT g1 af, fora% Fow FORe w
FOT &1 #1 g g€ | woeTT et
t R gz gwa & 1 somea ¥ W
o THo FY AT AR ¥ro TR0, IAM
A% GAAT A0ET AT Al 6 wfs-
AEGY FT T FIA T AT FCAT AW,
WEIAT IAH TAFAT hAdT & W IoEy
TE '

g 2aR & 5 WMo U F wrdw T
Tro UHo TIAT AET FTaT § | ¥ faszq-
qrE K TR ATAT FITH JTHA QW
wTgar § 1| WMo uHo ¥ faurgarer ¥
o g0 w1 ag fafas wrder fear fie
&7 wAATE K AT o 9T 7@ famy
iy, AT WMo THo A ¥F WAW WY
WALAAT FY | THA CART WIAT AN
#1 ge ar forar &, Poreer swovor H 7
THATE |

A%y a7 FT wWT W Af T
Y srv€ o LY §, Srfee v WA & frg
v Rl od gl A & o
oY €, fasd wror fadw & oy g
UL SO ARl
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I gww ¥ Fvwg)

& g qrgw #Y FaAT TR F 6
WA & A H A A ¥ qgq 19 Az
) faa i T argiT fa 9 §, §
Mwﬂ’f%ﬂ#&?w«r&zliﬁﬁ
Sl §1 @ {9 § 7K 979 IR O
oY Twar FA § | OF OF SAHT FY
A, I WX =T F WISHS 3%
frx gu & *fe ¥ &d w7 A F@
& X arfwariie & Yo ot &, faegly
o A & 3% o g1 §, A6 ¥ wqd
o T wQ  wE dar 73w g,
afew gay &t 1 w7 T F 44
w0

qEC Y A ¥ 7Z sqqeqr Fr
T FTAITEF g AATFCART |
s fRT T 916 TF F1 A a1 qT 9
vz 9, T IwH! fora F7 30 TifzT
ggfrai g@ ok Wiwraww g f&
e ®1 o o TA fFaT @3 ¥
ferar 1% F@r &, @ 9 fgas
farpras FX O AT § fr 997 iaEr
forar & 1 THY wfaw gwi & a1g ;o
gy f I amw wodft F g faar siqar
‘§, IFF MO FI WEET HUAT AIHT,
" g ar fody gl afgen 1 g S
T 4 & 1w Ho o IAY AT
FY@r &, a1 JAF! AA FY gAFT &
‘wEt g, IuaT dfg 4 @A 8, 99F
fgars A@T gFe 1 sy S
wdY & 1 Odr wamd WA wgww &
Afcw % aré wE & | & I AR F
ST ¥ AT §

§o miear argw aw ¥ & % §,
FfFT T § 3 vt A § | Egw
¥ fag g7 & war % g1 wAae s
AT M TgA-daw F &, WA ag
WIS q& T4 940 ¢ | HAT wag @i
f& gasr 7ar T § )

SHRI BHAGWAT JHA AZAD (Bha-
galpur): Since 1952 when ] joined this
Parliament, ] have been examining
and studying the Railway Budgets and
speaking on them, minus the last 4-5
years,

AN HON. MEMBER: You are young
and handsome.

SHRI BHAGWAT JHA AZAD: 1
am still handsome, I hope. As long
as ong decade before, I had suggested
by my constructive criticism that the
Railway would definitely go into the
red because it is run at the official
level by most irresponsible officers to
the public demands. These days I
have had the privilege of seeing them.
at close quartefs in the Public Acco-
unts Committee, to which 1 shall not
refer now. For the present I could
say that my idea has still more been
confirmed that if this undertaking, the
largest of the Government's, is going
into the red and is growing every day
inefficient, it is due to the duds and
dunses who are running this Ministry.
1 am saying this very frankly and I
hope the new Minister will not toe
the line of the duds and dunces. The
sharp ones are there; I have seen some
of them working honestly and trying
to understand. My words may be
harsh but the results will be good if
the new Minister, tries to understand
and improve things. See the kind of
new lines that are being laid and see
the demands for new tracks and track
renewals, The time is short and I
would not go intp details of all thess;
for the present I shall confine myself
to very few ones. Mr. Bibhuti Mishra
said something which we are demand-
ing for a pretty long time. We gave
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‘our land for the Mokameh bridge.
"Even coolies and mates must come
from the other parts of the State
becauge the Service Commission is at
the other part of the State, not in
Bihar. Since long we, A, P. Sharma,
myself and Mishra and others said
that we must have a service commis-
gion in the State of Bihar, which is
the second largest State in the coun-
try but the Railway Ministry is not
hearing because it is a Ministry of
vested interests,

After thig larger issue, 1 come 10
smaller issues. I come from Bhagal-
pur, one of the four divisional towns
of Bihar State. All the trains that
start from Delhi and join Howrah or
even beyond, say, Assam and all those
places pass through Moghalsarai. Half
of the mail and fast trains go via Gaya
and the others come to Patna and go
to Kiul and from Kiul all the mail
and express and fast trains go via
Jesidih, For the last many years we
are saying: via Bhagalpur give us a
fast train. They want to give me a
lollipop; these people understand that
‘we are fools in Bhagalpur. So they
introduced a fast passenger and wrote
me a letter: you wanted Assam Mail;
we have given a fast passenger; we
have given you a lollipop. These
gentlemen do not understand—there
is no difference between express, mail
and other trains. All the Members
from Assam, Bihar, Manipur and Tri-
pura wrote unanimously to the Minis-
ter saying, “You yourself announced
that the Assam -Mail would be divert-
ed through Bhagalpur”. Some of my
friends would not agree, but I do not
mind. Let it be examined on merits.
Everytime gince Mr. Hanumanthaiyya's
time this has been raised and the last
one I got from Mr. Qureshi Mr. Pai
was -perhaps too busy and did not
_have the time to reply. He is a full
Cabinet Minister, but probably he is
not aware of the courtesy and con-
vention laid down by Shri Jawahar-
lal Nehru that the K Minister always
‘takes time, at least half a second, to
gign the letter in reply to the Mem-
bers of Parliament. He has introduc-
ed a new convention; let him do it.

1, 1894 (SAKA) DS.G. (Riys) 3to
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Now I can give ‘up my demand  of
Assam Mail; let the Assam members
“take care of this. But what about the
Delhi Express? What about Toofan
Express? What about Bombay Bi-
weekly? What about the ~Janata
Express? They go from Kiul o
Jasidih but {ney do not serve an
area right from Kiul to  Howrah.
These gentlemen travelling in air-
conditioned saloons mever had the
courtesy to visit that part of the
country and see things for them-
selves. '

I want to sound a note of warning
Mr. Quereshi has said in his letter
that Assam Mail could not be diver-
ted seeing the feelings and  senti-
ments of the people in that part. I
understand it. For the last one year,
I am trying somehow to  suppress
this agitational attitude in that part
of the country. Now the people of
Bhagalpur and that area have formed
a Nagarik Parishad concsisting of CPI,
CPM, Cong(0O), Cong(R), SSP, etc,
Every party has joined it. They. had
given a call on 9th August and I per-
suaded them not to do. If the new
Railway Minister wants to see it in
action, I have no objection. I will
be silent and he will understand
what is dharna and bandh. If be-
cause of one agitation at Katihar he

- has changed the decision about divert-
ing the Assam Mail let him face the
other music. But I do not believe in
this approach and I hope Mr. Pai does
not believe in this. I hope he will
call the members from that part of
the country and try to understand our
feelings, But if he only understands
the language of agitation, I can assure
him, he will have plenty of it; when-
ever he wants it, he will have it.

MR. CHAIRMAN: Please desist from
doing it.

SHRI BHAGWAT JHA AZAD:
That is what I have been doing all
these months, but now things - have
gone out of my control and the parties
have formed a parished. Let him
examine our demand and point out
which is wrong, so that I can explain
to my people that Mr. Pai is right.
But how can the Railway Board uare
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say, I have given Upper India Ex-
prass; I  have given you a fust-
passenger, a lollypop! From Patna
to Jasidih end from Paina to Bha-

galpur, the distance iz the same—140
miles. But from Patna to Jasidih, it
takes 3§ hours whereas from Patna
to Bhagalpur it takes about 7 hours
and the whole day is consumed. Is it
actually an Express? If so, let him
divert the Upper India Express via
Jasidih and the Toofan via Bhagal-
pur, if it ig all the same. I am not
pleading for one small area I am
pleading for a big area right from
Ptana to Sealdah and I hope the
Minister will go into the matter, call
us and discuss about it.

I wanted to say about many other
points, but I do not have the time
now. By now I have been able to
digest so much about the working of
the railways, thanks to the Railway
Board memberg who appeared before
the PAC. I know what wonderful
things they have done in the coun-
try and I will take some other time
to enlighten the House as fo - hat
the railways are doing in this coun-
try. I have got one or two dozens
of cases with facts and figures. But
the fact is that Lhese are only supple-
mentary demands and your bell
compels me to stop here and I would
request Mr. Pai to consider those
things. Each member of the Public
Accounts Committee during the course
of the examination of the

by the railways.

templed to go to Shri
report it to him. But under our con-
vention we have to report to Parlia-
ment and so we did not report to the

I hope he will
inte consideration my pleas
about the feelings of the peeple of
that area and give sympathetie con-

sideration to what I have said. In
the end 1 will say that this is omly
the first instalment, to be followed
by subsequent irstalments later on.

t Uwtaare qreNt  (9EAr)
gafa wgRE, ag 9 WE N @F
femix dw &Y 7 & 99 & 15 w0
16 @1 w7 Fr iy ®7 9f & fomd
T o ®OT 55 @@ Wy 1 ofw &
FTETY FHATCET 1 sl ggraan
Feq AWM amy | o9 9wt
FqEIgar & w9 ufm gw AW @@r
@ & 3g o Y sarer il wfge
ft wgf wr @I g AfEA Iw A
Wt wraww aq a8 § e adw d@w
mdrr £ fefid e & e serfoe
1 mfy agi F " wAAd fom
¥ T & FAITQ 9 mifge &, gw &
N AINT § 73 ANT T T AF AW
9a *F fae afr wwr P aF
g AW A A A w1 o\
¥ wrEr £ W WWME Tgl WW
T wwg AT AWT ARG RO
Afer T aTw [ Fewr Sfww A
g, qFEEag g | yeiag. ey
¥ vt w w1 uwifer fer o
afeq 1 o W F @ A € q0
ff R #T =W WW & ae
diweT g § e @ A anr aga
W ¥ W s F v s a
gt & e ¥E awg At & s o o
Wi Ny A W whwd o
Cﬁ'ol{!‘!ﬁ'_o&mﬁﬁmﬂ'
mEFHdTO TR miad?
arr ¥ sEard # @& fw fw, @
tfear Wx = driww wwdr
w77 @ § | qHoYHontEonTo
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g ¥ Y dae 3 o wr b o
N R3rh M gfraT & e W
FREOM ¢ aE T A0F ¥ w7 wl-
F ¥ whw Qar @ W wkEe
RO g gEPEAT ¥ awy W
fag, W A AW w A wr
9, ga¥ forq 37 o T A T
T ¥ eqrT F70 4 Sqiar? &), wiw
wra gy § f aga gamar T & Ay
AT FT AT gg¥ HY WA Sfgd
W TR Y s W ¥ FICE A
ART B [T FFTHAT T4 T g6 E
T # g grerEw w1 qFEar
FON 98 AT § | TTo THo Hiko
Mo & W1 A 74 faww a7 geArT
0 57 fa< g1] O awe WE oer-
o ¥ A gt W AT A Rl
g1k &Y 19 fraraR, 1968 ¥ i1 feafir
a4t 3w & w4Y fawrer feala g st
59 aw & W9 w7 e @A 340
g1

wrq whaw &wr wiw @ & W w0
#t ¢ wfge o, @Y Tw @ fedr
Ty ¥ wg fa e age s
g1 T ST ¥ WAEI T
FT 1A FEN § W FTITG A g
W wTX AT AN Y AT AT
¥ U077 T IOW F WRT NI- FAvefeq
Y & S U W famman fe weerare
o1 gow et o ét =1 warer w2,
fodt 0% gfrrr o T A
forgeam %7 waTw §, T W wog
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F1 ware &, Wi W o /v w faw
FT FH FEAT gy |

IW wAT gH 4 grRAar off ¥
faware fearar a7 fs ag oo @ &
@ WA W WERTIR IWET &
faafadr ¥ @@ w1 wgiwr &7, Ffer
@ § fe gl gfeas & o ewarr
¥ werart & faeg s F7 qwAt
FY giaaa §, 99 7 € ar¢ e fewa,
IRAT WEETHTT 37 FR ¥ fa¥ gurE
fea, ardma o foar, Afer o= ¥
AAAZT FT W ATGT AT TTE WY W
wm Ag o, afew w7 & wET
F wg #T o gl avE "@iET Wy
Fifrwr #1 W ag Forfe s oW
W AE A F ST @Y gAAT AT AG
sraft ¥ w-femrgse giar &
Aa & 1 gwmfa wEkw, @y @
TE T gaw g, & T uw ¥
wyg I argar § fe owe &
gfgdt %1 qaey W rE¥ ¥ oA
FUST AT BA & WET TR E1 Wl
¢, 99 1 g9 & foll wa w9 Fw
onr afgd |

aamafa o, & o A qEesi €
T FWT ATES &7 qra 9k ¥ [AT
oY ¥ Ty 3, 37w AT feamr
amgar § 1 AT § gy s
e ¢ Wik @ A7 § W fadr
wfter §, 99§ agyy sy wwadt g
ﬂﬁqr'ﬁim%mqnqm
% & wAa Ay ¥ FafreeT ww
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& widt ¥ fgas A #FiEFET o

wdw fox ¥ fog s faar-ug Fgi

Foader g 7 FAT W NE WK
W@y afasrd fafred & 3% 7
AT TGGT AT 1 A W
F g vy 17 forw X oW TH1E

SR ARG &Y A w4y af -
oI § 2 FLT 67 matq_&m"tnﬁrﬁ
2 ST ¥ A W F TR
7 39 wAgl 9T Fg T wrf o,
o fagre ¥, e w3 § A A Wi
qY, #47 &l AR § TA FT FEEG T30
&, 7 gt o g qfeqi ¥ awm #
qEvEFAr A4 & 7 OF oA gwAr
Targn afe frof garei § Wy aowa
F FH GV AF, AL ¥AT ATLT A A0,
T qar qg¥ arﬁr AT &R TE T/ |

st ST § T GRS a9
&, 9T AT aw mfewt wom €, @fEa
W o Taw w ¥ fod, qefem
Y ge v ¥ fa¥ w A A
T agrd € & | WY T qqr Ry
oz e T s 5@ § AR ww
fad dm w1 o § W o9 A
AT TG AT ATTEFAT TGN & — T
TE W WO S ST =R

Wo fo THS ATH FT FFT FT
@ & — o X ooft g ) e frarer
oIy & awy ST Y g, T7 W
g g, e gt

o oWy 9 AF{ gfd s
g, W wgd § f5 & wA-fewmee
gfan &, ST dARwew W
7E | T F 91T B Hfes g7
I w1 dRiem g AR OWR
ITH a@ e Wiy @ ",
Fer A wfar 0 Afew W
dvew W - Ag ¥y g-fome
adfor fFaed tWd # 111 @ A
geaT™ g€, #if® o qHo 7 FWRWER
M ygwewcfammar) gwa@«
® W AT gEATH g WK AT I
T AF & gFa & | T ®WE 8
g% F1 TP FE T TEAT g, A
oq AgY wAy | fEw W HogEa™
F IO 6 gWR W Froafaw
¥ §% 8-49 ¥ g% W9 39 & faerE
AW FEAE  F @H  HifWC,
qF WY AW H AGIRT FAFAG |-

T X grwAaar S & oY T A sy
% wo qro waf ¥ #17 &; wrw gfvwar
W@y g deewa & A firg e Y
¥ W w7 &, A ¥ wiwefat & o
5 & e ST X e g Y
oF Ty | W A e @7
g W daC g, WO e R
7| wogww oF divA ¥ @@

‘AN ®  fear s ww  gfmEe

Ty, A % durafes - adwr
frmfad, fore & a9 wage €9, I
¥ 99 gw  wea-afeT W QT
T w0 ~ g0 ¥ fog 7 AT g §
# o wwwar g, 5 ww ghear W
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AR FET F AW, TS FELAT WD
efvm oy s & e g T
WTe § g § ot g e & fe
mﬁ@mﬁmﬁ,a&’mﬁ
Ao W 3wl @6 1 o aw T
fﬁ_‘fﬂéfﬂ%a&mmﬁa‘#ﬁﬂ#
w1 ATEET A H F wfeAs & P oww
F AFAET ¥ WEG § 99 & GHEd
#ifoe o @ frA Afag
faa% faas FrEE 5@ @ & I
F1 G FHIAC IT F&§1 H1 77T F AT

HE Y ;T T T § —— WA &
faos W #1, 9T F wOIT Y
# weafa F W F7 47 9w A1
T« 99 H "I F A9 @gunn 1
F darT §

SHRI S. R. DAMANI (Sholapur):
I rise to support the Supplementay
Demands. There are 11 Demands
totalling about Rs, 15.11 crores; and
I support all of them: There are
various items, but I would like to
deal with only two items,

It is a fact that the working of
the Railways since the last five or
six years cannot be considered very
satisfactory. I do not mean to say
that there is no improvement in the
working of the Railways. There has
been improvement, but it is not. as
much as we expected. There has
been improvement in. respect . of
punctuality of trains; the amenities to
passengers have also improved. But
if we see the other side, we are not
very happy with its working.

Minister is

traffic and passenger traffic are not
coming up as expected by them and,
therefore, to meet the Increased
expenditure, they have to incremse
the railway fares and freights every
year. But now they have come to
such a stage when diminishing return
has ‘already set in. Thaf is evident
from the fact that the traffic in the
country has increased, the production
in the country has increased, Our
agricultural production hag gone up,
our industrial production has gone up,
but the railways are not able to cater
to the increased needs. What are the
reasons? Supply of wagons is not
being properly organized. On the
one hand the Railways complain that
they are not ‘getting proper load, but
on the other hand the ijron ore
industry, for example, which is
exporting, claims that they are not
getting wagons at the proper time
and as such their exports suffer, they
cannot fulfil the export targets.
Similarly the = coal industry _also
complains that their stores are piling
up, they cannpt despatch the stocks
because they are not getting wagons.
Similarly the cement industry is also
complaining that they are not geiting
wagons. But, on the other hand, the
Railways say that they have surplus
capacity! I do not understand this
at all. Somewhere closed wagons are
demanded; they are not available and
open wagons are suppliled. When
open wagons are demanded, closed
wagong are supplied. There is this
anomaly; there is some kind of disor-
ganisation. Unless this is improved, the
economy of the Railways is not going
to improve. I am - confident that the
hon. Railway Minister is a good admi-
nistrator and he will look into -all

. those matters and will try to remove

the difficulties. Our Deputy Railway
also wvery able and
experienced. They should combine
and shoulq reorganize .the working of
the .Railways as well as -handling of

_ the. goads traffic, so that the grievan-

) Every year it is being claimed by
the Railways that their expenditure
is increasing. They say that the goods

we can control the

ces of. the public can.be removed and
expenditure hy
getting increased loads. .

oo PR
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The most important point to which
I want to draw the attention of the
hon. Railway Minister i® this, About
8ix years back, South-Central Zone
was created from October 1966—on
the plea. of operational efficiency
and economy. Now six years have
passed and 1 would like to know with-
in these six years how much of their
objectives they have achieved and
how much economy they have achiev-
ed. But, according to the figures pub-
lished, this =zone has created more
complications and has cost the rail-
ways to a great extenl. According to
my information, efficiency has gone
down and the Sholapur Division
which was tagged on to it after taking
it away from the Central Railway, by
bifurcating it and adding some por-
tions of the Bombay Division and
some to Bhusaval Division has suf-
fered greatly. What is the position?
The Division which was already
smaller has become still smaller. The
route Kms which was 1155 has come
down to 914. Now, there are four
Divisions, wviz, Vijayawada, Hubli,
Secunderabad and Sholapur and
Sholapur 1is the smallest Division.
Similarly, the total strength of the
staff of the Division is only 14,180
which is just a little over half of the
average of the four divisions. Most of
the higher grade positions are being
held by persons from outside the
Division.

It is also a fact that the flow of
goods traffic has suffered considerab-
ly. The originating traffic has come
down to as low as 18 per cent of
what it was in 1964-85. That is the
result and these are the achievements
and T think the hon. Railway Minis-
ter will consider all these points.
Representations were made. People
are very much agitated. They have
gone on a hunger strike. They wan-
ted to resort to all sorts of things
but we persuaded them that the hon.
Raflway Minister agreed to give

- _;ﬁe :;ﬁ-ﬁiﬁ;l lpe;:-h_was delivered

sympathetic consideration to their
grievances. Now, it is very difficult.
Neither it is in the interests of the
Railways to keep separate four Divi-
sions nor is it in the interests of the
public nor it ig in the interests of
that area. Therefore, my submis-
sion is that the Railway Minister
should consider this matter or refer
it to an expert committee of the Rail-
way Board and some Members of
that area so that we can sit together
and find a solution. In conclusion,
I hope my requests will get proper
attention by the Minister.

F-

*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Chairman, Sir. on the Sup-
plementary Demands for Grants of the
Railways I would like to say a few
words on behalf of my party, the
Dravida Munnetra Kazhagam.

Sir, under Demand No. 15, a
reference has been made to the
Miabhoy Tribunal Award and it is
also stated that action towards the

implementation of various items of
the Award 1is in process. The
additional funds that would be

necessary will be asked for through
the Supplementary Demands to be
presented along with the budget for

1973-74. T am  Thappy that this
Award will he implemented next
year. I want to point out here that

immediately after the announcement
of this Award, the Deputy Minister
of Railways issued a sfatement to the
Press in which he expressed his view
point that the Award was not binding
on the Railways and that the existing
circumstances were also not favoura-
ble for the implementation of the
Award. You can well imagine the
discontent of the Railway workers due
to this kind of premature announce-
ment of the Deputy Minister of
Railways. This statement was just
contradictory to all the efforts being
made by Shri Khadilkar. the Labour
Minister in getting greater financial
benefits like 8.33 per cent bonus for

in Tamil.
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the workers of the country. On the
one hand the Labour Minister of the
Central Council of Ministers is trying
10 oring in labour welfare measures
and on the other the Deputy Minister
of the same Central Council of
Ministers is taking anti-labour stand
by stating that the Tribunal Award
is not binding on the Railway
Administration, I am unable to
appreciate this kind of contradictory
approach t{o labour welfare measures
in the Central Council of Ministers.

As I started, I am happy that, in spite

of the views expressed by the Deputy
Minister of Railways, the Award is
going to be implemented next year.
I would only request the hon.
Minister of Railways that there should
not be any change in this approach
in the intervening period and it
should be ensured that this Award is
fully implemented during 1973-74. I
am constrained to emphasise this
point because of the statement of the
Deputy Railway Minister immediately
after the announcement of the Award.
When the Central Government have
made statutorv provision for the
payment of B8.33 per cent bonug to
the workers by the private sector, I
do not know whether the Railway
workers can be denied their rightful
share in the profit earnings of the
Railways for which they g've their
blood and sweat. If the Railways are
incurring loss, it is not due to lack
of cooperation on the part of workers.
It is mainly due to mismanagement
and inefficient functioning of the
Railways. 1 would strongly plead
with the Railway Minister that the
workers of the Railways should be
given greater financial incentives
because they are serving the most
vital seetor of our economy. At least,
the Miabhoy Award should be imple-
mented in full during 1973-74.

9ir, the charged expenditure of
Rs. 7139 lakhs under Demand No. 8
consists of court decrees for compen-
sation for goods lost or damaged. This
is not @ small sum, Sir, especially
when the Railway Ministry spends an

2504 L8—12
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equal amount on the Railway Pro-
tection Force. In spite of the Railway
Protection Force, the value of railway
property stolen and the value of com~
pansation paid due to loss and damage
caused to the goods send through
Railways run to several lakhs of
rupees. 1 have no doubt that if
efforts are made to eliminate these
losses, the Railway Ministry will be
in a position to pay bonus to the
workers. I would appeal to the Minis-
ter of Railways that effective steps
should be taken in this regard eso that
these losses are minimised.
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I would like to convey on behalf of
the people of Tamil Nadu our thanks
to th: Railway Minister for under-
taking the expansion of Tondiarpet
Ma.rsha]li‘ng Yard, the FErode Loco
Works, the S. & T. workshops, Poda-
nur and the electrification of Madras-
Trivellore line. Here, I would like to
point out the long standing demand
of the people of Tamil Nadu for die-
salisation of Nilgiris Express. Sir, the
Nilgiris is known as the queen of
Hill resorts in our country and during
the current year’s Budget discussions
I made this request and the then Rail-
way Minister, Shri Hanumanthaiya
accepted this suggestion, Generally
speaking, mainly for want of coal
many trains in South India were not
run recently. So it would be better
to attach diesel engines to as many
trains as possible and more particu-
larly to the Nilgiris Express.

MR. CHAIRMAN: Mr. Gowder,
this is not a general discussion on the
Railway Budget.

SHRI J. MATHA GOWDER: Ex-
cept for the last point, I have been
touching only the Supplementary
Demands. Sir, the Members of this
House have been pointing out year
after year that the powers, which are
now concentrated in the hands of the
Railway Board, should be decentra-

-lised so that the General Managers

who are entrusted with the duty of
running the trains efficiently are able
to do so without looking up to the
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-[SHRI J. MATHA GOWDER])
~ Railway Board : for ' directions on
- matters of day to day administration,
"1 am happy that* a beginning has at
- Jeast been made now in convening a
Conference of the General Managers
on November 30 to discuss this issue.
I request that thé decisions which
will be taken by this Conference
should be implemented -in full. I
- have no'doubt that-this will lead to
-efficient running of trains in - our
country.

Here, I would also like to refer to
the underground raiiway system in
Madras city. An. Officer has -been
appointed to undertake the prelimi-
nary survey work. But I am sorry
to say that very little progress has
been made in this direction because
of the inefficiency of this particular
officer. This Officer was originally
entrusted with. a. similar project in
. Bombay, He had to be transferred
from there becausc of his inability to
cope with the task assigned to him.
. Now he ig the Officer responsible for
the unconscionable delay in complet-
.ing even the preliminary survey work
~for the ynderground train system In
Madras city. I would urge upon the
.Bailway Minister that this Officer
Tust be immediately transferred from
Madras so that the work can start in
right earnest.

: Finally, I would like to refer to the
deplorable yquality:. of: food ‘served in
the dining cars of the trains. ' I won-
der whether the Railway Minister has

ARy .personal experience of tasting the
Afood served to the.public .in these
dining cars. It is reported that the
catering department of the Railways
ig incurring losses. A.solutian to this
problem should not be sought in wind-
ing up .the -catering services but in
h'nproving the . quality..of food and
serving it at reaso'\able rates, , I
‘would request the,Railway Minister
to bestow his persynal attention to
this problem and do. the, neesiful.

.I thenk you.for giving me.an op-
. portunity to.say these few words on
ihe Supplementary Demands of Rail-
.WAays.
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SHRI MADHURYYA HALDAR
(Mathurapur): There is no quarum in
the House.
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17 hrs.

MR. CHAIRMAN:
Sharma.

MR. A P

SHRI S. B. GIRI (Warangal): Sir,
just now a Congress Member has
spoken. So, let an Opposition Mem-
ber speak alternately. (Intertuptions)
Prof. Dandavate is already there,

MR. CHAIRMAN: I am sorry, but
I have called Mr. Sharma. Please
allow him to speak, and then I will
call from the Opposition.

SHRI A. P. SHARMA  (Buxar):
Mr, Chairman, Sir, I take this oppor-
tunity to congratulate the Railway
Minister on his introducing a new
scheme of working in the railways,
known as the workers’ participation
in management. Sir, there has been
& long pending demand from the rail-
way employees in this country that
their representative should be asso-
ciated with the management of the
railways. Under this new scheme,
the Railway Board and the Railway
Ministry would be able to take the
representatives of the workers inte
confidence so far as the management
¢! the railway is concerned. Since
tLis debate is on the supplementary
dumands, I do not like to dilate om
this scheme, and I am quite sure that
under this new scheme, the railway
will definitely register all-round im-
provement in its working.

While congratulating the Railway
Minister on this occasion for introdu-
cing this new scheme of working, 1
want also to request him to apply
his mind very seriously to some

of the burning demands of the railway
workers, I would like especially to-
draw his attention to the demand of
the railway workers for a minimum
bonus of 833 per cent. My friends
have pointed out earlier that a new
situation is emerging in the country,
and all sections of the railway wor-
kers belonging to different trade
unions are now preparing for a
countrywide—not only agitation—
but direct action. Therefore, I hope
that the Railway Minister will not
remain as a silent gpectator in this
matter, but as the biggest employer in
this country he will definitely apply
his mind seriously to this problem
before it is too late,

There is no reason why this discri-
mination should be practised between
the employees of a public sector
undertaking and the employees of a
private sector undertaking and the
industrial employees of those depart-
ments of the Government which are
managed by the Government directly.
Therefore, 1 again say that while I

do not like to take much time of this

House, I simply want to sound a note
of warning that if the Railway Minis-
ter shows any reluctance in the matter,
he will have to face the challenge
and the difficulties, and not the Lab-
our Minister who is always trying to
confuse this issue inside this House
and outside,

I would like to mention one or two
small points and then I will come to
the third point which my hon. friend
Shri Ramavatar Shastri mentioned, I
will not take much time. I am my-
gelf conscious of the time, and I shall
finish as quickly as possible. There
has been a long-pending demand
about the establishment of a Service
Commission in Bihar. (Interruptions)
Almost all the hon. Members of Bi-
har belonging to different parties
and also those from Uttar Pradesh
and Assam—people from this area—
have made a demand that there
should be one more Railway Service
Commission located somewhere in
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Bihar, especially at Patna. This
«demand, I know from my personal
knowledge, was considered by the
Railway Ministry and it was almest
<onceded. I wouiud like to draw the
attention of the hon. Railway Minister,
Mr. Pai to the fact that if he goes
deeply into this subject he will find
that the Railway Ministry was al-
most going to concede it, but I am
sorry to say that the cnange in the
Ministry has changed the whole plan,
If this is going to be the way of
looking at a serious problem, in future
I am quite sure that instead of earning
good name, the railway management
will earn a bad name both in the
eyes of the Members of Parliament
and the public. Therefore, I request
him to heed this long standing
demand. When Mr. S, K, Patil was
the Railway Minister, he made the
promise; so also Shri Hanumanthaiya.
Therefore, 1 request that this long-
pending demand should be consider-
ed by them forthwith.

My friend Mr, Bhagwat Jha Azad
mentioned about the express train
via Sahibganj loop, that is Bhagalpur
I do not want to say much about it,
Many of us gave a written petition to
the Railway Minister. I have also
received a similar reply from the
Deputy Minister of Railways, that
instead of an express train they have
given a passenger train and that too
between Kiul and Howrah; it is not
between Delhi and Howrah. In view
of the emphasis laid on this point, I
hope that the new Minister will con-
sider this question and see that one
of the express trains is  diverted
through Sahibganj loop.

My last point is—one union, one
industry. My friend Shri Ramavatar
Shastri has the habit of doubting the
Ihonesty of everybody; while talking
on this subject he doubted the hones-
ty and intentions of the NFIR. Honest
'people do not doubt anybody’s inten-
tions, NFIR has taken this decision in
all geriousness, Mr. Shastri appears to
have ventured on a new scheme of
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working the trade union; he does not
know the history of trade unionism..
(Interruptions). We had already ex-
perimented with two federations and
the Indian Railway workers were
brought into one Federation, the NFIR
whose intentions he is doubting. When
we prought about one federations, and
when some of the friends who are
supporters of Mr. Shastri found in
this National Federation of Railway-
men that they could not have a majo-
rity and on the contrary, his oppo-
nents like me have the majority, they
walked out of the joint federation
and revived the All India Railway-
men's Federation again and after re-
viving they gave a strike threat to
the Railways and the Railways suc-
cumbed to their threat and they recog-
nised the federation. The history of
the trade union movement in this
country goes to prove that those who
talk about unity never accept unity,
unless that unity turns exclusively
to their advantage. I want to assure
Mr. Shastri that that time is not go-
ing to come....(Interruptions). All
the workers have a right to work in
the united federation and if Mr. Shas-
tri wants unity in the trade union
movement, he is welcome to work in
the National Federation of Railway-
men; that will be real unit, and not
mere talk about unity....(Interrup-
tions).
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SHRI RAMAVATAR SHASTRI
(Patna): Dissolve all unions and form
one union on the basis of democratic
elections and secret ballot,

MR. CHAIRMAN: Order, I have
called Prof. Dandavate, Before he
begins, I may tell the House that I
shall call the hon. Minister at 5.30.
The time allotted for this discussion
is two hours; we started at quarter to
four we should end at quarter to six
but for 15 minutes we can go on. I
suggest that you put questions to
the Minister; he will make noteg and
give reply.

SHRI D. BASUMATARI (Kokra-
ghar): Nobody spoke from Assam,
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PROF. MADHU DANDAVATE
(Rajapur): Sir, I am participating in
this discussion on supplementary de-
mands of railways with the specific
objective of focussing the attention of
the House and the Government on a
very important and burning issue—
the issue of the West Coast Konkan
Railway. I do not want to look at the
problem from a regional angle. At
the very outset let me say that I have
looked at the problem from the na-
tional perspective, It has been one of
the national objectives of our planning
that we should correct regional im-
balances. Whether it is the backward
areas of Bihar or Maharashtra or for
that matter Telengana or Orissa, we
are basically concerned with correct-
ing regional and economic imbalances.
If the super-structure of development
is to be laid, it is necessary that we
build the necessary infra-structure
and one essential element of this
infra-structure is the availability of
railway communications.

It is the tragedy of our time that
though we are living in an age in
which space-ships have reached the
moon, there are areas to which rail-
ways have not reached in our coun-
try. I have come to this House from
a constituency in which we are not
able to have the implementation of
the scheme for the West Coast Rail-
way. It is very necessary
development of the backward regions
like Konkan and other parts of the
western coast that we are able to
provide the mecessary railway facili-
ties. The industrialists whose capital
is shy in the deveiopmental activities
in western coast always argue that
whether it is for importing raw mate-
rials or exporting finished products,
railways are not available there. This
is the most important aspect, Unless
that is daone, it will not be possible for
us to build up the necessary super-
structure of industrial development.
From that point of view, I would
demand priority and proper expendi-

ture on implementing the scheme of .

the West Coast Konkan Railway,
Whenever we have put forward this

for the -

point of view from a national pers-
pective, we are always told that there
are financial difficuitics, that this
scheme is not going to be taken up
even in the fifth Plan.

Let me draw the attention to the
recent development that has taken
place. In this Konkan area there is
famine condition and I reliably know
—it has been published in the press
also—that the Chief Minister of Maha-
rashtra has already written to the
Prime Minister that as a famine relief
work, the construction of the West
Coast Konkan Railway should be un-
dertaken. I do feel that through this
proposal we are undermining the
national aspect of this problem and
treating -it as if it is a regional prob-
lem. Even if we are not able to take
a nationa] approach about Konkan
rajilway which -involves Maharashtra,
Mysore and Kerala States, as the
second solution and as a lesser avil,
I would fully support the proposal
made by ‘the Chief Minister of Maha-
rashtra to the Prime Minister and
urge that the Railway Minister gives
us a categorical assurance on the floor
of the House that at least as a famine
relief measure, the construction of
this railway will be undertaken.

Sharmaji and others have referred
to bonus, If we accept that bonus is
a device to partially fill up the gap
between the existing actual wage and
the living wage, it is necessary that
we should not try to deny this bene-
fit to a particular section of workers
while giving it to others. Therefore,
railway employees should be brought
under this categbry for payment of
bonus.

In 1960 when there was a general
strike of Central Government em-
ployees, fortunately ultimately due to
the pressure of public opinion, the dis-
ciplinary actions against railway em-
pPloyees were withdrawn. But still in
the South Central Railway, in the
Secunderabad Division, there are 5
employees against whom disciplinary
actions' have not been withdrawvm. I
urge tha'l:_ t!_rey should be withdrawn.
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It was my esteemed colleague, the
late Barrister Nath Pai who focussed
attention on the Konkan Railway in
this House. If one Nath Pai had ini-
tiated this move, let another Paj—-the
Railway Minister, T, A. Pai—complete
it. This is my appeal to the Railway
Minijster.

SHRI DHAMANKAR (Bhiwandi):
Instead of asking question, I will make
a few suggestions in hardly two
minutes. I fully endorse the views
expressed by my hon.. friend, Prof.
Madhu Dandavate about the Konkan
railways. In Maharashtra drought
conditiong are prevailing and -about
15 lakhs of peopls are working on
roads and other projects. But it would

be difficult to give them work by.
January or so, Now the Konkan rail--

ways are upto Apata. If they are
extended upto Kudal they will con-
nect the two districts of Kolaba and
Ratnagiri.

Secondly, there will be scarcity - of
water in the drought affected areas in
the coming months. The State Gov-
ernment have mobilised all the tan-
kers that are availeble with the jilla
parishads and the PWD. The rail-
ways can also help by carrying water
from the surplus water areas to the
drought affected . areas.

Thirdly, the survey of the Diwa-
Basin railway line has been complet-
ed. When this work is taken up, I
would request the Minister to see that
no agricultural land is taken up for
the alignment of this work. It should
be avoided as far as possible, It will
minimise the cost; it will also mini-
mise the discortent. While making
these few suggestions, I thank you for
giving me an opportunily to speak.
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FARW F A WA T oaw B
@€ 7 IR wa fe

What law? What 1 say and what
I write are laws,

T aig & Fefuems @ ar @Y
gl 9T 79 A& FHwA fF T Swme ¥
w1 9 g a%ar § 7 gAfAg =R
I F e T o | wavg Qg
&Y srerear WY fedt Fererm v fawm
AN AS WP ? waw
1 sxaeqr w4 AEY @ i gar Y 9F
&1 o fF el & I3 gy @Y 3gr O
syaegT A EY 7

@d F@—AT Fo 14-15 F
T% 9t WF MigAl F A A wgr m
g 3a¥ af F vz ¥ any
oY 7 Fd A § AR TJT B/
¥ wgy wg § TR gy fagrdei
W E VT § g 4 O g9 o A
9z WX FqAT 3 1" T HAT G _OA
argx s § 1 e fewd afea
R ¥ vA%E F ¥ fag a<@< w77 m@r
& &few woft o ag FTO A Y AW
T S 55 5 aw W o mm d
wifs | 106 AT = A7 qFAT
x f5 @t g6 ¥ 36 A7 & )

et ara—Tw 78 g0 & g
arn faRvat w4 fear o ...

o= ¥ & e 2 g e g
& wrm = & @ W | AT faEm
7 faoelt & faery gl o Y 29 2
o AW | gEfeT IHEr TTEae T

o s

=it fasare v (xafear) @ =own-
ofy wdem W@ wEwr Sfiwa Al
F ware /YT 9 Y qre AA { awery
F1 FTHFT § | T gEw § & fade
FAT e § s § aweige
e dr M F fre N waw &
gwe ¥ o7 Srga tear mmy ar ) &
oY OF 99 T ¥ §8 W w9 T8
gar | & wrar wngan g fw oww ww
& g owv feaw et § @
g g fF T e sEE
arer &1 & g ¥ a1 feT 7€ mrer
sl g wFar § W Aw ¥ fag
¥z IOW g TFar § 1 feg I
gt faar @@ | 9 IF qg A9
ZFT A WAt AERT aqTH AT OFATFL

=it gem ¥ qi (TAEER)
gamts 7@ & wwd wreaw ¥ war
i ¥ s S § fE e o
w7t & f w § et g€ wgmi oF
FATE F1 TFAE FOT R fowrr
P e g EfF Wy fe
¥ fog g ot @t § wan A
feat Suetew 7 g 9TX & wre w@Y
smer & 1 aw & g wA AT
AT wer oft ¥ f wrer & fasal o
it 7 T ey 1 W A
ar 2w ¥ I ¥ aga 7w v WS
W Fer g fordrd X fawmr
qr o gt

T aa—R fom g & v §
9 R Y TG T A =WIGF FEAT
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¥ wgT aw orenfrs s oAy €
% 3 s gpwm o ¥ ot e
fear a1 fF agt 9 &Y miegr st
a1fas ) o9 /T2 TS 7 qatae g
# 7 g1 mifggt @dETare ¢ Y
Ffgd | F FHEL A FAE W
= fza & 3o 95 foray & i asftmae
F #rE AT A g I T F
=1 7y 3 i asiremare o= € e
& OF qEeAY 20T § W T I
HYfiE T & | 79T 9¢ 1 WY A 2
T A mifeai wawm wwAT fed
..... (cmam) ..... SO HRW
F A9 TE AW AT § ATAT |
JAT W AT AT & 85 W At §
ol F3 & @av g g @ qA Q137 A7
argw faemr =fge

ey i A ag & 5 WE
T § =@ st 1 w3 -
g ¢ fa s 5t W F AW v
qew g A8 g & 1 @R AW
FEE A F § | ghe Wl AgRa
w1 g frar amar § 1 8% oF frdew
frar fF aflamR WE 2w &
et o If TTw @ IEEr S9%
TE W Fcfamam ) st ras
T 97w T FAT 11-12 W W A
FeFT ATy | A A fae ¥
wfgsifal ¥ d darem wY ag faar
fe geftarae 1 g F@n afar aww
# gafay 3o a<s &Y fwar o awar |
ot gTA Wrew gt 48 & IRy
= ofY faa a1 o s 7 < SEwd &
qg AT 7 ¥ faar smwem | A
it ¥ frw acg ¥ A fear &
o g Fea &Y a faay fim afeor aow
21 wa iy og W T & 1 98 TFEH
T ¢ R QU wEr g Wt
IO AE T9AT &, g I TAE 8§,
¥, IF, WA, TEF SATH IC
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aATH &, A STH A I 77 7 faar
T &Y oA wr A€ wgfema @6

o W gar ¢ f qatee =3 =
qzad T *IWA 0¥ §, @ WEW
A% ¥ oF FHET 18 @9 &
W W E W W s
W@ g wit W WA Ay
FY T goew ¥ oF A fomr Afww
e THo %o 0o, ﬁﬂtmmi
#t qa faar &, wft a5 35w AT
&Y faar | 18 et AT ST Y W@
T W@ W R IEE T ¥ oga
7 wWifs sodw wrfat 57 399
Tga At &

ufmw a7 qw a8 fadeT st &
fF 29 a® w1 @ € A & <@
AR W OOF TI9E G ST QTR |
I TP qAAT § | T T
¥R AR #T emA wwr =fge
AR fre? gu dal i % T s
s =Jmfge | A & fed gay g
2 =nfen v feelt @7 &m0 7 &F i ot
q@r forierd = wawa # §

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): I want to ask the
Railway Minister through you whe-
ther or not he hag examined the de-
mand put forward by the people of
Himachal Pradesh for mnot closing
down the Kangra Valley railway be-
cause of the failure of the Railway
authorities to construct an alternative
railway line covering 29.8 kilometres
over two years. LI there is a lapse on
the part of the Railways on this issue
the people should not be allowed to
suffer, I want to ask what would be
the future of Himachal Pradesh and
its economy if the railway line is not
allowed to remain open. I would
request him to see that he coordi-
nates his efforts with the Ministry of
Irrigation and Power and either allows
the dam not to rise up and get the



339 D.S.G. (Rlys.) 1972-738 NOVEMBER 22, 1972 D.S.G. (Rlys.) 1972-78 340

[Prof. Narain Chang Parashar]

people buried under it or takes up the
construction of an alternative railway
line expeditiously.

Secondly, there is a line from Tal-
wara to Mukheria. It has not been
handed over to the Railway Depart-
ment so far and althoug: the passen-
gers travel freely, the Government is
losing lakhs of rupees every year be-
cause the Railway is not going to take
over that railway line.

Lastly, a direct railway link has
been demanded by almost forty Mem-
bers of Parliament from North-Wes-
tern India for connecting the two
dams, Talwara dam and the Nangal
Dam. What is the reaction of the
Government to that request?

SHRI PILOO MODY (Godhra):
First of all, I would like the Minister
“to reply to my ietters satisfactorily
instead of to his own satisfaction.

Secondly, I would like the Minister
to recognise the Firemen and the
Drivers’ Union on the Railways which
refuses to affiliate itself with the
other two main Railway Unions be-
cause it believes in independent trade
unionism,

Thirdly, the Commercial Clerks of
the Railways who have had a very
large Union for so many years has
‘totally been ignored and has not been
recognised and has never heen given
an opportunity to vputting forth its
grievances so much so these two
Unions are suffering for not having
their pay-scales increased or brought
in line with the other pay scales for
the last twenty years,

Next, I would like that there should
be a direct link between Godhra and
Ahmedabad. I have already made
a request to the Minister. I do not
care what excuseg he has got for not
doing {t. ‘The line is there; everything
ig there; only a direct train is re-

quired. Now it takes six hours and .
a change on'the way, to cover a dis-,

tance of 80 miles.

Lastly, I would like the line going
to Lunavada extended through Mal-
pur and Medasa to Udaipur, I want
him to do it and let him find the ex-
cuses for doing it,

MR. CHAIRMAN: Shri B. N. Roy—
not here.

Shri P. R. Shenoy.

SHRI P. R. SHENOY (Udipi): A
major port is coming up in Mangalore.
In view of the fact that it is ridiculous
to have a major port in a State with-
out linking it to the capital of the
State by a railway line, will the
Minister consider converting the metre
gauge between Mangalore and Hasan
into broad gauge and extending the
same o Bangalore via Tiptur?

(2) There is some difficulty in the
movement of fertilisers from North
India to South India for want of
wagons, Will the hon, Minister kindly
release more wagons for the move-
ment of fertilisers to the South so
that the crash scheme for the Rabi
crop in those States may be success-
ful?

MR. CHAIRMAN: Mr. Basumatari—
not here.

Mr. Darbara Singh.

Nt qeavy fag (Ffmrgz)
# 77 o AT qrEar § 39 F Ay
¥ aF 20 "rAv ot AT AfEn——
AT AT Aram AT X 3w F AT H
ara w&1r, FRTarT a1 A 14 wEAr
& fo oozt w1 39 FET  FeAfA-
e i Yy, W w
Wy wfaw o1 Fa daT Y w/r
w7 g9 F I F 7 wvdy § a7 WF
T Tk & Fgr wmar g oar av wodtr
firg & &d w0 a1 @z & w4 fr
ag @d F—aF ¥ fa gardt faserd
g+ ¥ wgar g & Saw-wifew
Fae ¥ | wuAr  afedr =T9-
|y |- A
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a marA—wgr wat fafas &
agt Ya-FH-Are falaw £ afed
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el ara-& qoar e § fF
F11 Fvdrg fgge & wF 9T A
& s AreRs a@rgw 7 fawmr S
aFA & 1 Az wAw w7 5 I gEArAt

¥ il gow g @, | A
TR §3T §, W1 ITH! B[ VI
gt =fgg, Fav 3@ * FrEAST ¥ g
firerar w7 &t § €@F AL A ot W
waTT ¥ | TA IIF GAVA G WY
g ETU I A @R, TAEHE
@ @ -uiweR W ey §
ST TR g1 W R JEE AgET
@ gu. g W ifew S A
T Ffaw o% g FAT T |

SHRI D. BASUMATARI (Kokra-
jhar): 1 wanted to know one thing.
The question has already been raised
by Mr, Bhagwat Jha Azad and in a
way it was opposed by Mr, Misra.
The Assam Mail is meant for the peo-
ple of Assam. I do not mind people
other than of Assam availing of that
train.

But, Assam people should not be
deprived of this use. Mr. Bibhuti
Mishra was suggesting that there
should be one rail link to catch the
Assam Mail from Motihari. I do not
mind if one train is given to them,
to catch the Assam mail to Delhi. But
there are already 2 trains running to
Assam. One is Lucknow mail and
the other is A, T. Mail. They go to
Assam on the same day. There is
difference of only 2 hours gap in bet-
ween. He may have another train for
Delhj from Motihari. Mr. Hanuman-
thaiya announced about thig and it
was included in the time-table to di-
vert the Assam Mail via Furakka Bar-
rage; but this wag subsequently drop-
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ped. This Assam mail should go via
Farakka Barrage to Assam to mini-
mise the time of 8 hours. We don't ob-
ject to more fare and longer distance
as stated by the Minister in his letter
to MPs from Assam. I do not know
why this is dropped, Is it because
there is a quarrel between Chairman
of Railway Board Mr. Ganguli and
Mr. Hanumanthaiya, former Railway
Minister?

342

I want to know why Railway Mini-
sterg are generally tipped from Mysore
State only. Is it the case that efficient
persons are found only from| that
State? My friend Mr. Poonacha told
me when he was Minister of Railways
that it is difficult to lay a finger even
at the administration of the Railway
Board. We cannot penetrate our
fingers at it, he said, It is such a
water-tight compartment. OQur hon.
Minister Mr. Pai is a very energetic
person, I suppose. I request that he
should penetrate into it and meet the
grievances of the people of Assam.

ot waw feee s ()
T AT AT AR 5w g W &
I 9 7% 7t wgvew ar T+ At
AR A AT ST &L L,

vz gam A 5 A fagto
oo o v wdfr & T
90 WY FT ST ‘AN F wrAw &)
" s I A wrEw g Afn,
79 grafaT #fys o Afae fr
IO aFA A T

T fRA—4 33 g F
ar & ¥ gera fear av f gat agr
oF WT @ A’ @ e F=d
W} o R fefegrz #8 s
T3 AT WK 4 ITEA X RN ¥
foo ¥% frar 91, I9&T WO FAE
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[ 7= feanz waf]
foar & f& =g ¥z 2w af 2
IT R AEr QT W W FEA I fw
agt T 3w A8 - A =R
Fgr ¥ qar o faar)

Frad aa-fad & e ave wgar
T § W1 ur fiee fodte w2 @ g
& s A% feeelt & 9 @7 7w
Y wardr migar sody DX q7 37
2 uw 9aF "7 gud 4 =TI, DAt
St ETEW & 9AF OF uRE & OHh g |
[ =% qar 7 &7 & wwandy &
oY &F T F[ KA AT @A §,
(AT AW F F 1 AT IAHT T
e &1

T FE-wagT TAET 337
orETr ¥ ew ¥ 9T a7 § 74
Fardy mfgar ogad & @ifs =
grarg oAt ¥ @ar w ) FfET
gt ¥ H9qL a% g ¥ fay &
THT /i AT 7 § FF F1E e §7 ard
I, Ay @ & A wwrg ) W
ag @ A § @ we afedy
&7 Zgw Far 77 {5 qag 10 aF aF
md Ty g wgy AN & Fa=
A wT qw gua fasrar war &, wa ¥
Iufiz war § 5 wmar facqifondt
T TF 9T R T |

wanfy witen: oF i we @
Taw Hifag fs faay wama @ ™ §
71 faedt ad o ¥ fodz ¥ i vk
Eawad WE § 9@ T F

ferwwm & @rasw  wadt 1 oz
T WITE WA AATAET a9 . L

st wrw fesic b I &=
aTR, WYET &7 ag famar &, g and
e 78 famar §)

st tw w7 (FrEws) o manfy
7T , & o svw q@ T § faad ant
¥ fodt wmdts @wa g Ad B30 20
A AT Y} Imaad ¥ I3
sfasrfeai #7 o @@ F & o9
afFr 7 o1 arf 37 94 33 91 30T
37 wigwifedl # qez $1 97 @ 107
T faar | @z A AAId fearza
gaTe ArAd wré &, IFA A @A T
g & AT IEAT § IAFC I HLA
& ? @z A AR gAOAE AP FRIT
g o i faest ¥ Astearan AT AAaT-
Tz & e faeet | & wmar wgArgfs
T g & A3 wfawifeal #Y o g7 ¢
TG AT & IaF T ERow g ?

(@) % & =rar fesdi & @
wdr & 1 xaF fag 1 v Afx
gft wifge 1 wrer fesal &Y 9t wAT &

@ & I X I wArag N o7 Ad
3 @y ¥ W qAA A AIIET FTATT
T o (saawra)... . &  wiAar
wrgar § fF wrer fesdl £ o w
IgR QU @ & fag @@ darww
T E FW I G R !

(m) gart qdf waw ¥ At
aga fadt &Y wim & arx oF sl
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55 $YT 56 TIT AT fF fomeit & qure
et & Ffie ag odY e & AfF 24
o2 ¥ sgrar argw H4Y § wmiEe Ige
AT AT 9T TE FA E | AR HTIH
9T g qIE F qAAT 2T 9T § |
# wrar =wegar § & #3037 wWwEy w7
s w74 | wiforw w4 wPhEw w4 ?

SHRI P, M. SAYEED: (Laccadive,
Minicoy and Amindivi Islands): Many
may be wondering why 1 am speaking
on the Railway Demands. I want to
ask only one question of the hon.
Minister. He knows my place very
well and the products which form the
life-ling of the people of my area.

1 only want one question to be
answered by the hon. Railway
Minister, When is he going to

link Mangalore and Bombay because
that link is going to vitally affect us
and the marketing of our products
to Bombay?

DR. KAILAS (Bombay South): May
I know When the railway line is go-
ing to be extended from Apta to
Kudal in Ratnagiri District? May I
also. know why the survey for the
underground railway for Bombay has
not been completed as yet?

ot wiw swry qfedr  (wd)
# S AEAT g I qRIAAT 9
i & ok FAT F AT E EA
femrédz & ? gt & wraar sy §
T 4 TG WX FT A Afewa
g & s adT foera & 13 feard-
§z ¥ faafr 2 7 A a7 qR
7z waft % fw oo faqrr & foradt
Wt #:for gfrzs & az 97 wivedT A
I e I R CIC B L [
e qyss 1 & ¥ AT ¥T v
faeew #Y fasgy a2 #< fear o )
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SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I would like to know-
from the Railway Minister when he is.
going to restore the flood-damaged
railway lines, that is, the railway
lines which were damaged in the
great floods of 1868 in the N F. Rail-
way zone. I am particularly referring
to two lines, namely the line from
Jalpaiguri to Haldibari and the line-
from Latuguri to Changrabandha,
Since 1969, on various occasions, the
Railway Minister had said that they
would be restored as early as possi-
ble, but that has not been done so
far.

I would like to ask two more simple-
questions. As has been suggested by
another hon, Member already in re-
gard to the Assam Mail from Delhi
to Assam, it should go via Farakka.
As a matter of fact, it had been set-
tled also, I do not know why it has
been changed now.

Thirdly, from my constituency, the:
local Bar associations have represent-
ed to the Railway Minister that there
should be a train from, Sealdah or
Howrah, that is, from Calcutta to
Cooch-Behar and onward. In our
North Bengal area, there are good
communications from Sealdah to New
Jalpaiguri, but there are no good
communications onward from New
Jalpaiguri. I hope the Rallway Minis-
ter will consider this suggestion also.

SHRI B. N. REDDY (Niryalguda):
May I know whether a plan has been
formulated to construct a new rail-
way line in Andhra Pradesh from
Bibinagar to Nadakude in the Telen-
gana area?

I want to know whether this is a
fact. In Nalgonda district in Telen-
gana, my constituency, we are with-
out any railway line, The demand
for a line there was under considera-
tion and it had been included in the
Fourth Plan. But now ] understand
that it has been dropped in the Fifth
Plan. In view of this, I make an ear-
nest request to the Minister to take
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up this reilway line and give a Cate-

* gorical reply on these lines in his
reply.
"“'SHRI S. B. GIRI (Warangal): I am

grateful to the Railway Minister, Shri
Pai, and the Deputy Minister, Shri
. Qureshi, for their prompt action re-
* garding most of the grievances which
we had communicated to them.

In 19680, there was a strike by Cen-
tral 'Goveh:lment employees. Then 25
workers of Secunderabad Division,
“8.C. Rly. were removed from service.
"After 12 years, 17 of them were taken
back in 1971. There are only 5
workers left. Therefore, I would re-
quest the Minister to take back theses
workerg also and remove the discri-
-mination because the charge against
them was the same.

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): The Railway
Budget for 1972273 envisages a surplus
of Rs. 3253 crores. The mid-year
review ‘indicateg that earnings have
_imp'roved by about Rs. 18 crores over
the budgetary expectations; at  the
'same time, expenditure has also run
‘shead of budgetary calculations by
about Rs. 39 crores, repairs and main-

tenantg ' account for Rs. 18.75 crores

and operat:on and account for
Rs. 15 15 crores “You will agree that
_oper' & pg}riod of ‘years the ies of
_ stafr, ‘the ‘price’of coal and other fuel
and the dost of operation of the rail-
- way systam——-nll these have been
'gmns ap. WbJ.le ‘the primary respon-
. sibility of ‘l.he ‘Indian_railway system,
bemg a puphc carrigr is the. movement
“ol.g and commodities in this coun-
"fry, lef me also say that we algo -pro-
vide the means for easy mass trans-
portation of the people. But unfortu-
.nately, it is the freight transport that
-has .mbndised passenger transport in
this: country—passenger and other
“coaching transport is-being subsidised
to the . extent of Ra 61 crores of
Tupees. . 'Nobody likes the fares to be
increagsed. ;. Everybody has . been
clamouring for more and more ameni-
ieg for the passengers. I am seriously
thinking of a society in which we

are now committed to removing
poverty of the people of the country.
That being so, how is it fair that the

_ loss made by a transport system like

the Railways should be borne by the
people who do not travel by railway,
people who walk along. Ultimately,
therefore, we will have to make both
ends meet,

This year we have to face the pro-
blem of the paymert of extra wages
according to the Miabhoy Award and
the commitment arising out of the
interim relief recammended by the
Pay Commission. All these will have
to be paid. The question has also
been raised whether the railway
employee is not as good pg any other
industrial employee in this country. I
sympathise with our workers. If
Parliament suports the raising of the
fareg and freight, there chould be no
hesitation in making payments of
any kind. If on the other hand, it
thinks that some kind of economy
should be exercised, I am prepared to
listen to any advice in this subject. I
have said: let us look at the working
of the railways. I have no option but
tq see that the Indian railway system

.carries moge freight than it is able to

do today. With that exercise, we
have tried to make an all-out effort
to improve the wagon, position. We
have tried to see that this year we
do not condemn wagons except those
unsafe to run. We used to condemn
nearly 6,000 wagons a year. We have

_now tried to see that all these wogons

which were overdue for repairs were
sent to all the workshops; and we
have tried to extend the capacity for
repairs has been going 6n.. 1 have
revised the target for placing _the
order’ for wagons with the printe
sector as . well as stepping up our
wagon production within our own

‘workshops. * Even in spite of this, the

order that we have placed for about
40,000 wagons will pe fulfilled only
over a period of three years.

So, after this, I have tried to see
that the movement of the main com-
moditles has beéen attempted by ' the
railways, We were faced with the
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problem of drought. As soon as we
"heard about the drought, we ourselves
got into contingent planning because
we kriew that on account of the Food
Corporation and the Ministry of
Apgriculture, we may have to move a
*“large’ quantity of foodgrains to see that
' these foodgr-ins were put in posses-
slon of the State Governments so that
there may not b: any rise in prices.
' 1 think thanks to the railwaymen in
“this country we h-.ve done that job.

The second priority was ‘the move-
ment of fertilisers. We have done it
" successfully, Tha third was cement.
‘We have moved 80 {o 95 per cent.
Except in Wadi and one other factory
in the south, our movements have
been handled satisfactorily-

We have tried to move coal. Here
tgain, g lot of practices have corne to
-our notice. I have requested the
Ministry of Steel to examine why coal
d¢ontrol should not be imposed so that
the availability of coal in all parts of
‘the country for all activities can be
ensured,

Over a period, from April to Sep-
tember this year, compared with last
year, we have moved more than
-nearly two million tonnes extra
-freight. In the month of October

“#tself, we have moved one million
{onnes more than what we did last
#October, This is in spite of the fact
that whenever anything happens - in
:Rhis country, the railways become the
victimsg: -it “is‘mot-only the loco strike
in the south but the trouble in Punjab
by ‘the - students ' over' the “cinema
theatre; the 1languege trouble in
Assam and in Andhra Pradesh now,
+where we have had to cancel all the
‘rtrains and where some of the stations
“have been set on fire. ~All these have
=mow dislocated the traffic very consi-
wderably.

“One of the hon. Members told us
‘that we may have to be ready to move
.even wagons with drinking water. I
Inay tell you that this time the Maha-
rashtra Government asked us to
:move wagons with drinking water to

“moment we

_a source of income.
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Ahmednagar, and the Indian railways
did that expeditiously and to their
satisfaction. =~ We have wused our
wagons to carry fodder in Gujarat
and in other ' parts of the country.
Because all these extra movements
about which we never worried in the
past have become our responsibility
now. We are trying to see what are
the abuseg that have crept in. We
have found that these wagons vrere
being used as storage places. We have
found that large orders were being
registered in the hope that they will
get wagons, and when wagons were
offered these orders were being can-
celled. Only in Gujarat the other day,
80,000 registrations were cancelled the
started offering the
wagons. So, we are now going into
this question why we should not raise
the registration fees so that there is
np temptation to book these wagons
and dislocate our movement,

We have also decided, from the 1st
of December, that the wharfage as
well as demurrage charges should be
steeply raised from g ‘maximum rate
Rs. 155 to Rs. 211 per wagon per day,
so that the people are not tempted to
use them but give us our wagons back,

Again, I am coming before the
House to see that the Railway Act is
amended so that the bailee's responsi-
bility of the railways which they are
now carrying out, is reduced from 30
days to seven days. We are aware
that we are earning Rs. 13 crores by
way of wharfage and demurrage every
year. But I do not consider ‘that: as
I think it is the
responsibility of the trade and indus-
try. Though that js ‘the. price they
have to pay for inefficiency. There-
fore, I would not very much like that
Instead of earning our income under
demurrage and wharfage, "1 would
very much like to see that we earn it
under freight. Emphasis has been
laid on theft. T do not want to justify
theft. Looking at it. purely ' from
business i.e.,, insurance polnt of view,
Rs. 13 crores is accounted for by way
of theft year after year. The fotal
quantity or value of goods that we
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move i8 Rs. 7,500 crores and the freight
that we earn is about Rs. 700 crores.
But this is a poor country and even
Rs. 14 crores is not 3 small amount;
we should see if We can stop it as
much as possible. It is also true that
we are spending Rs. 18 crores on
railway protection police to prevent
this. Now, people may tell me that
because of the police the loss is only
Rs. 13 crores. I do not want to go
into it. The first thing we have to do
is to see and reorganise the police
force.

SHR] PILOO MODY: Because of
the police the loss ig Rs. 14 crores.

SHRI T. A. PAL: I have been told
that too. We have got to look into
this aspect. Out of Rs. 13 crores, Rs. 5
or 6 crores is accounted for by thefts
and the rest is by way of compensa-
tion that we have to pay because of
the faulty handling of goods. We have
got to be efficient in this country, For
instance, take fruits and vegetables.
We offer concessional rates for their
movement. I do not think we are
doing a satisfactory job of it. By the
. time fruits and vegetables reach their
destination, fifty per cent gets rotten.
I would rather offer commercial rates
and make arrangements to move them
fast so that they do not become rotten.
Our country hag to improve its pack-
ing and handling; it has got to be
efficient and it can do it if it makes
up its mind,

There was talk about ticketless
travelling. We are told that we lose
Rs, 2 to 25 crores. This has been
worked out on some kind of calcula-
tion made by taking a few samples in
some parts of the country during 1968.
Let me not adfsume that all over the
country people are now travelling
without tickets. Even this analysis
showgs that nine per cent of the ticket-
less travellers were students, 12 per
cent beggars, 32 per cent agricul-
turisty and about 23 per cent small
businessmen; I sometimes wonder.
These are the very people - hom we
say sometimes economically backward
people who have got to be supported

and who should be made to improve-
their lot. .... (Interruptions). They
have been doing this to the railways.
I think it is g question of changing
the habits of the people because those
who travel with tickets are called
upon to pay more for those who do
not buy tickets. We have heard gada-
char samitis and any number of
voluntary organisations telling me: we
are prepared to stop it. My own fear
is that unless the Railway Administra-
tion itself ig given the responsibility
of stopping it, outside agencies will
not help me.

MR. CHAIRMAN: How long would.
you like to continue?....(Interrup-
tions). .

SHRIT. A, PA]: Twenty minutes , . .
(Interruptions).

SOME HON. MEMBERS: Leét him
continue today.

MR. CHAIRMAN: If you are pre-
pared to sit late, he may continue.

SHRI T. A, PAI: I am not mini-
mising the loss on account of ticketless
travelling. 1 am baffled by some of
the problems we are facing.

You were good enough to amend the-
Railway Act last time to say that
chain pulling was an offence punish-
able with 5 fine of Rs. 250 and impri-
sonment. Do you know the number
of timeg trains are stopped, on am
average, by chainpulling in India,
every day? About 800 times,

SHR] PILOO MODY: They stop on
their own, more often.

SHRI T. A. PAI: If they stop on
their own, this will be in addition.
In the past we have laid emphasis on
the punctuality of only passenger
trains. But when the cream of our
income comes from freight, the con-
cept will have to change and goods
trains also will have to come in time,
g0 that the movements of goods are
faster. If hon. members have any
suggestions on these matters, I would
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welcome it. All the suggestions made
by hon. members for additional rail-
way lines or additional employment
being created can be implemented
providéd we are gble to take the rail-
ways from the red to what is justi-
flably to be earned by the railways.
18 Ars,

Everywhere people think that rail-
ways are going to remove backward-
ness. I am sure there are many parts
of this country where there have been
railway lineg existing for 50 or 100
years but still backwardness continues.
When the resources are limited, people
have to decide whether they should
have the railway ling or some other
things which are more productive, I
do not know what the conclusion
would be. If - there is going to be
plar.ned development, certainly one
should not hesitate to go in for the
railway 'line. Take Konkan rallway, I
am personally inerested in it. When-
ever | see the gap in the railway map
of India, I see no reason why it should
not be filled. But can it be done
evernight? I have asked the Maha-
rashtra Government whether they
would locate some industries like
fertiliser plant or aluminium plant
ete, in Ratnagiri district. So, let us
take it up with 3 comprehensive plan.

" Otherwise, just having a railway line
will not succeed. Ultimately Konkan
Rdilway is bound to come, but pot in
eéne stretch. It is a long distance
and may be the work has to be
started from both Mangalore as well
as from Apata. 1 am told it will take
20 years. But I'do not believe in a
scheme of 20 years. I would like to
see it expedited as quickly as possible.
At the same time, it is necessary that
those members who have been
emphasising the importance of this
railway should help me to see that it
becomes economic or it is not .a
heavily lTosing proposition. If the cost
is Rs. 200 crores and if railways are
to lose 5 per cent on it, loss comes lo
Rs. 10 crores which railways cannot
afford. Where we have lines losing
Re. 10 crores a year. I have asked the
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Railway Board not to taske it for
granted that this ig & permanent loss
and the sdlution is to dismantle it.
Why should we nol compete with the
trucks on these routes by having
special rates? Before we finally decide
that a line is uneconomic, we must be
satisfied that we have taken every
possible step.

PROF. MADHU DANDAVATE: The
Chief Minister of Maharashtra has
made 3 concrete proposal of starting
it as a famine relief work.

SHRI T. A. PAI: Unfortunately the
construction on that line cannot be
started tomorrow and relief work has
to be started immediately. I am also
keen to take it up. In any acheme,
one-third of the cost is labour. If it
costs Rs. 5 crores, about Rs, 2 crores
is on labour. If the Planning Com-
mission saye that those Rs. 2 crores
can be debited to employment, the
railway line may become more viable
than at present. I have beep trying
to work it out as much as possible,
because the meaning we give to this
concept can perhaps accelerate deve-
lopment in different parts of the
country. I am equally interested in
seeing that not only these but many
other projectg are taken up, even for
solving unemployment. But the only
problem will be this: how can we
organise this labour? Personally, 1
would not like to have the contractors
and thus making the schemes expen-
sive. We should try to organise the
labour and reduce the cost as much as
possible,  Otherwise, none of the
schemes would be employment-orien-
ted. We have to give up the old
concepts if wa are to golve some of
these problems.

1 have heard criticism about the
Railway Board. We have been
demanding in thig country that tech-
nocrats should take over the adminis-
tration. T find that those who are in
the Railway Board are technocrats.
There is not even one IAS or ICS
officer. Secondly, you want to develop
the concept of helding Company.
where the Chairman of the company
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will be the ex-officioc Secretary so that
they will have complete freedom. You
have already developed this concept.
But, while you are asking the other
Ministries to develop this new concept,
you are asking me to dismantle the
one that is already in existence.

What is most important is not merely
the framework but how exactly it
functions. If it has to function, it is
not merely the framework that is
important but the attitudg of all those
who are working. In this Ministry I
have been trying lo see how méany
decisions of the Railway Board are
operational and how many are policy-
making. That is the reason why I am
anxioug to see that more and more
powers are decentraliseq to the
General Managers so that they may
take the decisions on the spot and
Railway Board becomes the policy-
making body.

Today the Indian railwuy system is
one of the biggest systems we have.
We are now moving around 200 million
tonnes. By the end of the Fifth Plan
we are expected to move about 300
million tonnes, or a 50 per cent extra
load. Therefore. we are facing new
challenges. One of the biggest prob-
lems 1 bhave is 173 lakhs of men
who constitute the railway workers,
both casual labourers asz well as
permanent workers, constituting per-
haps the biggest force. We have all
the manpower here, How shall we
develop them, because the develop-
ment of the railways is the develop-
ment of the manpower? How shall
we make the best use of them? How
shall we make use of the wagons to
the maximum vapacity? These are
some of the prublems I have to face.

That is the reason why, when sug-
gestions have come asking me to
transfer some of the divisional offices
or officers from one State to another,
1 have said “please dp not ask me to
do it now, that is not very important,
%ecause what you are agking me is to
-1ove people”. My hon, friend from
sholapur pointed out that a mistake

has been made in taking Sholapur
division away and attaching it to
Scouth Centra. Railway.

1 notice that everyone who talks to
me, though he does not say so in so
many words, always backs it up by
saying that if it is not acceded to,
there will be agitation. How can we
accede to everything? I ask them to
be reasonable, We are not unreason-
able. From my point of view, I look
upon the railways as a source of
income. As 3 business organisation I
am interested in earning. Of course,
I am prepared to examine all the
suggestions made.

SHRI PILOO MODY: All this is
blasphemy in this House?

SHRI T. A. PAIl: Therefore, I am
saying that I am prepared to look into
the problems you have raised. Let me
alsp assure you that I have tried to
reply to every letter from g Member
of Parliament. If replies have not
been received, it is because I have not
received the letter. If my colleague,
Shri Qureshi, has replied to it, I hope
the hon. Members of this House would
not consider him in any way.....

SHR] BHAGWAT JHA AZAD: The
railways have adopted a new techm-
que. Previously, the Minister used to
sign the letter, Now they enclose
note. The Hailway Buourd has spared
the Minister even that work of wriling
a letter. This is the technigue deve-
loped by the Railway Board.

SHRI T. A. PAIL: That was the
practice. After 1 came I changed it.
In fact, my reply embodies all the
difficulties that we have; of course,
whether you agree or not is a different
matter, but you have still the right to
get a reply. I have been telling the
officials in the railways that the Mem-
ber of Parliament is a representative
of the people of this country. So,
whatever suggestions they give are
always analysed by me. [ have taken
out the number. of letters that I have
received in one month and how many
of the suggestions were negatived.
In this country, it is always easier to
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give a negative reply. The moment
you say yes, you take the responsi-
bility for that. The administration
has got into thiz habit and we have
to take them out of it. 1 have been
telling them, “Don’'t say, no; think
over it and see how far it it can be
done. If necessary, you invite the
Member concerned for 5 personal dis-
cussion because, our Members are
quite reasonable, and you have to tell
them what the implication of the
decision will be.” You just give me
some time.. ...

SHRI PILOO MODY: | have
received replies to all my letters from
the Railways.

ot gow Wy wgAlg - fAarT on
# fF or7 &1 97 faq war g, wwav
=1 wara Agf 3 ¥ fee awg W
we 37 & w9 wEge w1 7 34T
A7 warg 33 & fan 5§

SHRI T. A. PAI: After all, you
pleage remember when the Parliament
is in session, I get 4000 letters in a
month. You want me to reply to 4000
letters which I cannot do only from
the Railway Board. I have to send
letters down to General Managers and
even down below that level. Let me
assure you that I shall see that every
letter is replied to as if it has heen
written by me only. 1f any day you
receive a letter from Mr. Qureshi, it

may be because I am out of station..

not because I do not want to gign it.
1 am prepared to sign any number of
letters. Let it be understood that
Mr. Qureshi and myself are not divided
on this issue. Any letter that you
may receive from him has the same
importance as coming from the Rail-
way Minister. Please do bear with
me in trying to set matters right to
your satisfaction, Ultimately, we have
one of the biggest joba to do with your
cooperation. Without your coopera-
tion, it is not possible.

Coming to the problem of un-recog-
nised unions, you will agree with me,
as representing the management, we
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have g labour policy in this country
te recognise major unions. It ig upto
the House to change that policy, if
vou do not like it. ... (Interruptions).

3sR

SHRI RAMAVATAR SHASTRI:
How do you decide which is a major
union and . which is not a major
union?  (Interruptions).

SHRI T. A. PAI: All that I can say
is, I have accepted it as a matter of
policy, a8 a management philosophy,
that if any individual, leave alone a
group of people, has gome grievance
to write to me, ] shall not say, “I shall
not look into it.” But please don't
get a photographer and present it to
me, and take a photograph showing
that the Railway Minister is receiving
it.  (Interruptions),

SHRI PILOO MODY: Why do these
two unions fight? I make z plea on
hbehalf of the Independent union.

SHRI T. A. PAI: If there are any
grievances, ] am prepared to look into
them. I being the Railway Minister
represent all the men working in the
Railways. I am not here to make g
distinction between one worker and
another. I am not here to build up
any particular union with any poli-
tical affiliation. ] am here to see . . .
(Interruptions).

=Y gww Wy wgEig . **gurfa
g At gEEg (@Ar dgT )
TR & A g 97 M aA F
fraly a1

SHRI T. A. PAI; The speeches have
heen made as if ; few people alone
are responsible or have greater con-
cern for the employees working in
the Railways. I hope, the hon,
Members would concede thatas long
as 1 lead the Railways. I want the
support and sympathy of all those
who are working with me, I am as
keen ag anybody else about the wel-
fare of the emp But the
difficulty is that I have to hold the’
balance equally well amongst all

U

*#¥Not recorded.
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sections of employees. It is not
possible for me to build up one section
of employees against another section
of employees. I have got to see what
is fair. If any injustice is brought to
my notice by any Member, including
any .individual employee, } am willing
to look into it. We have got two
major unions. I have been trying to
tell them to come together, let there
be ane union, so that one union might
be able to handle the responsibilily on
behalf of the employees with the
management very much better,

I hope this dream will true..(Inter-
ruptions).

SHRI FILOO MODY: Make it an
independent union.

SHRI T. A. PAI: One of the puints

that was raised by hon. Member,
Shri S. R. Damani, wag this....
ol gww Wy wwAg o gl

wgwEy, 7w gfaadi § wm oFvy §
gurt Wi W wheadar  wrdr E
40 g9 3T A7 F7 fowr7¥ FwT §A
A3 & qr8 w11 ! gqr faoogA
BT ®IfeaT ) #8W IT wiAT™
ZFFI F790 9159 §

warfa 91X A9 7 TF FIAT
qr1, ag 2 faar | wa g fafqeze w1

g 1

SHRI T, A. PAI: Hon. Member,
Shri Damani, has said that there ia a
lot of difficulty created as a result of
the Soholapur Division being attach-
ed to the South Central Railway.
This decision wag taken long ago. Ac-
cording to him, it was a hasty deci-
sion. I do not want to be responsible
for taking @ hasty decision to reverse
it. All that I say ig this. Let us see
what exactly are the problems atfect-
ing the public, the problems affecting
the trade, the problems affecting the
employees. If the employeeg feel that
their © promotional opportunities are
getting reduced, if the employees feel

that a particular region has no chance
to get ils people recruited, then let us
look into it and see that nobody
objects to these hurdles being remov-
ed. Whenever we make administra-
tive changes of this type, it is neces-
sary to see that minimum disturbance
to the people is caused. 1 gm prepar-
ed to accept the suggestion that
Members of parliament coming
from these areas as well ag the
Chairman, Railway Board, shoulg sit
together and sort out all the prob-
lems. Therefore, as long ag the
pecple’s problems are solved, do ot
drag me to do it in a particular form.

Hon. members from Bihar are very
mudn agitated over having a Public
Service Commission in Patna. If it is
only an office that you require there,
then g branch of the Calcutta Public
Service Commission is already sitting
at Patna.....

=it fasife ot ga Fagre & e
qfedrs Higq o 9 9EA 8, FAFA
F1 A |

SHRI A, P. SHARMA: We do not
want replacement of the Calcutta
Commission. We want an additional
Service Commission for Patna,

. SHRI T, A. PAI: I would like the
hon. members to have some personal
discussions with me and tell me why
they are insisting upon having a sepa-
rate Public Service Commissiop, there.
I am not closing my mind on this.
Either.I convince you or get convinc-
ed by you on this issue. I have an
open mind. (Interruption) If the idea
is that you are not having sufficient
recruitment from Bihar and if only a
Public Service Commission is located
in Bihar you will get more job, plesse
convince me that it js so.

SHRI A. P, SHARMA: There are
certain..difficulties. We. shall discuas
with you.

SHRI T. A, PAI: The implication
would be that the Members of the
Public Service Commission will have
to come from Bihar. I would liks to
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see that the all-India character of our
organisation ig also maintained . If
your idea is. ...

SHRI A, P, SHARMA: The Minis-
ter has already offered to discuss all
the difficulties in detail. I would say
that we do not want replacement from
Cajcutty to Patna; we want an addi-
tional Service Commission for Patna.

SHRI PILOO MODY: He wants to
make & secret deal with you separately
and not on the floor of the House.

SHRI T. A. PAL:  Another hon.
Member wanted better representation
for Scheduled Castes. That is really
a problem. We are toying with the
idey of achieving a certain percentage.
This is mot going lo satisfy them, Per-
sonally I have alsg found that, at the
lowest level, sumetimes figures are
given by taking even the scavangers
into consideration and saying that
the percentage of quota hag been ful-
filled. I wish we take the first step of
removing the scavangers from the
quota and achieving the quota as re-
quired. That will help the Schedul-
ed Castes to get their rightg establish-
ed. It may pot be hundred per cent
foalproof; still we shall have taken
the first step.

There is the problem of catering.
Now suggestions; have been given to
me that catering requires to be im-
proved. Instructions to improve the
catering or criticisms from the Parlia-
ment all these years about catering
are not wanting. But the problem
really ig that formerly “when we
thought 'of catering, we were only
referring to ths First Class passengers
ang the problem was limited. To-day
again it is a problem of mass catering
when a train arrives at a station with
3000 passengers and 6000 hot chap-
patties have got to be served because
I have seen complaints that the chap-
patties are not hot. It has’ again
become a challenge to us because none
of these challenges exist in other coun-

AGRAMAYANA 1, 1804 (SAKA}

DSG. (Mhys) 362
1972-73

tries. How are we going to meet it?
Therefore, we are trying to have diffe-
rent 2xperiments caried out on diffe-
rent Railways sg that the- zratnt
satisiuction is givem,

Yo1 have been saying that the con-
tractcrs do not agerve you. If you
give me specific instances, ] shall deal
with them firmly.

Yo now say, ‘Replace it by ofcial
catering.' I have got my own views
about it because I do not wart to hold
the whole community to ransom by
having only one system of catering all
over the country, Let us begin slow-
ly. ' co-operatives of workers come
forward, I am prepared to give it to
thern rather than to an individual. I
shali certainly look into the com-
plaintg that one man is having con-
tracts at ten stations..... (Interrup-
tions) I shall discourage it if that is
the means of providing more oppor-
tunities to a larger number of people.

Otler things that yeu have. raised
referred to some individual problems.
1 am unable to answer them straighta-
way, but I shall certainly reply to
you.

SriRI RAM DHAN: What about my
question that some officerg who were
remcved by Mr, Hanumanthain have
been taken back?

SHRI T. A. PAI: Mr. Hanyman-
thaiva did not say that he was going
to dismniss any one of them., The ARC
recor.iendations magde by him even
said that the Board could have
advisers instead of Additional Mem-
bers. He was doubting the necessity
for additional Members. Now, my
responsibility was that as soon as
1 came in, I had tp give them larger
responsibilities and fix up specific
tagks ta the members ang if 1 have
given them same aspistance, ' you cap
take the assurance from m ﬂyt rinf
salaries will be earned.
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damage that I have done by filling up
the two vacancies, Therefore, there
hag been no Hold-bin Tughlak affair.
Even Mr, Hanumanthaiya would have
suppurted me if he was convinced that
these people could earn their solarie:
by. enlarging their tasks.

SRl K. HANUMANTHAIYA

angalore): I want the hon. Meu'-

ra, and the Minister not to drag 2y
name into this controversy because
there are records, My opinion is defi-
nite and I had written a letter to the
Prime Minister also. I do not want
to participate in complicated matters.
I do not want to own any respons.
bility for any -of the statements made
by the Minister or the Members.

SHRI T. A. PAI: I take the entire
responsibility for these appointments
and I feel that I have done ‘the right
thing and I certify that these apooint-
ments. will be in the best interests of
administration.

: of g Wx wowg : ¥ F fzfow
wa-Fae A qurgr, 37 FIF AN
At #Y fag n0 § A wisas EF
o oF wieAr &1 frqg w7 § AR oA
# AR § 1 ek N oW g
W 7 war § fr Regew wez & Ay
wrag fac i afgr i Fad &
¥ st w3 Aff awar

wref wgrew WTq Y 1w g
L RN

aga § qaver waedi 3 foq §
forr & wara ag Aff Targ § 9 H

No. 4 Bill, 1972

TET  HAT ERT SA %nm wﬂ
HEZT  WIT AN R W EF |

Now, the question.
is: -

“That the respective Supplemen-
tary sums -not  exceeding the
amounts shown in the third column
of the order paper be granted to
the President to defray the charges
which will come in courge of pay-
ment during the year ending the
31st day of March, 1973, in respect
of the following demands entered in
the second column thereof—

) Demands Nos. 1; 2, 4 to 10, 14 and
15."

The motion was adopted.

1825 hrs.

APPROPRIATION (RAILWAYS)
NO. 4 BILL* 1972

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): Sir, 1 beg to move
for leave to introduce a Bill to autho-
riss payment and appropriation of
certain further sums from and out of
the consolidated Fund of India for the
services of the financial year 1872-73
for the purposes of Railways.

MR. CHAIRMAN: The question is:

“That leave be granted. to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Con-
solidated . Fund of India for the
services of the financial year 1972-
73 for the purposes of Railways."

The motion was_ adopted.

. SHRI T, A PAI: Sir, I introducet
the Bill L

*Published in Gazette of India
Extraordinary, Part 11, Section 2,
datod 22-11-72 " .

tIntroduced with. the recommenda-
_tion of the President:
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Sir, I beg to movet that the Bill to
authorise payment and appropriation
of certain further sums from and out
of the Consolidated Fund of India for
the services of the financial year 1872-
73 for the purposes of Railways, be
taken into consideration.

MR. CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated fund of India for the
services of the financial year 1972-73
for the purposes of Railways, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now
take up Clause-by-clause considera-
tion. I will put all the clauses
together to the vote of the House. The
question is:

. tMoved with the recommendation of the President.
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“That clauses 2, 3 and 1 stand part
of the Bill."”

The motion was adopted.
Clauses 2. 3 and 1 were added to the
Bill.

The schedule was added to the
BillL.

The anacting formula and the title
were added to the Bill. ]

SHRI T. A. PAI: Sir, I beg to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted.
18.27 hre.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 23, 1972/Agrahayana 2,
1894 (Saka)

-
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